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RAJYA SABHA 

Wednesday, the 26th March, 2025 / 5 Chaitra, 1947 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

BIRTHDAY GREETINGS 

MR. CHAIRMAN: Hon. Members, extremely pleased to extend birthday greetings to 
hon. Member of Parliament, Ms. Dola Sen.Currently, the Chairperson of the 
Department-Related Parliamentary Standing Committee on Commerce, Ms. Dola 
Sen, is serving her third term in Rajya Sabha, making a beginning in 2015 to 2017, 
from 2017 to 2023 and then re-elected in 2023 for a full six year term. Well-known for 
her passionate participation in the House, Ms. Dola Sen is a dedicated trade unionist 
and has made significant contributions in her role as a Member of the Employees' 
State Insurance Corporation for two terms (from 2019 to 2023 and continuing from 
December 2024) in the State of West Bengal.A graduate in Mathematics from 
Calcutta University, Ms. Dola Sen has edited several books in Bengali. She holds 
certifications in the Science Talent Search Test, as well as in music (singing) 
competitions. Her talents extend much beyond decorous dramatics in the House to 
the real world of dramatics, where she has also excelled, showcasing her diverse 
skills.On my own and on behalf of this House, I wish her a long, healthy and happy life 
and extend greetings to her family members.Hon. Members, when I was Governor of 
State of West Bengal, the hon. Member of Parliament came to see me. Now, her 
voice is always in high decibel. So, when they were interacting with me, the security 
outside was highly in alert mode.  Then, one of them could pick up courage to see 
whether I was safe.  I have never been safer more than in the company of hon. 
Members of Parliament and destiny has brought me here. 
Now, Papers to be laid on the Table. 

PAPERS LAID ON THE TABLE 

I. Reports and Accounts (2022-23) and (2023-24) of the Samagra Shiksha of
various States and related papers



II.  Reports and Accounts (2020-21, 2021-22, 2022-23 and 2023-24) of the STARS 
Project of various States and related papers 

 
THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (SHRI JAYANT 
CHAUDHARY): Sir, I lay on the Table- 
 

I. A copy each (in English and Hindi) of the following papers: - 
(i) (a) Annual Report and Accounts of the Samagra Shiksha, Andhra Pradesh, for 

the year   2022-23, together with the Auditor’s Report on the Accounts. 
(b) Review by Government on the working of the above Programme.     
(c)   Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.                     
 [Placed in Library. See No. L.T. 2413/18/25] 

 
(ii) (a) Annual Report of the, Samagra Shiksha, Assam, for the year   2022-23. 

(b) Review by Government on the working of the above Programme.     
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.  
                 [Placed in Library. See No. L.T. 2405/18/25] 

 
(iii) (a) Annual Report of the Samagra Shiksha, Rajasthan, for the year   2023-24. 

(b) Review by Government on the working of the above Programme.     
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.         
  [Placed in Library. See No. L.T. 2406/18/25] 

           
(iv) (a) Annual Report of the Samagra Shiksha, Delhi, for the year   2023-24. 

(b) Review by Government on the working of the above Programme.     
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.      
 [Placed in Library. See No. L.T. 2582/18/25] 

 
(v) (a) Annual Report of the Samagra Shiksha, Himachal Pradesh, for the year  

2023-24. 
(b) Review by Government on the working of the above Programme.     
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.       
[Placed in Library. See No. L.T. 2409/18/25] 
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(vi) (a) Annual Report and Accounts of the Samagra Shiksha, U.T. of Andaman and 
Nicobar Islands, for the year 2023-24, together with the Auditor’s Report on 
the Account. 

(b) Review by Government on the working of the above Programme.     
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.    
 [Placed in Library. See No. L.T. 2583/18/25] 

 
(vii) (a) Annual Report and Accounts of the Samagra Shiksha, Maharashtra, for the 

year   2023-24, together with the Auditor’s Report on the Account. 
(b) Review by Government on the working of the above Programme.     
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.      
 [Placed in Library. See No. L.T. 2584/18/25] 

 
(viii) (a) Annual Report of the Samagra Shiksha, Punjab, for the year   2023-24. 

(b) Review by Government on the working of the above Programme.     
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.          
  [Placed in Library. See No. L.T. 2407/18/25] 

 
(ix) (a) Annual Report and Accounts of the Samagra Shiksha, Haryana, for the year 

2023-24, together with the Auditor’s Report on the Account. 
(b) Review by Government on the working of the above Programme.     
(c)   Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.    
 [Placed in Library. See No. L.T. 2410/18/25] 

 
(x) (a) Annual Report of the Samagra Shiksha, Nagaland, for the year   2022-23. 

(b) Review by Government on the working of the above Programme.     
(c)  Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.      
[Placed in Library. See No. L.T. 2585/18/25] 

II.     A copy each (in English and Hindi) of the following papers:- 
(i) (a) Annual Report of the Strengthening Teaching-Learning and Results for 

States (STARS) Project, Himachal Pradesh, for the year 2023-24. 
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(b) Review by Government on the working of the above Project.   
(c) St Statement giving reasons for the delay in laying the papers mentioned at 

(a) above.      
 [Placed in Library. See No. L.T. 2408/18/25] 

(ii) (a) Annual Report and Accounts of the Strengthening Teaching-Learning and 
Results for States (STARS) Project, Madhya Pradesh, for the years 2020-21 
and 2021-22, together with the Auditor’s Report on the Accounts. 

(b) Review by Government on the working of the above Project.   
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.       
 [Placed in Library. See No. L.T. 2586/18/25] 

(iii) (a) Annual Report and Accounts of the Strengthening Teaching-Learning and 
Results for States (STARS) Project, Maharashtra, for the year 2022-23, 
together with the Auditor’s Report on the Accounts. 

(b) Review by Government on the working of the above Project.   
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.          
 [Placed in Library. See No. L.T. 2411/18/25] 

(iv) (a) Annual Report and Accounts of the Strengthening Teaching-Learning and 
Results for States (STARS) Project, Maharashtra, for the year 2023-24, 
together with the Auditor’s Report on the Accounts. 

(b) Review by Government on the working of the above Project.   
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.        
  [Placed in Library. See No. L.T. 2412/18/25] 

(v) (a) Annual Report of the Strengthening Teaching-Learning and Results for States 
(STARS) Project, Rajasthan, for the year 2022-23. 

(b) Review by Government on the working of the above Project.   
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.      
 [Placed in Library. See No. L.T. 2587/18/25] 

(vi) (a) Annual Report of the Strengthening Teaching-Learning and Results for States 
(STARS) Project, Rajasthan, for the year 2023-24. 
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(b) Review by Government on the working of the above Project.   
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.                
 [Placed in Library. See No. L.T. 2588/18/25] 

 
I. Notifications of the Ministry of Home Affairs 
II. Reports and Accounts (2023-24) of NHRC and NFCH , New Delhi and related 

papers 
 

गृह मंतर्ालय मȂ राज्य मंतर्ी  (Ǜी बंिड संजय कुमार) : महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर 
रखता हँू :- 
 

I. (A) A copy each (in English and Hindi) of the following  Notifications of the 
Ministry of Home Affairs, under sub-section (3) of Section 156 of the Indo-Tibetan 
Border Police Force Act, 1992: - 

(1) G.S.R. 03(E)., dated the 3rd January, 2025, publishing the Ministry of 
Home Affairs, Indo-Tibetan Border Police Force, Armourer Cadre (Group 
‘B’ and ‘C’ posts), Recruitment (Amendment) Rules, 2024. 

(2) . S.R. 118(E)., dated the 4th February, 2025, publishing the Corrigendum to 
the Notification No. G.S.R. 03(E), dated the 3rd January, 2025.  

 [Placed in Library. For (1) and (2), see No. L.T. 2451/18/25] 
 

(B) (i)  A copy (in English and Hindi) of the Ministry of Home Affairs Notification 
No. 101/01/2022-PS&T(VAT), dated the 5th March, 2024, publishing the 
Lakshadweep Value Added Tax Rule, 2022, framed under Section 114 of the 
Lakshadweep Value Added Regulation, 2022, along with delay statement. 

(ii)   A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. 
41/4/2022-Coop, dated the 9th February, 2024, publishing the Lakshadweep 
Cooperative Societies Rules, 2023, framed under sub-section (1) of Section 139 of the 
Lakshadweep Co-operative Societies Regulation, 2022, along with delay statement. 

(iii)   A copy (in English and Hindi) of the Ministry of Home Affairs Notification No. 
2/12/2023-DOP, dated the 8th November, 2024, notifying the Lakshadweep 
District/Gram Panchayat Solid Waste (Handling and Management) Bye-Laws, 2024, 
framed under Section 131 of the Lakshadweep Panchayat Regulation, 2022 and 
clauses (e), (f) and (zf) of Rule 15 of the Solid Waste Management Rules, 2016.        

 [Placed in Library. For (i) to (iii), see No. L.T. 2589/18/25] 
(C) A copy each (in English and Hindi) of the following Notifications of the Ministry 

of Home Affairs, framed under Section 130 of the Lakshadweep Panchayat Regulation, 
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2022: - 
(1) 2/6/2023-DOP, dated the 8th November, 2024, publishing the Lakshadweep 

Panchayats (Application of Funds and Maintenance of Accounts) Rules, 
2024. 

(2) 2/2/2024-DOP, dated the 8th November, 2024, publishing the 
Lakshadweep District Panchayat Committee Rules, 2024.  

(3) 2/1/2024-DOP, dated the 8th November, 2024, publishing the Lakshadweep 
(Daily Allowance and Travel Allowance to President, Vice-President, 
Sarpanch, Upa-Sarpanch and Elected members of Panchayats) Rules, 
2024. 

                 [Placed in Library.  For (1) to (3), see No. L.T. 2590/18/25] 
 

II. (i) (1)  A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 20 of the Protection of Human Rights Act, 1993: – 

(a) Annual Report of the National Human Rights Commission (NHRC), New 
Delhi, for the year 2023-24. 

(b) Memorandum of Action Taken on the recommendations contained in the 
above Report. 

(c) Statement by Government accepting the above Report.                          
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers 
mentioned at (1) above. 

                                         [Placed in Library. See No. L.T. 2459/18/25] 
 
    (ii)       A copy each (in English and Hindi) of the following papers: - 
 

(a) Annual Report and Accounts of the National Foundation for Communal 
Harmony (NFCH), New Delhi, for the year 2023-24, together with the 
Auditor's Report on the Accounts.  

(b) Statement by Government accepting the above Report. 
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) 

above.     
                                [Placed in Library. See No. L.T. 2338/18/25] 

 
Notifications of the Ministry of  Fisheries, Animal Husbandry and Dairying 

मत्Îयपालन, पशुपालन और डेयरी मंतर्ालय मȂ राज्य मंतर्ी (Ģो. एस.पी. िंसह  
 
बघेल ): महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर रखता हँू :- 
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(i) A copy (in English and Hindi) of the Ministry of Fisheries, Animal Husbandry 

and Dairying (Department of Animal Husbandry and Dairying) Notification No. S.O. 
4396(E)., dated the 10th October, 2024, amending the Principal Notification No. S.O. 
1495(E), dated the 10th June, 2014, issued under clause (b) of Section 2 and Section 
3 of the Live-stock Importation Act, 1898, along with a delay statement. 

(ii)   A copy (in English and Hindi) of the Ministry of Fisheries, Animal Husbandry 
and Dairying (Department of Animal Husbandry and Dairying) Notification No. S.O. 
320(E)., dated the 17th January, 2025, amending the Principal Notification No. S.O. 
3926(E), dated the 22nd September, 2021, issued under Section 3A of the Live-stock 
Importation Act, 1898. 
 (iii)   A copy (in English and Hindi) of the Ministry of Fisheries, Animal Husbandry and 
Dairying (Department of Animal Husbandry and Dairying) Notification No. S.O. 
1139(E)., dated the 12th March, 2025, amending the Principal Notification No. S.O. 
2666(E), dated the 16th October, 2014, issued under clause (d) of Section 2 and 
Section 3A of the Live-stock Importation Act, 1898.  

 [Placed in Library. For (i) to (iii), see No. L.T. 2455/18/25] 
 
Notifications of the Ministry of Road, Transport and Highways 
 
सड़क पिरवहन और राजमागर् मंतर्ालय मȂ राज्य मंतर्ी (Ǜी अजय टÇटा) : महोदय, मȅ िनÇनिलिखत 
पतर् सभा पटल पर रखता हँू :- 
 
      A copy each (in English and Hindi) of the following Notifications of the Ministry of 
Road, Transport and Highways, under Section 10 of the National Highways Act,  
1956: - 

(1) S.O. 613(E)., dated the 4th February, 2025, amending the Principal 
Notification No.  S.O. 4153(E), dated the 5th September, 2022. 

(2) S.O. 686(E)., dated the 10th February, 2025, levying user fee for the project 
of two lane with paved shoulder of Bijapur-Hubli section of NH-218 (New 
NH-52) in the State of Karnataka. 

(3) S.O. 687(E)., dated the 10th February, 2025, levying user fee for the project 
of four laning of Mirza Chowki to Farakka section of NH-33 (old NH-80) in 
the State of Jharkhand on Hybrid Annuity Mode. 
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(4) S.O. 698(E)., dated the 11th February, 2025, levying user fee for the project 
of 4/6 laning of Tolling, Operation, Maintenance, and Transfer of four lane 
MH/TS Border to Armur and AdloorYellareddy to Bowenpally of NH-44 (old 
NH-7) in the State of Telangana. 

(5) S.O. 819(E)., dated the 14th February, 2025, levying user fee for the project 
of use of section of National Expressway No. NE-4C in the State of 
Rajasthan. 

(6) S.O. 820(E)., dated the 14th February, 2025, levying user fee for the project 
of four laning of Tejajinagar to Balwara to Dhangaon section of NH-347BG 
(Indore to Boregaon, Pkg-II and Pkg-III) under BharatmalaPariyojana 
Phase-I in the State of Madhya Pradesh. 

(7) S.O. 928(E)., dated the 20th February, 2025, levying user fee for the project 
of four and more lane of section End of Hardoi Bypass to End of Hardoi 
District of NH No. 731 in the State of Uttar Pradesh. 

(8) S.O. 929(E)., dated the 20th February, 2025, levying user fee for the project 
of four laning of Thanjavur-Trichy section of NH-67 (New No.83) in the 
State of Tamil Nadu. 

(9) S.O. 931(E)., dated the 21st February, 2025, levying user fee for the project 
of 2 lane with paved shoulder of Jirapur-Susner-MP-RJ Border Road of 
NH-752B in the State of Madhya Pradesh under EPC mode. 

(10) S.O. 983(E)., dated the 27th February, 2025, levying user fee for the project 
of four or more lane of Muzaffarnagar–Miranpursection and Spur of 
Muzaffarnagar connecting NH-709AD and NH-334 bypassing Muzaffarnagar 
town in the State of Uttar Pradesh on EPC mode. 

(11) S.O. 984(E)., dated the 27th February, 2025, levying user fee for the project 
of four or more lane of Harda–Betul section of NH-47 in the State of 
Madhya Pradesh. 

    [Placed in Library.  For (1) to (11), see No. L.T. 2470/18/25] 

Notification of the Ministry of Home Affairs  
 
Ǜी बंिड संजय कुमार : महोदय, मȅ राÍटर्ीय न्यायालियक िवज्ञान िवÌविवǏालय अिधिनयम, 2020 
की धारा 53  की उप-धारा (2) के अधीन नागपुर (महाराÍटर्), रायपुर (छǄीसगढ़) और खोरधा  

 

8 [RAJYA SABHA]



(ओिडशा) मȂ Îथािपत पिरसरȗ को राÍटर्ीय न्यायालियक िवज्ञान िवÌविवǏालय के रूप मȂ शािमल 
िकया जाएगा, यह अिधसूिचत करने वाली गृह मंतर्ालय की अिधसूचना सखं्या का.आ. 1240(अ), 
िदनाकं 18 माचर्, 2025 की एक Ģित (अंगेर्जी तथा िंहदी मȂ) सभा पटल पर रखता हँू। 

                                             [Placed in Library. See No. LT2456/18/25] 
 
I. Notification of the Ministry of Education 
II. Reports and Accounts (2022-23) and (2023-24) of various universities, institutes, 

IITs, IIMs, NITs and council and related papers 

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (SHRI SUKANTA 
MAJUMDAR): Sir, I lay on the Table:— 
 
I.     A copy (in English and Hindi) of the Ministry of Education (Department of Higher 
Education) Notification No. IGNTU/RO/2024/88., dated the 29th January, 2024, 
publishing the Indira Gandhi National Tribal University, Amarkantak (Minimum 
Standard & Procedure for Award of Ph.D. Degree) Regulations 2022, under sub-
section (2) of Section 49 of the Indira Gandhi National Tribal University Act, 2007, 
along with delay statement.  

[Placed in Library. See No. L.T. 2435/18/25] 
 

II.  (A)  (1) A copy (in English and Hindi) of Annual Accounts of the Tezpur University, 
Assam, for the year 2023-24 and the Audit Report thereon, under sub-section (4) of 
Section 31 of the Tezpur University Act, 1993. 
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers 
mentioned at (1) above.  

                      [Placed in Library. See No. L.T. 2435/18/25] 
 
 (B)   (1)  A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 and sub-section (4) of Section 31 of the Central University
Act, 2009: - 
 

(i) (a) Annual Report of the Central Tribal University of Andhra Pradesh, 
Vizianagaram, for the year 2023-24. 

(b) Annual Accounts of the Central Tribal University of Andhra Pradesh, 
Vizianagaram, for the year 2023-24, and the Audit Report thereon. 

(c) Review by Government on the working of the above University.   
                           [Placed in Library. See No. L.T. 2438/18/25] 
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(ii) (a) Annual Report of the Mahatma Gandhi Central University 
(MGCU), Bihar, for the year 2022-23. 

(b) Annual Accounts of the Mahatma Gandhi Central University 
(MGCU), Bihar, for the year 2022-23, and the Audit Report 
thereon. 

(c) Review by Government on the working of the above University.    
                            [Placed in Library. See No. L.T. 2439/18/25] 

 
(iii) (a) Annual Report of the Mahatma Gandhi Central University 

(MGCU), Bihar, for the year 2023-24. 
(b) Review by Government on the working of the above University.   

     (2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above.                             

                                          [Placed in Library. See No. L.T. 2440/18/25] 
 

(C)   (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 of the Mizoram University Act, 2000: - 
 

(a) Annual Report of the Mizoram University, Aizawl, for the year 
2023-24. 

(b) Review by Government on the working of the above University.   
                              

   (2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above. 

[Placed in Library. See No. L.T. 2437/18/25] 
 
  (D)   (1)  A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 29 and sub-section (4) of Section 30 of the Babasaheb 
Bhimrao Ambedkar University Act, 1994: - 
 

(a) Annual Report of the Babasaheb Bhimrao Ambedkar University, 
Lucknow, Uttar Pradesh, for the year 2023-24. 

(b) Annual Accounts of the Babasaheb Bhimrao Ambedkar 
University, Lucknow, Uttar Pradesh, for the year 2023-24, and 
Audit Report thereon. 

(c) Review by Government on the working of the above University.   
(2) Statement (in English and Hindi) giving reasons for the delay in laying the 
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papers mentioned at (1) above. 
                                     [Placed in Library. See No. L.T. 2441/18/25] 

 
  (E)   (1) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 30 and sub-section (3) of Section 39 of the Indian Institutes of 
Information Technology Act, 2014: - 
 

(a) Annual Report of the Indian Institute of Information Technology, Design and 
Manufacturing (IIITDM), Jabalpur, Madhya Pradesh, for the year 2023-24. 

(b) Annual Accounts of the Indian Institute of Information Technology, Design 
and Manufacturing (IIITDM), Jabalpur, Madhya Pradesh, for the year 2023-
24, and the Audit Report thereon. 

(c) Review by the Government on the working of the above Institute.  
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers 
mentioned at (1) above. 

                                          [Placed in Library. See No. L.T. 2591/18/25] 
 
 (F)  (1) A copy each (in English and Hindi) of the following papers under sub-section 
(4) of Section 23 of the Institutes of Technology Act, 1961: - 
(i) (a) Annual Report of the Indian Institute of Technology (IIT), Dharwad, 

Karnataka, for the year 2023-24. 
(b) Annual Accounts of the Indian Institute of Technology (IIT), Dharwad, 

Karnataka, for the year 2023-24, and the Audit Report thereon. 
(c) Review by Government on the working of the above Institute. 

                                  [Placed in Library. See No. L.T. 2436/18/25] 
 

(ii) (a) Annual Report of the Indian Institute of Technology (IIT), Patna, Bihar, for 
the year 2023-24. 

(b) Annual Accounts of the Indian Institute of Technology (IIT), Patna, Bihar, 
for the year 2023-24, and the Audit Report thereon. 

(c) Review by Government on the working of the above Institute.  
    (2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above. 

                                                  [Placed in Library. See No. L.T. 2429/18/25] 
  (G)   (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 37 of the Indian Institutes of Information Technology (Public- 
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Private Partnership) Act, 2017: - 
(i) (a) Annual Report and Accounts of the Indian Institute of Information 

Technology (IIIT), Ranchi, Jharkhand, for the year 2023-24, together with 
the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Institute.  
                                [Placed in Library. See No. L.T. 2442/18/25] 

 
(ii) (a) Annual Report and Accounts of the Indian Institute of Information 

Technology (IIIT), Sonepat, Haryana, for the year 2023-24, together 
withthe Auditor’s Report on the Accounts. 

(b) Review by Government on the working of the above Institute.   
                               [Placed in Library. See No. L.T. 2592/18/25] 

 
(iii) (a) Annual Report of the Indian Institute of Information Technology (IIIT), 

Guwahati, Assam, for the year 2023-24. 
(b) Annual Accounts of the Indian Institute of Information Technology (IIIT), 

Guwahati, Assam, for the year 2023-24, and the Audit Report thereon. 
(c) Review by Government on the working of the above Institute.   

                                [Placed in Library. See No. L.T.2593/18/25] 
 

(iv) (a) Annual Report of the Indian Institute of Information Technology (IIIT), Pune, 
Maharashtra, for the year 2023-24. 

(b) Annual Accounts of the Indian Institute of Information Technology (IIIT), 
Pune, Maharashtra, for the year 2023-24, and the Audit Report thereon. 

(c) Review by Government on the working of the above Institute. 
 

     (2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above. 

                                                    [Placed in Library. See No. L.T. 2594/18/25] 
 

  (H)  (1) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 28 and sub-section (5) of Section 23 of the Indian Institute of 
Management Act, 2017: - 

(i) (a)   Annual Report and Accounts of the Indian Institute of Management (IIM) 
Bodh Gaya, Bihar, for the year 2023-24, together with the Auditor's Report 
on the Accounts.     

(b)  Review by Government on the working of the above Institute. 
                                        [Placed in Library. See No. L.T. 2443/18/25] 
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(ii) (a)  Sixty-second Annual Report and Accounts of the Indian Institute of 
Management Ahmedabad (IIMA), Gujarat, for the year 2023-24, together 
with the Auditor's Report on the Accounts.     

(b)  Review by Government on the working of the above Institute. 
                                    [Placed in Library. See No. L.T. 2434/18/25] 

 
(iii) (a)   Annual Report and Accounts of the Indian Institute of Management (IIM) 

Kashipur, Uttarakhand, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

(b)  Review by Government on the working of the above Institute.  
                                        [Placed in Library. See No. L.T. 2433/18/25] 

 
(iv) (a)   Annual Report and Accounts of the Indian Institute of Management (IIM) 

Lucknow, Uttar Pradesh, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

(b)  Review by Government on the working of the above Institute. 
                                        [Placed in Library. See No. L.T. 2432/18/25] 

 
(v) (a)  Annual Report and Accounts of the Indian Institute of Management (IIM) 

Calcutta, West Bengal, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

(b)  Review by Government on the working of the above Institute. 
                                [Placed in Library. See No. L.T. 2431/18/25] 

 
(vi) (a)   Annual Report and Accounts of the Indian Institute of Management (IIM) 

Shillong, Meghalaya, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

(b)  Review by Government on the working of the above Institute.   
     (2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above. 

                                                      [Placed in Library. See No. L.T. 2430/18/25] 
 

  (I)   (1)   A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology, Science Education 
and Research Act, 2007: - 

(i) (a) Annual Report and Accounts of the National Institute of Technology, 
Hamirpur, Himachal Pradesh, for the year 2023-24, together with the 
Auditor's Report on the Accounts.     

[ 26 March, 2025 ] 13



(b) Review by Government on the working of the above Institute.    
                           [Placed in Library. See No. L.T. 2595/18/25] 

 
(ii) (a) Annual Report and Accounts of the National Institute of Technology, 

Jamshedpur, Jharkhand, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

(b) Review by Government on the working of the above Institute.   
                           [Placed in Library. See No. L.T. 2596/18/25] 

 
(iii) (a) Annual Report and Accounts of the National Institute of Technology, 

Warangal, Telangana, for the year 2023-24, together with the Auditor's 
Report on the Accounts.     

(b) Review by Government on the working of the above Institute.   
                              [Placed in Library. See No. L.T. 2597/18/25] 

 
(iv) (a) Annual Report and Accounts of the National Institute of Technology, Calicut, 

Kerala, for the year 2023-24, together with the Auditor's Report on the 
Accounts.     

(b) Review by Government on the working of the above Institute.  
                                 [Placed in Library. See No. L.T. 2598/18/25] 

 
(v) (a) Annual Report and Accounts of the National Institute of Technology 

Mizoram, for the year 2023-24, together with the Auditor's Report on the 
Accounts.     

(b) Review by Government on the working of the above Institute. 
                                [Placed in Library. See No. L.T.2599/18/25] 

 
(vi) (a) Annual Report and Accounts of the National Institute of Technology 

Meghalaya, for the year 2023-24, together with the Auditor's Report on the 
Accounts.     

(b) Review by Government on the working of the above Institute. 
     (2) Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above.  

                                                [Placed in Library. See No. L.T. 2600/18/25] 
 
(J)     A copy each (in English and Hindi) of the following papers: - 
 

(a) Annual Report and Accounts of the Indian Council of Social Science 
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Research (ICSSR), New Delhi, for the year 2023-24, together with the 
Auditor's Report on the Accounts.     

(b) Review by Government on the working of the above Council. 
(c) Statement giving reasons for the delay in laying the papers   mentioned at 

(a) above.    
                                           [Placed in Library. See No. L.T. 2601/18/25] 

 
Report and Accounts(2023-24) of NCPCR, New Delhi and related papers 

मिहला एवं बाल िवकास मंतर्ालय मȂ राज्य मंतर्ी (Ǜीमती सािवतर्ी ठाकुर):  महोदय, मȅ 
िनÇनिलिखत पतर् सभा पटल पर रखती हँू :-  
 
     (1) A copy each (in English and Hindi) of the following papers, under sub-section 
(2) of Section 16 and sub-section (4) of Section 29 of the Commission for Protection 
of Child Rights Act, 2005: - 
 

(a) Annual   Report   and Accounts of the National Commission for Protection of 
Child Rights (NCPCR), New Delhi, for the year 2023-24, together with the 
Auditor's Report on the Accounts.    

(b) Performance Review of the above Commission, for the year 2023-24.        
      (2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) above.   

                                                     [Placed in Library. See No. L.T. 2602/18/25] 
 
Notifications of the Ministry of Road Transport and Highways 
 
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS( SHRI HARSH MALHOTRA): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following Notifications of the Ministry of Road Transport and 
Highways, under Section 37 of the National Highways Authority of India Act, 1988, 
along with Explanatory Memorandum and delay statement: - 
 

(1) N.H. AR-12011/1/95-Admn., dated the 11th March, 1996, publishing the 
National Highways Authority of India (Recruitment, Seniority and 
Promotion) Regulations, 1996. 

(2) NHAR-12011/6/95-Admn., dated the 18th April 1996, publishing the National 
Highways Authority of India (Joining Time) Regulations, 1996. 
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(3) NHAR-12011/10/95-Admn., dated the 18th April, 1996, publishing the 
National Highways Authority of India (Incentives) Regulations, 1995. 

(4) NHAR/12011/12/95-Admn., dated the 20th March, 1997, publishing the 
National Highways Authority of India (Leave Travel Concession) 
Regulations, 1997. 

(5) NHAI/12011/2/95-Admn., dated the 20th March, 1997, publishing the 
National Highways Authority of India (Transaction of Business) Regulations, 
1997.   
                 [Placed in Library. For (1) to (5), see No. L.T. 2477/18/25] 
 

(6) NHAR-12011/13/95-Admn., dated the 2nd May, 1997, publishing the 
National Highways Authority of India (Conduct, Discipline and Appeal) 
Regulations, 1997. 

(7) NHAR-1201/16/95-Admn., dated the 2nd May, 1997, publishing the National 
Highways Authority of India (Leave) Regulations, 1997. 

(8) NHAR-12011/19/95-Admn., dated the 2nd May, 1997, publishing the 
National Highways Authority of India (Travelling Allowance and Daily 
Allowance) Regulations, 1997. 

(9) NHAR-12011/11/95-ADMN., dated the 15th September, 1997, publishing 
the National Highways Authority of India (Medical Attendance and 
treatment) Regulations, 1997. 

(10) NHAR-12011/11/95-Admn., dated the 19th March, 2004, publishing the 
National Highways Authority of India (Medical Attendance and Treatment) 
Amendment Regulation, 2004.   

               [Placed in Library. For (6) to (10), see No. L.T. 2478/18/25] 
 

(11) NHAR-12011/11/95-Admn., dated the 1st September, 2006, publishing the 
National Highways Authority of India (Medical Attendance and Treatment) 
Amendment Regulation, 2006. 

(12) NHAI F.No.11011/02/2008-Admn., dated the 3rd July, 2008, publishing the 
National Highways Authority of India (Recruitment, Seniority and 
Promotion) Amendment Regulations, 2008. 

(13) NHAI F.No.11012/46/2005-Admn., dated the 23rd September, 2008, 
publishing the National Highways Authority of India (Recruitment, Seniority 
and Promotion) Second Amendment Regulations, 2008. 

(14) NHAI/12011/12/95-Admn.(Pt.)., dated the 12th December, 2008, publishing 
the National Highways Authority of India (Leave Travel Concession) 
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Amendment Regulations, 2008. 
(15) NHAI/11012/147/2009-HR.I., dated the 30th December, 2009, publishing 

Corrigenda to the Notification No. NHAI/11012/147/2009-HR.I., dated the 
25th November, 2009.        

              [Placed in Library. For (11) to (15), see No. L.T. 2479/18/25] 
 

(16) NHAI/11011/09/2009-HR.I., dated the 14th January, 2010, publishing the 
National Highways Authority of India (Recruitment, Seniority and 
Promotion) Amendment Regulations, 2010. 

(17) NHAI/11011/17/2012-HR.I., dated the 13th August, 2014, publishing the 
National Highways Authority of India (Recruitment, Seniority and 
Promotion) Amendment Regulations, 2014. 

(18) NHAI/BM-11041/122/2011-Coord., dated the 19th November, 2015, 
publishing the National Highways Authority of India (Transaction of 
Business) Amendment Regulations, 2015. 

(19) No. 11012/248/2015-Admn., dated the 19th February, 2016, publishing the 
National Highways Authority of India (Recruitment, Seniority and 
Promotion) Amendment Regulations, 2016. 

(20) No. 11011/19/2014-Admn., dated the 30th December, 2024, publishing the 
National Highways Authority of India (Recruitment, Seniority and 
Promotion) Regulations, 2024. 

(21) No. 11011/19/2014-Admn., dated the 20th January, 2025, publishing a 
Corrigendum to the Notification No.  11011/19/2014-Admn., dated the 30th 
December, 2024.  
             [Placed in Library. For (16) to (21), see No. L.T. 2480/18/25] 

 
MR. DEPUTY CHAIRMAN:   Message from the Lok Sabha, Secretary-General. 

 
 

MESSAGE FROM LOK SABHA 
 

SECRETARY-GENERAL: Sir, with your kind permission, I rise to report that the Lok 
Sabha, at its sitting held on the 25th March, 2025, passed the Boilers Bill, 2025, with 
some amendments.  The Bill was passed by the Rajya Sabha on the 4th December, 
2024. 
         I lay a copy of the Bill, as amended, on the Table. 
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON EDUCATION, WOMEN, CHILDREN, YOUTH AND SPORTS 

 
Ǜी घनÌयाम ितवाड़ी (राजÎथान) : महोदय, मȅ िवभाग-सबंिंधत िशक्षा, मिहला, बाल, युवा और 
खेल सबंधंी ससंदीय Îथायी सिमित के िनÇनिलिखत Ģितवेदनȗ की एक-एक Ģित (अगेंर्जी तथा 
िंहदी मȂ) ĢÎतुत करता हँू: 
 

(i)     363rd  Report of the Committee on Demands for Grants (2025-26) pertaining 
to  the Department of School Education and Literacy, Ministry of Education; 
and 

(ii)     364th Report of the Committee on Demands for Grants (2025-26) pertaining 
to the Department of Higher Education, Ministry of Education. 

 
 

 
REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 

COMMITTEE ON HOUSING AND URBAN AFFAIRS 
 

SHRI AYODHYA RAMI REDDY ALLA (Andhra Pradesh): Sir, I lay on the Table, a 
copy (in English and Hindi) of the Fourth Report on Action Taken by the Government 
on the Recommendations/Observations contained in the First Report of the 
Department-related Parliamentary Standing Committee on Housing and Urban Affairs 
(2024-25) on ‘Demands for Grants (2024-2025)’ of the Ministry of Housing and 
Urban Affairs.                                                                                         

 
 

REPORTS OF THE COMMITTEE ON PUBLIC ACCOUNTS 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I lay on the Table, a copy each (in English and 
Hindi) of the following Reports of the Committee on Public  
Accounts (2024-25):-  
 

(i)      Nineteenth Report of the Committee on Compliance Audit of Central Board 
of Indirect Taxes and Customs (CBIC); 

(ii)     Twentieth Report of the Committee on Sub optimum utilization of the  
capacities of GSAT-18 Satellite; and 

(iii)     Twenty-first Report of the Committee on Short closure of project for 
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development of Special Grade Carbon Fibre. 
(iv)  

 

 
STATEMENTS OF THE COMMITTEE ON WELFARE OF OTHER BACKWARD 

CLASSES 
 

सुǛी किवता पाटीदार (मध्य Ģदेश): महोदय, मȅ अन्य िपछड़े वगș के कÊयाण सबंधंी सिमित के 
िनÇनिलिखत अंितम की गई कारर्वाई सबंधंी िववरणȗ की एक-एक Ģित (अंगेर्जी तथा िंहदी मȂ) 
सभा पटल पर रखती हँू:- 

(i)  Statement showing Final Action Taken by the Government on the 
observations/recommendations contained in Chapter I of the Second Report 
(Eighteenth Lok Sabha) of the Committee (2024-25) on Action Taken by the 
Government on the Observations/Recommendations contained in its Twenty-seventh 
Report (Seventeenth Lok Sabha) on ‘Measures undertaken to secure representation 
of OBCs in employment and for their welfare in Steel Authority of India Limited (SAIL) 
and Rashtriya Ispat Nigam Limited (RINL)’ pertaining to the Ministry of Steel; and 

(ii) Statement showing Final Action Taken by the Government on the 
observations/recommendations contained in Chapter I of the Fourth Report 
(Eighteenth Lok Sabha) of the Committee (2024-25) on Action Taken by the 
Government on the Observations/Recommendations contained in its Thirty-Third 
Report (Seventeenth Lok Sabha) on ‘Measures undertaken to secure representation 
of OBCs in employment and for their welfare in Central Reserve Police Force (CRPF)’ 
pertaining to the Ministry of Home Affairs. 

 
 
 

OBSERVATIONS BY THE CHAIR 
 
MR. CHAIRMAN: Hon. Members, four notices have been received under Rule 267. 
The notice of Shri Sanjay Singh demands discussion over adverse impact of 
upcoming delimitation exercise in various States. The notice of Shri Ramji Lal Suman 
demands discussion over the ongoing protest by farmers and need for Government to 
resolve their issues. The notice of Shri Saket Gokhale demands discussion over the 
alleged lapse of Election Commission in issuance of multiple duplicate electors photo 
identity cards across the States. The notice emanating from Shri Sandosh Kumar P 
demands discussion over the misuse of Enforcement Directorate by the Government. 
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Hon. Members, I do not find any ground to accord my sanction to these and I would 
try to accommodate the hon. Members if they would make a request for Zero Hour in 
precedence.  

Hon. Members, I need to indicate to the House that we, yesterday, had a very 
fruitful interaction on the issue that is agitating minds of the public. There was 
gracious presence of leaders of political parties including the Leader of the House and 
the Leader of the Opposition. Without going into the details, the deliberations were 
consensual, reflecting cooperation, concern and the issue is not between institutions 
inter se. It is not that Executive, Legislature or Judiciary are pitted against each other. 
All the institutions in the country have to function in tandem, in togetherness and also 
there are checks and balances which are well-meant.  It has been given by both the 
Leader of the House and the Leader of the Opposition that after having wider 
consultations amongst all concerned, in their respective parties and otherwise, they 
would come to the Chairman for further deliberations. That was the conclusion after 
both the Leader of the House and the Leader of the Opposition had shared their 
thoughts along with others.  

 Now Matters raised with permission. Shrimati Sonia Gandhi regarding non-
fulfillment of maternity entitlements under the National Food Security Act, 2013 and 
PMMVY. 

 
 

MATTERS RAISED WITH PERMISSION 
 

Non-fulfillment of maternity entitlements under National Food Security Act, 2013 and 
PMMVY 

 
SHRIMATI SONIA GANDHI (Rajasthan): Hon. Chairman, Sir, I thank you for giving 
me this opportunity. I rise to address this House on a matter of great importance, that 
is, the non-fulfillment of maternity entitlements under the National Food Security Act, 
2013 and Pradhan Mantri Matru Vandana Yojana. The National Food Security Act was 
passed by Parliament in September, 2013, under the leadership of Dr. Manmohan 
Singh.  It has been the foundation for the Pradhan Mantri Garib Kalyan Yojana.  The 
Act also includes Rs.6,000 per child as maternity entitlement for pregnant women in 
the informal sector.  The Pradhan Mantri Matru Vandana Yojana or PMMVY launched 
in 2017, seeks to fulfil this entitlement.  But, it provides only Rs.5,000 for the first 
child, that is extended to the second child also if it is a girl child.  According to one 
informed analysis, in the year 2022-23, about 68 per cent of pregnant women 
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received at least one installment of PMMVY for first birth,  but in the very next year, 
this proportion  fell drastically to just around 12 per cent!  I would like to ask the Union 
Government:  Why was this allowed to happen?  Sir, the full implementation of the 
maternity benefits provision of the NFSA 2013, requires an annual Budget of around 
Rs.12,000 crores.  It is surprising that the Budget documents do not contain 
information on allocations for the PMMVY separately.  All that the documents reveal is 
that there is a programme called ‘Samarthya’ in the Ministry of Women and Child 
Development.  This has five components of which the PMMVY is one. The allocation 
in 2025-26 for Samarthya is only Rs. 2,521 crores.  This clearly shows that the 
PMMVY is severely under-funded thereby violating the key provisions of a law passed 
by Parliament itself.  Thank you, Sir.   
                     
MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by hon. Member, Shrimati Sonia Gandhi: Shri Ajit Kumar Bhuyan (Assam), 
Shri R. Girirajan (Tamil Nadu), Shri G.C. Chandrashekhar (Karnataka), Shri 
Digvijaya Singh (Madhya Pradesh), Shrimati Jebi Mather Hisham (Kerala), Shri 
Niranjan Bishi (Odisha), Dr. Sasmit Patra (Odisha), Dr. Fauzia Khan (Maharashtra), 
Shrimati Phulo Devi Netam (Chhattisgarh), Shri Tiruchi Siva (Tamil Nadu), Shri 
Sanjay Singh (National Capital Territory of Delhi), Shri Mallikarjun Kharge 
(Karnataka), Dr. John Brittas (Kerala), Dr. V. Sivadasan (Kerala), Shri Haris Beeran 
(Kerala), Shri P. Wilson (Tamil Nadu), Shri Jose K. Mani (Kerala), Shrimati Priyanka 
Chaturvedi (Maharashtra), Shri M. Mohamed Abdulla (Tamil Nadu), Shri Prakash 
Chik Baraik (West Bengal), Shri Ritabrata Banerjee (West Bengal), Shrimati Sulata 
Deo (Odisha), Shrimati Mausam B Noor (West Bengal), Shri Saket Gokhale (West 
Bengal), Shri Anil Kumar Yadav Mandadi (Telangana), Shri A. A. Rahim (Kerala), 
Shri M. Shanmugam (Tamil Nadu), Shrimati Ranjeet Ranjan (Chhattisgarh), Shri P. 
P. Suneer (Kerala), Shrimati Renuka Chowdhury (Telangana), Shri Neeraj Dangi 
(Rajasthan), Prof. Manoj Kumar Jha (Bihar), Shrimati Sagarika Ghose (West 
Bengal), Ms. Dola Sen (West Bengal), Shrimati Rajani Ashokrao Patil 
(Maharashtra), Shri Rajeev Shukla (Chhattisgarh) and Shri Mukul Balkrishna Wasnik 
(Rajasthan).                                                                                        
  Now, Ms. Dola Sen on ‘Need to reconsider the advisory  of reducing cooking 
oil in midday meals under the Pradhan Mantri  Poshan Shakti  Nirman (PM 
POSHAN).’  Your birthday!  
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Need to reconsider the advisory of reducing cooking oil in Mid-Day Meals under the 
Pradhan Mantri Poshan Shakti Nirman (PM POSHAN) 

 
MS. DOLA SEN (West Bengal):  Thank you, Chairman, Sir, for giving me    
opportunity to speak on my Zero Hour submission on need to urgently reconsider our 
advisory to reduce cooking oil in Mid-Day Meal Scheme.  The Union Government has 
issued an advisory recommending a 10 per cent reduction in cooking oil uses in Mid-
Day Meal Scheme under the Pradhan Mantri Poshan Shakti Nirman (PM POSHAN) 
Scheme, aiming to combat childhood obesity.  While addressing obesity is important, 
Sir, this directive may not consider the diverse nutritional needs of children across the 
country.   Many students relying on Mid-Day Meal come from economically 
disadvantaged backgrounds where malnutrition, rather than obesity, is prevalent.   
(MR. DEPUTY CHAIRMAN in the Chair) 

Healthy fats from cooking oils are essential for growth and cognitive 
development.  A blanket reduction could inadvertently deprive these children of 
necessary nutrients.  Moreover, concerns have been raised about the potential 
impact on meal quality.  Reducing oil content might lead to the use of lower quality 
ingredients or dilution methods using water, compromising both taste and nutritional 
value. Stakeholders have criticized the advisory as unscientific, calling for a 
comprehensive unscientific nutritional assessment before implementing such 
measures.  Additionally, the advisory lacks empirical data supporting the correlation 
between current oil uses in mid-day meal and rising obesity rates among school 
children.   Without such evidence, policy changes may be misguided and potentially 
harmful.  Given these concerns, it is imperative that the Government reevaluates the 
advisory. A thorough evidence-based study should be conducted to assess the 
nutritional implications of reducing cooking oil in Mid-Day Meals.  Policies should be 
tailored to address regional health changes, ensuring that interventions are aligned to 
the realities on the ground and not averse to them.  सर, हम सोचते हȅ per student/per 
child funding को बढ़ाना चािहए।  I urge upon the Union Government that it may be taken 
up on a serious note and the advisory may be revoked, so that the children from 
downtrodden families, who are large in numbers and comprise majority of our 
population, may get their rights as per law. Thank you, Sir.                                                                    
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by hon. Member, Ms. Dola Sen: Shrimati Jebi Mather Hisham 
(Kerala), Shri A. A. Rahim (Kerala), Shri R. Girirajan (Tamil Nadu), Shri Niranjan 
Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. Sasmit Patra (Odisha), Shri 
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Saket Gokhale (West Bengal), Shri Mohammed Nadimul Haque (West Bengal), 
Shrimati Mausam B Noor (West Bengal), Shrimati Phulo Devi Netam (Chhattisgarh), 
Shri M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas (Kerala), Shri Ramji (Uttar 
Pradesh), Shri Prakash Chik Baraik (West Bengal), Shrimati Sagarika Ghose (West 
Bengal), Shri Haris Beeran (Kerala), Shri P. Wilson (Tamil Nadu), Shri Jose K. Mani 
(Kerala) and Shri M. Shanmugam (Tamil Nadu). 
  Now, Shri M. Shanmugam, ‘Need to review the facial recognition system for 
issuing take home ration to the beneficiaries under Integrated Child Development 
Services Scheme through Anganwadi workers’. 
 

Need to review the facial recognition system for issuing Take Home Ration (THR)  
to the beneficiaries under Integrated Child Development Services (ICDS) Scheme 

through Anganwadi workers 
 
SHRI M. SHANMUGAM (Tamil Nadu): Sir, I am raising a very important matter, 
namely, the problems being faced by beneficiaries under the ICDS Programme.  
Representations have been received from various stakeholders against the 
introduction of two-Factor Authentication System for take home ration distribution 
through Anganwadi workers for beneficiaries under the ICDS. 
 Under Mission Saksham Anganwadi and Mission POSHAN, supplementary 
nutrition is provided to children, pregnant women, lactating mothers to address the 
challenge of malnutrition. Even the pregnant mothers are compelled to come to 
Anganwadi Centres to do facial recognition for getting the ration. Because of this 
cumbersome procedure and not getting OTP, as the mobile which is registered might 
be with the male member and not readily accessible to beneficiary, many people are 
not able to avail the benefit.  This system has also put strain on the Anganwadi 
workers, as they have to carry kits to the centres and sometimes, these are not 
received.  Besides, due to tower problem, phones do not work.  Even all the 
Anganwadi workers are not having smart phones. This system may reduce the 
strength of beneficiaries in which case funds to the States will also reduce, which is 
not fair.  
 Sir, they are getting only meager honorarium which is less than the minimum 
wages declared by various State Governments.  The enormous amount of work which 
they have to perform is nothing but exploitation of workers.  Hence, their salary 
should be increased and other welfare benefits like PF, ESI, pension, etc. should be 
extended to them.  At many places, Anganwadi workers are going on strike. 
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 I would, therefore, demand that the Ministry should review the conditions of 
facial recognition for issuing take home ration to beneficiaries and should simplify the 
procedure of issuing ration; the old system has transparency and verifications done 
through register, after getting beneficiary’s signature.  Thank you, Sir. 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by hon. Member, Shri M. Shanmugam: Shrimati Jebi Mather 
Hisham (Kerala), Dr. Sasmit Patra (Odisha), Shri R. Girirajan (Tamil Nadu), Shri 
Niranjan Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Shri A. A. Rahim (Kerala), 
Ms. Dola Sen (West Bengal), Shrimati Priyanka Chaturvedi (Maharashtra), Dr. John 
Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Prof. Manoj Kumar Jha 
(Bihar), Dr. V. Sivadasan (Kerala), Shri P. Wilson (Tamil Nadu) and Shri Jose K. 
Mani (Kerala). 
  Now, Shri B. Parthasaradhy Reddy- Concern over the reciprocal traffic 
imposed by the United States on Indian pharma exports. 
 

Concern over the reciprocal tariff imposed by the United States on Indian Pharma 
Exports 

 
SHRI B. PARTHASARADHY REDDY (Telangana):  Mr. Deputy Chairman, Sir, thank 
you for having given me the opportunity.  Today, I wish to draw the attention of the 
House to the most worrisome and immediate threat to the Indian Pharmaceutical 
industry owing to the US reciprocal tariff proposal which may come into force any time 
from now on.  This could badly impact an industry which is very vital to our country’s 
economy and there is an immediate job threat to over 30 lakh Indians.   In 2023-24, 
India exported about nine billion dollars, that is, Rs. 74,000 crores, worth of pharma 
products to the US and exports are growing rapidly. This makes the U.S. the largest 
importer of Indian pharmaceutical products, accounting for over 31 per cent of India’s 
total pharma exports.  The Indian pharmaceutical industry, which is considered as 
pharmacy of the world, is likely to face significant challenges due to the US reciprocal 
tariff policy.  Sir, Indian pharma products will become more expensive in the US 
market, which may result in substantial loss in the US market share for our Indian 
pharma companies.  This could lead to reduced profit margins, especially for low-
cost generic medicines, and they may become uncompetitive and most of their 
investments may not be viable.  In terms of economic impact, the Indian 
pharmaceutical sector contributes significantly to India’s GDP and foreign exchange 
earnings.  The reciprocal tariff proposal could lead to foreign exchange revenue 
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declines and potential job losses affecting employment in manufacturing, research 
and distribution chain and we may suffer from competitive challenges.  
  Sir, as a scientist, I urge the Government of India, through this august House, 
to treat the matter on utmost priority and act aptly. A few remedial measures, our 
Government may consider include: (i) Engage in diplomatic talks with the U.S. 
Government to resolve the issue amicably; (ii) India can highlight the importance of 
pharmaceutical exports to the U.S. and explain the potential consequences such as 
cost hike of medicines, shortage of availability of life-saving medicines for U.S. 
patients;  (iii) Pursue Free Trade Agreement with the U.S.; (iv) Review the US-India 
Trade Policy Forum to ensure that it is effective in addressing trade issues, including 
tariffs on pharmaceutical products; (v) Provide support to the Indian pharmaceutical 
industry such as special incentives, subsidies, tax-breaks or any other benefits to 
help them absorb the impact of US tariffs and become more competitive; (vi) 
Encourage Indian pharmaceutical industries/companies to develop new strategies 
such as operational efficiencies through automation, cost-optimization and more 
focus on R&D for technology upgradation; and (vii) Extend special financial support 
for pharma companies for R&D to develop new technologies and innovative 
molecules to compete globally. Sir, by considering the above remedies, the Indian 
Government can mitigate the impact of US reciprocal tariffs on Indian pharma 
products and safeguard the pharmaceutical industry from big danger. Thank you, Sir.  
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by hon. Member, Shri B. Parthasaradhi Reddy : Shri Niranjan Bishi 
(Odisha), Dr. Sasmit Patra (Odisha), Shri R. Girirajan (Tamil Nadu), Dr. Fauzia 
Khan (Maharashtra), Shri A. A. Rahim (Kerala), Shri Ravi Chandra Vaddiraju 
(Telangana), Shrimati Priyanka Chaturvedi (Maharashtra), Shri M. Mohamed 
Abdulla (Tamil Nadu), Dr. John Brittas (Kerala), Shri Anil Kumar Yadav Mandadi 
(Telangana), Shrimati Sagarika Ghose (West Bengal), Shri Haris Beeran (Kerala), 
Shri P. Wilson (Tamil Nadu) and Shri Jose K. Mani (Kerala). 
   Now Shri Vaiko, “Need to take steps to ensure safe disposal of Kudankulam 
Nuclear Waste in the State of Tamil Nadu.”  
 
Need to take steps to ensure safe disposal of Kudankulam Nuclear waste in the State 

of Tamil Nadu 
 
SHRI VAIKO (Tamil Nadu): Hon. Deputy Chairman, there was a proposal to establish 
atomic plant in Gujarat State in Bhavnagar, near Mithi-Virdhi village. At that time, the 
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CM of Gujarat, Mr. Vijay Rupani, did not allow it. Sir, Gujarat is very dear to the hon. 
Prime Minister, and, therefore, he never attempted to establish atomic plant in 
Gujarat.  

On 22nd November, 1988, when the President of the then USSR, Mr. 
Gorbachev, came to India, the hon. Prime Minister made a statement in both the 
Houses of Parliament. While welcoming the arrival of Mr. Gorbachev, the PM stated 
that India and USSR signed an agreement to establish an atomic plant in India. In Lok 
Sabha, there was no protest, after making the statement. In Rajya Sabha also, I was 
the only Member who sought clarification from the PM, seeking to know which place 
they have selected, and told him, “You planned an atomic plant at Kudankulam, the 
sea-shore of Tamil Nadu, and the public and fishermen were agitated when they 
came to know about this. But you have suppressed this fact.”  

Nuclear disasters happened in atomic plants in Three Mile Island in USA and 
Chernobyl in Soviet Russia; thousands and thousands of people died and people are 
still suffering. If any disaster happens, the Southern districts of Tamil Nadu will be 
totally destroyed.  

Protesting against Kudankulam, thousands of fisherwomen observed relay fast 
and they agitated for 18 months continuously; I also went there thrice. Ccriminal 
cases were launched against the agitating public by the then State Government; 
many were arrested. I am also one of the accused in the agitation. Now, four plant 
units have already been established, two more units are proposed and the whole area 
is becoming nuclear hell. Lakhs of people will be affected. Unimaginable deaths will 
happen, in case of disaster. Now the million dollar question is: Where are they going 
to dispose of nuclear wastes safely? Now the nuclear wastes are put there itself in the 
plant. I came to know that they are going to deposit it in the sea now. A volcano is 
sitting on our heads. Poovulaga Nanbargal, an NGO, which is fighting the case, 
approached the Supreme Court. The Supreme Court said that atomic plant should 
build a Deep Geological Repository (DGR) by 2018. When it was not ready, the NGO 
approached the Supreme Court and the Supreme Court granted time till April, 2022 
for building the DGR. But, till this date, nothing has moved. In Japan Fukushima, on 
11th March, 2011, nuclear disaster happened and many people died.  

A volcano is sitting on our heads in Southern districts of Tamil Nadu and they 
are not going to deposit this nuclear waste anywhere other than the seashore near the 
Plant and into the sea. The demand of the people of Tamil Nadu in Southern districts 
is to close down the atomic plant permanently. Hence, I urge upon the Government, 
the hon. Prime Minister, to take steps to close down the atomic plant and save the 
people from the impending catastrophe. Thank you, Sir.  
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by hon. Member, Shri Vaiko: Shrimati Jebi Mather Hisham (Kerala), 
Dr. Sasmit Patra (Odisha), Shri R. Girirajan (Tamil Nadu), Shri Niranjan Bishi 
(Odisha), Shri M. Mohamed Abdulla (Tamil Nadu), Shri Ramji (Uttar Pradesh), Prof. 
Manoj Kumar Jha (Bihar), Shri Haris Beeran (Kerala), Shri Tiruchi Siva (Tamil 
Nadu), Shri P. Wilson (Tamil Nadu), Shri Jose K. Mani (Kerala) and Shri M. 
Shanmugam (Tamil Nadu).                                                                                                                        
  Shri K.R.N. Rajeshkumar – ‘Demand for Increase in Wheat Allocation to the 
State of Tamil Nadu’. 
 

Demand to increase wheat allocation to the State of Tamil Nadu 
 

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu):  Sir, I rise to bring to the notice of the 
House the urgent need to address the issue of wheat shortage in Tamil Nadu. Under 
the leadership of hon. Chief Minister, Thalapathy, the breakfast scheme is being 
successfully implemented in the schools of Tamil Nadu so as to improve nutrition and 
attendance. The current allocation of wheat under the National Food Security Act is 
only 8,576.02 metric tons, whereas the consumption of wheat in the State has 
increased to 23,000 metric tons per month.  
 Sir, as Tamil Nadu is not a wheat producing State, it depends on supplies from 
the Food Corporation of India.  I request the hon. Union Ministerof Consumer Affairs, 
Food and Public Distribution to arrange for an increase in the allocation of wheat to 
23,000 metric tons per month.  If this is not possible under the NFSA, I request the 
Minister to consider supplying 15,000 tons of wheat under the open market sales 
scheme.  This increase in allocation will not only meet the growing demand for wheat 
in Tamil Nadu, but also ensure that the people of the State have access to this 
essential commodity at an affordable price. I urge upon the hon. Minister to take 
immediate action in this regard.  Sir, the Union Government should be a mother bird, 
which should treat each State with equal respect and address their concerns through 
equitable governance.  Thank you, Sir.      
                                                                      
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by hon. Member, Shri K.R.N. Rajeshkumar (Tamil Nadu): Dr. 
Sasmit Patra (Odisha), Shrimati Jebi Mather Hisham (Kerala), Shri R. Girirajan 
(Tamil Nadu), Shri Niranjan Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. 
John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri A. A. Rahim 
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(Kerala), Shri N.R. Elango (Tamil Nadu), Shri P. Wilson (Tamil Nadu) and Shri M. 
Shanmugam (Tamil Nadu). 
  Shri A.D. Singh – ‘Demand for Imposing Custom Duty on Soybean Oil 
Imported from Nepal and Other Southeast Asian Countries.’ 
 

Demand to impose custom duty on Soybean Oil imported from Nepal and other 
Southeast Asian countries 

 
SHRI A.D. SINGH (Bihar):  Mr. Deputy Chairman, Sir, a steep surge in the import of 
soyabean oil from Nepal is adversely affecting Indian farmers. During the financial year 
2024-25, the import of soyabean oil from Nepal has increased more than 14-fold as 
compared to the previous financial year.  The surge in soyabean oil import was from 
US$2.81 million in 2023 to US$ 38.15 million in 2024.  This is more so when Nepal is 
only a marginal producer of soyabean oil.  It so happened that the custom duty on 
soyabean oil import was 13.75 per cent before September, 2024 and in September, 
2024, the basic custom duty on soyabean oil was raised by 20 per cent to protect 
Indian oilseed farmers.  Now, soyabean oil attracts a duty as high as 35.75 per cent.  
However, under the Nepal-India Treaty of Trade, 2009, Nepal enjoys zero duty 
access for export of its products into India.  This steep rise in the duty in September 
last year is the main reason why the import of soyabean oil from Nepal skyrocketed 
November, 2024 onwards.  The significant price gap has incentivised the traders to 
re-route soyabean oil through Nepal for duty-free access to the Indian market.  
Surprisingly, during the last financial year, the import of soyabean oil from Brazil, 
which is the main supplier of soyabean oil, was reduced more than US$ 300 million.  
Also, China, one of the largest exporters of soyabean oil, does not export to India 
directly.  This steep increase in import has triggered some concerns in the country as 
the import of soyabean oil is seriously hurting domestic refiners and farmers and 
causing revenue loss to the Government.  Experts feel that the import surge could be 
a result of the possible flouting of rules of origin and bypassing trade regulations. 
 In view of the above, it is urged that the Government should impose a minimum 
import duty on soyabean oil imported from Nepal and other Southeast Asian 
countries, ensuring that it is not lower than the price of domestically produced oil 
extracted from oilseeds as per the country’s Minimum Support Price.  I would also 
request the Government to review the Nepal-India Treaty and other agreements so 
that the interests of oilseeds producing Indian farmers could be protected. 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member,  Shri A. D Singh :  Shri R. Girirajan  (Tamil 
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Nadu), Dr. Sasmit Patra  (Odisha), Dr. Fauzia Khan (Maharashtra), Shri Niranjan 
Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Ms. Dola Sen  (West Bengal), Shri 
M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas (Kerala) and Shri A. A.  
Rahim (Kerala). 
  Now, Shri P. Wilson – Demand to address the anomalies existing in the 
Reservation Roster System. 
 

Demand to address the anomalies existing in the Reservation Roster System 
  
SHRI P. WILSON (Tamil Nadu): Hon. Deputy Chairman, Sir, I thank you for giving 
me the opportunity to raise this important matter.  There is deliberate tinkering of the 
Department of Personnel and Training’s Roster System applied in reservation and 
used in public employment with the Union Government and its agencies.  This 
manipulation has systematically deprived the Scheduled Castes, Scheduled Tribes 
and Other Backward Classes (OBCs) of their rightful representation in the public 
employment and also to head the Government organizations.  Reservation was 
introduced as an instrument of social justice to ensure fair representation for 
historically marginalized communities and Reservation Roster is a crucial component 
in implementing this policy.  However, the Reservation Roster, as outlined in the 
Department of Personnel and Training’s Office Memorandum of 2.7.1997 is 
fundamentally flawed.  The issues continued with the subsequent Memorandum 
dated January 31st, 2019.  These anomalies have resulted in the wrongful excess 
allocation of posts to unreserved candidates at the expense of the reserved 
candidates. 
 For example, according to the DoPT’s Office Memorandum of 2019, in the 13-
point Model Roster, 9 out of the 13 posts, including one EWS, are assigned to 
unreserved candidates instead of the rightful six, an unjust gain of 3 additional posts.  
In Departments or organizations with only two sanctioned posts, both positions are 
assigned to unreserved candidates completely eliminating representation for the 
reserved candidates.  In cadre strength of 6, 5 positions are allocated to unreserved 
candidates instead of appropriate 3.  In small cadres with less than 10 posts, what is 
the position? Seventy per cent of posts in a cadre of 10 are assigned to the 
unreserved candidates instead of the correct 50.5 per cent.  83 per cent of posts in a 
cadre of 6 are assigned to the unreserved candidates instead of the correct 50.5 per 
cent.  100 per cent of posts in a cadre of 3 are assigned to the unreserved candidates 
completely eliminating the reservation.  The data furnished by me is not mere 
statistical discrepancy.  There is systematic efforts to eliminate reserved candidates 
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and favour unreserved candidates, which constitute a direct violation of the 
constitutional mandate of social justice.   
 The first Roster Point, which carries significant importance, has been 
exclusively assigned to unreserved candidates across all Government institutions 
leading to a deliberate distortion that ensures SC, ST and OBC candidates are denied 
fair representation in Group A and B posts.  Sir, to perpetuate an error is a sin, but to 
correct it is an administrative duty.  The existing Roster system represents a 
structured disruption designed to suppress the rightful opportunities of marginalized 
communities, preventing them from entering mainstream positions such as the heads 
of the organizations and Secretaries of the departments.  This constitutes a 
constitutional betrayal and an ongoing injustice that has persisted for decades. I urge 
the hon. Prime Minister of India and the hon. Minister of State for Personnel, Public 
Grievances and Pensions to take immediate action to end this rigged reservation 
system and form a High-Level Committee with a retired Supreme Court judge from 
the disadvantages community.  …(Time- bell rings)… 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member, Shri P. Wilson :  Shrimati Sonia Gandhi 
(Rajasthan),  Shri M. Shanmugam (Tamil Nadu), Shri Jose K. Mani (Kerala), Dr. 
Fauzia Khan (Maharashtra), Shri Haris Beeran (Kerala), Ms. Dola Sen  (West 
Bengal), Prof. Manoj Kumar Jha (Bihar), Shri A. A. Rahim (Kerala), Shri Mallikarjun 
Kharge  (Karnataka), Shri Sanjay Singh (National Capital Territory of Delhi), Shri M. 
Mohamed Abdulla (Tamil Nadu), Dr. John Brittas (Kerala), Shri Neeraj Dangi 
(Rajasthan), Dr. Sasmit Patra  (Odisha), Shri R. Girirajan  (Tamil Nadu), Shri 
Niranjan Bishi (Odisha), Smt. Jebi Mather Hisham (Kerala),Shri Tiruchi Siva (Tamil 
Nadu) and Shri Golla Baburao, (Andhra Pradesh).                                                                                 
Now, Dr. Sangeeta Balwant – Demand to establish CSD Military Canteen & ECHS 
Centre in Gazipur District of Uttar Pradesh.  
 

Demand to establish a CSD Military Canteen and an ECHS Centre in the Gazipur 
district of Uttar Pradesh 

 
डा. संगीता बलवन्त (उǄर Ģदेश) :  माननीय उपसभापित महोदय जी, आपने मुझे उǄर Ģदेश 
के मेरे गृह जनपद गाजीपुर के सैिनकȗ से जुड़े एक महत्वपूणर् िवषय पर बोलने का सुअवसर िदया, 
इसके िलए आपका बहुत-बहुत धन्यवाद। माननीय उपसभापित महोदय, हमारा जनपद गाजीपुर 
वीरȗ की धरती के नाम से जाना जाता है।  यहा ंपर परमवीर चकर् िवजेता वीर अÅदुल हमीद, 
महावीर चकर् िवजेता राम उगर्ह पाडेंय, डॉ. िशवपूजन राय, कमलेश िंसह, हरेन्दर् यादव, मोहÇमद 
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इिÌतयाक खान जैसे अनेक वीरȗ ने जन्म िलया है और लगभग 200 की सखं्या मȂ इन शहीदȗ की 
वीर नािरया ंिनवास करती हȅ। यहा ंसभी सेनाओं को िमलाकर 3,382 वीर नािरया ंिनवास करती हȅ। 
यहा ंवतर्मान मȂ सभी सेनाओं से 30,026 की सखं्या मȂ िरटायडर् सैिनक िनवास करते हȅ तथा लगभग 
40 हजार की सखं्या मȂ सैिनक वतर्मान मȂ सेवारत हȅ।  वीरȗ की इस धरती गाजीपुर के सैिनकȗ के 
कÊयाण एवं सुिवधा हेतु जनपद गाजीपुर मȂ सीएसडी कैन्टीन नहीं है।  यहा ंकैन्टीन के नाम पर 39 
जीटीसी वाराणसी का एक्सटȂशन काउंटर है, जो जनपद गाजीपुर के सैिनकȗ के िलए पयार्Ãत नहीं 
है और सैिनकȗ को सामान लेने हेतु 100 िकलोमीटर की दूरी तय करके वाराणसी जाना पड़ता है।  
दूरी के कारण वृǉ सैिनक अपना सामान लेने से वंिचत रह जाते हȅ।  महोदय, जनपद गाजीपुर मȂ 
सैिनकȗ की सुिवधा के िलए सीएसडी कैन्टीन बनाया जाना अित आवÌयक है।  इसके साथ-साथ 
ईसीएचएस, जो सैिनकȗ के िलए मेिडकल सुिवधा है, उसके िलए भी सैिनकȗ को वाराणसी का 
रुख करना पड़ता है, जो सैिनक व उनके पिरवारजनȗ के िलए असुिवधा का कारण बना हुआ है। 
माननीय उपसभापित महोदय, मȅ आपके माध्यम से और सदन के माध्यम से जनपद गाजीपुर मȂ 
CSD canteen व ECHS, जो सुिवधायुƪ हो, Îथािपत करने की मागँ करती हँू।  बहुत-बहुत 
धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member, Dr. Sangeeta Balwant : Shri M. Mohamed 
Abdulla (Tamil Nadu), Shri Mayankbhai Jaydevbhai Nayak (Gujarat), Shri Niranjan 
Bishi (Odisha) and Dr. Sasmit Patra  (Odisha), Shri R. Girirajan  (Tamil Nadu), Prof. 
Manoj Kumar Jha (Bihar), Shri Pradip Kumar Varma  (Jharkhand), Shri Neeraj 
Shekhar  (Uttar Pradesh) and Dr. Parmar Jashvantsinh Salamsinh (Gujarat). 
  Now, Shri Tiruchi Siva, ‘Need to Strengthen Fiscal Equity for Balanced National 
Growth’.   
 

Need to strengthen the Fiscal Equity for balanced national growth 
 

SHRI TIRUCHI SIVA (Tamil Nadu):  Mr. Deputy Chairman, Sir, this is to address the 
issue of fiscal federalism and the persistent neglect faced by Tamil Nadu in the 
allocation of financial resources and project sanctions by the Union Government, 
which undermines the spirit of cooperative federalism.  Sir, Tamil Nadu has been 
facing a step-motherly treatment over the years, which is evidenced by inadequate 
disaster relief, dilution of tax devolution and disproportionate project sanctions.  The 
twin cyclones, Fengal and Michaung, and the unprecedented floods due to torrential 
rains in the southern parts of Tamil Nadu have caused massive damage.  The Union 
Government has released only Rs. 267 crores against the demand of the State 
Government of Rs. 37,906 crore.  This is a very meagre amount compared to the 
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demand raised by the State Government.  This gross inadequacy disregards not only 
the magnitude of the devastation, but also increases the strain on the State.   

Further, Sir, the DPRs, the Detailed Project Reports, for Madurai and 
Coimbatore rail projects have been submitted in February, 2022.  Then again, as per 
the directions of the Union Government, the requisite comprehensive mobility plan 
and the alternative analysis report have also been submitted in December, 2022.  But 
the continued bureaucratic delays and scrutiny at multiple levels reflect a pattern of 
neglect that stalls the Tamil Nadu’s development.  Tamil Nadu’s population is only 6.9 
per cent whereas it contributes 9 per cent to the GDP.  I don’t want to compare other 
States which have more population and which contribute lesser.  Whereas the 9th 
Finance Commission gave 7.93 per cent to Tamil Nadu, in the 12th Finance 
Commission, it has come down to 5.305 per cent, and now it is only 4.079 per cent.  
It has been diminishing day by day.  I have a lot more to say, Sir.  Under the 
MGNREGA, an amount of Rs. 3,797 crore is pending.  So also, the funds are pending 
under the PMAY Gramin and Urban.   

In this situation, I would urge the Union Government to ensure equitable 
disaster relief, revise the tax devolution in order to reward the tax contribution and 
fiscal discipline and address the structural inequalities that continue to penalise Tamil 
Nadu and other progressive States.  Promoting equitable fiscal policies across the 
country is not just a constitutional mandate, but a necessity for India’s balanced 
development.  Thank you, Sir.  

                                                        
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member, Shri Tiruchi Siva: Dr. V. Sivadasan (Kerala) 
and Shri Subhas Chandra Bose Pilli (Andhra Pradesh),Shri Ajit Kumar Bhuyan 
(Assam), Shri R. Girirajan  (Tamil Nadu), Shri Niranjan Bishi (Odisha), Dr. John 
Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri A. A. Rahim (Kerala), 
Dr. Sasmit Patra  (Odisha), Smt. Jebi Mather Hisham (Kerala), Dr. Fauzia Khan 
(Maharashtra), Shri Haris Beeran (Kerala), Shri Jose K. Mani (Kerala), Shri P. 
Wilson (Tamil Nadu), Shri M. Shanmugam (Tamil Nadu), Smt. Phulo Devi Netam, 
(Chhattisgarh), Shri N.R. Elango (Tamil Nadu), Ms. Dola Sen  (West Bengal) and 
Shri Sanjay Singh (National Capital Territory of Delhi).                                                                         

Now, Shri Pramod Tiwari on ‘Concern over Unprecedented Decline in School 
Enrolment’.   
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Concern over unprecedented decline in school enrolment 
 
Ǜी Ģमोद ितवारी (राजÎथान) : मान्यवर, यह सरकार बहुĢचािरत 'बेटी बचाओ बेटी पढ़ाओ' का 
नारा देकर आई थी, लेिकन हकीकत िबÊकुल इसके उÊटी है।  िशक्षा मंतर्ालय की िशक्षा के िलए 
एकीकृत िजला सूचना Ģणाली, UDISE िरपोटर् के अनुसार पहली बार Îकूल नामाकंन के आँकड़े 
2022-23 मȂ 25.17 करोड़ तक िगर गए, 2023-24 मȂ और भी कम होकर ये 24.8 करोड़ हो गए।  
यह 2018-19 से 2021-22 की अविध की तुलना मȂ लगभग 1.55 करोड़ छातर्, जो लगभग 6 
Ģितशत है, इस िगरावट को दशार्ता है।  यह िरपोटर् इस बात पर सवाल उठाती है िक मोदी 
सरकार भारत के युवाओं के भिवÍय को सुरिक्षत रखने मȂ िकस तरह िवफल हुई है।  यह िगरावट 
केवल एक नंबर नहीं है, यह बढ़ती आिर्थक असमानता और आिर्थक कुĢबधंन को दशार्ती है, जो 
गरीब पिरवारȗ को अपने बच्चȗ को Îकूल से िनकालने के िलए मजबरू कर रहा है।  उǄर Ģदेश, 
मध्य Ģदेश और असम जैसे राज्यȗ ने बताया िक उनके Îकूल के कमरे कम उपयोग मȂ हȅ। 
जबिक तेलगंाना, पिÌचम बगंाल और पंजाब जैसे राज्य अत्यिधक बोझ और बुिनयादी ढाचें से जूझ 
रहे हȅ। यह िसफर्  सखं्या मȂ कमी नहीं है, बिÊक यह एक पीढ़ी की िशक्षा तक पहंुच को खोने का 
मामला है।  लाखȗ बच्चे Îकूल से बाहर हȅ, इसिलए आंकड़े चेतावनी देने वाले हȅ, लेिकन सवाल 
यह है िक क्या सरकार अपने िनधार्िरत कामȗ को Ģाथिमकता देगी या Ģचार और छिव िनमार्ण मȂ 
ज्यादा िदलचÎपी लेगी? 

मȅ इस सदन के माध्यम से आगर्ह करता हँू िक सरकार Îकूल नामाकंन के आंकड़े मȂ 
िगरावट के मामले मȂ ÎपÍटीकरण दे।  ये कैसा िंहदुÎतान बनाना चाहते हȅ और िफर इसका बजट 
भी कम कर िदया यानी ये िशक्षा को लेकर सीिरयस नहीं हȅ।   सच्चाई यह है िक ये िशिक्षत 
बेरोजगार नहीं पैदा करना चाहते हȅ।  ये उनको िशक्षा ही नहीं देना चाहते, िजससे वे सरकार से 
पूछ सकȂ  िक हमारे अिधकार क्या हȅ।  ये बेरोजगारी कम नहीं कर पा रहे हȅ।  आज िरकॉडर् 
बेरोजगारी हो रही है, इसिलए ये सारी चीजȂ सामने आ रही हȅ।  यह चȚकाने वाला आंकड़ा है।  
...(Ëयवधान)... 

 
Ǜी उपसभापित : िवषय मिहलाओं पर नहीं है।  िवषय Îकूल मȂ enrolment का है।   
 
Ǜी Ģमोद ितवारी : सर, क्या Îकूल मȂ मिहलाएं नहीं पढ़तीं?  
 
Ǜी उपसभापित : आप िवषय पर बोलȂ।  आप खुद अनुभवी हȅ। 
 
Ǜी Ģमोद ितवारी : सर, मȅ िसफर्  िवषय पर बोल रहा हँू।  मȅने आज यही नोिटस िदया है।  
 
Ǜी उपसभापित : बोिलए।  
 
Ǜी Ģमोद ितवारी : आप मेरा नोिटस देख लȂ।   
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Ǜी उपसभापित : ठीक है,  बोिलए।  
 
Ǜी Ģमोद ितवारी : सर, हमारे देश मȂ आिदवासी वगर् की मिहलाओं और बच्चȗ के ...(Ëयवधान)...  
 
Ǜी उपसभापित : आपका िवषय enrolment पर है।   
 
Ǜी Ģमोद ितवारी : मान्यवर, मेरा सवाल यह है िक िशक्षा के के्षतर् मȂ उनको क्यȗ रोका जा रहा है?  
...(समय की घंटी)...          
                            
Ǜी उपसभापित :  ितवारी जी, िवषय enrolment पर है।  अब आप बठै जाएँ।   
 
कौशल िवकास और उǏमशीलता मंतर्ालय मȂ राज्य मंतर्ी; तथा  िशक्षा मंतर्ालय मȂ राज्य  
मंतर्ी (Ǜी जयंत चौधरी) : उपसभापित महोदय, मȅ on record इस बात को clear करना चाहता हँू।  
...(Ëयवधान)... माननीय सदÎय एक बहुत सीिनयर एमपी हȅ।  उन्हȗने एक बात कही िक हमने 
बजट घटा िदया।  इितहास से लेकर अब तक, बजट मȂ एजुकेशन के िलए सबसे ज्यादा आबटंन, 
इस बार के बजट मȂ हुआ है।   
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member, Shri Pramod Tiwari :  Shrimati Sonia Gandhi 
(Rajasthan),  Shri Jose K. Mani (Kerala), Dr. Fauzia Khan (Maharashtra), Shri Haris 
Beeran (Kerala), Ms. Dola Sen  (West Bengal), Shri A. A. Rahim (Kerala), Shri 
Mallikarjun Kharge  (Karnataka), Shri Sanjay Singh (National Capital Territory of 
Delhi), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas (Kerala), Shri 
Neeraj Dangi (Rajasthan), Dr. Sasmit Patra  (Odisha), Shri R. Girirajan  (Tamil 
Nadu), Shri Niranjan Bishi (Odisha), Shri Tiruchi Siva (Tamil Nadu), Shri Anil Kumar 
Yadav Mandadi (Telangana), Shri P. Wilson (Tamil Nadu), Shri Ajit Kumar Bhuyan 
(Assam), Smt. Sagarika Ghose (West Bengal), Smt. Phulo Devi Netam, 
(Chhattisgarh) and Smt. Jebi Mather Hisham (Kerala). 
   Shrimati Jebi Mather Hisham. Concern over negative impact of deep-sea 
mineral exploration and mining along the Kerala coast. 
 
Concern over the negative impact of deep-sea mineral exploration and mining along 

the Kerala coast 
 

SHRIMATI JEBI MATHER HISHAM (Kerala):  Sir, I rise today to address a very grave 
issue.  It is the survival of our fishing community, especially the fishermen of Kerala, 
who are under serious threat.  The Central Government has announced deep-sea 
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sand mining and begun the tender process without even conducting an Environmental 
Impact Assessment.  How can they move forward when the experts have warned of 
devastating consequences of this?  A large part of Kollam, Alappuzha and other 
places of the coastal belt, which is India’s richest fishing hub, is in the proposed 
mining area.  Studies from the University of Kerala and the Cochin Fisheries University 
clearly warn that sand mining will disrupt fish breeding, destroy coral reefs and 
destabilise marine ecosystem.  Two-thirds of Kerala’s soft corals are found here 
which are essential for biodiversity and fisheries productivity.   
 The fishermen have been protesting for three long months.  But instead of 
listening to the fishermen, the Government insists: “Tender first, and then the 
company that wins the tender can do and will do the Environmental Impact 
Assessment.” 
 Sir, nemo judex in sua causa – no one can be a judge in his own cause.  How 
can the very company that profits from mining assess its own environmental impact?  
First, there must be an independent Environmental Impact Assessment.  Only if a 
green signal is received, the tender process should begin.  Not the other way around.   
 The 2023 amendment to the Offshore Areas Mineral (Development & 
Regulation) Act now allows private companies to extract deep-sea minerals along our 
coast.  This is not just about sand.  It is about auctioning off our ocean to corporate 
interest.  Deep-sea mining releases toxic sediments, destroys marine life and 
weakens our coastal defenses against tsunamis and cyclones.  Environmentalists 
warn it could accelerate climate change by releasing stored carbon and fishermen will 
be affected.  Sir, I urge the Government to immediately stop the tender process and 
halt deep-sea activities and first initiate Environmental Impact Study.  The sea is not a 
commodity.  It is the life and lifeline of our fishermen.  Let me be clear, if the 
Government plays with their lives, the Government will be the first one to lose this 
battle.  And we stand with them in this fight. The fishermen of Kerala have braved 
storms and adversities for generations. They will not back down now. ...(Time-bell 
rings.)...    
                                           
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member, Smt. Jebi Mather Hisham : Shri R. Girirajan  
(Tamil Nadu), Shri Niranjan Bishi (Odisha), Dr. John Brittas (Kerala), Prof. Manoj 
Kumar Jha (Bihar), Shri M. Mohamed Abdulla (Tamil Nadu), Shri A. A. Rahim 
(Kerala), Shri Prakash Chik Baraik  (West Bengal), Shri Neeraj Dangi (Rajasthan), 
Dr. Sasmit Patra  (Odisha), Dr. Fauzia Khan (Maharashtra), Shri Anil Kumar Yadav 
Mandadi (Telangana), Shri Ramji (Uttar Pradesh), Shri Haris Beeran (Kerala), Shri  
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Vaiko (Tamil Nadu), Shri Jose K. Mani (Kerala), Shri P. Wilson (Tamil Nadu), Shri 
M. Shanmugam (Tamil Nadu), Smt. Phulo Devi Netam, (Chhattisgarh), Shrimati 
Rajani Ashokrao Patil (Maharashtra),Shri N.R. Elango (Tamil Nadu), Shri Ritabrata 
Banerjee  (West Bengal) and Ms. Dola Sen  (West Bengal).  
Now, Shri Golla Baburao; Concern over less Budgetary allocation under the 'Scheme 
of Grant-in-Aid to Voluntary and Other Organizations Working for Scheduled Castes' 
run by Ministry of Social Justice and Empowerment. 
 

Concern over less budgetary allocation under the 'Scheme of Grant-in-Aid to 
Voluntary and other Organizations Working for Scheduled Castes' run by Ministry of 

Social Justice and Empowerment 
 
SHRI GOLLA BABURAO (Andhra Pradesh): Mr. Deputy Chairman, Sir, I am raising a 
very important issue. The entire nation waits for the solution to this problem. It is 
about the need for a Socio-Economic Caste Census. I would like to highlight about 
the need for Socio-Economic Caste Census to be conducted alongside the upcoming 
Decennial Census.  Conducting such a Census at the national level would allow the 
entire country to benefit from the policies based on accurate and detailed data.  In 
fact, the Legislative Assembly of Andhra Pradesh, led by the former Chief Minister, 
Shri Jagan Mohan Reddy garu, laid a strong foundation for this in November, 2021, by 
passing a resolution, requesting the Central Government to take up the Socio-
Economic Caste Census. But it is not taken up so far.  By simply adding two 
questions to the upcoming Census, we can gather crucial data which will also greatly 
benefit the people of Andhra Pradesh.  This data will provide valuable insights which 
will enable the implementation of targeted welfare programmes, address inequalities 
and ensure equitable allocation of resources. In my last speech also, I requested the 
hon. Finance Minister to increase the allocation to the Ministry of Social Justice and 
Empowerment.  The Ministry of Social Justice and Empowerment is getting only two 
per cent of the total funds for the entire 80 per cent population which we have. They 
include the backward classes, OBCs, Scheduled Castes, Scheduled Tribes, 
minorities, disabled welfare and senior citizens. I request the Central Government to 
rethink about it.  First of all, they should take up the caste census. It will be very 
useful for them also to take up the upcoming Delimitation and allocate funds as per 
population in India.  At the same time, Sir, it is a concern that Budget allocation for 
Census has been reduced, which could hinder the exercise by compromising the 
accuracy and effectiveness.  Therefore, the Government must prioritize sufficient 
funding for this critical exercise and make this...(Time-bell rings.)... 
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member, Shri Golla Baburao :  Shri M. Shanmugam 
(Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Prof. Manoj Kumar Jha (Bihar), Shri 
A. A. Rahim (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. John Brittas 
(Kerala), Dr. Sasmit Patra  (Odisha), Shri R. Girirajan  (Tamil Nadu), Shri Niranjan 
Bishi (Odisha), ,Shri Tiruchi Siva (Tamil Nadu), Shri N.R. Elango (Tamil Nadu), Shri 
Meda Raghunadha Reddy (Andhra Pradesh), Shri Subhas Chandra Bose Pilli 
(Andhra Pradesh) and Shri Ramji (Uttar Pradesh).                                                                                 
  Now, Shri Ryaga Krishnaiah; Demand to Constitute a Separate Ministry for 
Backward Classes. 
 

Demand to constitute a separate Ministry for Backward Classes 
 
SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Mr. Deputy Chairman, Sir, it is a very 
important issue pertaining to 80-crore OBC population in the country.  There are 93 
Departments in the Central Government but, to look after OBC welfare, there is no 
separate Ministry or Department.  There is a need to look after the welfare of OBCs 
and their development.  There are separate Ministries and Departments for others.  
Recently, the Central Government formed Fisheries Department and also created 
Ministry of Cooperation but it has not established a separate Ministry for OBCs, who 
constitute more than 56 per cent of our population in the country. At the Central level, 
for implementing 27 per cent reservation, our beloved hon. Prime Minister gave 
constitutional status to the National Commission for Backward Classes; earlier, 
National Backward Classes Corporation was also formed. Also, there is a 
Parliamentary Committee on Welfare of OBCs.  There have been a number of legal 
disputes relating to OBC reservation and other issues.  
  A number of problems regarding the BC’s reservations are rising frequently.  In 
OBC list, there are beggars, denotified tribes.  Some tribes are included in the OBC 
list.  They are very poor and marginalized communities.  They are not even sending 
their children to school.  Such poorer communities are there.  At this juncture, it is 
imperative to establish a separate ministerial department for the development of these 
communities.  This only can facilitate special attention for the development of these 
communities.  So, a separate ministry is essential.  Almost all the State Governments 
have a separate ministerial department for OBC to monitor and coordinate the 
schemes and budget.  Many problems pertaining to BCs and their reservation are 
coming to limelight nowadays.   
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Under these circumstances, a department at Union Government level should 
be constituted.  It is important to look after the welfare of the Backward Classes.  
They are the sons and daughters of the Bharat Mata.  They have to take special care 
to develop these communities in education, employment and other sections of the 
society.   

 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by the hon. Member,  Shri Ryaga Krishnaiah :  Shri Ram Chander 
Jangra  (Haryana), Shri Mayankbhai Jaydevbhai Nayak (Gujarat), Shri R. Girirajan  
(Tamil Nadu), Prof. Manoj Kumar Jha (Bihar), Shri M. Mohamed Abdulla (Tamil 
Nadu), Shri Meda Raghunadha Reddy (Andhra Pradesh), Dr. John Brittas (Kerala), 
Dr. Sasmit Patra  (Odisha) and Dr. Fauzia Khan (Maharashtra).  

Shrimati Dharmshila Gupta, “Demand to release funds for adding 350 beds in 
State Cancer Institute of the Indira Gandhi Institute of Medical Sciences, Patna.”  

  
Demand to release funds for adding 350 beds in State Cancer Institute of the Indira 

Gandhi Institute of Medical Sciences, Patna 
 

Ǜीमती धमर्शीला गुǔा (िबहार) : माननीय उपसभापित महोदय, सवर्Ģथम इस सदन के माध्यम से 
िबहार राज्य के सबसे महत्वपूणर् ÎवाÎथ्य िचिकत्सा सÎंथानȗ मȂ से एक इंिदरा गाधंी आयुिर्वज्ञान 
िचिकत्सा सÎंथान, पटना के महत्व को Îवीकार करते हुए इस पर चचार् करने का अवसर देने के 
िलए आपका बहुत-बहुत आभार!  

महोदय, आपकी जानकारी के िलए मȅ बता दँू िक यह सÎंथान वषर् 1983 मȂ Îथािपत हुआ 
था और तब से लेकर अब तक यह न केवल िबहार, बिÊक पड़ोसी देश नेपाल एवं नजदीकी 
राज्यȗ, खासकर पिÌचमी बगंाल, झारखंड और उǄर Ģदेश के नागिरकȗ के िलए भी एक 
महत्वपूणर् उपचार कȂ दर् बन चुका है।  यहा ँपर उच्च Îतरीय िचिकत्सा सुिवधाए ँउपलÅध हȅ और यहा ँ
कȅ सर जैसी गंभीर और जानलेवा बीमािरयȗ का उपचार भी िकया जाता है।  महोदय, मȅ िवशेष रूप 
से Îटेट कȅ सर इंिÎटǷूट के बारे मȂ बताना चाहती हँू, जो इस सÎंथान का महत्वपूणर् अंग है।  
वतर्मान मȂ यहा ँकȅ सर के इलाज हेतु मातर् 100 बेड की उपलÅधता है।  यह सखं्या न केवल Îथानीय 
मरीजȗ के िलए अपयार्Ãत है, बिÊक इसकी वजह से मरीजȗ को समय पर और Ģभावी इलाज 
उपलÅध कराना भी चुनौतीपूणर् हो रहा है।  देश मȂ कȅ सर जैसी बीमािरयȗ के मामलȗ मȂ लगातार वृिǉ 
हो रही है, ऐसे मȂ इस सÎंथान मȂ बेड की सखं्या बढ़ाने की अत्यंत आवÌयकता है।  

महोदय, इसके अितिरƪ एक और गंभीर समÎया यह है िक सÎंथान मȂ बेड की कमी के 
कारण मरीजȗ के िलए सैकड़ȗ िकलोमीटर दूर िदÊली या मंुबई जैसे महानगरȗ मȂ जाने के िलए 
मजबरू होना पड़ता है।  इससे न केवल मरीजȗ के ÎवाÎथ्य पर बुरा Ģभाव पड़ता है, बिÊक उनके 
पिरवार पर भी आिर्थक और मानिसक दबाव पड़ता है।  यह यातर्ा उनके इलाज को और भी जिटल 
बना देता है।  
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(सभापित महोदय पीठासीन हुए। ) 
 
  अतः आदरणीय ÎवाÎथ्य मंतर्ी जी से मेरा िवनĦ िनवेदन है िक इस गंभीर समÎया का शीघर् 
समाधान िकया जाए और इंिदरा गाधंी आयुिर्वज्ञान िचिकत्सा सÎंथान, पटना मȂ कȅ सर जैसी 
बीमािरयȗ के इलाज के िलए बेड की सखं्या को बढ़ाकर कम से कम 350 बेड तक िकया जाए।  
इससे न केवल िबहार के मरीजȗ को राहत िमलेगी, बिÊक के्षतर् के लोगȗ को बेहतर िचिकत्सा 
सुिवधा भी ĢाÃत होगी।  

महोदय, मȅ आशा करती हँू िक इस मुǈे पर उिचत कारर्वाई की जाएगी, िजससे उन के्षतर्ȗ 
के लोगȗ को उिचत िचिकत्सा सुिवधा ĢाÃत होगी, धन्यवाद। 

 
MR. CHAIRMAN: The following hon. Members associated themselves with the matter 
raised by the hon. Member, Smt. Dharmshila Gupta :  Shri M. Mohamed Abdulla 
(Tamil Nadu), Shri Niranjan Bishi (Odisha) and Dr. Sasmit Patra  (Odisha), Shri R. 
Girirajan  (Tamil Nadu), Shri M. Shanmugam (Tamil Nadu), Shri Devendra Pratap 
Singh (Chhattisgarh), Smt. Sadhna Singh (Uttar Pradesh) and  Shri Naveen Jain 
(Uttar Pradesh). 
  Shrimati Sudha Murty, yours would be taken up tomorrow at item number two 
in Zero Hour.  Are you okay with that? 
 
SHRIMATI SUDHA MURTY (Nominated):  Okay, Sir. 
 
MR. CHAIRMAN:  Tomorrow in Zero Hour because you hardly have any time left.  
 
THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, at many 
times, you have given her opportunities.    
 
MR. CHAIRMAN: The Leader of the Opposition has a very good point that she has 
had on multiple occasions. But those who are vigilant get opportunity. 
 
SHRIMATI RENUKA CHOWDHURY (Telangana): Sir, I am also vigilant, then, why do 
I not get? 
 
MR. CHAIRMAN:  You are not just vigilant, you are more vigilant.  I take care of it. I 
was being considerate that she came too close to it with 20 seconds left and, 
therefore, accommodating…  
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SHRI RENUKA CHOWDHURY: Fair enough. But then, I have been waiting for my 
time… 
 
MR. CHAIRMAN:  Renukaji, we will have a cup of tea today. Now, Question Hour. 
 

 
  
12.00 NOON  

ORAL ANSWERS TO QUESTIONS 
 

Welfare of Scheduled Castes, Scheduled Tribes and other marginalized group 
 
271. SHRIMATI RAJANI ASHOKRAO PATIL: Will the Minister of SOCIAL JUSTICE 
AND EMPOWERMENT be pleased to state:- 
 

(a)    the budget allocated to each State for the welfare of Scheduled Castes, 
Scheduled Tribes and other marginalized groups; 

(b)     the manner in which the Ministry is addressing the concerns of marginalized 
groups regarding discrimination and lack of opportunities; and 

(c)     the details of financial assistance provided to States for the implementation 
of programmes for the empowerment of marginalized groups, such as 
education, skill development, and entrepreneurship? 

 
THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRI RAMDAS ATHAWALE): (a) to (c) A statement is laid on the 
Table of the House. 
     Statement  
 
     (a) to (c)  The mandate of the Ministry of Social Justice and Empowerment is to 
take care of the welfare of the poorest households of the socially, educationally and 
economically marginalized sections of the society including Scheduled Castes (SC), 
Senior Citizens, Sanitation Workers, Transgender Persons, Beggars, De-notified and 
Nomadic Tribes (DNTs), and Persons with Disabilities. 
  

To address the concerns of marginalized groups regarding discrimination, the 
Department of Social Justice and Empowerment has enacted two Acts: the 
Protection of Civil Rights {PCR} Act, 1955 and the Scheduled Castes and the 
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Scheduled Tribes (Prevention of Atrocities) {PoA} Act, 1989. For the effective 
implementation of these Acts, Department of Social Justice & Empowerment is 
running a Centrally Sponsored Scheme, under which the Central Assistance is 
provided to the States/UTs. Further, the Ministry of Social Justice and Empowerment 
is working towards providing equal opportunities and level playing field for the social, 
economic, and educational empowerment of the marginalized groups of society 
through its various schemes, programms, and the four corporations of the Ministry 
namely National Scheduled Castes Finance and Development Corporation, National 
Backward Classes Finance and Development Corporation, National Safai 
Karamcharis Finance and Development Corporation, and the National Handicapped 
Finance and Development Corporation 
  

Similarly, the Ministry of Tribal Affairs (MoTA) is implementing various 
schemes/programmes for the welfare and development of the Scheduled Tribes (ST) 
in the country. The MoTA through its two agencies namely Tribal Co-operative 
Marketing Development Federation of India (TRIFED) and National Scheduled Tribes 
Finance & Development Corporation (NSTFDC) have contributed significantly in 
promoting economic activities including entrepreneurship among the tribal 
communities. 
  

The State-wise details of the funds released for the welfare of Scheduled 
Castes, Scheduled Tribes, and other disadvantaged groups during the financial year 
2014-15 to 2023-24 and for financial year 2024-25 (as on 20.03.2025) are at 
Annexure-I. 

  
       The details of the financial assistance provided to the States for the schemes 
implemented by the Department of Social Justice and Empowerment for the 
education, skill development, and entrepreneurship of marginalized groups are at 
Annexure-II. 
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Annexure-I 
State-wise details of the funds released for the welfare of Scheduled Castes, Scheduled Tribes, and other disadvantaged groups 

during the financial year 
2014-15 to 2023-24 and for financial year 2024-25 (as on 20.03.2025) 

(Rs. In Crore) 
S. 
No 

State/Union 
Territory 

Financial Assistance for FY 2014-15 to 2023-24 Financial Assistance for FY 2024-25 (up to 
20.03.2025) 

Scheduled  
Castes 

Other 
marginali
zed group 
under 
the 
Departme
nt of 
Social 
Justice 
and 
Empower
ment 

Persons 
with  
Disabilities 

Scheduled 
Tribe 

Scheduled  
Castes 

Other 
marginalized  
groups 
under the 
Department of 
Social 
Justice and 
Empowerment 

Persons 
with  
Disabilities 

Scheduled 
Tribe 

1 Andaman & 
Nicobar 

77.60 25.01 1.24 10.96 0.46 0.620 0.15 0.21 

2 Andhra Pradesh 3,956.17 1125.74 316.32 2571.13 720.15 104.014 38.17 490.11 

3 Arunachal Pradesh 7.73 2.59 2.02 1507.25 1.46 2.299 0.10 234 
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4 Assam 246.02 395.34 84.13 1225.47 33.15 85.519 11.04 188.73 
5 Bihar 1,220.34 698.24 122.32 174.01 96.05 112.990 11.80 11.63 

6 Chandigarh 43.88 33.46 3.83 0.00 5.92 6.552 2.68 0 

7 Chhattisgarh 851.90 244.84 34.45 3252.33 71.59 36.700 3.32 1004.31 

8 Dadra 
N.Haweli,D&Diu 

3.51 11.13 0.94 57.09 0.08 0.979 0.53 8.11 

9 Delhi 190.02 97.29 63.04 0.83 48.07 11.977 12.72 0.17 

10 Goa 24.00 45.30 4.09 87.24 1.28 3.112 0.38 11.38 

11 Gujarat 2,119.58 1249.35 136.65 4953.82 494.28 62.629 34.34 586.79 

12 Haryana 1,001.75 202.17 86.79 0.00 160.92 18.773 7.60 0 

13 Himachal Pradesh 550.85 161.11 18.92 365.59 54.27 6.991 2.96 48.85 

14 Jammu & Kashmir 185.67 146.13 39.84 521.02 16.58 11.668 3.58 34.169 

15 Jharkhand 471.21 435.51 47.48 2759.03 79.88 35.451 8.96 862.86 

16 Karnataka 4,024.01 1257.04 158.81 2036.85 610.45 119.804 14.63 301.55 

17 Kerala 1,179.79 2968.03 127.72 402.00 268.84 291.296 18.69 53.31 

18 Ladakh 1.56 0.30 0.29 96.78 0.08 0.429 0.13 40.67 

19 Lakshdweep 1.39 0.32 0.17 0.00 0.00 0.000 0.01 0 

20 Madhya Pradesh 3,751.97 1034.88 268.89 6144.47 727.00 64.537 29.02 767.07 

21 Maharashtra 6,415.10 1418.03 290.05 3658.73 1059.71 36.471 29.52 416.22 
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22 Manipur 125.60 246.77 74.03 868.32 11.63 32.644 8.14 85.18 
23 Meghalaya 2.39 4.21 10.88 1205.23 0.19 1.214 1.93 513.57 

24 Mizoram 1.63 20.74 3.71 1401.63 0.84 2.865 0.52 275.84 

25 Nagaland 47.60 22.46 3.80 1500.66 6.07 5.682 0.72 73.83 

26 Odisha 2,512.13 604.68 192.21 4871.19 292.68 57.786 26.77 1042.77 

27 Puducherry 123.14 94.54 7.92 0.49 24.61 14.880 1.77 0.03 

28 Punjab 3,459.44 327.33 114.65 0.00 556.79 32.397 22.67 0 

29 Rajasthan 3,365.01 876.95 143.50 4387.90 254.27 76.677 19.56 572.2 

30 Sikkim 89.23 290.62 1.81 288.56 6.89 7.932 0.05 67.29 

31 Tamil Nadu 8,893.10 2217.19 138.53 702.07 1548.42 346.122 9.84 95.76 

32 Telangana 1,627.65 379.69 220.01 3345.21 30.30 26.079 15.07 507.02 

33 Tripura 660.55 240.99 19.09 1189.75 60.59 8.438 1.06 243.1 

34 Uttar Pradesh 11,176.02 2914.73 724.71 239.54 650.30 258.398 113.16 49.46 

35 Uttarakhand 359.40 127.00 38.10 315.04 38.88 7.401 5.22 45.75 

36 West Bengal 2,848.21 893.24 183.46 1136.73 160.24 27.129 18.63 91.76 
  Others * 4.54 179.87 5137.31 0.00 0.00 18.719 593.28 0 

 Total 61,619.69 20992.82 8821.71 51276.92 8092.92 1937.174 1068.72 8723.699 

* This financial assistance made centrally by the departments. 
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Annexure-II 
Details of the financial assistance given to the States for the schemes implemented by the Department of Social Justice and 

Empowerment for the education, skill development, and entrepreneurship of marginalized groups: 
 (Rs. in Crore) 

Sr. No. States / UTs 

Education 
(Scholarship and other schemes) 

Skill Development, and 
Entrepreneurship under Pradhan 
Mantri Dakshata Aur Kushalata 
Sampanna Hitgrahi (PM-DAKSH) 
Yojana 

Financial Year 
2014-15 to 2023-24 

Financial Year 
2024-25(upto 
20.03.2025) 

Financial Year 
2020-21 to 2023-24 

1 Andaman & Nicobar 36.90 0.46 0.00 

2 Andhra Pradesh 3780.94 651.86 4.58 

3 Arunachal Pradesh 2.71 0.16 0.00 

4 Assam 462.22 96.06 6.27 

5 Bihar 1503.82 143.22 7.12 

6 Chandigarh 57.26 4.17 0.13 

7 Chhattisgarh 819.67 70.84 2.40 
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8 Dadra N.Haweli,D&Diu 9.90 0.00 0.00 

9 Delhi 181.97 47.09 1.87 

10 Goa 31.94 1.21 0.14 

11 Gujarat 2567.72 504.88 4.31 

12 Haryana 835.39 126.98 4.96 

13 Himachal Pradesh 562.25 49.93 2.65 

14 Jammu & Kashmir 177.62 18.46 4.22 

15 Jharkhand 789.05 92.82 2.68 

16 Karnataka 3861.74 593.56 3.36 

17 Kerala 1125.67 233.24 3.36 

18 Ladakh 1.56 0.00 0.06 

19 Lakshdweep 0.00 0.00 0.00 

20 Madhya Pradesh 3652.70 655.24 21.73 

21 Maharashtra 6930.17 1004.06 9.64 

22 Manipur 240.26 26.90 1.93 
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23 Meghalaya 2.31 0.19 0.29 

24 Mizoram 1.63 0.00 0.00 

25 Nagaland 47.46 0.00 0.00 

26 Odisha 2614.91 280.73 4.46 

27 Puducherry 27.47 4.37 0.04 

28 Punjab 3208.20 483.68 9.96 

29 Rajasthan 3331.48 281.28 8.84 

30 Sikkim 316.24 6.16 0.49 

31 Tamil Nadu 8948.58 1561.70 4.69 

32 Telangana 1569.28 24.53 3.32 

33 Tripura 463.04 65.38 1.70 

34 Uttar Pradesh 11848.15 700.36 29.95 

35 Uttarakhand 400.46 38.17 2.53 

36 West Bengal 3119.68 165.92 5.02 

37 Others 116.27 12.19 0 

 
Total 63646.61 7945.82 

152.70 
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(MR. CHAIRMAN in the Chair.) 
 

MR. CHAIRMAN: First supplementary; Shrimati Rajani Ashokrao Patil. 
 
Ǜीमती रजनी अशोकराव पािटल : सर, एससी, एसटी और ओबीसी भारत की आबादी का एक 
बहुत बड़ा िहÎसा है, लेिकन ये समुदाय आज भी भेदभाव, सामािजक बिहÍकार, आिर्थक िपछड़ेपन 
और सीिमत अवसरȗ जैसी चुनौितयȗ का सामना कर रहे हȅ। मȅ आपके माध्यम से पूछना चाहती हंू 
िक सरकार इन वगș के उत्थान के िलए क्या ठोस कदम उठा रही है? तािक ‘िजतनी आबादी, 
उतना हक’ के िसǉातं के तहत उनको उिचत अिधकार और Ģितिनिधत्व िमल सके। उसी के 
साथ, क्या सरकार marginalized sections मȂ समगर् िवकास के िलए जातीय जनगणना करने के 
िलए Ģितबǉ है? 
 
Ǜी रामदास अठावले : महोदय, अनुसूिचत जाित और अनुसूिचत जनजाित के विंचत घटकȗ को 
न्याय देने की भिूमका हमारी सरकार की है। महोदय, आज जो जाित ËयवÎथा हमȂ िदखाई देती है, 
उसमȂ पहले कई वषș तक सǄा मȂ रहे लोगȗ की िजÇमेदारी थी िक वे जाितवाद को समाÃत करȂ। 
सिंवधान के अनुच्छेद 17 के अनुसार, अÎपÌृयता ËयवÎथा समाÃत हो चुकी है और आज समाज मȂ 
बहुत जागृित आई है। PCR Act के अंतगर्त उन्हȂ अपना अिधकार मागंने का हक ĢाÃत है और 
Prevention of Atrocities Act, 1989 के माध्यम से न्याय पाने का अिधकार भी िमला है। 

आज समाज मȂ जागरूकता बढ़ी है। बाबा साहेब भीमराव अंबेडकर के सघंषर् के कारण 
दिलत, आिदवासी और वंिचत घटक आगे बढ़ रहे हȅ। उनके जागरूक होने से वे सशƪ हो रहे हȅ। 
मȅ आपको बताना चाहता हंू िक PCR Act, 1955 और the Scheduled Castes and the 
Scheduled Tribes (Prevention of Atrocities) Act, 1989 के तहत, वषर् 2004 से 2014 तक 
625.74 करोड़ रुपये आवंिटत िकए गए थे, िजससे 2.53 लाख लोगȗ को लाभ िमला। वहीं, वषर् 
2014 से 2024 तक 4001.77 करोड़ रुपये िवतिरत िकए गए हȅ, िजससे 27.25 लाख लोगȗ को 
लाभ ĢाÃत हुआ है। 
 हम इस वगर् के कÊयाण के िलए लगातार कायर् कर रहे हȅ। माननीय नरȂदर् मोदी जी के 
दूरदशीर् नेतृत्व के कारण 25 करोड़ लोग गरीबी रेखा से ऊपर उठे हȅ, और जो लोग अब भी गरीबी 
मȂ हȅ, उन्हȂ भी ऊपर उठाने की आवÌयकता है। इसके िलए आप सभी का सहयोग जरूरी है। 

 
आप हमेशा बोलते हȅ हाय-हाय, 

इसीिलए नरेन्दर् मोदी जी दे रहे हȅ हम सबको न्याय। 
 

हम सभी न्याय िदलाने के िलए Ģितबǉ हȅ। मȅ हमारी साथी रजनी अशोक राव पािटल जी 
का धन्यवाद करता हंू, िजन्हȗने यह महत्वपूणर् ĢÌन उठाया। हमारी सरकार सभी वगș को न्याय 
िदलाने के िलए दृढ़ सकंिÊपत है और हम इस िदशा मȂ िनरंतर आगे बढ़ते रहȂगे। 

 
MR. CHAIRMAN: Supplementary No. 2; Shrimati Rajani Ashokrao Patil. 
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Ǜीमती रजनी अशोकराव पािटल : मȅने Îपेिसिफक सवाल पूछा था, उसका जवाब अठावले साहब 
ने भाषण मȂ िदया। वषर् 2023 मȂ एक ससंदीय िरपोटर् से पता चलता है िक कȂ दर् सरकार की 
नौकिरयȗ मȂ एससी/एसटी आरक्षण के तहत कई पद हर साल खाली रह जाते हȅ, िवशेष रूप से 
उच्च Îतरीय पद खाली रह जाते हȅ। अनुसूिचत जाित और अनुसूिचत जनजाित के उÇमीदवार 
केवल िनचले Îतर की गर्ुप ‘सी’ जैसी नौकिरयȗ के िलए चुने जाते हȅ, उनका कोटा सफाई किर्मयȗ 
के पदȗ पर ही कंÃलीट होता है। सरकार उनके िलए क्या कदम उठा रही है? तािक एससी/एसटी 
समुदाय केवल िनचले Îतर की नौकिरयȗ तक ही सीिमत ना रहȂ, बिÊक Ģशासिनक और नीित-
िनमार्ण के पदȗ पर उनको समान अवसर और Ģितिनिधत्व िमले। इसके अलावा आरिक्षत पदȗ को  
भरने मȂ हो रही देरी को कम करने के िलए आप क्या कोिशश कर रहे हȅ? 
 
Ǜी रामदास अठावले: सभापित महोदय, शेǹूÊड काÎट के िलए 15 परसȂट आरक्षण है,  शेǹूÊड 
टर्ाइÅस के िलए seven and a half per cent परसȂट आरक्षण है,  ओबीसी के िलए 27 परसȂट 
आरक्षण है और Economically Weaker Section के िलए 10 परसȂट आरक्षण है।  हमारी मोदी 
सरकार ने उन्हȂ 10 परसȂट आरक्षण दे िदया है।  उसके पहले आरक्षण को  भरने का जो िसÎटम 
होता था, िसÎटम के अंदर पूरा आरक्षण भरा जाता है और िजस तरह रजनी पािटल जी ने बताया 
है, तो मȅ  
बताना चाहता हंू  िक आरक्षण भरने के  िलए हमारी कोिशश जारी है।  जब भी recruitment होती 
है, तब आरक्षण  भरा जाता है।  उसमȂ एक भी आंकड़ा इधर-उधर नहीं होता है।  यिद कहीं ऐसा 
होता है,  तो आप मुझे उसके बारे मȂ जानकारी दे सकती हȅ।  हम उस पर जरूर ध्यान दȂगे, लेिकन 
जो आरक्षण होता है, उसको पूरा भरने की िजÇमेदारी हमारी है। उनको उनका अिधकार िमलना 
चािहए, इसके िलए हमारी कोिशश  जारी है।   
 
Ǜी सभापित :  सÃलीमȂटरी  नंबर 3, Ǜीमती सुिमतर्ा बाÊमीक। 
 
Ǜीमती सुिमतर्ा बाÊमीक: महोदय, मȅ आपके माध्यम से माननीय मंतर्ी  जी से जानना चाहती  हंू, 
वैसे तो हमारी केन्दर् सरकार पूरे देश मȂ अनुसूिचत जाित के उत्थान के  िलए िविभन्न योजनाए ं
चला रही है और उनके उत्थान के िलए कई कदम भी  उठाए जा रहे हȅ।  सर, मेरा ĢÌन है िक मध्य 
Ģदेश मȂ पीएम अजय योजना के ǎारा िकस Ģकार से अनुसूिचत जाित बहुल गावं का िवकास हो 
रहा है तथा मध्य Ģदेश मȂ कौशल िवकास योजना के अंतगर्त िनयोिजत और Îवरोजगार ĢाÃत 
लाभािर्थयȗ की सखं्या अनुदान सहायता घटक के िववरण के बारे मȂ माननीय मंतर्ी जी से जानना 
चाहती हंू।   
 
सामािजक न्याय और अिधकािरता मंतर्ी (डा. वीरȂदर्  कुमार): सभापित महोदय, माननीय सदÎया 
जी के ǎारा मध्य Ģदेश के सबंधं मȂ ĢÌन उठाया गया है। देश के Ģधान मंतर्ी  आदरणीय नरेन्दर्  
मोदी जी के नेतृत्व मȂ समाज के अंितम पिंƪ  के अंितम  छोर पर जो Ëयिƪ है, उस अंितम  छोर के 
Ëयिƪ के िवकास के िलए, उनके सामािजक, आिर्थक, शैक्षिणक सशƪीकरण  के िलए बहुत  
सारी योजनाएं बनाई गई हȅ।  जब हम योजनाओं की बात करते हȅ, तो हमȂ  इन बातȗ पर िवचार 
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करते समय, हमȂ इस बात को भी देखना पड़ेगा िक 2004  से  2014 के बीच मȂ अनुसूिचत जाित के 
िलए, लाभ से वंिचत समूहȗ के िलए, िदËयागंजनȗ के िलए और अनुसूिचत जनजाितयȗ के िलए जो 
बजट था, उसमȂ 16,508.9 करोड़ रुपये का Ģावधान िकया गया था।  वह 2014-2024 के अंदर 
बढ़कर 61,619.59 करोड़ रुपये हो गया है।  इसी तरह से सामािजक न्याय  िवभाग के अतंगर्त जो 
वंिचत समूह हȅ।  हमारी बहन ने  वंिचत समूहȗ के बारे मȂ बात की थी, जो बजट 2004  से 2014 के 
बीच मȂ 6,388.90 करोड़ रुपये था, वह 2014-24 के बीच मȂ बढ़कर 20,992.82 करोड़ रुपये हो 
गया।  हम िदËयागंजनȗ की बात  करȂ, तो िदËयागंजनȗ के िलए 2004-14 के बीच जो आबटंन था, 
वह 1,047.20 करोड़ रुपये का था।  िदËयागंजनȗ के Ģित देश के Ģधान मंतर्ी आदरणीय  नरेन्दर् 
मोदी जी के मन मȂ जो सवंेदनशीलता है,  वह सवर्िविदत  है।  पहली बार उन्हȗने इनको िदËयागं्ता 
से सबंोिधत िकया, इससे िदËयागंजनȗ के मन मȂ एक ऊजार् उत्साह का वातावरण  आया और  यह 
जो  1,048.20 करोड़  रुपये का बजट था, यह बढ़कर 8,821.71  करोड़ रुपये हो गया।  इसी तरह 
अनुसूिचत जनजाित के समुदाय  के बधुंओं के िलए 13,449.28 करोड़ रुपये का बजट था, वह 
2014-24 के बीच मȂ बढ़कर इन दस वषș मȂ 51,276.92 करोड़ रुपये हो गया।  ये आंकड़े इस बात 
को बताते हȅ िक केन्दर् सरकार वंिचत समूहȗ के िलए, समाज के सबसे अंितम छोर के अंितम Îथान 
पर बठेै हुए Ëयिƪ के समगर् िवकास के िलए, िकस तरह से उनके िवकास के िलए सवंेदनशीलता 
के साथ काम कर रही है।  जहा ंतक मेरी बहन  ने मध्य Ģदेश मȂ पीएम अजय योजना के सदंभर् मȂ, 
वहा ंपर अनुसूिचत जाित बहुल गावं मȂ िकस तरह से काम हो रहा है, उसके बारे मȂ ĢÌन पूछा है। 
 महोदय, मȅ बतलाना चाहता हंू, अवगत कराना चाहता हंू।  
महोदय, ‘Ģधानमंतर्ी अनुसूिचत जाित अÆयुदय योजना’, िजसको ‘पीएम अजय योजना’ के नाम से 
जाना जाता है, उसमȂ ऐसे गावँ, जो 500 या 500 से ज्यादा की आबादी के गावँ हȅ और िजनमȂ 40 
Ģितशत आबादी अनुसूिचत जाित के बधुंओं की है, ऐसे गावँȗ को ‘Ģधानमंतर्ी अजय योजना’ के 
अंतगर्त ‘आदशर् गर्ाम योजना’ मȂ शािमल िकया गया है।  
 महोदय, इसमȂ तीन घटक हȅ – आदशर् गर्ाम, अनुदान सहायता और छातर्ावास।  इन तीन 
घटकȗ के अंदर देश भर मȂ बहुत सारे कायर् हुए हȅ। अगर हम पूरे देश की बात करȂ, तो आदशर् गर्ाम 
घटक के अतंगर्त 23 राज्यȗ और कȂ दर्शािसत Ģदेशȗ मȂ 1628.64 करोड़ रुपये जारी िकए गए और 
11,022 गावँȗ को आदशर् गावँ घोिषत िकया गया। महोदय, अगर अनुदान सहायता घटक की बात 
की जाए, तो 2 लाख, 1,006 लाभािर्थयȗ को 1244.849 करोड़ रुपये Ģदान िकए गए। इसी तरह से 
छातर्ावास घटक के अतंगर्त 69, 212 लाभािर्थयȗ को कवर करने के िलए 866 छातर्ावासȗ के िनमार्ण 
के िलए 936.27 करोड़ रुपये मंजूर िकए गए। महोदय, ये कायर्  
इस बात को बताते हȅ िक इस के्षतर् मȂ, अंितम गावँ के अंितम छोर पर रहने वाले Ëयिƪ के समगर् 
िवकास के िलए भारत सरकार माननीय नरेन्दर् मोदी जी के नेतृत्व मȂ पूरी सवंेदनशीलता के साथ 
काम कर रही है।  

महोदय, मȅ मध्य Ģदेश के सबंधं मȂ बताना चाहता हंू िक 2011 की जनगणना के अनुसार 
मध्य Ģदेश राज्य की कुल आबादी 7,26,26,809 है, िजसमȂ से अनुसूिचत जाित की जनसखं्या 
1,13,42,320 है, जो िक कुल जनसखं्या का 15.60 Ģितशत है। महोदय, जो कȂ दर् Ģायोिजत योजना 
है – ‘पीएम अजय योजना’, इस योजना के कायार्न्वयन के िलए, मध्य Ģदेश मȂ तीनȗ घटकȗ के 
िलए, यानी आदशर् गर्ाम के िलए, अनुदान सहायता के िलए और छातर्ावास के िलए 1,690 चयिनत 
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गावँȗ के िलए 210.74 करोड़ रुपये जारी िकए गए। महोदय, 1,690 चयिनत गावँȗ मȂ से 1,223 गावँȗ 
को मध्य Ģदेश मȂ आदशर् गावँ घोिषत िकया गया। इन गावँȗ मȂ कुल 5, 292 कायर् िकए गए, िजससे 
कुल 11.5 लाख अनुसूिचत जाित की आबादी लाभािन्वत हुई है।  

महोदय, मध्य Ģदेश मȂ आदशर् गावँ घटक के अतंगर्त 10 के्षतर्ȗ मȂ काम िकए गए, िजनमȂ 
आंतिरक सड़कȗ का िनमार्ण, आवÌयक Ģबधंन, सीवेज का िनमार्ण, पीने योग्य पानी, पेयजल 
सुिवधाएं, Îकूलȗ और आंगनवािड़यȗ मȂ शौचालय और िवǏुतीकरण शािमल हȅ। महोदय, अनुदान 
घटक सहायता के अंतगर्त मुख्य रूप से लघु िंसचाई, बागवानी, बकरी पालन, खाǏ ĢसंÎकरण से 
सबंिंधत पिरयोजनाओं के िलए मध्य Ģदेश को 523.68 करोड़ रुपये जारी िकए गए, िजससे 
लगभग 1.5 लाख लाभाथीर् लाभािन्वत हुए हȅ। महोदय, छातर्ावास घटक के अंतगर्त मध्य Ģदेश मȂ 
86 छातर्ावास Îवीकृत िकए गए, िजससे 6,150 छातर् लाभािन्वत हुए हȅ और इसके िलए 128.3 
करोड़ रुपये जारी िकए गए हȅ। ...(Ëयवधान)... सभापित महोदय, माननीय सदÎय  के ǎारा मध्य 
Ģदेश के सदंभर् मȂ िवशेष रूप से ĢÌन पूछा गया था, इसीिलए मȅने पहले पाटर् मȂ समगर् देश के बारे मȂ 
जानकारी रखी और दूसरे पाटर् मȂ मध्य Ģदेश की जो जानकारी अपेिक्षत की गई थी, उसके बारे मȂ 
उपलÅध कराई।  

महोदय,  ‘Ģधान मंतर्ी कौशल िवकास योजना’ मȂ 51 िजलȗ मȂ 267 Åलॉक्स मȂ 11,377 गावँȗ 
मȂ, पूरे देश की 93,00,231.125 की आबादी के िलए ‘Ģधान मंतर्ी कौशल िवकास योजना’ के 
अंतगर्त काम िकए गए हȅ। महोदय, ये ‘Ģधान मंतर्ी कौशल िवकास योजना’ के आंकड़े हȅ। महोदय, 
यिद मध्य Ģदेश की बात करȂ, तो मध्य Ģदेश मȂ अनुसूिचत जाित के 1,72,218 Ëयिƪयȗ को 
Ģिशक्षण िदया गया। उनमȂ से अनुसूिचत जाित के 32, 353 Ëयिƪयȗ को रोजगार के अवसर 
उपलÅध हुए। महोदय, इसी तरह से एसटी जाित की आबादी के िलए 83,822 अनुसूिचत जाित के 
बधुंओं को Ģिशक्षण िदया गया और उनमȂ से 18,396 बधुंओं के िलए रोजगार के अवसर उपलÅध 
हुए।  
 
MR. CHAIRMAN:  The supplementary was very comprehensive.  So, was the reply! 
 
SHRI DIGVIJAYA SINGH: They are very comprehensive about Madhya Pradesh. 
 
MR. CHAIRMAN:  You know the hon. Minister.  He is having seventh running term in 
Lok Sabha. He has seen all the regimes of this century.Now, supplementary no. 4, 
आदरणीय जया जी। 
 
Ǜीमती जया अिमताभ बƳन :  मंतर्ी जी, मȅ भी मध्य Ģदेश से आती हंू।   मȅने मध्य Ģदेश के िपछड़े 
हुए िजलȗ को देखा है और मिहलाओं के िलए, िपछड़ी जाितयȗ के िलए, आिदवािसयȗ के िलए 
आपने इतना सारा पैसा िदया है।  मȅ आपसे पूछना चाहती हंू िक आपने जो घोषणाएं की हȅ, उनमȂ से 
आपने िकतना यिूटलाइज िकया और िकतना वापस िकया? Have you taken any census of 
the number of these women? 
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Ǜी सभापित :  माननीय मंतर्ी जी।  
 
डा. वीरȂदर् कुमार : मध्य Ģदेश देश का ही एक िहÎसा है।  जब यहा ंिकसी भी िवभाग का मंतर्ी उǄर 
देने के िलए खड़ा होता है, तो वह एक के्षतर् का Ģितिनिधत्व नहीं करता है, बिÊक वह समगर् देश 
का Ģितिनिधत्व करता है।  इसिलए जो बात यहा ंपर रखी जाती है...(Ëयवधान)... 
 
Ǜी सभापित :   माननीय मंतर्ी जी, एक सेकंड।  माननीय जया जी। 
 
SHRIMATI JAYA AMITABH BACHCHAN: Sir, I have an objection. उन्हȗने मध्य Ģदेश के 
ऊपर जवाब िदया।  आपने मध्य Ģदेश के बारे मȂ पूछा और आपने मध्य Ģदेश के बारे मȂ जवाब 
िदया।  आप मध्य Ģदेश से आते हȅ।  ...(Ëयवधान)... मȅने भी उसी सदंभर् मȂ आपसे पूछा है।  
...(Ëयवधान)... 
 
MR. CHAIRMAN: Please, hon. Members...  
 
Ǜीमती जया अिमताभ बƳन : मȅने आपको पूरे देश के बारे मȂ नहीं पूछा।  You were specifically 
answering  about Madhya Pradesh.  How can you suddenly change and say, “I am 
talking about the entire country.”   Have you taken a census in the entire  country, or, 
at least in Madhya Pradesh since you are from Madhya Pradesh?   
 
Ǜी सभापित :  माननीय मंतर्ी जी। 
 
डा. वीरȂदर् कुमार :  मान्यवर, जैसा िक मȅने पूवर् मȂ कहा िक उǄर समगर् रूप मȂ ही िदया जाता है, 
लेिकन उन्हȗने मध्य Ģदेश के बारे मȂ Îपेिसिफक बात की, तो मȅ समझता हंू िक मȅने पूवर् मȂ जो उǄर 
िदया है, उसका जो दूसरा भाग है, वह मध्य Ģदेश के ऊपर ही कȂ िदर्त है।  मध्य Ģदेश मȂ िवभाग के 
ǎारा, मंतर्ालय के ǎारा पीएम-अजय योजना के अंतगर्त जो काम िकए गए, चाहे वे आदशर् गर्ाम के 
हȗ, चाहे वे अनुदान सहायता के हȗ, चाहे वे छातर्ावास योजना के हȗ, उनकी सारी जानकारी मȅने 
यहा ंपर रख दी है।  ...(Ëयवधान)...मान्यवर, अगर आप कहȂगे, तो मȅ मध्य Ģदेश के बारे मȂ िफर 
से िरपीट कर देता हंू।  ...(Ëयवधान)... 
 
SHRIMATI JAYA AMITABH BACHCHAN:  How much money has been utilized and 
how much has been returned?   
 
Ǜी सभापित :  माननीय मंतर्ी, आपका जवाब बहुत िवÎतृत था, वह इसिलए िवÎतृत था िक 
माननीय सदÎया Ǜीमती सुिमतर्ा बाÊमीक ने वे चीज़Ȃ पूछी थीं, लेिकन माननीय सदÎया जया जी 
जानना चाहती हȅ िक आपने जो िववरण िदया है, वह एक्चुअल गर्ाउंड िरयिलटी का िदया है या 
Ģोजेक्शन का िदया है।  यह िंसपल है।   
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SHRI DIGVIJAYA SINGH: Utilisation, Sir. 
 
Ǜी सभापित : यिूटलाइजेशन की ही बात है।  
 
डा. वीरȂदर् कुमार :  मȅने जो उǄर िदया है, वह पूरी तरह से ऑथȂिटक है और पूरी जानकारी के 
साथ िदया है।  अगर इसमȂ कोई िवसगंित होती है, तो मȅ उसकी सारी िजÇमेवारी अपने ऊपर लेता 
हंू।  
 
MR. CHAIRMAN: Supplementary no. 5, Shri Upendra Kushwaha.  
 
Ǜी उपेन्दर् कुशवाहा: माननीय मंतर्ी जी ने िवÎतृत जानकारी दी है और जो अनुसूिचत जाित, 
अनुसूिचत जनजाित या वंिचत समाज के लोग हȅ, उनके साथ हो रहे भेदभाव को दूर करने के 
सदंभर् मȂ इनकी क्या नीित है, क्या योजना है, उसके बारे मȂ उन्हȗने जानकारी दी है।   मȅ मंतर्ी जी से 
जानना चाहता हंू िक देश का एक के्षतर् जो बहुत महत्वपूणर् के्षतर् है, वहा ंिनरंतर भेदभाव हो रहा है।  
अनुसूिचत जाित, अनुसूिचत जनजाित या वंिचत समाज, ओबीसी समुदाय के लोगȗ के साथ वहा ं
िनरंतर भेदभाव हो रहा है और वह के्षतर् है - उच्चतर न्याय पािलका का। उच्चतर न्याय पािलका मȂ 
ओबीसी, ईबीसी या अनुसूिचत जाित, अनुसूिचत जनजाित वगर् के लोगȗ का Ģितिनिधत्व नहीं होता 
है।  कभी-कभी अपवाद के िलए एकाध जज भले ही बन जाते हȅ। इतना बड़ा समुदाय है और इतनी 
महत्वपूणर् संवैधािनक सÎंथा है, अगर वहा ंअनुसूिचत जाित, अनुसूिचत जनजाित या ओबीसी 
समाज के लोगȗ का Ģितिनिधत्व नहीं होगा, तो इस भेदभाव के रहते हुए, इन वगș के साथ हो रहे 
भेदभाव को समगर् रूप मȂ कभी दूर नहीं िकया जा सकता है।   इसिलए मȅ माननीय मंतर्ी जी से 
पूछना चाहता हँू िक मंतर्ी जी इस िदशा मȂ क्या सोच रहे हȅ और इनका िवभाग इस सबंधं मȂ क्या 
कारर्वाई कर रहा है? 
 
Ǜी सभापित : माननीय मंतर्ी जी। 
 
Ǜी रामदास अठावले : चेयरमनै सर, जो भेदभाव है, वह भेदभाव खत्म करने की कोिशश जारी है।  
माननीय कुशवाहा साहब ने पूछा है िक न्यायपािलका मȂ िरजवȃशन है या नहीं, तो न्यायपािलका मȂ 
िरजवȃशन नहीं है।  इसके बावजूद हमारी लॉ िमिनÎटर्ी है और यह लॉ िमिनÎटर्ी इसके िलए 
कोिशश करती है।  वैसे इस समुदाय से बहुत ज्यादा जजेज़ तो नहीं हȅ, लेिकन कुछ जजेज़ सुĢीम 
कोटर् मȂ हȅ, हाई कोट्सर् मȂ हȅ, िडिÎटर्क्ट कोट्सर् मȂ हȅ।  इसीिलए हम सब लोग इसके िलए कोिशश 
करते हȅ।  मुझे लगता है िक यह जो ĢÌन है, यह ĢÌन िविध और न्याय िडपाटर्मȂट का है, लेिकन 
इसके बावजूद चूिँक सरकार हमारी है, हम इसके िलए लॉ िमिनÎटर को बताएँगे और 
एससी/एसटी/ओबीसी के लोग, जो ज्यादा से ज्यादा सखं्या मȂ िरकर्ूट हो सकते हȅ, उनके िलए हम 
Ģयत्न करȂगे।    
 
MR. CHAIRMAN: Question No. 272.   
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                      Centre of Excellence in Artificial Intelligence (AI) for Education 
 
272. SHRI R. DHARMAR: Will the Minister of EDUCATION be pleased to state:  
 

(a)       whether Government is proposing to set up Centre of Excellence in Artificial 
Intelligence (AI) for Education across the country; 

(b)        the manner in which it plans to revolutionize education system in the  
country with application of AI; 

(c)        the details of the funds estimated; 
(d)       the specific AI applications focused by the Centre and how it will contribute 

to the digital transformation of education in terms of personalized learning, 
curriculum  development, and student assessment; and 

(e)       the measures that are being taken to ensure that Centre of Excellence will 
benefit educational institutions across all regions of the country, including 
rural and underserved areas of Tamil Nadu? 

 
THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (SHRI SUKANTA 
MAJUMDAR): (a) to (e) A statement is laid on the table of the House. 
 
     Statement  
 
      (a) to (e) The National Education Policy (NEP) 2020 emphasizes on the 
transformative potential of Artificial Intelligence (AI) in enhancement of educational 
outcomes. By harnessing technology, the policy envisions a more inclusive and 
equitable education system that prepares students for future challenges and 
opportunities in a rapidly evolving digital landscape. 

In Budget 2025-26, Government has announced establishment of a Centre of 
Excellence (CoE) in Artificial Intelligence (AI) for Education with a total outlay of Rs 
500 Cr.  

This CoE is envisaged to drive innovation, research, and development in AI-
powered educational tools, to ensure sustainable, inclusive, and equitable access to 
quality education across the country and also to focus on personalized adaptive 
learning, AI-driven curriculum development, and student assessment methodologies 
etc.  

Government has also launched the IndiaAI Mission, with a total outlay of Rs. 
10,371.92 Cr for a period of 5 years, which is a strategic initiative to establish a robust 
and inclusive AI ecosystem that aligns with the country’s development goals.   
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Other initiatives such as DIKSHA (Digital Infrastructure for Knowledge Sharing) 
has integrated AI based features: key-word search enablement in videos to easily filter 
the relevant concepts within videos, and three AI chat-bots on e-Jaadui Pitara. 
Course on AI has been introduced in the school curriculum. AICTE has also developed 
model curriculum for courses in AI & Data Science. 

Through NMEICT (National Mission on Education through Information and 
Communication Technology), ICT potential is leveraged in various processes of the 
higher education ecosystem and are implemented in line with the vision and 
recommendation of NEP, 2020. SATHEE (Self-Assessment, Test, and Help for 
Entrance Examinations), which is one of the components of NMEICT, is designed to 
offer free learning resources for students preparing for various competitive 
examinations. Artificial Intelligence (AI) tools are used in various features of SATHEE 
platform to give the students a personalised learning experience.  

 
MR. CHAIRMAN: Supplementary No. 1, Shri R. Dharmar.  
 
SHRI R. DHARMAR: Sir, will the Minister of Education be pleased to state whether 
the Government is proposing to set up Centre of Excellence in Artificial Intelligence for 
Education across the country; the manner in which it plans to revolutionize education 
system in the country with application of AI; the  details of the funds estimated; the 
specific AI applications focussed by the Centre and how it will contribute to the digital 
transformation of education in terms of personalized learning, curriculum 
development and student assessment; and the measures that are being taken to 
ensure that Centre of Excellence will benefit educational institutions across all regions 
of the country, including rural areas... 
 
MR. CHAIRMAN: Hon. Member, please ask your supplementary.  
 
SHRI R. DHARMAR: How will the AI be used to improve the quality of Higher 
Education, Research and International Ranking? Thank you, Sir. 
 
MR. CHAIRMAN: Hon. Minister.   
 
SHRI SUKANTA MAJUMDAR: Sir, as far as I could understand his question, -- the 
first part was just the reading of the main question, the answer of which is already 
given and laid on the Table – in case of higher education, especially, in the research, 
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as you know, in this Budget, the Government has announced a Centre of Excellence 
for AI with an outlay of almost Rs. 500 crores. Before that, three Centres of 
Excellence have already been announced in the previous Budget. In case of higher 
education, especially, in case of research, I would like to inform the hon. Member, 
through you, that AI will analyze the publication impact, records, citation and 
institutional contributions to improve the ranking-framework of the NIRF as well as the 
QS Global Rankings.  The AI-based research analytical tools will help the institutions 
to assess the faculty-research impact and functioning utilization. AI-powered 
collaborative research network will enable universities to connect with the global 
research partners.  
 
MR. CHAIRMAN: Second supplementary; Shri R. Dharmar.  
 
SHRI R. DHARMAR: What are the long-term goals for AI-driven education in India? 
 
MR. CHAIRMAN: Hon.  Minister.  
 
SHRI SUKANTA MAJUMDAR:  Sir, the hon. Member has asked about the long-term 
goals. I would like to tell the hon. Member that AI is a new phenomenon that is 
coming up.  The whole world is using AI in every aspect of life and I believe that in the 
near future, AI would be an integral part of all aspects of human life. He asked about 
the long-term goals for bringing AI in the field of education.  I feel that AI would 
revolutionize learning and, through AI-driven pedagogy, assessment and 
governance.  Over time, AI would enable universal access to personalized education, 
ensuring every student, regardless of their socio-economic background, learns at 
their own pace.  AI-based lifelong learning models will be integrated into vocational 
training, skilling and continuous education to ensure that India’s workforce remains 
future-ready. 
 
MR. CHAIRMAN:  Supplementary No. 3, Shrimati Renuka Chowdhury... 
 
DR. V. SIVADASAN:  Sir, I have a request to make.  The electronic systems in the 
seats here are not working.  We are unable to hear the questions and answers.  
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MR. CHAIRMAN:  I would look into it.  Hon. Member, that is why, we are discussing 
Artificial Intelligence.  And we must be grateful to Shri R. Dharmar for raising a very 
good question. Renukaji, your supplementary question. 
 
SHRIMATI RENUKA CHOWDHURY:  Sir, the Finance Minister, Shrimati Nirmala 
Sitharaman, had mentioned in recent times that she has allocated a specific budget 
to establish Centres of Excellence in Artificial Intelligence, that it would be introduced 
in education, and we hope to be able to look at a lot more youngsters who are much 
more savvy about the new markets that we are going to get.  Now, Sir, I want to 
know the time-line.  The Government is prone to making grand announcements with 
very little follow-up afterwards.  So, I want a commitment on the floor of this House.  
What is the time-line for setting up the Centres of Excellence for AI as announced in 
the Budget 2025-26? Also, what about the State of Telangana?  Are they going to 
give us a commitment or not?  So far, all the promises that were made on the floor of 
this House on the AP Reorganization act have not been implemented.  So, I want to 
know about that commitment. 
 
SHRI SUKANTA MAJUMDAR:  Sir, as mentioned by the hon. Member, who is a 
senior Member of this House, AI Centres of Excellence have been announced just in 
the last Budget.  I think that it would take some time because even in the previous 
Budget, the Government had announced three AI Centres of Excellence.  Work has 
already been started on that.  As for the current set of AI Centres of Excellence, it has 
just been announced in the last Budget.  So, I think, it is too early to ask for a 
deadline on the floor of this House.  ...(Interruptions)... I would like to inform the 
hon. Member that the Ministry and the Government have already started work on this.  
In the second part of her question, the hon. Member asked about the deprivation of 
Telangana.  The COE made a consortium. For all the three AI Centres of Excellence, 
the nodal Ministry is the Ministry of Education.  We have made a consortium and in 
that consortium, IIT Hyderabad also has a great role to play.  They are participating in 
this consortium.  All the institutions under the Central Government are being made 
part of a consortium.  In the case of the three earlier AI Centres of Excellence, 11 
consortia were made.  They have presented their deliberations and they have been 
selected on the basis of that.  The Delhi IIT, along with AIIMS Delhi, selected for 
health-related issues, IIT Ropar and IIT Kanpur are the institutions that are leading the 
AI Centres that have been announced.  But along with those  institutions, some other 
institutions throughout the country are involved. ...(Interruptions)... 
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SHRIMATI RENUKA CHOWDHURY:  Sir, Telangana is outstanding in terms of IT and 
other technologies.  It should have been considered the first.  
 
MR. CHAIRMAN: Supplementary No. 4; Prof. Manoj Kuma Jha. 
 
Ǜी मनोज कुमार झा: माननीय सभापित महोदय, सासँȂ अटकी पड़ी थीं िक नंबर आएगा या नहीं 
आएगा, इसिलए इसके िलए आपको शुिकर्या। माननीय सभापित महोदय, अगर आपकी इजाज़त 
हो, तो एक सजदे मȂ दो दुआएँ कबलू करवा लू।ँ  माननीय िशक्षा मंतर्ी जी, मȅ माननीय सभापित जी 
के माध्यम से आपके समक्ष एक सवाल रखना चाहता हँू। सवाल क्या है, कÍट का िवषय है। 
Elementary education का एक revolutionary programme B.El.Ed. था। यह Multi-
disciplinary, Inter-disciplinary programme िदÊली यिूनविर्सटी मȂ 1994 मȂ ओपन हुआ। NCTE 
के कहने पर इस तरह के Ģोगर्ाम, िजसने िशक्षा की नींव को, elementary education को मजबतूी 
दी है, उसको बदं करने का िनणर्य, मुझे तो िवसगंितयȗ से भरा िदखाता है।  उस पर आपका क्या 
पक्ष है? दूसरा, जवाहर नवोदय िवǏालय के पȂशन के मामले को मȅ आपके समक्ष रखना चाहता हँू।  
उसको िसिवल सिर्वसेज़ के मामले के अंदर resolve िकया जाए या कोई अÊटरनेिटव पȂशन Îकीम 
की जाए, शुिकर्या सर। 
 
Ǜी सभापित : माननीय मंतर्ी जी। 
 
THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (SHRI JAYANT 
CHAUDHARY): Sir, these questions do not pertain to the Question on hand. None of 
the supplementaries have anything to do with the main Question and also it is a 
different Department. He is referring to the School Department, but still ...  
 
MR. CHAIRMAN: Prof. Manoj, behave like a Professor. 
  
SHRI JAYANT CHAUDHARY: Sir, teacher education comes under me.  So, I am 
standing up.  Sir, I will just inform the hon. Member that there are two aspects. One is 
a D.El.Ed issue.  The Supreme Court has also made some decisions. I will inform the 
hon. Member after this because this is not relating to the main Question at all. Second 
aspect is that he is talking about Navodaya Vidyalaya Pension.  The hon. Member 
actually sensitised me on this issue just yesterday and again, because it is not 
pertaining to the main issue, there is no requirement for me to inform the House at 
this point. I will keep the hon. Member informed.  
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MR. CHAIRMAN: Supplementary No.5; Shri Kartikeya Sharma. 
 
SHRI KARTIKEYA SHARMA: Sir, I would like to ask the hon. Minister: Is there any 
curriculum and regulation for AI that has been sanctioned by the Government which 
will allow degree programmes to come up in a structured and formal manner? 
  
SHRI SUKANTA MAJUMDAR: Sir, I would like to inform the hon. Member, through 
you, that the AICTE has developed the model course curriculum on AI which is now 
running in the different B.Tech colleges as well as in AI data science. Way back from 
2021, the faculty development is also being conducted. We have not only to form 
curriculum or course, but we have to sensitise our faculty also.  For faculty 
sensitisation, we have ATAL Academy by which the faculty members of the 
engineering college, who are not so familiar with new technologies, are getting 
educated and trained through this ATAL Academy. AICTE, in December 2024, made 
an address to all the Directors and the Principals of AICTE-approved institutions to 
declare 2025 as the ‘Year of Artificial Intelligence’ that signifies a commitment to 
introduction of integrated AI courses across discipline, fosters innovation and 
research in AI, prepare students for AI-driven industries, promotes ethical AI use for 
the societal benefit.  
  So, these are the steps taken by the AICTE and it will create the young 
workforce for this country ready for the future.  
 
MR. CHAIRMAN:  Question No.273. 
 

Funds allocated and utilised underthe National Dairy Plan I (NDP I) 
 

*273.  SHRI AKHILESH PRASAD SINGH: Will the Minister of FISHERIES, ANIMAL 
HUSBANDRY AND DAIRYING be pleased to state: 
 

(a) the details of fund allocated and utilised under the National Dairy Plan I (ND
P I) during the last three years; 

(b) the details of gains made under the NDP I throughout the country, State-
wise and year wise; 

(c)     whether the NDP I has created employment opportunities in rural areas; 
(d) if so, the details thereof; 
(e) if not, the reasons therefor;  
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(f)     the number of milk cooperatives benefited under the NDP I, State-wise; 
and   

(g) the steps being taken by Government to increase the milk production in the 

country? 
 
THE MINISTER OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (SHRI RAJIV  
RANJAN SINGH ALIAS LALAN SINGH): (a) to (g) A statement is laid on the Table 
of the House. 
      Statement  
 
(a)    National Dairy Plan Phase I (NDP I) was implemented from 2011-12 to 
2018-19; hence, the question of funds allocated and utilised under the last three years 
does not arise. 

National Dairy Plan Phase I (NDP I) was implemented by Department of Animal 
Husbandry and Dairying (DAHD), Government of India through National Dairy 
Development Board (NDDB) during 2011-2012 to 2018-19 in 18 major dairying states 
accounting for more than 90% of milk production. NDP-I had the twin objectives of 
enhancing productivity of milch animals and providing market access to milk 
producers. The implementation of NDP I ended on 29 Nov 2019.  

The overall outlay of NDP I was Rs. 2242 Crore including Rs. 1760 Crore as grant 
(Rs. 1584- International Development Association (IDA) credit, Rs. 176 Crore- grant 
from Government of India), Rs. 282 Crore as contribution from End Implementing 
Agency (EIAs) and Rs. 200 Crore as contribution from NDDB and its subsidiaries 
towards providing technical and manpower support. The total utilisation under NDP I 
was Rs. 2238 Crore including contribution of EIAs and NDDB & its subsidiaries. The 
“Implementation Completion and Results Report” (ICRR) published by the World 
Bank has accorded “Highly Satisfactory” outcome rating for NDP I. 

  
(b)  The physical progress of National Dairy Plan Phase-I and year-wise, 
state-wise progress is given at Annexure-I. 
 
(c) & (d)  National Dairy Plan Phase-I created opportunities of gainful 
employment in the dairy sector. 16.88 Lakh additional milk producers were enrolled 
under the scheme which provided the rural milk producers with greater access to the 
organised milk-processing sector. Direct employment was made available to more 
than 51,000 field functionaries which included about 20,000 new Secretaries of the 
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Dairy Cooperatives, more than 31,000 Local Resource Persons, Lady Extension 
Officers, Mobile Artificial Insemination Technicians (MAITs), Milk Recorders etc. who 
were engaged with proper training and capacity building. Further, there has been a 
multiplier effect of the scheme in generating indirect employment for coverage of more 
villages, procurement of more milk, more processing, marketing and distribution. 

 
(e) Does Note arise in view of (c) and (d) above. 
 
(f) Under NDP I, 473 sub projects of 172 End Implementing Agencies (Milk 
Union, Milk Producer Companies, Livestock Development Boards, Trusts etc.) were 
benefited. State-wise details of EIAs are given at Annexure II. 
 
(g) Department of Animal Husbandry and Dairying is implementing Rashtriya 
Gokul Mission (RGM) since December 2014 for enhancement in milk production and 
productivity, the implementation of Rashtriya Gokul Mission and other initiatives by 
the Government of India have resulted in a significant 63.5% increase in milk 
production over the past decade, rising from 146.31 million tonnes in 2014-15 to 239.3 
million tonnes in 2023- 24. Per capita availability has increased from 319 grams per 
person per day in 2014-15 to 471 grams per person per day in 2023-24 showing a 
growth of 47.64%. The steps taken under Rashtriya Gokul Mission to increase the 
milk production are as under:  

(i) Nationwide Artificial Insemination programme to enhance artificial 
insemination coverage.  

(ii) Accelerated breed improvement programme to produce female calves using 
sex sorted semen with 90% accuracy.  

(iii) Accelerated breed improvement programme using IVF technology. 
(iv) Training and equipping MAITRI’s to deliver artificial insemination services at 

farmers doorsteps. 
(v) Genomic chip for genomic selection to identify elite animal of indigenous 

breeds. 
(vi) Progeny Testing and Pedigree Selection Programme for production of HGM 

bulls including indigenous breeds. 
(vii)  Strengthening of semen station for attaining quantitative and qualitative 

improvement in semen production. 
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Annexure I 
 
The physical progress under NDP I 
 

Activity Particulars 
Grand Total 

Target Actual till Nov 
2019 

Progeny Testing 
Programme 

HGM Male Calves Made Available for Distribution (No.) 2183 2185 
HGM Male Calves Distributed (No.)   1933 

Pedigree Selection 
Programme 

HGM Male Calves made available for distribution (No.) 323 271 
HGM Male Calves Distributed (No.)   239 

Bull Production 
Through Imported 
Embryos 

Embryos transferred (No.) 833 835 
Male Calves born (No.) 133 111 
Bull calves made available for distribution (No.) 106 69 

Strengthening of 
Semen Stations 

Semen Production (million doses per annum) 121.74 88.14 
Exotic 37.76 28.35 
Cross Bred 33.25 22.94 
Indigenous 13.12 12.74 
Buffalo 37.61 24.09 

Pilot AI Delivery 
Services 

MAITs Deployed (No.) 1330 1330 
Villages Covered (No.) 9068 12322 
AIs Carried Out (Lakh) Annual 9.24 7.83 

Ration Balancing Village Coverage (No.) 34429 33374 
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Activity Particulars 
Grand Total 

Target Actual till Nov 
2019 

Programme Milch Animals Coverage (No.) 2609120 2865876 
LRPs Inducted (No.) 28202 31148 

Fodder Development Fodder Seed Sale Support to Farmers (MT)  20630.6 30557.15 
Silage Making Demonstrations (No.) 2144 2143 
Procurement of Mowers for Demonstrations (No.) 674 669 
Biomass Bunker Silo Constructed (No.) 128 128 

Village Based Milk 
Procurement System 

Village Coverage (No.) 56247 52509 
Additional Milk Producers Enrolled (No.) 1316526 1687554 
Of which, Women (No.) 508210 764136 
Of which, Smallholders (No.) 860917 1135193 
Additional Milk Procurement (TKgPD) 6408.03 5363.577 
Bulk Milk Coolers (No.) 4209 4171 
AMCU/ DPMCU (No.) 29582 29577 

 
The Physical Progress of National Dairy Plan Phase I State-wise and year-wise is as under: 
 

Andhra Pradesh: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Grand 
Total 

Progeny HGM Male Calves Made 0 0 6 4 41 52 39 142 
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Testing 
Programme 

Available for Distribution 
(No.) 
HGM Male Calves 
Distributed (No.) 

0 0 6 4 38 22 38 108 

Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 1.97 2.32 2.35 1.12 2.34 2.13 12.24 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 48 181 896 441 47 67 1680 
Milch Animals Coverage 
(No.) 

0 1101 25900 50613 32975 7372 8278 126239 

LRPs Inducted (No.) 0 48 210 492 350 77 78 1255 

Fodder 
Development  

Silage Making 
Demonstrations (No.) 

0 9 17 8 7 0 0 41 

Procurement of Mowers for 
Demonstrations (No.) 

0 7 0 0 5 0 0 12 

Biomass Bunker Silo 
Constructed (No.) 

0 0 0 1 1 0 0 2 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 6 208 1352 186 222 968 2942 
Additional Milk Producers 
Enrolled (No.) 

0 302 6945 60552 17850 12456 24776 122881 

Bulk Milk Coolers (No.) 0 8 14 4 0 6 51 83 
AMCU/ DPMCU (No.) 0 107 40 1638 213 128 1783 3909 
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Bihar: Physical Progress 
Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 0 265 571 614 239 131 1820 
Milch Animals Coverage 
(No.) 

0 0 11471 43781 70062 20542 16074 161930 

LRPs Inducted (No.) 0 0 274 664 682 259 91 1970 

Fodder 
Development 

Silage Making 
Demonstrations (No.) 

0 0 0 24 187 85 12 308 

Procurement of Mowers for 
Demonstrations (No.) 

0 0 0 130 58 5 0 193 

Biomass Bunker Silo 
Constructed (No.) 

0 0 0 1 13 21 0 35 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 0 30 449 592 876 1133 3080 
Additional Milk Producers 
Enrolled (No.) 

0 0 1423 16952 18966 43346 49021 129708 

Bulk Milk Coolers (No.) 0 0 0 0 0 14 16 30 
AMCU/ DPMCU (No.) 0 0 0 22 28 269 1259 1578 

 
Chhattisgarh: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 
Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 0.00 0.00 0.00 0.00 0.78 0.512 1.29 
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Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 0 0 0 54 237 59 350 
Additional Milk Procurement 
(TKgPD) 

0.00 0.00 0.00 0.00 1.68 15.10 26.67 43.45 

Bulk Milk Coolers (No.) 0 0 0 0 18 0 0 18 
AMCU/ DPMCU (No.) 0 0 0 0 77 0 0 77 

 
Gujarat: Physical Progress 

Activity Particulars 2012-
13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Progeny 
Testing 
Programme 

HGM Male Calves 
Made Available for 
Distribution (No.) 

0 62 80 164 170 142 234 852 

HGM Male Calves 
Distributed (No.) 

0 6 132 162 136 75 290 801 

Pedigree 
Selection 
Programme 

HGM Male Calves 
made available for 
distribution (No.) 

0 0 16 28 17 3 15 79 

HGM Male Calves 
Distributed (No.) 

0 0 2 5 23 17 26 73 

Strengthening 
of Semen 
Stations 

Semen Production 
(million doses per 
annum) 

12.64 16.15 21.71 23.43 26.54 23.97 25.29 149.73 

Pilot AI Villages Covered (No.) 0 157 2011 175 240 308 105 2996 
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Delivery 
Services 

AIs Carried Out (Lakh) 
Annual 

0.00 0.00 0.61 1.33 0.76 0.76 1.24 4.69 

AI Conception Rate 
(%) 

0% 0% 53% 48% 38% 42% 42% 42% 

Ration 
Balancing 
Programme 

Village Coverage (No.) 79 418 2435 2157 572 216 196 6073 
Milch Animals 
Coverage (No.) 

7077 25317 172299 191998 92168 69730 33916 592505 

LRPs Inducted (No.) 80 431 1692 1677 623 619 412 5534 

Fodder 
Development 

Silage Making 
Demonstrations (No.) 

0 1 93 94 46 74 9 317 

Procurement of 
Mowers for 
Demonstrations (No.) 

0 10 53 37 5 1 4 110 

Biomass Bunker Silo 
Constructed (No.) 

0 0 4 15 3 0 2 24 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 1993 714 809 1589 787 1707 7599 
Additional Milk 
Producers Enrolled 
(No.) 

0 90750 47365 26568 47849 37064 34354 283950 

Bulk Milk Coolers 
(No.) 

0 141 109 160 103 167 697 1377 

AMCU/ DPMCU (No.) 0 150 791 1186 533 180 265 3105 
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Haryana: Physical Progress 

Activity Particulars 2012-
13 2013-14 2014-15 2015-16 2016-

17 2017-18 2018-19 Total 

Progeny 
Testing 
Programme 

HGM Male Calves 
Made Available for 
Distribution (No.) 

0 0 0 0 10 72 113 195 

HGM Male Calves 
Distributed (No.) 

0 0 0 0 10 27 129 166 

Pedigree 
Selection 
Programme 

HGM Male Calves 
made available for 
distribution (No.) 

0 0 0 0 13 29 1 43 

HGM Male Calves 
Distributed (No.) 

0 0 0 0 13 11 19 43 

Strengthening 
of Semen 
Stations 

Semen Production 
(million doses per 
annum) 

0.00 0.00 3.27 2.58 2.28 3.64 3.61 15.39 

Ration 
Balancing 
Programme 

Village Coverage 
(No.) 

0 0 84 466 284 41 26 901 

Milch Animals 
Coverage (No.) 

0 0 6299 32746 30430 11371 2394 83240 

LRPs Inducted (No.) 0 0 85 499 331 44 36 995 
Fodder 
Development  

Silage Making 
Demonstrations (No.) 

0 10 7 24 45 0 0 86 
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Procurement of 
Mowers for 
Demonstrations (No.) 

0 0 2 11 0 3 3 19 

Village Based 
Milk 
Procurement 
System 

Village Coverage 
(No.) 

0 26 168 511 281 114 43 1143 

Additional Milk 
Producers Enrolled 
(No.) 

0 356 4734 13315 6645 4326 5820 35196 

Bulk Milk Coolers 
(No.) 

0 0 0 0 0 8 5 13 

AMCU/ DPMCU 
(No.) 

0 26 11 0 8 6 7 58 

 
Jharkhand: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 0 0 0 112 100 13 225 
Milch Animals Coverage 
(No.) 

0 0 0 0 5459 6446 2639 14544 

LRPs Inducted (No.) 0 0 0 0 111 97 6 214 
Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 0 0 0 293 111 -31 373 
Additional Milk 
Producers Enrolled 
(No.) 

0 0 0 0 2818 43 263 3124 
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Bulk Milk Coolers (No.) 0 0 0 0 30 0 0 30 
AMCU/ DPMCU (No.) 0 0 0 0 45 59 0 104 

 
Karnataka: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Progeny 
Testing 
Programme 

HGM Male Calves Made 
Available for Distribution 
(No.) 

8 11 19 62 43 41 19 203 

HGM Male Calves 
Distributed (No.) 

0 8 29 53 53 17 29 189 

Strengthening 
of Semen 
Stations 

Semen Production 
(million doses per 
annum) 

3.54 5.20 4.64 4.27 4.78 4.53 4.45 31.42 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 139 441 1013 957 197 168 2915 
Milch Animals Coverage 
(No.) 

0 7890 26783 57687 109640 43835 19711 265546 

LRPs Inducted (No.) 0 145 457 1099 1056 224 157 3138 

Fodder 
Development 

Silage Making 
Demonstrations (No.) 

4 5 97 193 80 24 0 403 

Procurement of Mowers 
for Demonstrations (No.) 

0 0 15 39 24 2 0 80 

Biomass Bunker Silo 
Constructed (No.) 

0 0 1 10 2 0 0 13 

70 [RAJYA SABHA]



 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 61 1356 1127 1643 424 934 3585 9130 
Additional Milk Producers 
Enrolled (No.) 

6708 21824 51089 39127 23465 46994 48834 238041 

Bulk Milk Coolers (No.) 43 90 105 51 21 208 221 739 
AMCU/ DPMCU (No.) 157 1041 872 334 397 1366 839 5006 

 
Kerala: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Progeny 
Testing 
Programme 

HGM Male Calves Made 
Available for Distribution 
(No.) 

0 0 0 0 12 22 23 57 

HGM Male Calves 
Distributed (No.) 

0 0 0 0 12 13 28 53 

Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 2.27 3.01 2.22 2.44 2.67 2.00 14.62 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 220 208 71 115 41 2 657 
Milch Animals Coverage 
(No.) 

0 12504 31345 11234 10658 5466 1992 73199 

LRPs Inducted (No.) 0 267 326 97 145 47 4 886 
Village Based 
Milk 
Procurement 

Village Coverage (No.) 0 8 454 226 8 70 252 1018 
Additional Milk Producers 
Enrolled (No.) 

0 654 7914 3287 1080 3275 6146 22356 
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System Bulk Milk Coolers (No.) 0 0 13 0 7 1 26 47 
AMCU/ DPMCU (No.) 0 88 113 172 0 0 15 388 

 
Madhya Pradesh: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 
Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 0.83 1.83 2.55 2.79 2.75 2.49 13.24 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 58 141 505 323 46 193 1266 
Milch Animals Coverage 
(No.) 

0 1049 13468 29744 34558 7068 18432 104319 

LRPs Inducted (No.) 0 59 147 516 332 53 190 1297 
Fodder 
Development 
Programme 

Silage Making 
Demonstrations (No.) 

0 2 4 2 0 2 0 10 

 
Procurement of Mowers for 
Demonstrations (No.) 

0 2 0 0 0 0 2 4 

 
Biomass Bunker Silo 
Constructed (No.) 

0 0 1 0 0 0 0 1 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 35 189 35 55 99 173 586 
Additional Milk Producers 
Enrolled (No.) 

0 967 2605 2504 849 3439 9621 19985 

Bulk Milk Coolers (No.) 0 13 5 0 0 4 0 22 
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AMCU/ DPMCU (No.) 0 63 9 33 0 68 60 233 
 

Maharashtra: Physical Progress 
Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Pedigree 
Selection 
Programme 

HGM Male Calves made 
available for distribution 
(No.) 

0 0 0 0 0 6 26 32 

HGM Male Calves 
Distributed (No.) 

0 0 0 0 0 0 19 19 

Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 0.00 7.40 10.17 11.43 12.37 15.26 56.63 

Ration 
Balancing 
Programme 

Village Coverage (No.) 7 210 364 294 284 179 190 1528 
Milch Animals Coverage 
(No.) 20 10996 32844 47967 34327 30565 34178 190897 

LRPs Inducted (No.) 7 228 451 393 377 282 254 1992 

Fodder 
Development 
Programme 

Silage Making 
Demonstrations (No.) 

5 41 104 114 157 24   445 

Procurement of Mowers for 
Demonstrations (No.) 

0 19 25 23 10 12 0 89 

Biomass Bunker Silo 
Constructed (No.) 0 0 7 2 1 15 0 25 

Village Based Village Coverage (No.) 2 296 783 373 291 197 432 2374 
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Milk 
Procurement 
System 

Additional Milk Producers 
Enrolled (No.) 

5677 2908 24322 12332 6962 5758 6026 63985 

Bulk Milk Coolers (No.) 9 47 95 42 6 78 53 330 
AMCU/ DPMCU (No.) 98 244 405 170 117 301 187 1522 

 
Odisha: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 
Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 0.00 0.00 0.00 0.00 1.06 1.81 2.87 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 0 278 426 292 104 46 1146 
Milch Animals Coverage 
(No.) 

0 0 8075 33975 23629 11684 4934 82297 

LRPs Inducted (No.) 0 0 278 443 310 107 35 1173 

Fodder 
Development 
Programme 

Silage Making 
Demonstrations (No.) 

0 0 6 23 41 0 0 70 

Procurement of Mowers for 
Demonstrations (No.) 

0 2 0 9 2 0 0 13 

Biomass Bunker Silo 
Constructed (No.) 

0 0 0 1 4 0 0 5 

Village Based 
Milk 
Procurement 

Village Coverage (No.) 10 0 459 213 124 138 199 1143 
Additional Milk Producers 
Enrolled (No.) 

200 100 3172 7102 3292 2314 4137 20317 
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System Bulk Milk Coolers (No.) 0 0 8 0 0 0 0 8 
AMCU/ DPMCU (No.) 0 20 370 22 99 220 55 786 

 
Punjab: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Progeny 
Testing 
Programme 

HGM Male Calves Made 
Available for Distribution 
(No.) 

0 0 0 0 22 52 104 178 

HGM Male Calves 
Distributed (No.) 

0 0 0 0 16 32 79 127 

Pedigree 
Selection 
Programme 

HGM Male Calves made 
available for distribution 
(No.) 

0 0 0 0 0 6 36 42 

HGM Male Calves 
Distributed (No.) 0 0 0 0 0 0 34 34 

Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 2.72 2.51 2.74 2.90 2.47 1.36 14.70 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 127 387 1666 327 99 56 2662 
Milch Animals Coverage 
(No.) 

0 4664 31302 93891 38535 20706 14098 203196 

LRPs Inducted (No.) 0 128 395 1061 231 92 104 2011 
Fodder Silage Making 0 15 18 56 0 0 0 89 
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Development 
Programme 

Demonstrations (No.) 
Procurement of Mowers for 
Demonstrations (No.) 

0 4 1 4 4 0 0 13 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 37 209 183 1914 846 646 1282 5117 
Additional Milk Producers 
Enrolled (No.) 911 2742 2772 43366 23027 30920 42663 146401 

Bulk Milk Coolers (No.) 9 11 26 74 30 95 206 451 
AMCU/ DPMCU (No.) 25 113 346 872 452 356 1241 3405 

 
Rajasthan: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Pedigree 
Selection 
Programme 

HGM Male Calves made 
available for distribution 
(No.) 

0 0 5 6 6 20 38 75 

HGM Male Calves 
Distributed (No.) 

0 0 2 3 10 9 46 70 

Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 0.00 2.71 1.78 1.94 2.20 1.98 10.61 

Pilot AI Delivery 
Services 

Villages Covered (No.) 0 174 2460 482 176 304 350 3946 
AIs Carried Out (Lakh) 
Annual 

0.00 0.02 0.99 2.14 2.45 2.47 2.91 10.98 

AI Conception Rate (%) 0% 0% 42% 43% 43% 42% 45% 42% 
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Ration 
Balancing 
Programme 

Village Coverage (No.) 0 75 2053 1571 515 231 22 4467 
Milch Animals Coverage 
(No.) 

0 3127 115569 129308 81010 18319 5313 352646 

LRPs Inducted (No.) 0 75 1276 1168 665 299 59 3542 

Fodder 
Development 
Programme 

Silage Making 
Demonstrations (No.) 0 11 78 82 29 0 0 200 

Procurement of Mowers for 
Demonstrations (No.) 

0 7 44 4 4 0 0 59 

Biomass Bunker Silo 
Constructed (No.) 

0 0 3 2 11 0 0 16 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 1246 2001 1673 1849 289 1293 8351 
Additional Milk Producers 
Enrolled (No.) 0 46375 55862 61492 26568 26565 37079 253941 

Bulk Milk Coolers (No.) 0 0 109 203 58 262 277 909 
AMCU/ DPMCU (No.) 0 476 1199 1588 58 362 153 3836 

 
Tamil Nadu: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Progeny 
Testing 
Programme 

HGM Male Calves Made 
Available for Distribution 
(No.) 

0 0 1 45 82 129 14 271 

HGM Male Calves 
Distributed (No.) 

0 0 1 45 51 53 121 271 
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Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

1.33 1.84 3.37 3.15 3.39 9.20 9.99 32.28 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 0 0 1232 443 136 5 1816 
Milch Animals Coverage 
(No.) 

0 0 0 97658 43901 25473 9393 176425 

LRPs Inducted (No.) 0 0 0 1409 552 181 5 2147 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 0 226 290 43 125 742 1426 
Additional Milk Producers 
Enrolled (No.) 

0 0 4863 3328 1274 2543 6026 18034 

Bulk Milk Coolers (No.) 0 0 5 9 0 16 41 71 
AMCU/ DPMCU (No.) 0 0 214 67 0 275 14 570 

 
Telangana: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 
Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 0.92 1.16 1.36 1.27 1.25 1.47 7.43 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 0 0 156 54 263   473 
Milch Animals Coverage 
(No.) 

0 3200 4776 13233 11230 4551 3253 40243 

LRPs Inducted (No.) 0 0 0 210 89 334   633 
Fodder Silage Making 0 0 4 27 10 1 0 42 
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Development 
Programme 

Demonstrations (No.) 
Procurement of Mowers for 
Demonstrations (No.) 

0 0 11 0 2 0 0 13 

Biomass Bunker Silo 
Constructed (No.) 

0 0 0 1 0 0 0 1 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 0 206 219 28 23 551 1027 
Additional Milk Producers 
Enrolled (No.) 

0 0 4901 4263 1582 1409 8771 20926 

Bulk Milk Coolers (No.) 0 5 0 7 0 3 16 31 
AMCU/ DPMCU (No.) 0 81 91 77 0 0 294 543 

 
Uttar Pradesh: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Progeny 
Testing 
Programme 

HGM Male Calves Made 
Available for Distribution 
(No.) 

0 9 0 12 20 32 142 215 

HGM Male Calves 
Distributed (No.) 

0 0 9 8 23 12 114 166 

Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

6.70 6.49 8.15 8.74 9.62 8.23 9.16 57.10 

Pilot AI 
Delivery 

Villages Covered (No.) 0 0 0 2009 2590 249 532 5380 
AIs Carried Out (Lakh) 0.00 0.00 0.00 0.39 1.84 3.21 3.68 9.12 
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Services Annual 
AI Conception Rate (%) 0% 0% 0% 35% 40% 40% 42% 40% 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 66 164 2163 2179 138 75 4785 
Milch Animals Coverage 
(No.) 

0 2263 15372 133343 148402 12699 13904 325983 

LRPs Inducted (No.) 0 74 196 1416 1193 318 137 3334 

Fodder 
Development 
Programme 

Silage Making 
Demonstrations (No.) 

0 10 8 28 57 19 0 122 

Procurement of Mowers for 
Demonstrations (No.) 

0 2 0 5 53 0 0 60 

Biomass Bunker Silo 
Constructed (No.) 

0 0 0 0 1 3 0 4 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 12 89 173 2517 1032 49 391 4263 

Additional Milk Producers 
Enrolled (No.) 

388 3263 6553 87175 37852 30736 81419 247386 

Bulk Milk Coolers (No.) 0 0 0 0 0 0 8 8 
AMCU/ DPMCU (No.) 0 0 55 1461 935 0 566 3017 

 

Uttarakhand: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 
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Progeny 
Testing 
Programme 

HGM Male Calves Made 
Available for Distribution 
(No.) 

0 0 0 0 3 12 57 72 

HGM Male Calves 
Distributed (No.) 

0 0 0 0 0 11 41 52 

Strengthening 
of Semen 
Stations 

Semen Production (million 
doses per annum) 

0.00 2.25 2.63 2.88 2.74 2.93 2.54 15.97 

Ration 
Balancing 
Programme 

Village Coverage (No.) 0 0 0 0 302 14 0 316 

Milch Animals Coverage 
(No.) 0 0 0 0 24695 3653 196 28544 

LRPs Inducted (No.) 0 0 0 0 386 21 1 408 

 

West Bengal: Physical Progress 

Activity Particulars 2012-13 2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 Total 

Strengthening 
of Semen 
S i

Semen Production (million 
doses per annum) 

0.29 2.68 3.19 3.13 3.94 3.35 4.07 20.65 
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Ration 
Balancing 
Programme 

Village Coverage (No.) 0 0 0 0 499 0 12 511 

Milch Animals Coverage 
(No.) 

0 0 0 0 36422 486 5 36913 

LRPs Inducted (No.) 0 0 0 0 502 4 9 515 

Fodder 
Development 
P

Silage Making 
Demonstrations (No.) 

0 1 9 0 0 0 0 10 

 

Procurement of Mowers for 
Demonstrations (No.) 0 3 0 0 1 0 0 4 

Biomass Bunker Silo 
Constructed (No.) 

0 0 2 0 0 0 0 2 

Village Based 
Milk 
Procurement 
System 

Village Coverage (No.) 0 227 360 263 175 194 1368 2587 

Additional Milk Producers 
Enrolled (No.) 

0 9391 9195 7066 13011 5656 11751 56070 

Bulk Milk Coolers (No.) 0 2 2 0 0 0 0 4 

AMCU/ DPMCU (No.) 0 4 0 0 0 55 1381 1440 
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Annexure II 
State wise list of End Implementing Agencies under NDP I 

Sr. 
No. State EIA Name 

Number 
of Sub 
Projects 

1 

Andhra 
Pradesh 

Andhra Pradesh Dairy Development Cooperative 
Federation 

1 

2 Andhra Pradesh Livestock Development Agency 2 
3 Guntur Milk Union 3 
4 Krishna Milk Union 6 
5 Kurnool Milk Union 1 
6 Nellore Milk Union 2 
7 ShreejaMahila Milk Producer Company 5 
8 

Bihar 

Bapudham Milk Producer Company 1 
9 Barauni Milk Union 6 
10 Bihar State Milk Cooperative Federation 5 
11 Mithila (Samastipur) Milk Union 5 
12 Shahabad Milk Union 3 
13 Tirhut (Mujaffarpur) Milk Union 4 
14 VaishalPatliputra (Patna) Milk Union 4 
15 Vikramshila (Bhagalpur) Milk Union 4 
16 Chhattisgar

h  
Chhattisgarh Milk Federation 3 

17 Chhattisgarh State Livestock Development Agency 1 
18 

Gujarat 

Amreli Milk Union 1 

19 
Amul Research and Development Association, 
Anand 1 

20 Banaskantha Milk Union  9 
21 Baroda Milk Union 2 
22 Bharuch Milk Union 4 
23 Gujarat Livestock Development Board 1 
24 Kaira (AMUL) Milk Union 5 
25 Kutch Milk Union 1 
26 Maahi  Milk Producer Company Ltd.  5 
27 Mehsana Milk Union 3 
28 Panchmahal Milk Union 3 
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Sr. 
No. State EIA Name 

Number 
of Sub 
Projects 

29 Rajkot Milk Union 1 
30 Sabarkantha Milk Union 5 
31 Sabarmati Ashram Gaushala 7 
32 Surat Milk Union 4 
33 Surendranagar Milk Union 5 
34 Valsad Milk Union 4 
35 

Haryana 

Ambala Milk Union 4 
36 Ballabhgarh Milk Union 4 

37 
Haryana Dairy Development Cooperative 
Federation  

1 

38 Haryana Livestock Development Board 3 
39 Hissar- Jind milk Union 4 
40 Kurukshetra- Karnal Milk Union 3 
41 Rohtak Milk Union 2 
42 Sirsa Milk Union 4 
43 Jharkhand Jharkhand Milk Federation 2 
44 

Karnataka 

Belgaum Milk Union 2 
45 Bengaluru Milk Union 7 
46 Bijapur Milk Union 3 
47 CFSP&TI 1 
48 Chamarajnagar Milk Union 3 
49 Dakshina  Kannada Milk Union 2 
50 Dharwad Milk Union 4 
51 Gulbarga Milk Union 1 
52 Hassan Milk Union 5 
53 Karnataka Milk Federation 2 
54 Kolar Milk Union 3 
55 Mandya Milk Union 3 
56 Mysore  Milk Union 3 
57 Raichur-Bellary Milk Union 4 
58 Shimoga Milk Union 2 
59 Tumkur Milk Union 5 
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Sr. 
No. State EIA Name 

Number 
of Sub 
Projects 

60 

Kerala 

Ernakulam Milk Union 3 
61 Kerala Livestock Development Board 4 
62 Malabar Milk Union 6 
63 Thiruvananthapuram Milk Union 4 
64 

Madhya 
Pradesh 

Bhopal Milk Union 5 
65 Gwalior Milk Union 2 
66 Indore Milk Union 4 
67 Jabalpur Milk Union 1 

68 
MP State Livestock and Poultry Development 
Corporation 

1 

69 Ujjain Milk Union 3 
70 

Maharashtra 

Agriculture Development Trust (KVK), Baramati 1 
71 Amrutsagar Milk Union 1 
72 Ashti Milk Union 1 
73 Aurangabad Milk Union 2 
74 BAIF Development Research Foundation 2 
75 Baramati Milk Union 4 
76 Beed Milk Union 1 
77 Bhandara Milk Union 3 
78 Godavari Khore Milk Union 2 
79 Gondia Milk Union 1 
80 Jalgaon Milk Union 5 
81 JK Trust Gram VikasYojna (JKTGVY) 1 
82 Kolhapur Milk Union 5 
83 Latur Milk Union 1 
84 Maharashtra Livestock Development Board 1 
85 Pune Milk Union 4 
86 Rahuri Semen Station (A Unit of NDDB DS) 1 
87 Rajarambapu Milk Union 4 
88 Sangamner Milk Union 3 
89 Sangli Milk Union (Vasant Dada) 1 
90 Shivamrut Milk Union 1 
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Sr. 
No. State EIA Name 

Number 
of Sub 
Projects 

91 Sinnar Milk Union 1 
92 Solapur Milk Union 3 
93 

Odisha 

Balasore Milk Union 3 
94 Bolangir Milk Union 2 
95 Cuttack Milk Union 3 
96 Greater Ganjam Milk Union 2 
97 Koraput Milk Union 3 
98 Orissa Livestock Resources Development Society 1 
99 Puri Milk Union 4 
100 Samaleswari Milk Union 4 
101 

Punjab 

Amritsar Milk Union 1 
102 Baani Milk Producer Company 3 
103 Faridkot Milk Union 1 
104 Ferozpur Milk Union 3 
105 Jalandhar (Doaba) Milk Union 5 
106 Ludhiana Milk Union 6 
107 Patiala Milk Union 2 
108 Punjab Livestock Development Board 4 
109 Ropar Milk Union 6 
110 Sangrur Milk Union 1 
111 

Rajasthan 

Ajmer Milk Union 3 
112 Alwar Milk Union 3 
113 Bhilwara Milk Union 5 
114 Chittorgarh Milk Union 4 
115 Ganganagar Milk Union 3 
116 Jaipur Milk Union 5 
117 Jalore-Sirohi Milk Union 1 
118 Kota Milk Union 3 
119 Paayas Milk Producer Company Ltd.  4 
120 Pali Milk Union 3 
121 Paschimi Rajasthan (Jodhpur) Milk Union 1 
122 Rajasthan Cooperative Dairy Federation 1 
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Sr. 
No. State EIA Name 

Number 
of Sub 
Projects 

123 Rajasthan Livestock Development Board 1 
124 Tonk Milk Union 1 
125 Udaipur Milk Union 2 
126 URMUL Trust 1 
127 

Tamil Nadu 

Alamadhi Semen Station (A Unit of NDDB DS) 1 
128 Coimbatore Milk Union 3 
129 Dharmapuri Milk Union 1 
130 Dindigul Milk Union 1 
131 Erode Milk Union 3 
132 Kancheepuram Milk Union 3 
133 Madurai Milk Union 1 
134 Salem Milk Union 4 

135 
Tamil Nadu Cooperative Milk Producers' 
Federation Limited 

2 

136 Tamil Nadu Livestock Development Agency 1 
137 Tiruchirapalli Milk Union 3 
138 Tirunelveli Milk Union 1 
139 Vellore Milk Union 4 
140 Viluppuram Milk Union 1 
141 

Telangana 

Karimnagar Milk Producer Company Limited 1 

142 
Mulukanoor Women Mutually Aided Milk 
Producers' Union 

4 

143 NalgondaRanga Reddy Milk Union 4 
144 Telangana Livestock Development Agency 1 

145 
Telangana State Dairy Development Cooperative 
Federation 

1 

146 

Uttar 
Pradesh 

Ambedkarnagar Milk Union 2 
147 Animal Breeding Research Organisation 3 
148 BAIF Development Research Foundation 1 
149 Barabanki Milk Union 1 
150 Bijnore Milk Union 2 
151 Faizabad Milk Union 2 
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Sr. 
No. State EIA Name 

Number 
of Sub 
Projects 

152 Farrukhabad Milk Union 2 
153 Gonda Milk Union 2 
154 Lucknow Milk Union 4 
155 Meerut Milk Union (Gangol) 5 
156 National Dairy Research Institute, Karnal 1 
157 Saahaj Milk Producer Company 4 
158 

Uttarakhand 

Dehradun Milk Union 1 
159 Haridwar Milk Union 1 
160 Nainital  Milk Union 1 
161 Udham Singh Nagar Milk Union 1 
162 Uttarakhand Livestock Development Board 3 
163 

West 
Bengal 

Bhagirathi Milk Union 4 
164 Howrah Milk Union 1 
165 Icchamati Milk Union 4 
166 Kangsaboti Milk Union 3 
167 Kishan Milk Union 4 
168 Kullick Milk Union 1 
169 Manbhum Milk Union 1 
170 Midnapore Milk Union 3 
171 PaschimBanga Go-SampadBikashSanstha 3 
172 Sundarban Milk Union 2 

 
 
Ǜी अिखलेश Ģसाद िंसह: माननीय सभापित महोदय, मȅ सबसे पहले तो मंतर्ी जी के उǄर मȂ 
अनुवाद की जो एक गंभीर गलती है, उसकी ओर आपका ध्यान िदलाना चाहता हँू।  अंगेर्जी मȂ 
मूल रूप से जवाब था िक योजना का आउटले 2242 करोड़ रुपए था, िजसमȂ से यिूटलाइजेशन 
2,238 करोड़ रुपए हुआ, लेिकन िंहदी उǄर मȂ आउटले और यिूटलाइजेशन, दोनȗ को Ëयय 
िलखा हुआ है, िजसके कारण तथ्यात्मक तर्ुिट हुई है। िंहदी का उǄर बनाने मȂ लापरवाही यहीं 
खत्म नहीं होती है।  अंगेर्जी के आंसर मȂ जो पहली दो लाइंस हȅ, वे िंहदी के उǄर मȂ गायब हȅ।  
मुझे हैरानी है, मंतर्ी जी Îवयं Hindi-speaking State से आते हȅ और पढ़े-िलखे Ëयिƪ हȅ, 
जबिक आपका मंतर्ालय ससंदीय ĢÌन को लेकर ऐसी गंभीर लापरवाही बरत रहा है। हम लोगȗ 
को भी मंतर्ी बनने का अवसर िमला था और हम जानते हȅ िक हम लोगȗ को क्वेÌचन तैयार करने 
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मȂ, कराने मȂ िकतनी मेहनत करनी पड़ती थी और जो सेकेर्टेिरएट था, उसको िकतनी तवज्जो 
देनी पड़ती थी।  आज ससंद की... 
 
MR. CHAIRMAN:  Supplementary. यह तो सकेंत ही काफी था, आप भी मंतर्ी रह चुके हȅ। 
 
Ǜी अिखलेश Ģसाद िंसह: सर, आप एक-एक मंतर्ी जी को बोलने के िलए 15 िमनट से ज्यादा 
समय दे रहे हȅ और हम क्वेÌचन पूछ रहे हȅ, उसको भी नहीं पूछने दे रहे हȅ। Anyways, इसको 
गंभीरता से लेना चािहए और मंतर्ी जी को इस लापरवाही के िलए जवाबदेही सुिनिÌचत करनी 
चािहए।  मंतर्ी जी के पास पीएस होता है, आईएएस अिधकारी होते हȅ, उनमȂ से... 
 
Ǜी सभापित: माननीय मंतर्ी जी। 
 
Ǜी अिखलेश Ģसाद िंसह: सर, केवल इतना नहीं है।  हमने तो अभी केवल तर्ुिट बताई है, अब 
हम मूल ĢÌन पर आते हȅ।   

सर, हम आपके माध्यम से मंतर्ी जी से यह जानना चाहते हȅ िक उǄर मȂ यह बताया गया 
है िक देश मȂ दूध की उपलÅधता Ģित Ëयिƪ 471 गर्ाम तक पहँुच चुकी है, तो मेरा ĢÌन है िक 
क्या अब हम दूध के उत्पादन मȂ आत्मिनभर्र बन चुके हȅ और अब दूध का िकसी भी Îवरूप मȂ 
आयात नहीं िकया जा रहा है? 

 
Ǜी सभापित: माननीय मंतर्ी जी। 
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: सभापित महोदय, वे मंतर्ी रहे हȅ, तो उनको पता है और 
पता होना चािहए िक भारत सरकार मȂ अंगेर्जी से िंहदी का जो टर्ासंलेशन होता है, वह गूगल से 
होता है और उसके टर्ासंलेटसर् अलग हȅ।  अगर ये मंतर्ी रहे हȅ, तब इनको तो इस बात का पता 
होना चािहए और उसका ज्ञान नहीं है, तो िहन्दी का उǄर ...(Ëयवधान)... 
 
Ǜी जयराम रमेश : सर, ...(Ëयवधान)... 
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: आपके जमाने मȂ क्या-क्या होता था, अगर हम वह अभी 
बताएँ, तो उसमȂ डेढ़ घंटा लग जाएगा।  खैर, दूसरी बात हम आपको बता दȂ।  उनका दूसरा 
ĢÌन यह है िक हम दूध की Ģित Ëयिƪ उपलÅधता मȂ आत्म िनभर्र हुए हȅ। ...(Ëयवधान)... हम 
िसफर्  आत्मिनभर्र नहीं हȅ, बिÊक हम िवÌव मȂ दूध उत्पादन मȂ नंबर एक पर हȅ।  2014 से लेकर 
आज तक राÍटर्ीय गोकुल िमशन के उत्पादकता और उत्पादन, दोनȗ को बढ़ाने के जो कायर्कर्म 
चले, उसका यह पिरणाम है।  उन्हȗने दूध की उपलÅधता की बात की, हम उनको दूध के 
उत्पादन की भी बात बता रहे हȅ।  वषर् 2014-15 मȂ इस देश का दूध उत्पादन 146.31 िमिलयन 
मीिटर्क टन था, जो वषर् 2023-24 मȂ 239.30 िमिलयन मीिटर्क टन है, जो 63.5 परसȂट की गर्ोथ 
है।   आज हम दूध मȂ िवÌव मȂ पहले Îथान पर हȅ।   अब हम दूध के कई मामलȗ मȂ, िमÊक 
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Ģोडक्शन मȂ आयात नहीं करते हȅ, लेिकन हा,ँ हम दूध का िनयार्त भी नहीं कर पा रहे हȅ।  उसका 
कारण यह है िक हमारे देश मȂ जो FMD (Foot and Mouth Disease) है, उसके कारण 
यरूोपीयन कंटर्ीज़ मȂ हमारा दूध िनयार्त नहीं हो पाता है।  कुछ Ģोडक्ट्स ऐसे हȅ, जो बहुत 
nominal stage पर हȅ, उनको हम िवदेशȗ से आयात करते हȅ।  
 
MR. CHAIRMAN:  Supplementary No. 2 - Shri Akhilesh Prasad Singh.  
 Ǜी अिखलेश Ģसाद िंसह: नंबर वन Ģोडक्शन और आयात भी करते हȅ!  सर, मेरा दूसरा सवाल 
यह है िक अगर कोई डेयरी सेक्टर मȂ कोÊड चेन जैसा कोई Îटाटर्अप  खोलना चाहे, तो उसके 
सपोटर् के िलए क्या गवनर्मȂट के पास कोई Îकीम है?  
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: सभापित महोदय, डेयरी सेक्टर  कोऑपरेिटव के साथ 
जुड़ा है और सहकािरता के साथ... 
 
Ǜी सभापित : माननीय मंतर्ी जी, माननीय सदÎय बहुत टेिक्नकल हȅ।  मेरे िबना कहे आप जवाब दे 
रहे हȅ! The hon. Minister may reply to the second supplementary of Shri Akhilesh 
Prasad Singh.   
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: महोदय, क्षमा चाहता हंू। मुझे लगा िक आपका कुछ 
समय बच जाए, इसिलए मȅ जÊदी मȂ जवाब देने के िलए खड़ा हो गया।  महोदय, जो डेयरी 
सेक्टर है, वह कोऑपरेिटव सोसाइटी से जुड़ा हुआ है। कोऑपरेिटव सोसाइटी के माध्यम से ही 
डेयरी को production का काम होता है और यही सोसाइटी डेयरी को िमÊक सÃलाई करती है।  
जहा ंतक कोÊड चेन की बात है, तो मȅ बताना चाहता हंू िक Ģधानमंतर्ी नरेन्दर् मोदी जी ने 
एिनमल हÎबȅडरी इंģाÎटर्क्चर डेवलपमȂट फंड (AHIDF) बनाया है। िजस कोÊड चेन की बात 
की जा रही है, उसका Ģावधान इसी फंड के तहत िकया गया है। यिद माननीय सदÎय इसमȂ 
रुिच रखते हȅ, तो वे AHIDF का लाभ उठा सकते हȅ। 
 
MR. CHAIRMAN: Supplementary No. 3, Shri Ram Chandra Jangra. 
 
Ǜी रामचंदर् जांगड़ा: मान्यवर, मȅ आपके माध्यम से माननीय मंतर्ी जी से यह जानना चाहता हंू 
िक ‘राÍटर्ीय डेयरी योजना’ मȂ अनुसूिचत वगर् और क्या िपछड़े वगर् को Ģोत्साहन देने के िलए 
कोई अलग से अनुदान योजना है? यिद है, तो राज्यवार लाभािर्थयȗ की सखं्या िकतनी है? 
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: महोदय, जैसा िक मȅने पहले कहा था, डेयरी 
कोऑपरेिटव सोसाइटी के अंतगर्त आती है। जब गावं मȂ कोऑपरेिटव सोसाइटी के माध्यम से 
दूध की खरीद होती है, तो उसमȂ सभी वगș के लोगȗ को शािमल िकया जाता है। गावं के अंदर 
कोऑपरेिटव सोसाइटी बनाई जाती है और िकसानȗ से दूध िलया जाता है।  महोदय, मȅ आपको 
एक उदाहरण देना चाहता हंू - बनारस दूध सघं। वषर् 2021 तक यहा ंĢितिदन मातर् 11,400 
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लीटर दूध आता था। राÍटर्ीय डेयरी िवकास बोडर् (NDDB) ने 2021 मȂ उसको takeover िकया 
और उसने उसका िवÎतार बनारस के आसपास के छह िजलȗ मȂ िकया। पहले जहा ंमातर् 11,400 
लीटर दूध Ģितिदन आता था, अब उसमȂ Ģितिदन 2,63,000 लीटर दूध आ रहा है। इससे 
पशुपालक िकसानȗ को केवल दूध से ही लाभ नहीं िमल रहा, बिÊक अब NDDB ने बनारस दूध 
सघं मȂ गोबर की खरीद का भी कायर् शुरू िकया है।  गावंȗ मȂ जो गोबर इकƻा होता है, उसे वहा ं
लाकर बायोगैस Ãलाटं के माध्यम से बायोगैस का िनमार्ण िकया जाता है। वषर् 2021 मȂ जहा ं
िकसानȗ को मातर् 33 रुपये Ģित लीटर दूध की कीमत िमलती थी, आज 46 रुपये Ģित लीटर 
िमल रही है। यह डेयरी के्षतर् का िवकास है।  महोदय, ज्यादातर गरीब तबके के लोग डेयरी 
सेक्टर और पशुपालन से जुड़े हुए हȅ और 70 परसȂट मिहलाएं भी जुड़ी हुई हȅ, चाहे वे िकसी भी 
समुदाय से हȗ - अनुसूिचत जाित की मिहलाएं हȗ या अनुसूिचत जनजाित की हȗ, सभी उसके 
साथ जुड़े हुऐ हȅ और जो भी उसके साथ जुड़ा हुआ है, उसे इसका लाभ िमल रहा है। 
 
MR. CHAIRMAN: Supplementary No. 4, Shri Tiruchi Siva. 
 
SHRI TIRUCHI SIVA: Sir, the National Dairy Plan, Phase-1 started in 2011-12 and 
ended in 2018-19.  Contrary to what they say that history of India starts from 2014, this 
wonderful plan started from 2011-12 during the UPA tenure.  It has brought very 
wonderful results and it has created opportunities of gainful employment in the dairy 
sector.  16.88 lakh additional milk producers were enrolled under the scheme.  Direct 
employment was available to 51,000 field functionaries, which includes about 20,000 
new Secretaries of Dairy Cooperatives, more than 31,000 local persons and Lady 
Extension Officers.  Mobile Artificial Insemination was also there.  This Phase-1 ended 
in 2019; it started in 2011-12.  I would like to know whether the Government is 
intending to start NDP Phase-2.   
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: सभापित महोदय, एनडीपी-1 का सवाल है।  एनडीपी-1 
िवÌव बȅक के ǎारा funded योजना थी।  2018-19 मȂ िवÌव बȅक के साथ उसका खत्म हो गया और 
माननीय सदÎय ने  कहा िक उसका िरजÊट जो भी आया, उसकी executing agency National 
Dairy Development Board था  और उसमȂ भारत सरकार का अंशदान मातर् 176 करोड़ रुपये 
का था।  जो National Dairy Development Board था, EIA, जो End Implementing Agency 
थी, उसका योगदान 282 करोड़ रुपये का था।  यही था, तो अभी उसको चाल ूकरके क्या करȂगे? 
हमने आपको बताया िक Ģधान मंतर्ी नरेन्दर् मोदी जी ने जो राÍटर्ीय गोकुल िमशन चलाया, उसका 
अगले पाचं वषș मȂ 239.30 million metric ton production को 300 million metric ton 
production पहंुचाने का लÑय है।  यह हमारा लÑय है और हम उस लÑय पर काम कर रहे हȅ।  
एनडीपी-1 शुरू करने का कोई ĢÌन ही नहीं  उठता।  
   
MR. CHAIRMAN:  Supplementary 5, Dr. V. Sivadasan. …(Interruptions)… 
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SHRI TIRUCHI SIVA:  Sir, I was asking whether the Government is…  
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: चाहे एनडीपी-1 हो या एनडीपी-2 हो, राÍटर्ीय गोकुल 
िमशन चल रहा है, जो दूध की उत्पादकता और उत्पादन, दोनȗ को बढ़ा रहा है, इसिलए उसको 
आगे िकसी एनडीपी-2 का या एनडीपी-3 का जो भी हो, कोई सवाल ही नहीं उठता है। वह मृत हो 
चुका है।    
 
MR. CHAIRMAN:  Dr. V. Sivadasan.  
 
DR. V. SIVADASAN:  Sir, dairy farm sector is facing huge crisis because of increasing 
prices of dairy-related animal feeds and other expenditure of dairy-related works.  If 
the Government is ready to include the project and works of dairy farms in MGNREG 
Scheme, it will be very helpful for dairy farmers and the MGNREG workers.  I would 
like to know whether the Government has any plan to include dairy farm works in 
MGNREG projects at local level.   
 
Ǜी राजीव रंजन िंसह उफर्  ललन िंसह: सभापित महोदय, मȅने पहले भी बताया है िक  Animal 
Husbandry Infrastructure Development Fund है और AHIDF के अतंगर्त सभी तरह से जो 
dairy के साथ जु़ड़े हुए हȅ और milk production के साथ जुड़े हुए हȅ, सभी तरह की योजनाओं के 
िलए वहा ंिवǄीय सहायता दी जाती है। इसिलए fodder की कमी के िलए आज जो भी बात हो, तो 
जो भी  fodder के producers हȅ, वे सब लोग उसमȂ आगे कर रहे हȅ।  जो बजंर भिूम है, वहा ंभी 
fodder उपजाने का उपाय कर रहे हȅ।  इसके िलए सारा Ģयास हो रहा है और माननीय सदÎय 
उसमȂ  AHIDF  के फंड  से उसका इÎतेमाल कर सकते हȅ।    
 
MR. CHAIRMAN:  Question No.274. 
  

Progress of One Stop Centre Scheme for women in distress 
  
*274.   SHRI SANDEEP KUMAR PATHAK:  Will the Minister of WOMEN AND CHILD 

DEVELOPMENT be pleased to state: 
                                                                             

(a) the number of One Stop Centres established across the country during the  
last three years, State-wise, details thereof; 

(b) the number of women in distress who received help from the said centres 
during the last three years, year-wise and State-wise details thereof; 
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(c) services provided to women at these centres facing violence or emergency 

situations,State- 
wise implementation details thereof during the last three years; and 

(d) the amount allocated to the States by Government for the said scheme  
during the last  three years and the amount spent by States, State-
wise and year-wise details thereof?  

 
 THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI SAVITRI THAKUR): (a) to (d) A statement is laid on the 
Table of the House.  

Statement 
  
         (a) to (c) The One Stop Centre (OSC) is a component of the Sambal vertical 
under the umbrella Mission Shakti. It provides integrated support and assistance 
under one roof to women affected by violence and those in distress, both in private 
and public spaces. It provides services like medical aid, legal aid and advice, 
temporary shelter, police assistance and psycho-social _ounseling to needy 
women. 81 OSCs have been operationalised during the last three years from FY 
2021-22 to FY 2023-24. For financial year 2024-25, 43 OSCs have become 
operational till 24.03.2025. As the scheme is demand driven, the States and Uts are 
encouraged to set-up at least one OSC in each district and additional OSC(s) in 
those districts which have higher rate of crime against women or have bigger 
geographical area and in aspirational districts. As on date, 812 OSCs are operational 
across the country and they have assisted over 10.80 lakh women till 31.01.2025. 
State/UT-wise operational OSCs are at Annexure-I and details of women assisted 
during last three years are at Annexure-II. 
  
      (d) OSC is a Centrally Sponsored Scheme where Central Government provides 
100% financial assistance to States/Uts. Funds are released to States and Uts on 
the basis of Utilization Certificate of earlier grant and subject to compliance of 
guidelines of Department of Expenditure prescribed for Single Nodal agency (SNA) 
or SNA SPARSH of the Public Financial Management System (PFMS). The details of 
State/UT-wise amount released under OSC are at Annexure-III. 
  

 
Annexure-I 

The details of State/UT wise operational OSCs 
S. No. State/UT Number of operational OSCs 
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1 Andhra Pradesh 26 
2 Arunachal Pradesh 25 
3 Assam 36 
4 Bihar 39 
5 Chhattisgarh 27 
6 Goa 2 
7 Gujarat 35 
8 Haryana 22 
9 Himachal Pradesh  12 
10 Jharkhand 24 
11 Karnataka 39 
12 Kerala  14 
13 Madhya Pradesh  57 
14 Maharashtra 55 
15 Manipur 16 
16 Meghalaya 12 
17 Mizoram 11 
18 Nagaland 11 
19 Odisha 30 
20 Punjab  23 
21 Rajasthan  37 
22 Sikkim 6 
23 Tamil Nadu 48 
24 Telangana 36 
25 Tripura 8 
26 Uttar Pradesh  79 
27 Uttarakhand  14 
28 West Bengal 23 
29 Delhi 11 
30 Jammu and Kashmir  20 
31 Puducherry  4 
32 Andaman and Nicobar Islands  3 
33 Chandigarh 1 
34 Dadra NHDD 3 
35 Ladakh 2 
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36 Lakshadweep 1 
  Total 812 

  
 

Annexure-II 
State/UT-wise details of women assisted during last three years 

S. No. State/UT 2021-22 2022-23 2023-24 
1 Andhra Pradesh                4,049                 4,356                 2,993  
2 Arunachal Pradesh                   447                    370                    293  
3 Assam                3,852                 5,348                 5,714  
4 Bihar                7,002                 6,556                 7,376  
5 Chhattisgarh                5,007                 6,052                 5,889  
6 Goa                1,434                 2,132                    611  
7 Gujarat                6,583                 8,669                 7,158  
8 Haryana                7,080                 8,253                 7,932  
9 Himachal Pradesh                   348                    480                 1,007  
10 Jharkhand                   715                    830                 1,683  
11 Karnataka                4,396                 6,551                 6,997  
12 Kerala                4,420                 4,357                 4,137  
13 Madhya Pradesh              14,573               19,909               19,868  
14 Maharashtra                5,462                 6,814                 9,894  
15 Manipur                   382                    448                    411  
16 Meghalaya                   665                 1,168                    771  
17 Mizoram                   205                    217                    366  
18 Nagaland                   275                    246                    186  
19 Odisha                5,366                 7,188                 7,480  
20 Punjab                2,840                 3,403                3,315  
21 Rajasthan              19,241                 5,870                 6,591  
22 Sikkim                   237                    323                    367  
23 Tamil Nadu              14,391               22,929               23,661  
24 Telangana              12,753               12,066               11,674  
25 Tripura 163                   171                   465 
26 Uttar Pradesh              18,063               22,155               33,774 
27 Uttarakhand                1,462                 1,156                    578  
28 West Bengal Not functional                     328                 2,163  
29 Delhi                3,869                4,387                6,945 
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30 Jammu & Kashmir                1,544                 2,482                2,374 
31 Puducherry                     56                      62                      36  
32 A&N Islands                   114                    106                    133  
33 Chandigarh                   153                    199                    329  
34 DNHDD                   139                    136                      90  
35 Ladakh 26                     19                      17  
36 Lakshadweep                    Nil                   Nil                   Nil 
  Total         1,47,312       1,65,736         1,83,278 

 
Annexure-III 

Details of amount released to States/Uts by Government for the said scheme during 
the last three years are given below: 

(Amount in Rs. lakh) 
S. No. States 2021-22 2022-23 2023-24 
1 Andhra Pradesh 249.57 72.96 605.58 
2 Arunachal Pradesh 369.45 40.39 847.7 
3 Assam 650.63 129.61 1,755.48 
4 Bihar 555.17 0 0 
5 Chhattisgarh 526.86 304.63 882.44 
6 Goa 30.01 0 0 
7 Gujarat 997.46 386.76 1,166.26 
8 Haryana 385.35 186.75 594.68 
9 Himachal Pradesh 180.05 18.9 403.15 
10 Jharkhand 506.78 0 0 
11 Karnataka 513.88 130.88 1,054.13 
12 Kerala 234.41 139.28 0 
13 Madhya Pradesh 921.41 261.55 820.48 
14 Maharashtra 561.35 69.37 1,539.69 
15 Manipur 396.59 543.29 268.77 
16 Meghalaya 276.22 232.77 321.56 
17 Mizoram 280.33 178.05 283.45 
18 Nagaland 528.92 197.41 545.83 
19 Odisha 739.31 614.67 1,084.95 
20 Punjab 385.31 0 389.01 
21 Rajasthan 941.85 129.59 883.59 
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22 Sikkim 80.8 77.48 126.09 
23 Tamil Nadu 520.38 697.43 1,158.88 
24 Telangana 945.98 1,392.65 1,217.41 
25 Tripura 135.75 18.21 0 
26 Uttar Pradesh 1,396.79 347.00 1,812.71 
27 Uttarakhand 263.17 153.33 436.75 
28 West Bengal 227.32 28.41 0 
29 Delhi 184.69 138.56 184.78 
30 Jammu and Kashmir 323.09 0 335.96 
31 Puducherry 67.24 18.25 0 
32 A&N Islands 58.22 15.2 135.99 
33 Chandigarh 15.00 49.22 16.8 
34 DNHDD 45.01 0 50.39 
35 Ladakh 30.01 0 33.6 
36 Lakshadweep 15.00 0 16.8 

 
Ǜी संदीप कुमार पाठक : सभापित महोदय, मȅ ऐसा माना जाता है िक िकसी भी देश की समृिǉ 
को आंकने का एक महत्वपूणर् पैमाना उस देश मȂ रहने वाली माताए,ं बहनȂ हȅ, जो उनकी समृिǉ 
और सुरक्षा से सीधे-सीधे सबंधं रखता है।  मेरा आपके माध्यम से इसी पिरĢेÑय मȂ ĢÌन है िक 2018 
मȂ यह कानून बनाया गया था िक 12 साल से कम उĦ की जो हमारी बहनȂ हȅ, अगर उनके साथ 
बलात्कार जैसा जघन्य अपराध होता है, तो अपरािधयȗ को मौत की सजा दी जाएगी।  इस 
पिरĢेÑय मȂ सरकार ने कई occasions पर और माननीय Ģधान मंतर्ी जी ने भी अभी अंतरराÍटर्ीय 
मिहला िदवस पर यह कहा है िक ऐसे जघन्य अपराधȗ मȂ मौत की सजा दी जा रही है।  मȅ आपके 
माध्यम से माननीय मंतर्ी जी से जानना चाहता हंू िक िपछले पाचं सालȗ मȂ ऐसी िकतनी घटनाओं 
मȂ, जघन्य अपराधȗ मȂ मौत की सजा  दी गई है, उसका राज्यवार Åयौरा Ģदान करȂ।    
                                                     
मिहला एवं बाल िवकास मंतर्ी (Ǜीमती अƐपूणार् देवी): सभापित महोदय, जो ĢÌन है, वह One 
Stop Centre (OSC) से सबंिंधत है। माननीय सदÎय ने One Stop Centre के अंतगर्त ĢÌन पूछा 
है, लेिकन वे पूरक ĢÌन िकसी दूसरे मामले का पूछ रहे हȅ।  
 
Ǜी संदीप कुमार पाठक : महोदय, जो One Stop Centre है, उसका मूल कारण यही है िक वह 
मिहलाओं की सुरक्षा से सबंिंधत है। ऐसी मिहलाएं, जो िडÎटेर्Îड होती हȅ, िजनके समक्ष समÎयाए ं
आती हȅ, उनकी जो भी समÎयाएं होती हȅ, उनको एडेर्स करने के िलए One Stop Centre बनाया 
गया है, लेिकन अगर िडÎटेर्स एडेर्स नहीं होगा, तो कोई फायदा नहीं है, क्यȗिक आगे वही 
किÊमनेट होता है, यह उसी पिरĢेÑय मȂ है। मंतर्ी महोदया, यिद आपको उिचत लगता है, तो आप 
उǄर दे दीिजए, नहीं तो मȅ अगला  ĢÌन पूछ  लेता हंू।  
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MR. CHAIRMAN:  I think the hon. Minister has a point.   
 
Ǜीमती अƐपूणार् देवी : सभापित महोदय, यह पॉक्सो से सबंिंधत है। 
 
MR. CHAIRMAN:  It will be fair to the hon. Minister that such kind of question on 
statistical data normally does not arise out of this.  Mr. Pathak, the hon. Minister will 
get back to you on the data and share it with you at the earliest.  Now, 
Supplementary No.2. 
 
Ǜी संदीप कुमार पाठक : सभापित महोदय, इसी सीरीज़ मȂ मेरा अगला ĢÌन यह है िक 2016 मȂ 
कȂ दर् सरकार ने 200 करोड़ रुपये से ‘िनभर्या फंड’ Îथािपत िकया था। सरकार ने 200 करोड़ रुपये 
एÎटैिÅलश िकए और िफर उसे सारे राज्यȗ और कȂ दर् शािसत राज्यȗ मȂ बाटँा गया। जहा ँतक मेरी 
जानकारी है, आप उसको ÎपÍट कर दीिजएगा, उसके बाद से ऐसा देखने मȂ आ रहा है िक 
सरकार ने उसमȂ कोई पैसा नहीं िदया है। क्या इस फंड और इस आइिडया को सरकार ने 
abandon कर िदया है? अगर abandon नहीं िकया है, उसका पिरत्याग नहीं िकया है, तो िजतने 
भी acid attack victims हȅ या  rape victims हȅ, उन्हȂ िकस फंड के तहत, िकस तरीके से मदद 
दी जा रही है? 
 
Ǜीमती अƐपूणार् देवी: महोदय, जो ĢÌन पूछा गया है, वह बहुत ही अच्छा ĢÌन है और भारत 
सरकार के ǎारा जो ‘िनभर्या फंड’ Îथािपत िकया गया है, उसके माध्यम से लगातार सहायता दी 
जा रही है। अभी लगभग 49 योजनाएं चल रही हȅ और ‘िनभर्या फंड’ बदं नहीं हुआ है। महोदय, 
समय-समय पर, जैसे आवÌयकता होती है, उसका Ģयोग होता है।  सभापित महोदय, माननीय 
सदÎय ने One Stop Centre की चचार् की है। माननीय सदÎय का जो सवाल है, उस संबधं मȂ मȅ 
उन्हȂ बताना चाहती हंू िक ‘िनभर्या फंड’  के माध्यम से ही 100 परसȂट कȂ दर् सचंािलत योजनाएं होती 
हȅ, ये ‘िनभर्या फंड’ के माध्यम से ही चलाई जाती हȅ और देश के सभी िजलȗ मȂ चलाई जाती हȅ। 
महोदय, अभी इनमȂ से 812 योजनाएं सचंािलत हȅ। महोदय,  मȅ िनिÌचत रूप से बताना चाहंूगी िक 
इस योजना की जो शुरुआत हुई है, OSC की जो Îथापना हुई है, वह माननीय Ģधान मंतर्ी जी की 
मिहलाओं के Ģित सवंेदनशीलता का पिरचायक है। जो सकंटगर्Îत मिहलाएं हȅ, उन्हȂ OSC के 
माध्यम से, हेÊपलाइन 181 के माध्यम से सुिवधाएं Ģदान की जाएं – इसका लगातार Ģयास िकया 
है। महोदय, वे मिहलाएं, जो सकंट मȂ होती हȅ, जो  One Stop Centre मȂ आती हȅ, वे वहा ँपर 
अÎथायी तौर पर पाचँ िदन रहती हȅ, लेिकन अगर आवÌयकता पड़ी, चाहे उन्हȂ िचिकत्सा की 
आवÌयकता हो, िविध परामशर् की आवÌयकता हो या पुिलस सहायता की आवÌयकता हो, तो 
उन्हȂ हर तरह की सुिवधाएं उपलÅध कराई जाती हȅ। अगर समÎया का समाधान नहीं हुआ, तो व े
चाहȂ तो वहा ँपर पाचँ िदन के अलावा और दस िदन तक रह सकती हȅ, िजसको किमटी के ǎारा 
िनधार्िरत िकया जाता है।  
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  महोदय, ‘िनभर्या फंड’ के माध्यम से बहुत सारी योजनाएं चलाई जा रही हȅ और मȅ आपको 
िनिÌचत रूप से यह बताना चाहती हंू िक ‘िनभर्या फंड’ के माध्यम से अभी िवǄीय वषर् 2024-25 
तक लगभग 7,713 करोड़ रुपये की रािश आवंिटत की गई है तथा िविभन्न मंतर्ालयȗ व िवभागȗ 
ǎारा लगभग 5,846 करोड़ रुपये खचर् िकए जा चुके हȅ, जो कुल आवंिटत रािश का लगभग 76 
Ģितशत है।  
 
MR. CHAIRMAN:  Supplementary No.3.  Shri Aditya Prasad.  
 
Ǜी आिदत्य Ģसाद: सभापित महोदय, मेरा आपके माध्यम से माननीय मंतर्ी महोदया से यह ĢÌन है 
िक One Stop Centre ǎारा ĢाÃत िकए जाने वाले िविभन्न Ģकार के मामले कौन से हȅ और इनमȂ 
से कौन-से मामले Ģमुख हȅ? 
 
Ǜीमती सािवतर्ी ठाकुर:  माननीय सभापित महोदय, मȅ सदÎय को अवगत कराना चाहती हंू िक 
वन Îटॉप सȂटर ǎारा ĢाÃत मामलȗ मȂ मुख्य रूप से िंलग आधािरत िंहसा, जैसे यौन िंहसा, घरेल ू
िंहसा शािमल है।  हालािंक साइबर अपराध या गैर आपरािधक Ģकृित के मामले भी वन Îटाफ सȂटर 
मȂ पजंीकृत होते हȅ।  घरेल ू िंहसा व सबसे सामान्य Ǜेणी के अंतगर्त मामले वन Îटाफ सȂटर मȂ 
पजंीकृत होते हȅ।  
  
MR. CHAIRMAN: Supplementary no. 4; Shrimati Ranjeet Ranjan. 
 
Ǜीमती रंजीत रंजन:  सभापित जी, मȅ आपके माध्यम से मंतर्ी सािहबा से पूछना चाहती हंू िक 
आपके उǄर मȂ िदया है िक लगभग 812 वन Îटॉप सȂटर कायर्रत हȅ। इनके ǎारा लगभग 
10,80,000 मिहलाओं को सहायता ĢाÃत हुई है और आप इसमȂ कȂ दर् Ģायोिजत फंड देते हȅ।   िबहार 
मȂ 38 िजलȗ मȂ 39 वन Îटॉप सȂटसर् हȅ।  आपके उǄर मȂ िदया गया है िक िबहार मȂ सहायता ĢाÃत 
करने वाली जो मिहलाएं हȅ, उनकी सखं्या 2021-22 मȂ 7,000, 2022-23 मȂ लगभग 6,000 और 
2023-24 मȂ 7000 है, लेिकन अगर इसमȂ रािश की बात करȂ, तो वह 2022-23 और 2023-24 मȂ 
िनल है।  अगर रािश िनल है, तो उन मिहलाओं की सहायता कैसे की गई है?   दूसरा, 38 िजलȗ मȂ 
मातर् 39 सȂटसर् हȅ और वहा ं 13 करोड़ की जनसखं्या है।  क्या आपको नहीं लगता है िक वहा ंपर 
और अिधक वन Îटॉप सȂटसर् होने चािहए, यहा ंतक िक पूरे देश मȂ अिधक वन Îटॉप सȂटसर् होने 
चािहए?   तीसरी बात, मȅ जरूर कहंूगी, जो अभी सदंीप जी भी कह रहे थे, उनको उस बारे मȂ 
कहना नहीं आया।  वन Îटॉप सȂटर मिहलाओं की सुरक्षा के िलए होता है और आपने भी अभी कहा 
िक हÄता-दस िदन उनको रखा जाता है।  मȅ जानना चाहती हंू िक उनको कहा ंरखा जाता है?  
क्या उनको शैÊटर होम मȂ रखा जाता है?  हम लोग िजन हालात के बारे मȂ कल बोल रहे थे, तो ये 
दोनȗ चीजȂ, उन दोनȗ चीजȗ से जुड़ी हुई हȅ।   मिहला की सुरक्षा और अवयेरनेस – 13 करोड़ की 
जनसखं्या मȂ 39 सȂटसर् – क्या आधी से ज्यादा मिहलाओं को यह मालमू भी है िक वन Îटॉप सȂटसर् 
हȅ?  अगर उनके साथ उत्पीड़न होता है, तो क्या उनकी अवेयरनेस के िलए और Ģोगर्ाम हȗगे और 
क्या वन Îटॉप सȂटसर् को और बढ़ाया जाएगा? 
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MR. CHAIRMAN: Hon. Member, आपने एक िटÃपणी की है िक सदंीप पाठक जी को कहना 
नहीं आया। ...(Ëयवधान)... Mr. Sandeep Pathak raised a good question and both of his 
supplementaries were rational.  He showed decorum, at the intervention of the Chair, 
that the hon. Minister would come back to him with information. So, like you, he is 
one of our very vigilant Members. I know it was slip of tongue.  
 
SHRIMATI RANJEET RANJAN: Sir, if you feel, I am very sorry.  
 
MR. CHAIRMAN: I am grateful. Now,  hon. Minister.  
 
Ǜीमती अƐपूणार् देवी:  सभापित महोदय, माननीय रंजीत रंजन जी बहुत ही सीिनयर मेÇबर हȅ।  
उन्हȗने तीन-चार पूरक ĢÌन पूछे हȅ।  मȅ एक-एक करके जवाब देना चाहंूगी।   आपने िबहार के बारे 
मȂ जानकारी पूछी है।  अभी हमारे 812 वन Îटॉप सȂटसर् सचंािलत हȅ और Ģत्येक िजले मȂ एक वन 
Îटॉप सȂटर है।  यह िडमाडं िडर्वन है।  अगर िकसी राज्य को आवÌयकता है और अगर उनकी 
िडमाडं आती है, तो हम उनको देते हȅ और िफर उसके अनुसार Îवीकृित होती है।  इसके साथ ही 
िबहार से सबंधं मȂ आपने सकंटगर्Îत मिहलाओं के बारे मȂ भी बात की है।  कई ऐसे राज्य हȅ, जहा ं
वन Îटॉप सȂटर या तो अÎपताल के कैÇपस मȂ है या िफर कहीं थाने के आस-पास है।   बहुत सारी 
राज्य सरकारȂ अपने किर्मयȗ के ǎारा उनको सचंािलत करती हȅ।  जब तक िनयुिƪ की Ģिकर्या पूरी 
न हो जाए, तब तक राज्य सरकार के किर्मयȗ के ǎारा सचंािलत िकया जाता है।  आपने देखा होगा 
िक हमने सभी राज्यȗ का िवÎतृत Åयोरा िदया है, तो िजन राज्यȗ ने िनयुिƪ कर ली है, तो उसका 
पैसा खचर् हो रहा है।  ऐसा नहीं है िक वहा ंपर बदं हȅ।  वहा ंपर भी वन Îटॉप सȂटसर् सचंािलत हȅ।  
वहा ंपर वन Îटॉप सȂटर राज्य सरकार के किर्मयȗ के ǎारा सचंािलत िकया जाता है।   इसकी 2015 
से शुरुआत हुई है और 10 लाख से ज्यादा मिहलाओं को हमने सुिवधा उपलÅध कराई है। जहा ँतक 
Îथाई One Stop Centre की बात है, अगर वहा ँपर permanent building बनानी हो, तो उसके 
िलए हम 60 लाख रुपए देते हȅ,  
 
MR. CHAIRMAN:  Hon. Minister.   
 
Ǜीमती अƐपूणार् देवी: और अगर कोई पुराना भवन है, तो उसके renovation के िलए हम 10 लाख 
रुपए देते हȅ। 
 
MR. CHAIRMAN:  Question Hour is over.  The House stands adjourned to meet at 
2.00 p.m. today. 
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[Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://sansad.in/rs/debates/officials  ] 
 

The House then adjourned for lunch at one of the clock. 

 
 

The House reassembled after lunch at two of the clock, 
(MR. DEPUTY CHAIRMAN in the Chair.) 

 
GOVERNMENT BILL 

 
$The Banking Laws (Amendment) Bill, 2025 

 
MR. DEPUTY CHAIRMAN: Now, further consideration on the motion for consideration 
of the Banking Laws (Amendment) Bill, 2024 moved by Shri Pankaj Chaudhary on 
the 9th December, 2024. Shri Shaktisinh Gohil to initiate the discussion.  
 
Ǜी शिƪिंसह गोिहल (गुजरात):  माननीय उपसभापित महोदय, आज िवǄ मंतर्ी जी The 
Banking Regulation, Act के 5 कानूनȗ मȂ amendment करने जा रही हȅ।  एक जमाना था, जब 
बȅक मȂ िसफर्  पूजंीपित जा सकते थे और अगर कोई िकसान या कोई गरीब बȅक के दरवाजे पर 
देखा भी जाता था, तो उसे शक की िनगाहȗ से देखा जाता था।  वह इंिदरा गाधंी जी ही थीं, 
िजन्हȗने बȅकȗ का nationalisation करने के बाद यह कह िदया िक बȅकȗ के दरवाजे आम 
िंहदुÎतानी के िलए खुले हȅ और चाहे कोई िकसान हो या कोई गरीब हो, वह भी बȅक के अंदर जा 
सकता है।  बȅकȗ मȂ वह काम अगर शुरू हुआ, तो nationalisation के बाद शुरू हुआ।   मȅ आपके 
जिरए िवǄ मंतर्ी जी को कहना चाहता हँू िक आप कानून बदलने के साथ, अपने Statement of 
Objects and Reasons मȂ - आपकी मंशा पर मुझे कोई शक नहीं है, परंतु जो लोग आपके साथ 
बठैते हȅ, जो लोग administration चलाते हȅ, आप िकतना भी कानून बदलȂ, जब तक उसको 
implement करने करने वालȗ की मंशा साफ नहीं होगी, कानून बदलने से कुछ नहीं होगा, इसका 
implementation करने वालȗ की नीयत को ठीक करना होगा।  कानून सिंवधान से बनता है और 
सिंवधान का आिर्टकल-14 कहता है - ‘Equality before Law.’  कानून सबके िलए समान होना 
चािहए, यह हमारा सिंवधान कहता है, परन्तु यहा ं क्या होता है?  उपसभापित महोदय, एक 
कानून वह होता है िक िजसे सामने वालȗ के िलए इस तरह से politically उपयोग करो िक उसे 
खत्म करो और जैसे ही अपने पास आ जाए, वह आिर्टकल-14 नहीं रहता है, ‘Equality before 
Law’ नहीं रहता है, वह कानून बदल जाता है।  अगर वह सामने है, तो कहता है िक वह बहुत बड़ा 

                                                           
$ Further consideration continued on a motion moved on the 9th December, 2024. 
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िकर्िमनल है, उसने fraud िकया है, अब वह जेल जाएगा - चक्की पीिंसग, चक्की पीिंसग और जैसे 
ही जगह बदलकर वह इधर आ जाएगा, तो power seeking, power seeking हो जाएगा और 
उसको सब िमलता रहेगा।  तो कानून अलग-अलग नहीं होना चािहए, कानून सबके िलए समान 
होना चािहए। 

उपसभापित महोदय, इसी Bill के अंदर एक Amendment आ रहा है।  वह amendment 
क्या आ रहा है?  Co-operative banks के अंदर Director का tenure 8 साल का है, जो इसी 
सरकार ने िकया था, कुछ ही वƪ पहले िकया था। अपनी political power बचाने के िलए, 
political equation के साथ, कानून के साथ िखलवाड़ नहीं करना चािहए।  आपने कहा िक co-
operative bank मȂ Director 8 साल ही रह सकता है।  आप अब क्या amendment ला रहे हȅ?  
अब ये इस नए amendment के साथ यह चीज ला रहे हȅ िक अब co-operative bank मȂ 
Director 10 साल तक रहेगा।  जब आपने उसके िलए 8 साल का कानून बनाया था, उसी वƪ 
गुजरात मȂ The Panchsheel Mercantile Co-operative Bank Ltd. मȂ – सर, वहा ंके जागरूक 
नागिरकȗ ने Reserve Bank of India को खत िलखा िक banking law कहता है िक वहा ँ
Director 8 साल से ज्यादा नहीं रह सकता है।  उपसभापित महोदय, उन्हȗने गुजरात गवनर्मȂट के 
Co-operative Department को खत िलखा।  मेरे पास सदंीप मागंरोला नाम के एक नागिरक का 
यह खत है। गुजरात गवनर्र आरबीआई को िलख कर भेजती है िक हमȂ यह पतर् िमला है, पर 
इसका implementation तो आरबीआई को करना है।  पंचशील मकȄ टाइल कोऑपरेिटव बȅक 
िलिमटेड मȂ डायरेक्टर के 8 साल से ऊपर हो गए हȅ, इसिलए िरज़वर् बȅक ऑफ इंिडया इसको 
कानून के तहत decide करे।  िरज़वर् बȅक ऑफ इंिडया ने िडसाइड नहीं िकया।  उसने बार-बार 
िलखा िक ऐसे बहुत सारे कोऑपरेिटËस के, शुगर के सारे डायरेक्टसर् की अविध 8 साल पार कर 
गई है, मȅ उनका िडटेल दे रहा हँू, मुझे आप समय दीिजए।  जब उसने एक मȂबर ऑफ पािर्लयामȂट 
के तौर पर यह मुझे भेजा, तो मȅने आरबीआई को िलख कर भेजा िक आप इससे िमिलए तो सही।  
कानून के िखलाफ काम हो रहा है और उसके िलए एक नागिरक अपनी बात रख रहा है, लेिकन 
आप उसको िमलने का टाइम नहीं देते हȅ, जवाब नहीं देते हȅ।  दुख है िक आरबीआई ने एक मȂबर 
ऑफ पािर्लयामȂट को भी जवाब नहीं िदया।  िवǄ मंतर्ी जी, क्या आप िरज़वर् बȅक ऑफ इंिडया के 
ऊपर कुछ कहȂगी या नहीं?  आज यह पाटीर् पावर मȂ है, कल वह होगी, लेिकन डेमोकर्सी मȂ 
इलेक्टेड मȂबर जनता का Ģितिनिध होता है, उसके िलए कोई भी ऑिफसर हो, चाहे कोई भी 
पॉिलिटकल पाटीर् पावर मȂ हो..., आज हम िलखते हȅ, लेिकन आपके िडपाटर्मȂट से कोई जवाब 
तक नहीं आता है।  चाहे हम कुछ भी िलखȂ।  एक वƪ था, जब टाइम के अनुसार जवाब देना होता 
था।   इस संबधं मȂ यहा ँ से गवनर्मȂट के ǎारा िनकाला गया एक सकुर् लर है, िजसके अनुसार in 
stipulated time मȂबर ऑफ पािर्लयामȂट को जवाब देना चािहए, preliminary reply इतने िदनȗ मȂ 
और आिखरी िरÃलाई interim reply के इतने िदनȗ के बाद देना चािहए। लेिकन Finance 
Department या िरज़वर् बȅक ऑफ इंिडया िबÊकुल िकसी को िगने ही नहीं।  मȅ मानता हँू िक इसके 
िलए िवǄ मंतर्ी जी अपने िडपाटर्मȂट को जरूर ठीक करȂगी।  पहले यह िकया गया िक िकसी भी 
बȅक मȂ कोई एक डायरेक्टर 8 साल से ज्यादा समय तक नहीं रह सकता है, लेिकन अब यह 
अमȂडमȂट आ रहा है िक वह 10 साल तक रह सकता है।  चूिँक हमारे यहा ँकहा जाता है that 
charity begins from home.  आपने िजसको सहकािरता मंतर्ी बना कर रखा है, िजनके पास 
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कोऑपरेिटव िवभाग है, माननीय उपसभापित महोदय, मȅ आपके जिरए जरूर कहँूगा िक कम-से-
कम वे िजस बȅक मȂ चेयरमनै रहे थे, वहा ँतो कानून लागू होना चािहए।  �  उपसभापित महोदय, 
वह क्यȗ कोटर् मȂ पȂिंडग है?  वह इसिलए कोटर् मȂ पȂिंडग हȅ, क्यȗिक दो डायरेक्टसर् के एक गुट...  
 
Ǜी उपसभापित:  जो मटैर कोटर् मȂ पȂिंडग है..., आप बड़े अनुभवी आदमी हȅ।...(Ëयवधान)...  
 
SHRI SHAKTISINH GOHIL: I am not yielding. …(Interruptions)…  No, I am not 
criticizing the court.  Whatever matter it is, it is my right to say. And that is why I want 
to highlight it.  The matter is sub-judice.  
 
MR. DEPUTY CHAIRMAN: Yes.  
 
SHRI SHAKTISINH GOHIL: I am not going into the merits of the matter. What I want 
to say is, it is the duty of the Government to see to it. Otherwise,दो लोग िमल कर कोटर् 
चले जाएँगे, तारीख पे तारीख पड़ती रहेगी और क्या सरकार देखती रहेगी?  इसीिलए मȅ कहता हँू 
िक it is the duty of the RBI िक वह party intervener के तौर पर वहा ँजाए, party intervener 
के तौर पर सरकार उसमȂ हÎतके्षप करे।  £  आप उन Directors को हटाइए।...(Ëयवधान)... यह 
आपका पावर है, इसिलए आप उसको कीिजए।...(Ëयवधान)...  
 
Ǜी उपसभापित:  Ãलीज़, Ãलीज़।...(Ëयवधान)...    
 
Ǜी शिƪिंसह गोिहल: आप वहा ँadministrator को लगा सकते हȅ।...(Ëयवधान)... 
   
THE MINISTER OF LABOUR AND EMPLOYMENT; AND THE MINISTER OF YOUTH 
AFFAIRS AND SPORTS (DR. MANSUKH MANDAVIYA): Sir, ….(Interruptions)… 
 
MR. DEPUTY CHAIRMAN: Please. माननीय मंतर्ी जी कुछ कहना चाहते हȅ।...(Ëयवधान)...     
 
SHRI SHAKTISINH GOHIL: I am not yielding. …(Interruptions)…  I am not yielding. 
….(Interruptions)…  
 
Ǜी उपसभापित: माननीय मंतर्ी जी, इनके बाद मȅ आपको मौका देता हँू।  He is not yielding. 
…(Interruptions)… इनके बाद मȅ आपको बोलने का मौका देता हँू।...(Ëयवधान)... 
 
डा. मनसुख मांडिवया : सर, इसको कायर्वाही से िनकालना चािहए। 

                                                           
£ Exupnged as ordered by the Chair. 
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MR. DEPUTY CHAIRMAN: I will do. …(Interruptions)…   
 
Ǜी शिƪिंसह गोिहल: माननीय उपसभापित महोदय, मȅ यह कहना चाहता हँू िक चूिँक उसमȂ इस 
तरह से चल रहा है, इसिलए वहा ँपर administrator लगाने की जरूरत है और उन डायरेक्टसर् 
को हटाया जाए, जो आपके कानून के िखलाफ 2006-07 से 2024 तक बठेै हȅ।  आप उनको हटा 
कर वहा ँ पर administrator लगा दीिजए और नया चुनाव करा लीिजए।  उसके बाद िफर 
शेरहोÊडसर् चुनȂगे। जो लोग आएँ, व ेकाम करȂ। I am not against it. डेमोकेर्सी मȂ अगर हम हारते 
हȅ, तो हार Îवीकार करते हȅ और अगर जीतते हȅ, तो काम करते हȅ, पर चुनाव ही न होने दो, यह 
िकस तरह का है?  वह भी वहा,ँ जहा ँपर सहकािरता मंतर्ी खुद चेयरमनै रहे हȗ, आज वे ही यहा ँ
सरकार मȂ हȗ और वहा ँपर यह हो रहा है।  अगर िकसी को बुरा लगे तो लगे, िकसी को अच्छा 
लगे, यह कहने की जरूरत मेरी नहीं है।  जो सच बात है, वह कहने की मेरी आदत है, िफर सच 
िकसी को अच्छा भी न लगे, तो उनको मुबारक! 
 उपसभापित महोदय, मȅ यह कहना चाहता हँू िक fanindia.net पर पूरी िडटेल के साथ 
जो हकीकत दी गई है, उसके मुतािबक, इस सरकार ने वषर् 2024 तक 50 िवलफुल िडफॉÊटसर् के 
87,000 करोड़ माफ िकए।  इसमȂ कौन हȅ?  मेहुल चोकसी, ऋिष अगर्वाल जैसे लोग भी इसके 
अंदर हȅ।  ये हमारे देश को लटूकर बाहर जाने वाले लोग हȅ, आप उनका कजार् माफ करते हो।  
आप गरीब, िकसान, छोटे दुकानदार के यहा ँतो ऑक्शन करने पहंुच जाते हो और यहा ं पर 
उनका आपने माफ िकया। 
 सर, मȅ आपके जिरए इस गृह मȂ यह कहना चाहता हँू िक मेहुल चोकसी हमारे देश को 
लटूकर बाहर भाग गया, उसको रोक सकते थे।  मेरे हाथ मȂ यह एक affidavit है।  हाई कोटर् के 
अंदर एक Criminal Civil Application 4758/2015 दायर की गई।   जब वहा ंयह petition लगी, 
तब वहा ंRespondent एक Affidavit file करता है और उसमȂ वह िलखता है िक मेहुल चोकसी 
बहुत बड़ा ģॉड है।  उसका शेयर 650 रुपये से 13 रुपये हो गया है।   इसने िसफर्  बȅकȗ को ही नहीं, 
गरीब लोगȗ से 14 Ģितशत इंटरेÎट देने के नाम पर, गोÊड बार के नाम पर पैसे िलए हȅ।  देश की 
जनता के ...(समय की घंटी)... 
 
Ǜी उपसभापित: धन्यवाद।  
 
Ǜी शिƪिंसह गोिहल: सर, एक िमनट और दे दीिजए, मȅ खत्म करता हँू।  
 
Ǜी उपसभापित: एक िमनट नहीं, आप जÊद खत्म करȂ।  
 
SHRI SHAKTISINH GOHIL:  I will say just last three lines and conclude.  In this 
Affidavit, he had written, ‘I would also like to draw kind attention to the fact that the 
Petitioner has a huge debt of Rs.9,870 crores outstanding which also specified in the 
website of the Ministry of Corporate Affairs,’ and, उसके साथ वह उसकी कॉपी लगाता है।  
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Petitioner कहता है िक ‘Like Vijay Mallya, Mehul Choksi भाग जाएगा। उसकी वाइफ का 
दुबई मȂ Äलैट भी है।’  साहब, वह कब कहता है?  उसने यह 18 महीने पहले कहा था। ...(समय 
की घंटी)... 
 
Ǜी उपसभापित: धन्यवाद।  अब आप खत्म कीिजए, मȅ अगले Îपीकर को बुलाऊंगा।   
 
Ǜी शिƪिंसह गोिहल: अगर मेहुल चोकसी को पकड़ लेते, तो वह बाहर नहीं जा सकता था।  यही 
कहते हुए मȅ अपनी वाणी को िवराम देता हँू, धन्यवाद। 
 
MR. DEPUTY CHAIRMAN:  Thank you.  शिƪिंसह जी, आप बड़े अनुभवी हȅ।  आपकी 
तकरीर मȂ जो भी ससंदीय शÅद नहीं हȗगे, वे िरकॉडर् पर नहीं जाएँगे।   माननीय मंतर्ी जी, आप 
कुछ कहना चाहते थे।  आप कुछ intervene करना चाहते थे।  
 
डा. मनसुख मांडिवया: िडÃटी चेयरमनै साहब, मȅ इतना ही कहना चाहता हँू िक पािर्लयामȂट के 
Äलोर पर � जैसे शÅदȗ का िबना िकसी authentication के Ģयोग करना उिचत नहीं है। 
...(Ëयवधान)... 
 
Ǜी उपसभापित: जो भी अससंदीय शÅद हȅ, उनके बारे मȂ मȅने कह िदया है।  जो भी अससंदीय 
शÅद हȗगे, उनको हम examine करȂगे और उन पर उिचत कारर्वाई करȂगे। I have already told.  
...(Ëयवधान)... कृपया आपस मȂ बातचीत न करȂ।  माननीय अरुण िंसह जी।  
 
Ǜी अरुण िंसह (उǄर Ģदेश):  िडÃटी चेयरमनै सर, आपने मुझे बोलने का मौका िदया, इसके 
िलए आपका धन्यवाद।  अभी हमारे कागेंर्स के िमतर् अपनी बात कह रहे थे, तो मȅ अपनी बात की 
शुरुआत इससे करँूगा िक मेरे पास बहुत सारे articles और newspapers की cuttings हȅ, जो 
कहती है ‘NPA crisis could be the Congress-led UPA’s biggest scam’ जैसे दजर्नȗ 
articles और editorials से भरे हुए हȅ।  कागेंर्स ने अपने समय मȂ जो काली करतूतȂ की हȅ, उसको 
पहले वे देखनी चािहए।   Basically, Sir, the Banking Law (Amendment) Bill, 2024 मȂ पाचँ 
Acts मȂ सशंोधन िकया गया है, क्यȗिक ये सभी Acts एक-दूसरे से interconnected हȅ। The RBI 
Act, 1934, the SBI Act, 1955,  the Banking Companies (Acquisition and Transfer of 
Undertakings) Act,     1970 and    the    Banking    Companies (Acquisition and     
Transfer of Undertakings) Act,1980. सिहत िविभन्न अिधिनयमȗ मȂ सशंोधन िकया गया है। ये 
सशंोधन इस उǈेÌय से िकए गए हȅ िक हमारे िडपॉिजटसर् को अिधक सुिवधा िमले, ÎटेकहोÊडसर् 
को फाइनȂिशयल िडÎक्लोजर मȂ अिधक पारदिर्शता िमले और गवनȄस मȂ सुधार हो। 

यिद हम बȅिंकग Ģणाली को देखȂ, तो यह हमारी अथर्ËयवÎथा की रीढ़ की हƿी है और 
इसके िबना आिर्थक गितिविधयȗ का सचंालन करना अत्यंत किठन है। कागेंर्स के शासनकाल मȂ 

                                                           
£ Exupnged as ordered by the Chair. 
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रोटी, कपड़ा और मकान का नारा िदया जाता था, िजसमȂ घर-मकान मȂ भी Îकैम होता था, 
लेिकन जब 2014 मȂ माननीय Ģधान मंतर्ी जी ने पदभार गर्हण िकया, तो उन्हȗने रोटी, कपड़ा और 
मकान के साथ इसमȂ बȅिंकग को भी जोड़ा और फाइनȂिशयल इंक्लजून को Ģाथिमकता दी। 

बȅकȗ के कमर्चारी भी वही थे और अिधकारी भी वही थे, लेिकन Ģधानमंतर्ी जी ने लाल िकले 
से आÏवान िकया िक देश के हर नागिरक का बȅक खाता होना चािहए, चाहे वह िकतने ही दूर-
दराज के के्षतर् मȂ क्यȗ न रहता हो। पिरणामÎवरूप, आज 54 करोड़ से अिधक बȅक खाते खोले जा 
चुके हȅ। अब देश मȂ शायद ही कोई ऐसा Ëयिƪ हो िजसका बȅक खाता न हो। 

इन 54 करोड़ खाताधारकȗ को दुघर्टना बीमा और रूपे काडर् जैसी सुिवधाएं भी Ģदान की 
जा रही हȅ। इससे बड़ा फाइनȂिशयल इंक्लजून का उदाहरण और क्या हो सकता है? बȅिंकग 
ËयवÎथा मȂ सुगमता, सरलीकरण और Ëयापकता को देखते हुए िपछले 10 वषș मȂ कर्ािंतकारी 
बदलाव हुए हȅ। 

अब जो अमȂडमȂट लाया गया है, उसमȂ फाइनȂिशयल िरपोिटȊग को भी सुËयविÎथत िकया 
गया है। पहले अÊटरनेट ģाइडे को िरपोिटȊग की जाती थी, िजससे कभी-कभी िकसी महीने के 
कुछ िदन की  िरपोिटȊग छूट जाती थी। अब Ģावधान िकया गया है िक महीने की पहली 15 िदनȗ की 
िरपोिटȊग उस अविध के अंत मȂ होगी, और बाकी 15 िदनȗ की िरपोिटȊग महीने के अंत मȂ होगी। 
इससे तुलनात्मक अध्ययन बेहतर होगा, अकाउंटȂसी मȂ सुधार आएगा और यह Ģिकर्या 
Îटȅडडार्इज्ड हो जाएगी, क्यȗिक सभी के्षतर्ȗ मȂ इसी Ģकार से फाइनȂिशयल क्लोज़र िकया जाता है, 
तो यह Reserve Bank of India को भेजी जाने वाली िरपोिटȊग Ģणाली मȂ बदलाव िकया गया है।  

महोदय, अभी तक हमारे जो depositors हȅ, वे एक नॉिमनी का नाम दे सकते हȅ िक अमुक 
Ëयिƪ हमारा नॉिमनी होगा। कभी-कभी यह देखने मȂ आया िक अकाउंट होÊडर और नॉिमनी दोनȗ 
का एक साथ िनधन हो गया, तो मामला िलिटगेशन मȂ चला जाता था िक कौन इसका असली 
वािरस है। अब इस िबल के माध्यम से nominee up to four – अब व ेउसमȂ simultaneous  or 
sequential   nominee कर सकते हȅ, िजससे िलिटगेशन कम होगा और कानूनी उǄरािधकारी 
को तुरंत भगुतान िमल सकेगा। पहले कोटर् मȂ जाना होता था और इस Ģिकर्या मȂ वषș लग जाते थे, 
लेिकन इस सशंोधन से करोड़ȗ िडपॉिजटसर् को सीधा लाभ िमलेगा। 

सर, अभी माननीय सदÎय tenure of cooperative bank directors  के बारे मȂ बोल रहे 
थे। सर, देश मȂ 33 State Cooperative Banks और 351 District Cooperative Banks हȅ। 
आमतौर पर, चुनावी Ģिकर्या 5 साल के कायर्काल के िलए होती है। यिद िकसी Director को 8 वषș 
मȂ िरटायर कर िदया जाए, तो 3 वषș का गैप आ जाता है। इसे दूर करने के िलए ĢÎताव रखा गया 
है िक Elected Directors और Nominated Directors (other than the full-time Director) के 
िलए दो टमर् कर िदया जाए, उनका कायर्काल 10 वषर् तक का कर िदया जाएगा, तो 8 साल और 
10 साल की anomaly दूर हो जाएगी। इससे Cooperative Sector को लाभ िमलेगा और इस के्षतर् 
की कायर्Ģणाली अिधक सुËयविÎथत होगी। अन्यथा समय-समय पर डायरेक्टर बदलने से दोबारा 
िदक्कत आती थी।  सर, 60 साल पहले से �substantial interest� चला आ रहा था, तो उसकी 
definition मȂ चȂज िकया गया।  अगर आपकी पाचं लाख की इन्वेÎटमȂट होगी या 10  per cent of 
the paid-up capital whichever is less, यह 60 साल पहले से था, तो अब इसको ध्यान मȂ रखते 
हुए पाचं लाख की जगह दो करोड़ रुपये कर िदया गया है।  यह अच्छा है और इसको समय के 
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अनुसार बदला गया  है।  इसकी भी हम तारीफ करते हȅ।  अभी जो remuneration of the 
auditors हȅ, उसमȂ �Reserve Bank of India, in consultation with the Central 
Government, will decide what the remuneration for the  auditors would be.�  अभी 
देिखए िक बȅक के जो Board of Directors हȅ, they are competent enough to decide the 
fees according to the business of the bank.  इसमȂ सरकार ने और autonomy देते हुए मोदी 
मंतर् ‘Minimum Government, Maximum Governance’ को ध्यान मȂ रखते हुए यह कहा है िक 
�Now, the fees of the auditors will be decided by the Board.� यह अिधक autonomy बȅक 
को देगा, यह बहुत अच्छा कदम है।   इसी के साथ-साथ जो ‘unclaimed amount’ है, वह 
Investor Education Fund है।  अभी तक केवल dividend जाता था, Now, the Government 
has taken  a view. It is a very welcoming view.  Now the  shares, bonds, debentures, 
whatever interest जो भी है, the entire thing will be transferred to the Investor Protection 
Education Fund  और जो इन्वेÎटसर् हȅ, िजनका क्लेम बनता है, वे उसको क्लेम कर सकते हȅ।  
इस चȂज के बारे मȂ बताया है।   

सर, जहा ंतक बȅिंकग की बात है िक िकस Ģकार से बȅक मȂ कर्ािंतकारी बदलाव आया है।  
बȅक मȂ Ëयापकता िकस Îतर तक बढ़ी है।  जब 2014 का समय था, उसमȂ सबने देखा िक यपूीए के 
समय िकस Ģकार से फोन बȅिंकग होती थी। बȅकȗ मȂ इंटरफेरȂस होता था।  बड़े रसूख वालȗ को ही 
लोन िमलता  था, छोटे वालȗ को लोन नहीं िमलता था, crisis थी, बȅकȗ के पास लोन देने के िलए 
कैिपटल नहीं बचा था। उनका capital adequacy ratio िबÊकुल खत्म हो गया था।   यह बहुत 
बड़ा crisis था।  जब बȅक िक िÎथित िबगड़ चुकी थी, bad loan से लेकर asset quality इतनी 
खराब थी िक आप सोच भी नहीं सकते थे।  उस समय इतनी खराब िÎथित थी। अगर बȅक की 
िÎथित खराब होगी, तो देश मȂ  िबजनेस कैसे बढ़ेगा।  वह बहुत ही crisis का समय था।  चूंिक 
लोगȗ के पास बȅक अकाउंट नहीं थे।  जो आम नागिरक हȅ, िजनके बारे मȂ आप बात कर रहे हȅ, तो 
उनके बȅक अकाउंट नहीं थे, तो वे साहूकारȗ के पास जाकर पैसा लेते थे।  वे उनको Åयाज देते-देते 
थक जाते थे।  वे जमीन िगरवी रखते थे।  कागेंर्स के समय इस पीड़ा के बारे मȂ िकसी ने नहीं सोचा।  
67 साल हो गये थे । आम Ëयिƪ को लोन िमल सके, कम Åयाज पर लोन िमल सके, िबना 
collateral के िदए हुए उसको लोन िमल सके।  इस बात की पीड़ा अगर िकसी ने समझी और उस 
पीड़ा को दूर करने वाला कोई Ëयिƪ है, तो मȅ गवर् से कहता हंू िक देश के Ģधान मंतर्ी नरेन्दर् मोदी 
जी हȅ और उन्हȗने यह करके िदखाया है।  सर, 2015 मȂ मुदर्ा लोन शुरू हुआ। जो छोटा Ëयवसाय 
करना चाहते हȅ, उनको अगर लोन की जरूरत थी, तो वे कहा ंजाएं।  उनके पास िगरवी रखने के 
िलए कोई जमीन भी नहीं होती थी।  Ģधान मंतर्ी जी ने 2015 मȂ मुदर्ा लोन Îकीम लेकर आए और 
उसके माध्यम से उन्हȗने कहा िक आप अपना छोटा-मोटा Ëयवसाय कीिजए, हम आपकी मदद 
करȂगे।  कोई collateral देने की जरूरत नहीं है।  आज देखते-देखते मȅ यह कह सकता हंू िक 48 
करोड़ लोगȗ को मुदर्ा लोन िमल चुका है।  इसिलए भी बधाई दंूगा िक पहले 10 लाख रुपये का मुदर्ा 
लोन था, लेिकन माननीय िवǄ मंतर्ी जी ने अपने बजट मȂ दस लाख को बीस लाख रुपये कर िदया 
है, इसिलए मȅ उनका िवशेष अिभनंदन करता हंू।  Îटȅड अप योजना िवशेष रूप से मिहला, एससी 
और एसटी के िलए है।  उनके िलए अलग से बȅकȗ मȂ कहा गया है िक Îटȅड अप योजना के अंतगर्त 
यिद एससी, एसटी या मिहलाएं हȅ, तो उनको लोन देने का काम करो, िजससे व ेभी Ëयवसाय कर 
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सकȂ  और लोगȗ को भी रोजगार दे सकȂ । महोदय,  अभी 53,600 करोड़ रुपये Îटȅड-अप योजना के 
अंतगर्त िडÎबसर्मȂट हो चुके हȅ। मȅ माननीय Ģधानमंतर्ी जी का इसिलए भी अिभनंदन करना चाहंूगा 
िक 1 जून, 2020 मȂ, जब कोिवड महामारी का समय था, उस समय उन्हȗने यह कहा िक बेचारे 
रेहड़ी वाले, पटरी वाले, ठेले वाले कहा ँजाएंगे? ये बहुत सकंट मȂ हȅ, इनका सकंट कौन दूर 
करेगा, इन्हȂ तो कोई लोन देने वाला भी नहीं है। वे उस समय ‘पीएम Îविनिध योजना’ लेकर आए। 
उन्हȗने कहा िक जो रेहड़ी वाले, पटरी वाले लोग हȅ, हम उन्हȂ लोन देने का काम करȂगे। आप 
िकसी गारंटी के रूप मȂ कोलेटरल मत दो और यिद समय पर पेमȂट करोगे, तो हम 7 परसȂट के 
इंटरेÎट की सिÅसडी भी दȂगे।  महोदय, देखते ही देखते ऐसे रेहड़ी और पटरी वाले  94 लाख लोगȗ 
को ‘पीएम Îविनिध योजना’ के अंतगर्त 13,000 करोड़ रुपये देने का काम यिद िकसी ने िकया है, 
तो वह देश के Ģधान मंतर्ी नरेन्दर् मोदी जी ने िकया है। महोदय, इसी Ģकार से ‘िवÌवकमार् योजना’ 
से लेकर अन्य अनेक योजनाएं हȅ।  

सर, आप एिगर्कÊचर सेक्टर मȂ देिखए िक जब यपूीए का समय था, तब कृिष के्षतर् मȂ जो 
पूरा लोन िदया था, वह 7,30,000 करोड़ रुपये, यानी 7.3 लाख करोड़ रुपये िदया गया था, 
लेिकन आज वही एिगर्कÊचर लोन 7 लाख करोड़ रुपये से बढ़कर 27 लाख करोड़ रुपये हो गया 
है, जो िक एक बहुत बड़ी अचीवमȂट है। यह इस बात को  बताता है  िक लोगȗ को िकस Ģकार से 
कृिष के्षतर् मȂ लाभ िमला है। 

महोदय, मȅने कहा है िक बȅकȗ की Ëयापकता कैसे बढ़ी है। महोदय, अगर हम देखȂ, तो  
आज़ादी के बाद, देश भर मȂ 2014 तक – हम पीएसय ू बȅक की बात कर रहे हȅ,  अगर हम 
Scheduled Commercial Banks से लेकर Ģाइवटे बȅक्स को जोड़Ȃगे, तो यह बहुत बड़ी सखं्या 
होगी – पिÅलक सेक्टर बȅक मȂ, देश की आज़ादी के बाद केवल 1,17,990 Ĥाचेंस थीं, इसका 
मतलब है िक बहुत सारे लोगȗ के पास Bank Ĥाचं की सुिवधा ही अवलेेबल नहीं थी, लेिकन 
Ģधानमंतर्ी मोदी के 10 साल के कायर्काल मȂ इनकी सखं्या 36 परसȂट बढ़कर 1,60,501 Ĥाचेंस हो 
गई है। महोदय, जब इतनी अिधक सखं्या मȂ Ĥाचेंस बढ़ गई हȅ, तो लोगȗ को सुिवधा िमल रही है। वे 
वहा ँजाकर लोन भी ले रहे हȅ और अपना पैसा भी जमा कर रहे हȅ। महोदय, यह Ëयापकता इस 
तरह से बढ़ी है। 

 महोदय, इसी तरह से semi-urban के्षतर् मȂ 65 परसȂट और रूरल के्षतर् मȂ 32 परसȂट बȅकȗ 
का नेटवकर्  फैला हुआ है। यह हमारे Ģधान मंतर्ी जी के समय का योगदान है। महोदय, आज आप 
RTGS/ NEFT के माध्यम से 24 घंटे, कहीं से भी पैसा टर्ासंफर करा सकते हȅ। भीम ऐप और 
यपूीआई मȂ तो कर्ािंतकारी बदलाव आया है। महोदय, यिद िडजीटल टेक्नोलॉजी मȂ पूरे िवÌव मȂ 
देखȂगे, तो पाएंगे िक यिद कहीं पर सबसे अिधक िडजीटल टर्ाजेंक्शन्स भीम ऐप और यपूीआई के 
financial year 2023-24. इस Ģकार से यह कर्ािंतकारी बदलाव िडजीटल टेक्नोलॉजी मȂ आया है। 
सर, पहले बȅकȗ की िÎथित खराब थी। 2015 मȂ Ģधान मंतर्ी जी ने सभी बȅकȗ से कहा था िक लोन तो 
यपूीए के समय मȂ िदया गया है और यपूीए के समय मȂ जो लोन िदया गया है, वह इस Ģकार से 
िदया गया है िक आँख बदं करके िदया है, टोपी घुमाई गई है, इसिलए आप ऐसा कीिजए िक सभी 
बȅक्स को डरने की कोई जरूरत नहीं है, जो िरयल मȂ एसेट है, उसका एक्यआूर, यानी asset 
quality review करो। जो doubtful debts लगते हȅ, जो लोन वापस आ नहीं सकते हȅ, उनको 
िछपाने िक जरूरत नहीं है - क्यȗिक इनके समय मȂ तो नये-नये इंÎटर्ूमȂट्स ले जाकर िछपा रहे थे। 
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उन्हȗने कहा िक इसको िछपाने की जरूरत नहीं है, आप इसको िरËय ूकीिजए, उसको िडÎक्लोज़ 
कीिजए। अगर वह डाउटफुल है, एनपीए है, तो उसको िदखाने का काम शुरू कीिजए। महोदय, 
सभी बȅक्स ने उस पर काम करना शुरू कर िदया।  

महोदय, उसके बाद four ‘R’s – recognition of NPA, resolution, re-capitalization 
and reforms के माध्यम से सरकार ने four ‘R’s पर काम शुरू िकया।  

 महोदय, 2016 मȂ IBC कानून ले आए और NCLT, RP इत्यािद का Ģोिवज़न हुआ। 
आईबीसी के आने के बाद ये लोग, जो यह कहते हȅ िक आपने इतना लोन माफ कर िदया, सर इन्हȂ 
अक्ल नहीं है, वैसे कहना तो नहीं चािहए, लेिकन यह होता है िक अगर आपका कोई लोन वापस  
नहीं आ रहा है, तो आप उसे बडै डेट्स Ģोवाइड कराके अपनी बुक्स मȂ write-off अवÌय कर लȂगे, 
लेिकन उसका तकादा बदं नहीं होता है। वह चाल ूरहता है और उस पर Åयाज भी चाल ूरहता है। 
वह एकाउंट मȂ नहीं आएगा, क्यȗिक वह आएगा, नहीं आएगा, इसिलए उसकी एकाउंिंटग नहीं 
होती है, इसिलए उसके write-off के िलए ये ऐसा कहते हȅ िक आपने माफ कर िदया। महोदय, 
यह ऐसे माफ नहीं होता है। अगर माफ करना हो, आपको िनकालना हो, तो borrower के जो 
एसेट्स हȅ, उसके सबंधं मȂ आप देखो िक आज की डेट मȂ उनकी realization value िकतनी है?  
उस realization value मȂ सरकार िकतनी िरकवरी कर रही है?  तब आप कह सकते हो िक इतना 
माफ िकया या नहीं िकया।   मȅ दावे के साथ कह सकता हंू िक हमारी सरकार मȂ आईबीसी आने के 
बाद जो fair value of asset थी, उसका 100 परसȂट नहीं, बिÊक fair value of asset का 122.81 
परसȂट, मतलब िजतनी फेयर वैÊय ूथी, अगर उससे अिधक िरकवरी करने का काम िकया है, तो 
वह Ģधान मंतर्ी मोदी जी के नेतृत्व मȂ हमारी सरकार ने िकया है।  सर, 3,40,000 करोड़ रुपये की 
िरकवरी हुई है।  बȅकȗ का िफर उसके बाद consolidation करके, कई बȅकȗ को Îटेट बȅक ऑफ 
इंिडया, पीएनबी, यबूीआई, इंिडयन बȅक, बȅक ऑफ बड़ौदा मȂ कई बȅक  मजर् िकए  गए  िजससे 
अगर बȅकȗ का साइज बड़ा होगा, तो बȅक बड़े लोन भी दे सकȂ गे और बȅक मȂ और एिफिशएंसी भी 
आएगी।  यह कठोर िनणर्य लेने का काम अगर िकया गया है, तो वह हमारे देश के Ģधान मंतर्ी 
माननीय नरेन्दर् मोदी जी के नेतृत्व मȂ िकया गया है।   

सर, जब बजट आता था, तो हम खुद ही बजट मȂ देखते थे और यह होता था िक बȅकȗ को 
कैिपटल देनी पड़ेगी, क्यȗिक बȅकȗ मȂ लॉस हो रहा है।  सर, जब हमारी सरकार 1996 मȂ आई थी, 
तब गर्ॉस एनपीए 16 परसȂट था।  एनडीए की सरकार उसे कम करते-करते 7.8 परसȂट तक ले 
आई।   िफर इनको गलती से सǄा िमल गई।  12.3 परसȂट एनपीए हो गया। गर्ॉस एनपीए और 12.3 
परसȂट एनपीए था, जो िक इन्हȗने छोड़ा था।  यह सरकार की नीितयȗ का, सरकार के ǎारा बनाए 
गए कानून का नतीजा ही है िक िदसबंर, 2024 का गर्ॉस एनपीए केवल 2.6 परसȂट है और नेट 
एनपीए केवल 0.6 परसȂट, मतलब नेट एनपीए 1 परसȂट से कम है।  सर, पहले बȅकȗ मȂ लॉस होता 
था।   2013-14 मȂ िकसी तरीके से 37,000 करोड़ रुपये का थोड़ा सा Ģॉिफट िदखाया गया।  उसके 
बाद एनपीए के कारण 2,07,000 करोड़ रुपये का लॉस हुआ।  इन्हीं के समय की काली करतूतȂ 
थीं।  सर, हमने सारे आिर्टकल मीिडया से लेकर, एिडटोिरयल आिद सब डॉक्यमूȂट िकए हȅ।  
2023-24 मȂ पिÅलक सेक्टर बȅकȗ ने 1,41,000 करोड़ रुपये का Ģॉिफट कमाया है, िजसमȂ इनके 
समय मȂ लॉस होता था।  अगर 9 महीने का देख लȂ,  इसी िदसबंर, 2024 मȂ 1,29,000 करोड़ रुपये 
का Ģॉिफट हुआ है और यह मान के चिलएगा िक जब 2025 का आएगा, तो वह िपछले साल के 
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Ģॉिफट के ऊपर जाकर उसे भी पार करेगा।   माननीय िनमर्ला सीतारमण जी समय-समय पर 
बȅकȗ को पैसा देती थीं, क्यȗिक उनके पास िबजनेस करने की कैिपटल नहीं थी। कुल िमलाकर 
3,26,000 करोड़ रुपये हमारी सरकार ने िदए, तािक बȅक अपने पैरȗ पर खड़े हो सकȂ ।  इनके काले 
कारनामȗ को हम क्यȗ भगुतȂ, बȅक क्यȗ भगुतȂ?  3,26,000 करोड़ रुपये देने का काम िकया गया 
और आज वही बȅक Ģॉिफट कमा रहे हȅ। वही बȅक गवनर्मȂट ऑफ इंिडया को बहुत बड़ी मातर्ा  मȂ 
िडिवडȂड भी देने का काम कर रहे हȅ। उन्हȗने 55,000 करोड़ रुपये से अिधक का िडिवडȂड देने का 
काम िकया है।  सर, उस समय िÎथित बहुत खराब थी।   आज बȅक बहुत सुदृढ़ हुए हȅ।  मुझे पूरा 
िवÌवास है िक जो कानून आए हȅ, इनके बदलाव के माध्यम से हमारे िडपॉिजटसर्, हमारे इन्वेÎटसर्, 
हमारे ÎटेकहोÊडसर् और बȅिंकग इंिÎटǷूशन्स को बहुत बड़ा लाभ होने वाला है।  मȅ इस िबल के 
समथर्न मȂ बोलते हुए अपनी बात समाÃत करता हंू और माननीया  िवǄ मंतर्ी जी को इसके िलए ढेर  
सारी बधाई देता हंू।   इस Ģकार के िरफॉÇसर् जो समय-समय पर लाए जा रहे हȅ, इसके िलए मȅ 
उनका ǭदय से अिभनंदन करते हुए कागेंर्स के िमतर्ȗ से इतना ही िनवेदन करते हुए अपनी बात 
समाÃत कर रहा हंू ...(समय की घंटी)... जो अच्छी बात है, उसकी तारीफ कर लोगे, तो जनता भी 
आपको कहीं न कहीं थोड़ा बहुत समथर्न दे देगी। 

 
Ǜी उपसभापित:  धन्यवाद। 
 
Ǜी अरुण िंसह :  अदरवाइज़, जो हालत है, धीरे-धीरे ऐसा सूपड़ा साफ हो जाएगा िक जो एक-दो 
राज्य बचे हȅ, वे भी साफ हो जाएंगे।  बहुत-बहुत धन्यवाद धन्यवाद। 
 
Ǜी उपसभापित :  धन्यवाद।  Ǜी साकेत गोखले। 
 
SHRI SAKET GOKHALE (West Bengal):  Sir, because this Bill pertains to the banking 
laws, I want to start by talking about the flagship banking scheme of this Government.  
A few years ago, the Government came up with this idea of providing Jan Dhan Bank 
Accounts to everybody.  The Government’s data claims that they opened a total of 54 
crore Jan Dhan Accounts.  It is fantastic.  The idea is great.  What the Government 
does not conveniently say is that out of these 54 crore Jan Dhan Accounts, 11 crore 
accounts are dormant, which means that they are not being used.  These accounts 
are completely dormant.   And, how much money do these dormant Jan Dhan 
Accounts have?  These accounts have about Rs.14,000 crore.  It is Rs.14,000 crore 
of poor people’s money because that is what the Jan Dhan Accounts were created 
for, and this money is lying unused in these accounts.  People are not able to access 
their own money.  This number, Rs.14,000 crore, is a very important number * 
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MR. DEPUTY CHAIRMAN:  Please speak on the subject.   It is not Bengal that we are 
discussing.  As per law, you know that you have to speak on this Banking Laws 
(Amendment) Bill.  
 
SHRI SAKET GOKHALE (West Bengal):  I want your ruling on something, Sir.  
  
MR. DEPUTY CHAIRMAN:  I will read the rule.    
 
SHRI SAKET GOKHALE:  The speaker before me was talking about the yojanas of the 
Modi Government.  * 
 
MR. DEPUTY CHAIRMAN:  No; it is for all.  
 
SHRI SAKET GOKHALE:  *  It is my only question.  
 
MR. DEPUTY CHAIRMAN:   There is no separate rule.   
 
SHRI SAKET GOKHALE:  Before I completed my sentence, you stopped me.  My 
time may be paused.   
 
MR. DEPUTY CHAIRMAN:  It is already very clear that िजस subject, िजस िबल पर 
discussion हो रहा है, आप उसी पर बोलȂगे। 
 
Ǜी साकेत गोखले : सर, मȅ उसी पर बोल रहा हँू। 
 
Ǜी उपसभापित : आप उस पर नहीं बोल रहे हȅ। 
 
Ǜी साकेत गोखले : सर, मȅ bank accounts की ही बात कर रहा हँू। 
 
Ǜी उपसभापित : नहीं, नहीं, you are discussing West Bengal. 
 
Ǜी साकेत गोखले : * ..(Ëयवधान)...  
 
Ǜी उपसभापित : आप पिÌचमी बगंाल पर ...(Ëयवधान)...  
 

                                                           
* Not recorded. 
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Ǜी साकेत गोखले : सर, * 
 
MR. DEPUTY CHAIRMAN:  It will not go on record.  You are wasting your time.    
 
SHRI SAKET GOKHALE:  *  
 
MR. DEPUTY CHAIRMAN: You please speak on the subject.  Only that will go on 
record.  
 
SHRI SAKET GOKHALE:  I am speaking on the subject. * 
 
MR. DEPUTY CHAIRMAN:  I am telling you.  I will be forced to call the next speaker. 
...(Interruptions)... 
 
SHRI SAKET GOKHALE:* Let us talk about banking in detail, that is, the deposits and 
the loans.  Today, bank deposits have gone down and the bank loans have gone up.  
The number of deposits in the banks have grown at 11 per cent.  On the other hand, 
the amount of loans taken by Indians has grown by a shocking 18 per cent.  When 
asked a question in the Parliament in February last year, the Government told that the 
total amount of unsecured outstanding loans in India was Rs.62 lakh crore.  
Unsecured loans means credit card and personal loans.   So, the amount owed by 
average Indians on only credit cards and personal loans is Rs.62 lakh crore, that is, 
25 per cent of India’s GDP. People are forced to take loans because of economic 
distress.   
 Let us come to gold.  In the first nine months of this fiscal year, the number of 
gold loans went up by 68 per cent.  Distress in the economy is forcing people to 
pledge their gold and take loans on that.  Sure, the value of gold is going up and it 
has benefited people by getting a higher amount on that.  I remember during the Lok 
Sabha elections, the Prime Minister Modi had said that the opposition would take 
away your mangalsutra.  Today, under the Narendra Modi Government, women are 
having to pledge their mangalsutra to take loans to pay their monthly expenses.  Who 
has taken away the mangalsutra of women?  It is not the opposition; it is under this 
Finance Minister that the Modi Government has done that.  There is a report by 
Perfios-PwC, which was published in February.  These are the statistics of people in 
the urban areas.  I am not talking about poor people. Thirty-three per cent of the 

                                                           
* Not recorded. 
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monthly salary goes towards paying EMIs on loans.  People spend the highest 
amount on their obligatory loan expenses, which is 39 per cent of their total spending, 
followed by 32 per cent for basic necessities.  Sir, 70 per cent of income EMI भरने मȂ 
और आटा तथा सÅजी खरीदने मȂ जाता है। I am talking about the urban areas.  Imagine 
what the condition in rural areas is!  People with an income of above one lakh are 
paying approximately 46 per cent of their after-tax salary only on servicing the existing  
debts.  There is a loan crisis.  The Government itself had admitted that consumption 
is down in our economy.  Therefore, people are not taking loans to buy new products 
or to consume something new.  They are taking loans to service their existing loans.  
The other side of this problem is that Indian banks are being crushed under the 
burden of Non-Performing Assets. In just last five years, Indian banks have a 
staggering 10 lakh crores as Non-Performing Assets (NPAs). How does this 
Government solve the NPA crisis?  NPAs are not created by ordinary people, it is 
created by a bunch of 10-15 people who defraud the system and then leave the 
country.  Banks have now been told to write off NPAs.  What is a write-off, Sir? A 
write-off is a beautiful accounting technique where these NPAs are taken off the 
balance sheets of banks.  It does not mean that they are repaid.  It just means that 
they are taken off to make the balance sheet look healthy. So, NPA करो, write-off 
करो, बȅक्स का पैसा जाएगा but this money is still not being recovered. So, as I said 
earlier, deposits are going down and loans are going up. When we look closely, we 
find an interesting trend that the corporates are borrowing less.  Corporates are, in 
fact, sitting on a lot of money since 2019 after corporate tax rate was slashed.  They 
are not investing this money in the market, that is a different thing, but corporates are 
not borrowing.  Sir, it is average people, MSMEs, who are required to borrow money 
every month.  The loan burden of average Indians, farmers, small businesses is going 
up. That is the reason that our GDP growth has come crashing down to mere 5.4 per 
cent, which is the lowest in six quarters.   

Last year, our Government was celebrating the big growth in the stock market.   
Fantastic!  Before the Exit polls were conducted, Prime Minister Modi and the hon. 
Home Minister Amit Shah, came on TV and said, आप Îटॉक खरीदो, buy stocks, the 
market is going to shoot up.  Great!  People borrowed money, people used their 
savings and put all that money into the stock market.  Now, what has happened?  
The people said, पीएम मोदी जी ने कहा है, तो उन्हȗने कुछ सोच कर ही कहा होगा। PM Modi 
said, stock market will rocket; Amit Shah ji said, stock market will rocket.  In the last 
three months, after the US elections, stock market has crashed.  Who has lost the 
money?  The average people have lost the money, Sir.  Because loans are easily 
available; App के ऊपर आपको लोन िमलता है, people went and took loans.  Because 
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PM Modi ने कहा, they put that money in the stock market.  Savings of average Indians 
have been wiped off because the hon. Prime Minister decided to be a stock market 
expert on live television.  

Sir, why are people not depositing their savings in bank accounts?  Today 
morning, there was a report in the Mint, which said, that with an expected rate cut, 
banks are now going to cut their deposit rates.   Now, when people are not 
consuming, the Government wants to stimulate consumption through.  So, cutting 
the interest rates is a strategy.  Bank’s deposit rate will go down.  With the food 
inflation, which is about 10 per cent, what is happening to deposits in banks?  If the 
rate of interest that I am getting on my deposit is less than the rate of inflation, it 
means that if I am keeping money in the bank, I am actually losing money.  That is 
why, people are not keeping money in banks; they are putting it in places like the 
stock market, where they feel there will be appreciations, but these are also very risky 
areas, and, naturally, as the bubble has burst, people have ended up losing their 
money.So, what is the Government doing to make deposits attractive? It is forcing 
banks to market deposits. Saying that your ratio is really bad, your credit deposit ratio 
is bad, the Government is forcing banks to do marketing.   Banks are marketing these 
deposits aggressively to people.  But what is happening is that there is a major 
liquidity crisis in the country.  Banks can only offer money when there is liquidity in the 
system.  Today, banks are being encouraged to bring in deposits.  Deposits are 
liabilities for banks while loans are assets. These deposits are coming in with 
attractive interest rates on it.  When there is no liquidity in the market, this is affecting 
the profit margins of banks.  Let us say, if the price of gold, which they are holding 
right now on behalf of people, comes crashing down tomorrow, then, with respect to 
the gold loans for which gold is used as collateral, banks will not be going to have the 
margin that is required to service that money. Sir, in the last five years, our Public 
Sector Banks (PSBs) have made revenue of Rs. 8,500 crores through a very unique 
mechanism.  What is that mechanism, Sir?  Penalties on not maintaining minimum 
balance!  You are a poor person but if you have no money in your account and you do 
not maintain a minimum balance, bank is going to charge you a penalty.  Sir, an 
amount of Rs. 8,500 crores has been earned by banks by taking money from poor 
people, who do not have money to even keep a minimum balance in their accounts.  
This happens with the poor.The other harassment is done to the middle class.  Every 
three months, do your KYC, do a re-KYC, do a re-re-KYC.  Sir, when PAN cards are 
linked to bank accounts, Aadhaar is linked to bank accounts, what is the need for this 
constant KYC? …(Interruptions)…  But they make people keep doing that.   
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Ǜी उपसभापित : Ãलीज़, बठै कर कमȂट नहीं करȂ।  
 
SHRI SAKET GOKHALE: People have to do the KYC because otherwise, the bank 
accounts are frozen.  And, once these accounts get frozen, it becomes a major 
nightmare as people have to go to the branches, while people do not have the time to 
do that. But every time, ‘do your KYC or we will freeze your account’. No questions 
asked.  When the data is there with the Government, the Government is very good at 
using data for other things. Before elections, we get a WhatsApp message about 
Viksit Bharat during the Code of Conduct. So, they have the data to send WhatsApp 
messages during elections; they don't have the data to find out where a person is 
staying using the AadhaAr and PAN.  Why do I need to keep doing KYC every two 
months?  

Sir, all I wish to say in conclusion is that piecemeal legislation like this Banking 
Laws (Amendment) Bill is useless until we address the structural problems faced by 
our banks. These problems will continue to exist unless we implement drastic 
economic reforms. Sir, the Finance Minister thinks that the gaping wounds in our 
economy can be fixed with a band-aid.  The first step towards any problem is to first 
accept it.  When you accept is, when you start making amendments and changing. 
This Government, for eleven years, is not willing to accept that there is a problem.  
We very clearly saw this in a visionless Union Budget where there was absolutely no 
sort of reform done. Sir, the Modi Government has dangerously started believing its 
own jumlas. It started this propaganda to mislead the people, but now in a shocking 
turn of events, the Modi Government itself is actually believing ‘sab changa si’.  They 
have deluded themselves into thinking that everything is fantastic under our 
Government, everything is great, and things have never been better before. Sir, our 
economy and our banking system cannot be fixed until the Government removes its 
blindfolds.  I strongly urge the hon. Finance Minister to come back to this House with 
some real, actual banking reforms instead of bringing pointless Bills like the Banking 
Laws (Amendment) Bill, which does absolutely nothing to fix our banking system. 
Thank you, Sir.  

                                                       
Ǜी उपसभापित: माननीय सदÎयगण, आप सबको पुन: याद िदलाने के िलए I will read Rule 
Number 110 of the Rules and Procedures. “The discussion on a motion that the Bill be 
passed shall be confined to the submission of arguments either in support of the Bill 
or for the rejection of the Bill. In making his speech, a Member shall not refer to the 
details of the Bill further than is necessary for the purpose of his arguments which 
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shall be of a general character.”  आप बहस मȂ इस Rules and Procedures का ध्यान रखȂ।  
Now,  Mr. K. R. N. Rajeshkumar.  
 
SHRI K.R.N. RAJESHKUMAR (Tamil Nadu):  Hon. Deputy Chairman, Sir, 
..(Interruptions).. 
 
MR. DEPUTY CHAIRMAN:  One minute, please. Yes, Mr. Derek O’Brien.  
 
SHRI DEREK O’ BRIEN (West Bengal):  Sir, I am glad you have referred to this Rule 
from the Chair.  With full respect, Sir, my request to you is the timing of this 
observation is yours to choose from. It is happening more from this side because you 
chose to read this, which is your prerogative, after somebody from this side finished 
his speech.  
 
MR. DEPUTY CHAIRMAN:  This is your perception.  
  
SHRI DEREK O’ BRIEN:  This is my earnest request, my humble request.  
..(Interruptions).. Sir, I request you.  
 
MR. DEPUTY CHAIRMAN:  Please, please, take your seat. 
   
SHRI DEREK O’ BRIEN:  One minute, Sir.  Let me finish. 
 
MR. DEPUTY CHAIRMAN: You have already said.  ..(Interruptions).. No, no. 
..(Interruptions).. You have already said. ..(Interruptions).. आपसे भी आगर्ह है िक 
कृपया आप बठैȂ।...(Ëयवधान)... The Chair is on its legs.  ऐसे नहीं, कृपया आपस मȂ बात न 
करȂ।...(Ëयवधान)... माननीय सदÎयगण, आपमȂ से एक-एक Ëयिƪ...(Ëयवधान)...  देरेक जी, 
आप बड़े सीिनयर मेÇबर हȅ, आप सदन मȂ नहीं थे, कोई इधर से बोल रहे थे, कोई उधर से बोल रहे 
थे, मȅ हमेशा कहता हँू िक speak on the subject.  It is your perception which you are 
telling.  ..(Interruptions).. Nothing is going on record. ..(Interruptions)..  Shri 
K.R.N. Rajeshkumar, you please speak.  Nothing else is going on record.  
..(Interruptions).. 
 
SHRI K.R.N. RAJESHKUMAR:  Hon. Deputy Chairman, Sir, I am very thankful to the 
hon. Tamil Nadu Chief Minister, Thalapathy, the hon. Deputy Chief Minister, Annan, 
and also our floor leader, Shri Tiruchi Siva, for giving me this opportunity to speak on 
the Banking Laws (Amendment) Bill, 2024.  I have a few concerns, Sir.  I am coming 
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to the nomination system, especially the amendment to Section 45 ZA.  When a large 
number of banks currently do not have a single nominee as per the RBI report on 
customer service published in 2023, expecting to have up to four nominees sounds 
like saying, �if you do not have bread, eat cake�. The concept of appointment of 
nominee by the account holder under the Banking Regulations Act is to have smooth 
distribution of assets among the legal heirs after the death of the account holder. The 
nominee acts as a power of attorney holder.  The only difference between a power 
agent and a nominee is authority given under power of attorney ceases when principal 
account holder dies, whereas the role of nominee will come into play after the 
principal account holder dies. Nominee is not a legal heir. If more than one nominee is 
appointed, and if there is no conscious decision taken among nominees, the deposit 
amounts cannot be withdrawn smoothly for disbursement to legal heirs.  This raises 
significant concerns and highlights the need for careful consideration and clarification 
on nomination system. Next issue is regarding auditor remuneration.   
 

[The VICE-CHAIRMAN (SHRIMATI DHARMSHILA GUPTA), in the Chair] 
 

I would like to address the Amendment of Section 17 regarding auditor remuneration.  
The additional powers given to banks may lead to recruiting its known auditor and 
with higher remuneration only to manipulate the audit report.  That may lead to hide 
corrupt practices.  Therefore, it is best to be fixed by the RBI in consultation with the 
Union Government which is already an existing practice.   

Next issue is regarding PAN card mandates.  In villages, primary cooperative 
bank mandates the rural people to have PAN card even for their minimal deposit.  It is 
complicated for the village people to maintain the deposit account.  This affects the 
saving habits of our rural people.  I urge the Government to relax the norms for the 
deposit account, especially for low-value transactions in primary cooperative banks 
and in the Nationalised Banks as well.  

Next issue is regarding exemption from minimum balance penalty. The bank 
account holders face issues with automatic deduction as penalty when their balance 
falls below the minimum requirement.  This affects low-income individuals and daily 
wage earners who struggle to maintain their accounts. I urge the hon. Finance 
Minister to address this concern as well.  

Next issue is regarding inclusion of cooperative banks in Central Government 
Schemes.  It is very important. Our rural cooperative banks have made significant 
achievements in digitalisation.  However, the Central Government has not considered 
the cooperative banks to deliver the Central Government schemes.  Considering its 
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potential, I urge the Government to include the cooperative banks in Central 
Government Schemes.  Then only the benefits of Central Government schemes can 
be availed by cooperative bank account holders.  There are portals such as Vidya 
Lakshmi Education Loan, Pradhan Mantri Awas Yojana, Housing Loan, etc. Also, 
kindly consider the cooperative banks to include in Single  Nodal Account (SNA) for 
Central Government Schemes.  

The next issue is regarding exemption of TDS from Cooperative Central Banks. 
In rural areas, the Primary Agriculture Cooperative Credit Society acts as a key source 
of credit for farmers by supporting them in financing agriculture activities and allied 
activities through the District Central Cooperative Bank.  It is also a function for the 
disbursement of the State Government Relief Fund, including subsidies, drought 
relief, disaster compensation and other forms of financial assistance through the 
Cooperative Central Bank. These societies have been affected by Section 194N while 
they transacted the farmers’ funds.  Hence, it is essential to consider the exemption 
of tax deduction at source on this account to ensure smooth and efficient delivery of 
financial aid to beneficiaries.  
 Next issue is tax exemption for NABARD. This is my request to the hon. 
Finance Minister.  NABARD is the backbone of our rural economy. It plays a vital role 
in agricultural credit, rural infrastructure development and promoting sustainable 
income across the country. It is the true mother bird of our rural sector for developing 
and supporting the very foundation of our national wealth.  However, the financial 
framework under which NABARD operates severely restricts its ability to fulfil its 
mandate. The imposition of taxes on NABARD’s operations drains resources that 
should directly uplift rural communities through their institutional development and 
many promotional initiatives such as watershed and tribal development projects. I 
urge the Government to please remove the tax imposed on NABARD.   

For the current financial year, the priority sector lending funds allocated to 
NABARD have been reduced.  As a result, the consensual crop loan to various 
cooperative banks have been significantly impacted across India.  Sir, it is not just for 
Tamil Nadu, but for the whole country.  Now NABARD has decreased crop loan 
because the priority sector lending fund is not allocated for NABARD.  I request hon. 
Finance Minister to consider it. Then, for the first time in India, all agricultural loans 
issued by cooperative societies were waived off by the great eminent leader, former 
Chief Minister Kalaignar, during 2006. It was to the tune of Rs. 7,000 crore.  On the 
same line, good governance is given by our Chief Minister Thalapathi.  The ADMK 
Government had given just a paper waiver; that too, only to crop loans. After 
assuming the post of Chief Minister of Tamil Nadu, our great leader Thalapathi settled 
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the entire waiver amount, nearly Rs. 13,000 crore, to cooperative societies.  Hence, 
our Government is a farmer-friendly Government.  It has done many welfare activities 
for farmers.  The name of the Department is also changed from ‘Department of 
Agriculture’ to ‘Agriculture – Farmers Welfare Department’ in Tamil Nadu. It is the 
only State, under the leadership of Thalapathi, which gives a separate Budget for 
agriculture.  
 Madam, the hon. Finance Minister is not in the House, but I would make a 
request.   The Ministry of Cooperation has made an initiative of ‘One District One 
Cooperative Bank’.  That policy is now initiated by the Ministry of Cooperation. In the 
circumstances, I humbly request the Ministry of Finance and the Ministry of 
Cooperation to provide support to newly formed District Central Cooperative Banks 
by expediting grant of licence and other support such as share capital and 
infrastructure development.  Licence is given to the District Central Cooperative Bank; 
the Ministry of Cooperation provides support only for share capital and other 
infrastructure.  This policy is implemented by the Ministry of Cooperation.  Newly 
formed District Central Cooperative Banks are growing well and sustaining.  There is a 
need to give share capital subsidy other than infrastructure subsidy; then only, it 
would be a win-win situation for the Ministry of Finance and the Ministry of 
Cooperation. Then, I would like to conclude. I urge the hon. Finance Minister to 
review the Banking Laws (Amendment) Bill, 2024, by addressing these concerns and 
implementing the necessary changes. Thank you.     
                                                        
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा) : माननीय सदÎय Ǜी राघव चǀा जी, आपके पास बोलने के 
िलए 9 िमनट का समय है। 
 
3.00 P.M. 
                            
Ǜी राघव चǀा (पजंाब) : शुिकर्या, मडैम, िक आपने मुझे बȅिंकग िबल, 2024 पर बात करने का 
मौका िदया। 
 मडैम, बȅक ईंट या सीमȂट से बनी िकसी इमारत का नाम नहीं है, बȅक िसफर्  िकसी Îटील 
या एÊयिूमिनयम से बने एटीएम का नाम नहीं है और बȅक न ही एक काउंटर से दूसरे काउंटर पर 
दौड़ रहे गर्ाहकȗ की उस भागदौड़ का नाम है। 

बȅक नाम है िवÌवास का। बȅक नाम है अिधकार का, न्याय का, समानता का। लेिकन िपछले 
कुछ वषș मȂ यह िवÌवास, जो गर्ाहकȗ का बȅिंकग ËयवÎथा मȂ था, वह कहीं न कहीं कमजोर होता 
नज़र आ रहा है। इसके कुछ बुिनयादी और बेहद basic कारण हȅ, िजन्हȂ मȅ आज इस सदन मȂ, 
आपके माध्यम से सरकार के सामने रखना चाहंूगा।  सबसे पहला कारण – कमजोर गर्ाहक सेवा 
(Poor Customer Service) 
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 अगर आज िकसी गर्ाहक को िकसी सरकारी बȅक मȂ िकसी काम से जाना हो, तो मान 
लीिजए उसके गर्ह खराब चल रहे हȅ और उसकी पूरी िदहाड़ी भी खराब होगी। अगर वह 
नौकरीपेशा Ëयिƪ है, तो उसे ऑिफस से छुƺी लेनी पड़ेगी। अगर वह छातर् है, तो उसे अपना 
Ģैिक्टकल एग्जाम िमस करना पड़ सकता है। यहा ंतक िक साधारण सी पासबुक अपडेट करवाने 
जाना भी एक सघंषर्पूणर् सफर मȂ तÅदील हो जाता है। 
 मडैम, जब आप िकसी सरकारी बȅक मȂ Ģवेश करते हȅ, तो ऐसा लगता है िक आप 80 या 
90 के दशक की िकसी इमारत मȂ आ गए हȅ। जहा ंदीवारȂ उखड़ी हुई होती हȅ, पखंा अपनी मजीर् से 
चलता है और लाइनȂ रेलवे िटकट काउंटर से भी लबंी होती हȅ।  इसके बाद, जब आप काउंटर 
नंबर 1 पर पहंुचते हȅ, तो आपको बताया जाता है, "यहा ंकाम नहीं होगा, काउंटर नंबर 4 पर 
जाइए।" जब आप काउंटर नंबर 4 पर पहंुचते हȅ, तो कहा जाता है - "यहा ंभी काम नहीं होगा, 
फÎटर् Äलोर पर जाइए।" और जब आप थके-हारे फÎटर् Äलोर पर पहंुचते हȅ, तो आपको बताया 
जाता है, "लचं हो गया है, अब 2 बजे आइए।" िफर जब आप सवा दो बजे पहंुचते हȅ, तो जवाब 
िमलता है, "लचं एक्सटȂड हो गया है, अभी कमर्चारी गुलाब जामुन खा रहे हȅ!"मडैम, यह है 
सरकारी बȅकȗ मȂ गर्ाहक सेवा की िÎथित।  आज हम चादं पर पहंुच गए हȅ, UPI से गोलगÃपे खरीद 
रहे हȅ, लेिकन हमारी सरकारी बȅिंकग ËयवÎथा अभी भी 80-90 के दशक से बाहर नहीं आ पाई है। 

हाल ही मȂ RBI गवनर्र ने एक Ģेस कॉन्ģȂ स मȂ िवǄीय वषर् 2023-24 की िरपोटर् जारी करते 
हुए कहा िक 95 शेǹूÊड कमिर्शयल बȅकȗ मȂ एक साल के भीतर 1 करोड़ से अिधक गर्ाहक सेवा 
से जुड़ी िशकायतȂ दजर् हुई हȅ। महोदया, ये तो वे िशकायतȂ हȅ, िजन्हȂ दजर् करवाने का तरीका 
गर्ाहकȗ को पता था और उन्हȗने दजर् कराईं। न जाने ऐसी िकतनी िशकायतȂ हȗगी, जो िसÎटम मȂ 
दजर् ही नहीं हो पाईं। इसी के साथ-साथ Banking Codes and Standards Board of India का 
एक survey बताता है िक 45 Ģितशत bank customers बȅिंकग ËयवÎथा से dissatisfied हȅ, 
असतुंÍट हȅ।  मȅ आपके माध्यम से कहना चाहंूगा िक सरकार के कानȗ तक यह बात पहंुचे िक 
सरकारी बȅकȗ की digital services का एक customer satisfaction audit कराना चािहए िक 
क्या हमारी सरकारी बȅकȗ की वेबसाइट का interface या mobile applications सरल हȅ, अच्छी 
हȅ या कÎटमसर् उससे तर्Îत हȅ।  दूसरा, बड़ी समÎया यह है िक रूरल इंिडया के अंदर limited 
access to banking infrastructure के बारे मȂ है।  मडैम, आइए गावं की और चलते हȅ। क्या 
हमारी बȅिंकग ËयवÎथा गर्ामीण  इलाकȗ तक पहंुच चुकी है।  नाबाडर् की एक िरपोटर् बताती है िक 
50 per cent of rural India is still suffering from lack of adequate access to banking.  
Financial Inclusion Index की आरबीआई की 2020 की िरपोटर् बताती है िक गर्ामीण भारत मȂ हर 
100 मȂ से मातर् 54 लोगȗ तक ही हमारी बȅिंकग ËयवÎथा जैसे-तैसे पहंुच पाई है और 30 Ģितशत से 
ज्यादा rural households आज भी ऐसे हȅ, जो पूरे तरीके से unbanked  हȅ।  मडैम, अगर गर्ामीण 
इलाकȗ मȂ बȅिंकग की बात करȂ, तो बȅिंकग ËयवÎथा ने गर्ामीण इलाकȗ के साथ सौतेला Ëयवहार 
िकया है।  पहले तो बȅक की Ĥाचं गावं के पास नहीं है। जब बढ़ूा आदमी भलूा-भटका पाचं-दस 
िकलोमीटर दूर बȅक की Ĥाचं तक पहंुचता है, तो पता लगता है िक िबजली गुल है।  िबजली आ 
जाती है, तो पता लगता है िक server down हो गया है। सवर्र भी चल जाता है, तो पता लगता है 
िक Aadhar seeding मȂ िदक्कत है।  Fingerprint mismatch हो रहा है या bank account  की 
mapping ही नहीं हो पा रही है। Documentation से लेकर,  complicated form से लेकर, 
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language के challenges तक गर्ामीण इलाकȗ मȂ लोगȗ को झेलने पड़ते हȅ और सबसे ज्यादा 
banking fraud भी गावं के भोले-भाले आदमी के साथ होता है।  इसी के चलते हमारे गावं का 
आदमी private, िनजी साहूकार के पास जाकर loan लेना बेहतर समझता है, न िक िकसी bank 
के पास जाकर।  जब वह साहूकार के पास जाता है, तो न वहा ंpaper work होता है, एक easier 
access  होता है। Fear of bank or illiteracy नहीं होती, बहुत बार तो mortgage पर कुछ नहीं 
रखना पड़ता है, इसिलए वह साहूकार से Åयाज पर पैसा उठाता है, लेिकन साहूकार उसे मनमाने 
दाम पर Åयाज पर पैसा देता है। वह 60 से 80 Ģितशत सालाना का interest rate चाजर् करता है।  
िंजदगी भर के िलए उसकी गुलामी िलखवा लेता है और वह बेचारा गावं का भोला-भाला आदमी 
debt trap मȂ फंसकर रह जाता है।  मेरी तीसरी सबसे बड़ी समÎया, जो मȅ आज आपके समाने 
रखना चाहंूगा, जो cyber fraud, digital frauds in banking sector.  2023 मȂ cyber frauds की 
75,800 घटनाएं सामने आईं, िजनकी complaints दजर् हुई।  वषर् 2024 आते-आते 75,000 से 
बढ़कर यह आंकड़ा 2,92,000 हो गया, यानी िक 285  Ģितशत के banking frauds की घटनाओं 
मȂ इजाफा देखा गया और इस banking fraud के चलते लोगȗ के 2,100 करोड़ रुपये zero हो 
गए, शून्य हो गए, उनका नुकसान हो गया।  इसमȂ सबसे ज्यादा complaints UP-related 
banking frauds की आई हȅ।  मडैम, मȅ आपको बताना चाहंूगा िक money theft के साथ-साथ 
data theft भी उतना ही जरूरी है।  जब आप bank को पूरे िवÌवास के साथ अपना data  देते हȅ, 
अपना PAN  देते है, अपना  नाम, address, date of birth तमाम चीजȂ देते हȅ, तो क्या  bank 
आपके data को सुरिक्षत रख पाता है।  क्या bank जाने-अनजाने मȂ या data चोरी के माध्यम से 
वह हमारा सारा data marketing कंपनीज़ के पास, credit card कंपनीज़ के पास, loan देने 
वाले, flat बेचने वाले लोगȗ  तक नहीं पहंुचाता!  एक report के मुतािबक 2019 मȂ SBI के 3 
million customer account data leak हो गया और तमाम banking history leak हो गई।  2021 
मȂ MobiKwik का 8.2 TB KYC data leak हो गया।  2021 मȂ payment gateway Juspay का 
100 million credit cards की payment details और  records leak हो गए।  अब यह लीक है या 
जाने-अनजाने मȂ data sharing है,  यह फैसला मȅ आप पर छोड़ता हंू, लेिकन आपको इस data 
leak का भगुतान करना पड़ता है, उसको भगुतना पड़ता है और उसका सबसे छोटा-सा 
उदाहरण है िक आए िदन आपके बीवी, आपके  माता-िपता, आपके घरवाले आपका हाल पूछे न 
पूछे, लेिकन marketing calls वाले आपको रोज फोन करके कहȂगे िक आपका  credit card 
approve हो गया, आपका loan approve हो गया, हमसे flat ले लीिजए, हमसे  फलानी चीज़ ले 
लीिजए।  इनके पास हमारा data कहा ं से आता है।  यह एक बड़ा सवाल है।  चौथी समÎया  
hidden charges और fees के बारे मȂ है।  मȅ आपके माध्यम से बताना चाहंूगा िक नाना Ģकार के 
charges हȅ, जो आज मȅ सदन मȂ लाया हंू, ये  माननीय िवǄ मंतर्ी जी तक पहंुचȂ, तािक देश के 
आम आदमी की जेब banking system काट रहा है, तो उसके बारे मȂ गर्ाहक को भी पता लगे और 
माननीय िवǄ मंतर्ी जी को भी पता लगे।  पहला,  minimum balance penalty- यिद आप 
न्यनूतम balance नहीं रखते हȅ, तो bank आपका 100 से 600 रुपये Ģित माह काट लेता है।  इस 
charge को लगाने के बाद बȅकȗ ने िवǄीय वषर् 2022-23 मȂ 3,500 crore रुपये  minimum 
balance penalty के नाम से लोगȗ से वसूले।  दूसरा charge extra ATM usage के ऊपर है।  
आपको बȅकȗ ǎारा ATM transaction के िलए दो से तीन की इजाजत िमलती है।  अगर आप 
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चौथा, पाचंवा ंtransaction कर लȂ, तो हर transaction पर आपको 20 रुपये ATM charge देना 
पड़ता है। Inactivity fee 100  से 200 रुपये सालाना है, यानी िक अगर बȅक का बहुत ज्यादा 
account use नहीं करते हȅ, तो बȅक  inactivity के नाम पर भी charge लगा देता है। यिद आप 
बȅक ÎटेटमȂट मंगवाते हȅ, तो बȅक ÎटेटमȂट इÌयएूंस चाजȃस के नाम पर आपसे 50-100 रुपये लेता 
है। िफर आप कहते हȅ िक एसएमएस अलट्सर् के माध्यम से मेरे बȅक के खाते मȂ क्या आ रहा है, 
उसकी जानकारी िमलनी चािहए, तो एसएमएस अलटर् चाजȃस के नाम पर आपसे Ģित क्वाटर्र 
20-25 रुपये िलये जाते हȅ। यिद आप online payment करȂगे, आपने NEFT की, तो उसकी भी 
transaction fee ली जाती है। ये लोग पहले आपको जबदर्Îती लोन बेचते हȅ और िफर उसके बाद 
loan processing fee के नाम पर 1 से 3 Ģितशत रािश  loan amount की काट लेते हȅ। महोदय, 
जब आपकी िकÎमत ठीक चल रही हो और आप समय से पहले अपने लोन के बकाये का भगुतान 
करने के िलए बȅक पहँुच जाएं, तो loan pre-closure charges, early payment penalty के नाम 
पर भी बȅक आपसे पैसा वसूलता है, साधारण-सा signature बदलवाना हो, nominee की details 
बदलवानी हो, तो बȅक आपसे उस  change पर भी 200 रुपये Ģित transaction के नाम पर पैसा 
वसूलता है। यिद demand draft और pay order बनवाने जाए,ं तो बȅक आपसे 100-200 रुपये 
Ģित िडमाडं डर्ाÄट वसूलता ही वसूलता है, यानी की कÎटमसर् की जेब काटी जा रही है और 
कÎटमसर् को पता भी नहीं लगता िक बȅक िकतना पैसा इन नाना Ģकार के charges के चलते आम 
आदमी से वसूल रहा है।  

मडैम, मेरा पाचँवा ँऔर आिखरी Ãवाइंट insurance and investment product misselling 
है। अपने क्वाटर्लीर् या मंथली टारगेट्स पूरा करने के िलए bank के Executive misselling करते 
हȅ, लोगȗ को गलत Ģॉडक्ट्स बेचते हȅ। यह भी एक Ģकार का honey trap है। मीठी-मीठी बातȂ 
करके, भोले-भाले मासूम लोगȗ को ऐसे Ģॉडक्ट्स बेच िदए जाते हȅ, िजनकी जरूरत उन्हȂ है ही 
नहीं। Insurance Regulatory Development Authority of India (IRDAI)की एक िरपोटर् बताती 
है िक 3.5 लाख सालाना  complaints मȂ से 20 Ģितशत  complaints िसफर्  और िसफर्  िमÎसेिंलग, 
यानी गलत Ģॉडक्ट्स बेचने की दजर् की गई हȅ। SEBI की एक Report बताती है िक 30 Ģितशत 
इन्वेÎटसर् misleading information के िशकार हȅ और Çयुचुअल फंड्स की mother body, िजसे 
Association of Mutual Funds in India कहते हȅ, वह बताती है .. (Ëयवधान).. 

 
THE VICE-CHAIRMAN (SHRIMATI DHARMSHILA GUPTA): Hon. Member, please 
conclude. 
 
Ǜी राघव  चǀा : मडैम, मȅ खत्म कर रहा हंू। 23 Ģितशत इन्वेÎटसर् ऐसे हȅ, िजनके पास वे 
Ģॉडक्ट्स हȅ, जो उनके risk profile और financial goal से मेल ही नहीं खाते हȅ। मडैम, मȅने जो 
सारी समÎयाएं बताई हȅ, उनके माध्यम से बस इतना ही कहना चाहंूगा िक ये बहुत बुिनयादी 
समÎयाएं हȅ।  
 
THE VICE-CHAIRMAN (SHRIMATI DHARMSHILA GUPTA): Please conclude. 
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Ǜी राघव  चǀा : मडैम, आज इस देश का एक आम एकाउंटधारक, एक आम आदमी सफर कर 
रहा है। 
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा):  आपका समय समाÃत हो गया है।  Please conclude.  
 
Ǜी राघव  चǀा : वह सफर कर रहा है, इसिलए मȅ चाहंूगा िक माननीय मंतर्ी जी इन बुिनयादी 
समÎयाओं का समाधान करȂ।  

उपसभाध्यक्ष महोदया, आपने मुझे अपनी बात रखने का अवसर िदया, इसके िलए आपका 
बहुत-बहुत शुिकर्या।      

                                                    
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा):  Ǜी मेदा रघुनाधा रेƿी, आपके पास 6 िमनट हȅ, आप 
अपना भाषण आरंभ कीिजए।  
 
SHRI MEDA RAGHUNADHA REDDY (Andhra Pradesh): Madam Vice-Chairman, the 
banking sector in India has been growing at a stellar rate over the years and I 
welcome this Bill for its willingness to adapt to the evolving needs for our times.  
However, I have certain specific comments to make.  

 I wish to raise about the banking sector in the context of Andhra Pradesh.  
Now, about Financial Scams: Banking fraud cases in India surged 27 per cent to 
18,461 in the first half of the Financial Year 2024-25 compared to its previous level of 
14,480 cases in the same period in the previous year. The data also shows that the 
total amount involved increased nearly eightfold to Rs. 21,367 crore in the first half of 
the financial year 2024-25, compared to Rs. 2,623 crore in the same period last year. 
Now, the remedy: I remind the House of the Agrigold Scam, where my party leader, 
Shri Jagan Mohan Reddy Garu, took the unprecedented step of ensuring direct State 
intervention to support victims. Rs. 667 crore were released to over 10.4 lakh victims. 
It was the first time that the State Government actively assisted those affected by the 
financial fraud, setting a strong precedent for the accountability and justice.  I request 
the Central Government and all State Governments to follow the pro-public example 
set by Shri Jagan Mohan Reddy Garu and compensate victims through the State 
Exchequer whenever possible. 

Now, about credit for farmers and rural areas: Madam, during his tenure as 
Chief Minister, in 2022-23, Shri Jagan Mohan Reddy Garu authorized and announced 
a total  outlay of Rs. 3,19,480 crores  as credit at the 219th State Level Bankers’ 
Committee (SLBC) meeting.  Of this, 54 per cent of the loans were earmarked 
specifically for the agriculture sector. Throughout his tenure, bankers were instructed 
to redouble their efforts to lend more credit to support the downtrodden to withstand 
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the pressure of inflation. Farm mechanisation, poultry and tenant farming were also 
given special focus.  Such a vision is lacking in the Union Budget’s banking focus. 
The PM-Kisan Samman Nidhi Yojana had a utilization of Rs.63,500 crores, exceeding 
the initial allocation of Rs.60,000 crores in 2024-25, yet, the allocation has stagnated 
at Rs.63,500 crores again.  The Deen Dayal Antyodaya Yojana, which intends to give 
credit assistance and interest subvention to rural women self-help groups, has an 
unimpressive increase from Rs.15,047 crores to Rs.19,005 crores.  Of the 40.6 crore 
women in rural parts of India, we have only been able to cover around eight crores so 
far. What is needed is a multiplication of these schemes’ financial allocation and not 
just marginal increase; following Jaganji’s example.  Madam, through you, I request 
the hon. Finance Minister for five-day work week and social security for banking 
employees. Banks operate six days a week as per standard practice. The employees 
of the Central Government, Reserve Bank of India, Life Insurance Corporation (LIC), 
etc., enjoy a five-day week.  With the approval for Eighth Pay Commission’s 
constitution, going by the previous Pay Commission, a fitment factor of over 2.57 per 
cent is expected for Central Government employees. However, as per the December, 
2023 tripartite agreement between the Indian Banks’ Association and Banking 
Employee Unions, a mere 17 per cent salary hike was agreed upon. This means that 
bankers get lower salaries as well as they have more working days compared to their 
equivalent Central Government employees. Likewise, in the Employee Association 
meeting of Retired SBI staff at Andhra Pradesh from Tirupati, Kakinada, Vijayawada, 
Guntur and Rajahmundry, the hardships of retired banking employees with insufficient 
pension were highlighted. I request the hon. Minister to look into this urgently along 
with reduction of the number of working days for banking employees. With these 
suggestions, I support the Bill. Thank you, Madam. 

 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा)  :  धन्यवाद, माननीय सदÎय।  माननीय सदÎय, Ǜी 
िनरंजन िबशी।  आपका समय 6 िमनट है। 
 
SHRI NIRANJAN BISHI (Odisha): Madam, I am thankful to you for giving me an 
opportunity to speak on the Banking Laws (Amendment) Bill, 2024, which seeks to 
amend the critical legislation governing the banking sector, including the Reserve 
Bank of India Act, the Banking Regulation Act, 1949, SBI Act and the Banking 
Companies (Acquisition and Transfer of Undertakings) Acts of 1970 and 1980. While 
the Bill aims to modernize and streamline banking regulations, it has to ensure 
safeguards for the interest of poor customers, women customers, farmer customers, 
SC/ST customers. First of all, I would say that this Bill has limited focus on public 

124 [RAJYA SABHA]



 

sector banks which form the backbone of our financial ecosystem, particularly, in 
villages and semi-urban areas. The Bill does not address the problems like high non-
performing assets, lack of digitization and declining market share. By amending the 
Banking Companies (Acquisition and Transfer of Undertakings) Acts, 1970 and 1980, 
the Bill strengthens the way for further privatization of public sector banks which goes 
against the people of our nation and against the employees of banks and SC/ST 
communities because if the nationalized banks would be privatized, then the private 
banks, the micro finance companies, the private financing institutions will exploit the 
customers by levying 36 per cent interest on them.If the nationalized bank would be 
privatized, then private bank, micro-finance company and private finance institution 
will exploit the customer by levying 36 per cent interest upon the customer.  
Secondly, a growing concern is the alarming rise in digital frauds, which are causing 
significant financial loss to individuals across the country.  With the rapid adoption of 
digital banking, cybercriminals are exploiting gaps in cyber security, targeting 
unsuspecting customers through phishing, identity theft, and online scams.  Reports 
indicate a surge in cases where hard-earned savings are wiped out due to inadequate 
protection and customer awareness.  The Bill, however, has substantial robust 
provision to address this pressing issue. Strengthening cyber-security frameworks, 
mandating advanced fraud detection system and ensuring timely customer redressal  
are critical steps that must be incorporated.  Public awareness campaign  on digital 
safety should also be emphasized to protect  consumers from cyber robbery.  मडैम, 
2021 से 2024 तक cyber crimes की 30 लाख 5 हजार complaints हुई हȅ और उनमȂ 
consumers का, customers का, stakeholders का 27,914 करोड़ रुपए का loss हुआ है।  
पहले treasury की, घर के आलमीरा की जो चोरी-डकैती होती थी, उसमȂ उसे तोड़-फोड़ कर 
चोरी की जाती थी, लेिकन अभी cyber crimes मȂ, cyber frauds मȂ  poor to rich, officer to 
labour, सबकी online चोरी-डकैती होती है।  इसमȂ गरीब अपनी मेहनत से अपने बच्चȗ को पढ़ाने 
के िलए, अपने बच्चȗ की शादी के िलए जो पैसा इकƻा करता है, saving करता है, वह 27,914 
करोड़, जो हमारी Ministry of Social Justice and Empowerment का एक साल का बजट है, 
जो एक िडपाटर्मȂट का, एक िमिनÎटर्ी का एक साल का बजट है, देश के इतने पैसे, 27,914 करोड़ 
की bank robbery हुई है, cyber robbery हुई है!  इसिलए हमȂ Artificial Intelligence को 
strengthen करना है और जो citizens' data है, उसको secure करना है।  हमारे देश मȂ अभी 
तक 1,65,501 Scheduled Commercial Bank Branches हȅ और 2,55,536 गर्ाम पचंायतȂ हȅ।  
इनमȂ से 90,035 गर्ाम पंचायतȗ मȂ अभी भी bank facility नहीं है।  हमारे ओिडशा मȂ 6,794 गर्ाम 
पचंायतȂ हȅ, जबिक केवल 2,012 bank branches हȅ।  इस तरह से 4,782 गर्ाम पचंायतȗ मȂ अभी भी 
bank की branch नहीं है।  गावँ के गरीब, गावँ के िकसान, गावँ की मिहला, गावँ के युवा, उनको 
यह bank facility नहीं िमलती है।  अगर गावँ के लोगȗ को, गावँ के गरीब, िकसान, मिहला को 
bank की service नहीं िमलती है, तो वे कैसे saving करȂगे, कैसे loan लȂगे?  अगर केवल urban 

[ 26 March, 2025 ] 125



 

area मȂ bank की branch होगी, केवल urban area के customers loan लȂगे, तो ये जो गरीब हȅ, 
मिहला हȅ, िकसान हȅ, उनको कैसे bank से loan की सुिवधा िमलेगी?  इस तरह से कैसे देश आगे 
बढ़ेगा!  इसिलए हर गर्ाम पचंायत मȂ एक-एक bank की branch होनी चािहए। 
 मȅ ओिडशा के बारे मȂ बोलता हँू।  In Odisha, farmers, entrepreneurs and MSMEs 
struggle to access timely credit and insufficient infrastructure, such as branch 
closures and limited ATMs which escalate financial exclusion.  To address these 
concerns, the Bill should prioritize strengthening public sector banks through 
recapitalization and operational improvements, mandate expanded banking services 
to deprived areas and include robust cybersecurity frameworks. 
 
THE VICE-CHAIRMAN (SHRIMATI DHARMSHILA GUPTA):  Now, Dr. M. 
Thambidurai, you have four minutes to speak. 
 
DR. M. THAMBIDURAI (Tamil Nadu):  Hon. Vice-Chairman, Madam, on behalf of my 
party, AIADMK, party leader, Edappadi K. Palaniswami, I rise to speak on the 
Banking Laws (Amendment) Bill which seeks to amend five laws. Madam, just now, 
DMK Members accused our AIADMK party.  I want to answer first for that.   Madam, 
during the DMK regime only, there are a lot of scams that have taken place in the 
cooperative banks.  Many criminal cases are pending against the DMK Members.  
But he is accusing us.  Secondly, Madam, regarding the banking laws, they gave 
wrong promises to the public in the election manifesto.Now, coming to the students’ 
welfare and farmers’ welfare, I would like to draw the attention of the House to the 
false promises made by the DMK in the election manifesto during the 2021 Assembly 
election and also during the 2024 Lok Sabha election. ..(Interruptions)..  They 
promised that agricultural loans and jewel loans taken by marginal farmers from 
cooperative banks will be waived off. They have not waived it off. ..(Interruptions).. 
They promised that farmers will be given interest free loans.  They have not given. 
..(Interruptions)..  They promised to give free loans to farmers, but they have not 
given... 
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): माननीय सदÎय, कृपया आप िवधेयक पर ही बोलȂ।  
...(Ëयवधान)...  
 
DR. M. THAMBIDURAI: That is what I am speaking, Madam. 
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): कृपया आप िवधेयक पर ही बोलȂ।  ...(Ëयवधान)...   
..(Interruptions).. 
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SHRI R. GIRIRAJAN (Tamil Nadu): Speak on the subject.… ..(Interruptions).. 
 
SHRI K.R.N. RAJESHKUMAR: Speak on the Bill. …(Interruptions).. 
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): आप लोग कृपया बठै जाएँ।  ...(Ëयवधान)... माननीय 
सदÎय, आप िवधेयक पर ही बोलȂ।  ...(Ëयवधान)... 
 
DR. M. THAMBIDURAI: Then, Madam,  they promised students of Tamil Nadu 
..(Interruptions)...   
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): माननीय सदÎय बोल रहे हȅ,   आप अपनी सीट पर बठै 
जाएँ।  ...(Ëयवधान)...   
 
DR. M. THAMBIDURAI: They gave all false promises.  Because they accused us, that 
is why, I am telling you this. ..(Interruptions)..   
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): माननीय सदÎय, आप कृपया बठै जाएँ।  ...(Ëयवधान)... 
माननीय सदÎय, आप िबल पर ही बोिलए।  ...(Ëयवधान)... माननीय सदÎय, आप िबल पर ही 
बोलȂ।  ..(Interruptions).. आप बठै जाएँ। ...(Ëयवधान)... वह िरकॉडर् मȂ नहीं जाएगा। 
...(Ëयवधान)... आप बठै जाएँ। ...(Ëयवधान)... Please sit down.  ..(Interruptions).. 
माननीय सदÎय, आप बोलȂ।  ...(Ëयवधान)... माननीय सदÎय, आप बोलȂ।   
 
DR. M. THAMBIDURAI: Madam, he spoke about the AIADMK Party.  That is why, I 
am replying for that.    Let them answer.   They promised that they will abolish the 
NEET.  But they have not abolished it. ..(Interruptions)..   In the same way, they 
misled the students saying that they will waive off their study loans. ..(Interruptions)..   
But  it has not been done.  ..(Interruptions)..  In the same way, they asked the 
farmers to borrow loans putting their jewels in the bank.  The poor people believing 
that the DMK people will fulfil their promise, borrowed loans. ..(Interruptions)..  They 
have not done that. ..(Interruptions).. As a result, poor people and farmers are 
suffering. ..(Interruptions)..  
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): आप बठै जाएँ। ...(Ëयवधान)... माननीय सदÎय, इस सदंभर् 
की िनयमȗ के अन्तगर्त जाचँ की जाएगी। ...(Ëयवधान)... माननीय सदÎय, आप बठै जाएँ। 
...(Ëयवधान)... माननीय सदÎय, आप कृपया िबल पर ही बोलȂ।  िनयमȗ के अन्तगर्त ही इसका 
आकलन िकया जाएगा।  यिद कोई असगंित होगी, तो वह िरकॉडर् मȂ नहीं जाएगा।  
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DR. M. THAMBIDURAI: I am not misleading. …(Interruptions).. Why was he talking 
about the AIADMK party? ….(Interruptions).. 
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): माननीय सदÎय, आप बठै जाएँ।  
 
DR. M. THAMBIDURAI: The DMK Members accused the AIADMK.  
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): इस सदंभर् का िनयमȗ के अन्तगर्त ही आकलन िकया 
जाएगा।  यिद कोई असगंित होगी, तो वह िरकॉडर् मȂ नहीं जाएगा। ...(Ëयवधान)... माननीय सदÎय, 
आप कृपया बठै जाएँ। ...(Ëयवधान)... माननीय सदÎय, आप बोलȂ।  ...(Ëयवधान)... Please 
sit.  
 
DR. M. THAMBIDURAI: So, I have every right to speak here. ..(Interruptions). Their 
loans have not been waived off.  That is what I am saying.  ..(Interruptions)… This is 
the subject.   Bank loan is the subject. ..(Interruptions)..    The DMK Government 
failed to fulfil the promise made to farmers and students.  ..(Interruptions)..   That is 
what I am saying. He talked about cooperative banks.  The cooperative bank 
scandals took place more during the..(Interruptions)..   That is a fact.   Many criminal 
cases are pending against them.   Thank you, Madam. 
  
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): धन्यवाद।  माननीय सदÎय, Ǜी िमिंलद मुरली देवरा।  
आपके पास 8 िमनट का समय है। 
 
Ǜी िमिंलद मुरली देवरा (महाराÍटर्): मडैम, मȅ सबसे पहले माननीया िवǄ मंतर्ी जी को, सरकार 
को और हमारे राज्य मंतर्ी जी को बहुत-बहुत बधाई देता हँू िक उन्हȗने एक बहुत ही महत्वपूणर् the 
Banking Laws (Amendment) Bill, 2024, लाया है। These amendments are  very timely 
because in many cases they are modernizing provisions that are almost 75 years old. 
मȅ आज बहुत ही confidence, िवÌवास और गवर् के साथ कह सकता हँू िक इस सरकार की 
उपलिÅधयȗ मȂ से एक बहुत ही महत्वपूणर्, बहुत ही अहम उपलिÅध यह है िक िपछले 10 वषș मȂ 
हमारे public sector banks का पूरी तरह से clean-up हो चुका है।  यह बहुत बड़ी बात है।  2018 
मȂ पिÅलक सेक्टर बȅक्स मȂ एनपीएज़ का परसȂटेज almost 15 percent हुआ करता था।  िसतÇबर, 
2024 मȂ Non Performing Assets are only 3 per cent.  इसके साथ-साथ, last year सभी 
पिÅलक सेक्टर बȅक्स को िमला कर, उन्हȗने 1.41 लाख करोड़ रुपए का unprecedented record 
profit कमाया है and, by the end of this year, the public sector banks will earn almost 
one-and-a-half lakh crore rupees of net profits.  This is unprecedented and I 
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congratulate the Government. I congratulate the Prime Minister and the Finance 
Minister for very, very bold reforms to achieve this objective. 

इसके साथ-साथ, 2014 मȂ पीएम जन-धन अकाउंट की average balance 1,065 रुपए 
हुआ करती थी, लेिकन 2024 मȂ उसकी average balance 4,400 रुपए है।  यह भी एक बहुत बड़ी 
उपलिÅध है और इसके िलए मȅ सरकार को बहुत-बहुत धन्यवाद देता हँू, बधाई देता हँू।   
 िबल मȂ ऐसे बहुत सारे Ģोिवजन्स हȅ, िजनके बारे मȂ मȅने कहा है िक 75 साल से इस सेक्टर 
को एक Ģकार से नजरअंदाज िकया गया, ignore िकया गया। One good initiative is to 
increase the tenure of Directors of Cooperative Banks from eight years to ten years. 
The MoS of this Ministry is sitting here. I would suggest that there are many kinds of 
banks in this country. There are Cooperative Banks, there are Scheduled Commercial 
Banks and there are SFBs, which are Small Finance Banks which RBI is giving 
licenses to. It will be a good suggestion to have uniformity across banks in terms of 
the tenure of the Directors. This will bring governance standards in alignment with the 
Companies Act.   

An outdated provision of the 1949 Act limited MDs  and EDs – ‘EDs’ means 
‘Executive Directors’, not the other ED -- of  banks to own only 5 lakh rupees worth 
of shares in other companies. This has been increased to Rs. 2 crores.  I commend 
the Finance Ministry for addressing what was a very long overdue issue which 
successive Governments should have considered in the last 75 years.  
...(Interruptions)... I am coming to you, Jairamji.   

Another very progressive reform, which is a very important reform, जब लोग बȅक 
अकाउंट खोलते हȅ, they are allowed to nominate only one nominee. This Bill provides 
for a depositor to nominate four people, which gives a lot of flexibility to the 
depositors, and I congratulate them.   

There are a few suggestions that I have more than a speech.  मȅने Small 
Finance Banks को highlight िकया।  In the last few years, the Small Finance Banks have 
done very well for this country. They are mandated to open 25 per cent of their 
branches in rural, unbanked areas. In the last few years, from 2016 to 2021, the Small 
Finance Bank branches have increased from 415 to 5,107 branches. Their deposits 
have increased by 32 per cent in the last three years from 2020 to 2023. But there are 
some discrepancies between Small Finance Banks and Scheduled Commercial 
Banks. For Small Finance Banks, the priority sector lending – it is 40 per cent of 
adjusted net credit banks for Scheduled Commercial Banks -- is 75 per cent. 
Similarly, CRAR for SFBs is 15 per cent, whereas, for other banks, it is 11.5 per cent. I 
think it is time to align the CRAR and Priority Sector Lending between Small Finance 
Banks and Scheduled Commercial Banks.  आज हमारे देश मȂ एक बहुत ही significant 
change underway है।  2014 के पहले भारत के िलए कहा जाता था, �It is a nation of 
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Savers.�  Today, under the reforms of this Government, India has become a nation of 
investors.  One startling statistics, very important statistics; in 2014, assets under 
management of mutual funds were less than ten per cent of bank deposits.  Today, 
they are 31 per cent and are steadily growing.  While this is a good trend -- I come 
from Mumbai; this is a good trend -- it is deepening our capital markets and it is 
reducing our dependence on short-term foreign inflows, it is also creating one 
concern and one challenge for all banks, whether it is PSUs or private sector banks.  
As more capital is moving towards equity markets, banks are finding it increasingly 
challenging to retain depositors and to attract new depositors.   

I have a few suggestions to ensure that we can retain the depositors that 
banks have and attract depositors.  There is no question that banks cannot make 
current and savings accounts as competitive as other products and other asset 
classes that are out there.  But, for instance, आज यिद एक आम investor एक debt 
mutual fund मȂ invest करता है, then, the debt mutual fund attracts a tax only upon 
redemption of that debt mutual fund, not on accrual of interest.  But, if a depositor 
invests in a fixed deposit, that tax is accrued and charged upon accrual of interest, 
which is very different.  If the Government brings these in alignment -- maybe you can 
do this for a tenure of only five year fixed deposits – it will make fixed deposits as 
competitive as debt funds and will allow banks to retain depositors and to attract new 
depositors, who are otherwise moving towards other asset classes, to invest their 
money.  Now, why is this important?  That is because today, if banks are flushed with 
funds, they can lend to MSMEs, which account for 45 per cent of India’s 
manufacturing.  The more banks have money, the more they can lend at cheaper 
rates and fuel India’s economy.Another very, very serious challenge before banks, 
public sector and private sector, मȅने इस सदन मȂ कई बार अपने भाषण मȂ कहा िक UPI 
केवल भारत के िलए ही नहीं, बिÊक अंतरराÍटर्ीय Îतर के िलए एक बहुत बड़ी achievement है।  
कुछ महीने पहले, I think it was December or January, in one month, India recorded a 
historic 17 billion transactions under UPI.  But, today, the two main companies that 
are running on UPI platforms are GPay and PhonePay. …(Time-bell rings)…. 

 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा):  माननीय सदÎय, अब आप conclude करȂ। 
 
Ǜी िमिंलद मुरली देवरा: मडैम, मेरे पास अभी टाइम है।  मुरुगन जी ने मुझे समय िदया है।  
THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND 
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN):  He is speaking very well on an 
important topic.  Let him continue. 
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उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा) :  ठीक है, पाचं िमनट। 
 
SHRI MILIND MURLI DEORA:  Madam, I have one suggestion on UPI. Companies 
that are running on UPI’s platform today, who have 90 per cent market share, are 
PhonePay and GPay.  PhonePay is owned by Walmart and GPay is owned by 
Google.  While we are proud of UPI’s success, 90 per cent of UPI is run by American 
companies.  One thing is very clear.  While UPI has done very well, it also shows that 
our banks, public sector and private sector, are not innovating enough.  I would like 
to give a suggestion to the Finance Ministry; we have to encourage innovation in our 
banking system.  हमȂ banking system को disruptor बनाना है। If we do not innovate 
efficiently, the banking sector can be disrupted by new technologies. आज अंतरराÍटर्ीय 
Îतर पर DeFi, decentralized finance,पर चचार् हो रही है। There is embedded finance.  
These are future technologies which are circumventing banks and allowing people to 
borrow and lend directly without banking intermediaries.  अभी यएूस सरकार डोनाÊड टंर्प 
के आने के बाद decentralized finance, खासकर block chain technology को एक Ģकार से 
बहुत encourage कर रही है।   मȅ माननीय मंतर्ी जी से यह िनवेदन करँूगा िक हमारे भारतीय 
बȅक्स को भी, चाहे वे public sector banks हȗ या private sector banks हȗ, we must 
encourage innovation and be open-minded.  Embedded finance भी हमारे देश मȂ एक 
नया trend है। Embedded finance market is about six billion dollars today.  It is 
expected to be 30 billion dollars by 2029.  जैसे, ओला और अमेजॉन जैसी जो कंपिनया ंहȅ, वे 
अपने platforms पर ही insurance products को बेचती हȅ, distribute करती हȅ।   इससे यह 
होता है िक banks की जो visibility है, वह customer के िदमाग मȂ कम होती है। So, we have to 
encourage innovation in the banking sector, especially when it comes to DeFi or 
embedded finance, if we want to be disruptors and not be disrupted.Since my dear 
friend, Shri Jairam Ramesh, raised one point, I would like to tell about one more 
achievement.  मȅने कहा िक one very big achievement of the Government is to clean up 
the banking sector.  The second very big achievement of the Government, especially 
when it comes to banking, is that there is a convergence between what the Finance 
Ministry is doing and what the Environment Ministry is doing. I would like to quote 
someone. He said, �Corruption and delayed planning permits, or land and 
environmental clearances under the UPA Government, contributed to the build-up of 
Non-Performing Assets post the global financial crisis on Indian banks.� These are 
not my words; these are the words of Raghuram Rajan. ...(Interruptions)... 
Raghuram Rajan said that the Environment Ministry and the Finance Ministry used to 
work in different directions. Today, Mr. Jairam Ramesh and Mr. Chidambaram sit 
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close to each other. One was the former Finance Minister; one was the former 
Environment Minister...  
 
SHRI JAIRAM RAMESH (Karnataka): You were also a Minister.  
 
SHRI MILIND MURLI DEORA: But still, you have a lot to answer for that.  The derailing 
of the banking sector, which led to NPAs, was a direct result of this divergence and, 
today, I congratulate the Government and the hon. Prime Minister for converging. 
What the hon. Prime Minister says is a national priority, every Ministry takes part and 
plays towards that agenda.  That is very, very critical for us to grow. I would only say, 
in conclusion, that these Amendments are very timely. In many cases, they are 
reversing 75 years of successive Governments that they have overlooked.  It is a very 
positive thing. I think that these will make our banking sector, our financial sector, 
public sector banks and private sector banks far more competitive, not just in India, 
but globally. I thank the Government and congratulate the Government for this. 
                                                                           
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा) : माननीय सदÎय, Ǜी सजंय सेठ। आपके पास बोलने के 
िलए 15 िमनट का समय है। 
 
Ǜी संजय सेठ (उǄर Ģदेश):  उपसभाध्यक्ष महोदया, आपने मुझे बोलने की अनुमित दी, इसके 
िलए बहुत-बहुत धन्यवाद।  बȅिंकग के इस कानून सशंोधन िवधेयक मȂ सात कानूनȗ मȂ बदलाव 
िकया गया है, िजससे बȅिंकग Ģणाली को आधुिनक, transparent और reformed बनाने मȂ मदद 
िमलेगी। इससे बȅक अपनी िदशा बदलने मȂ भी कामयाब हȗगे।हमारे यशÎवी Ģधान मंतर्ी जी ने जब 
2014 मȂ सरकार बनाई थी, तब हमारे देश की अथर्ËयवÎथा िवÌव मȂ 11वȂ Îथान पर थी। आज 
हमारी अथर्ËयवÎथा पाचँवȂ Îथान पर है और Ģधान मंतर्ी जी की यह सोच है िक अगले पाचँ वषș मȂ 
हम तीसरी सबसे बड़ी अथर्ËयवÎथा बनकर उभरȂगे। बȅिंकग के्षतर् मȂ िकए गए ये सशंोधन इस लÑय 
को ĢाÃत करने मȂ मदद करȂगे।  हमारे Ģधान मंतर्ी जी ने बȅिंकग सेक्टर को और अिधक मजबतू 
बनाने के िलए जो Ģितबǉता Ëयƪ की है, उसे पूरा करने के उǈेÌय से ये सशंोधन लाए गए हȅ। इस 
िवधेयक के माध्यम से Reserve Bank of India Act 1934, Banking Regulation Act 1949, 
State Bank of India Act 1955, Banking Companies Acquisition Transfer of Undertaking 
Act 1970 and 1980 मȂ सशंोधन िकया गया है। 
 उपसभाध्यक्ष महोदया, जो पहला सशंोधन िकया गया है, वह बȅकȗ की डेटा िरपोिटȊग से 
सबंिंधत है। पहले यह िरपोिटȊग हर महीने के अिंतम शुकर्वार को होती थी, लेिकन अब इसे Ģत्येक 
माह की 1 से 15 तारीख के बीच आने वाले अंितम शुकर्वार और 15 से 30 तारीख के बीच आने वाले 
अंितम शुकर्वार को करने का Ģावधान िकया गया है। इससे हमारा डेटा अिधक ËयविÎथत और 
पारदशीर् तरीके से ĢÎतुत िकया जा सकेगा। दूसरा सशंोधन Banking Regulation Act, 1949 की 
धारा 5(nc) मȂ  ‘substantial interest’ की पिरभाषा को सशंोिधत करता है।  इसमȂ वतर्मान मȂ 5 
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लाख की सीमा को 2 करोड़ रुपये की सीमा चुकता भिूम पूजंी का 10 परसȂट बढ़ाने का ĢÎताव है, 
िजससे पारदिर्शता, सुरक्षा सुिनिÌचत होगी और िहतȗ के टकराव को कंटर्ोल िकया जा सकेगा।  
तीसरा अमȂडमȂट धारा 10ए के तहत co-operative banks मȂ Directors के कायर्काल को आठ 
साल से बढ़ाकर दस साल िकया गया है, िजससे सारी Ëयावहािरक समÎयाएं दूर हो जाएंगी।  जो 
हमारे यहा ंunclaimed deposits हȅ, उनमȂ 28 परसȂट की बढ़ोतरी हुई थी।  माचर्, 2023 मȂ बȅकȗ मȂ 
इस तरह का unclaimed पैसा करीबन 42,272 करोड़ रुपये था।  इसका मेन कारण यह था िक 
जो उǄरािधकारी होते थे, वे ठीक से नहीं हो पाते थे, उनको रुपये नहीं िमल पाते थे।  इस 
सशंोधन के ǎारा हम लोगȗ ने चार लोगȗ को नािमत करने की एक सुिवधा दी है, िजससे वे 
unclaimed deposits को ले सकȂ गे।  चाहे वह लॉकर के अंदर पैसा हो, चाहे वह अकाउंट के 
अंदर पैसा हो, तो उनको इसके थर्ू एक बहुत बड़ी सुिवधा िमलेगी।  चौथा सशंोधन धारा 16 मȂ 
Central co-operative banks के  Directors को  State co-operative banks के बोडर् मȂ कायर् 
करने की अनुमित दी जा रही है।  यह सहकारी बȅकȗ के सघंीय ढाचें की Ģभावशीलता सुिनिÌचत 
करेगा।  एक सशंोधन बȅक्स को  statutory auditors को remuneration के िनधार्रण के अिधकार 
Ģदान करता है।  इससे बȅक को गुणवǄायुƪ audit services िमल सकȂ गी, जो बȅक्स चाहȂगे, तो 
अच्छे ऑिडटसर् को ले सकȂ गे और उनको उस तरीके से पैसा िदया जा सकेगा।  ये सभी Ģावधान 
बȅिंकग सेक्टर को मजबूत बनाएंगे।  2014 मȂ जब Ģधान मंतर्ी जी ने यह सरकार बनाई  थी, तो 
उनको एक सबसे बड़ी समÎया बȅिंकग सेक्टर की िमली थी।  सबको मालमू है िक 2014 से पहले 
राजनीितक दबाव के अंदर आयोग Ëयवसायȗ और अपने चहेते पूजंीपितयȗ को बȅकȗ पर फोन 
करके लोन िदए जाते थे,  िजसका न कोई risk assessment होता था, न due diligence होती 
थी और इसके उदाहरण िवजय माÊया, नीरव मोदी, मेहुल चौकसी और ऐसे कई सैकड़ȗ लोग हȅ, 
िजन्हȗने बȅकȗ का रुपया हड़प रखा है।  इसका यह पिरणाम हुआ िक बȅिंकग सेक्टर पूरी तरह से 
चरमरा गया।  सच्चे Ëयापािरयȗ को ऋण नहीं िमल पा रहा था और बȅिंकग सेवाएं केवल 53 परसȂट 
लोगȗ तक ही सीिमत रह गई थीं।  गरीब और मध्यम वगर् के लोग िनजी साहूकारȗ से बड़े ऊंचे 
Åयाज पर रुपये लेते थे।  इसके िलए पूवर् आरबीआई गवर्नर ने भी यह माना है िक यपूीए के 
ĥÍटाचार ने ही एनपीए की समÎया को जन्म िदया था,  लेिकन मोदी जी की सरकार ने िसफर्  नारे 
नहीं िदए,  बिÊक एक्शन िलया और 3,20,000 करोड़ रुपये बȅकȗ मȂ डालकर इसको दोबारा िंजदा 
िकया।  हमारी सरकार ने 4 Rs - ‘recognition, resolution, recapitalisation and reform’ की 
नीित अपनाई है।  Asset Quality Review के जिरए िछपे एनपीए को उजागर िकया गया है और 
उन्हȂ छुपाने की जो चालȂ थीं, उनको खत्म िकया गया है। इसका पिरणाम यह हुआ है िक आज 
बȅिंकग सेक्टर ÎवÎथ, Ģोफेशलनी मनेैज्ड और आिर्थक रूप से सक्षम है। आज बȅक्स िरकॉडर् 
Ģॉिफट कमा रहे हȅ। िपछले 10 सालȗ मȂ, 10 लाख तक के लोन्स मȂ 238 परसȂट व 50 लाख तक के 
लोन्स मȂ 300 परसȂट की वृिǉ हुई है। इससे छोटे Ëयापारी और एमएसएमई सेक्टर को सशƪ 
िकया गया है। हमारी सरकार ने बȅकȗ को और अिधक सुदृढ़ बनाने के िलए कई कदम उठाए हȅ, 
िजनमȂ से एक आईबीसी कोड है। इसमȂ इसका Ģावधान है िक खराब ऋणȗ की तेजी से वसूली की 
जा सके। उपसभाध्यक्ष महोदया, ‘भगोड़ा आिर्थक अपराधी अिधिनयम, 2018’  के तहत 15,000 
करोड़ रुपये से अिधक की सपंिǄ बȅकȗ को वापस िमली है। यह बात सभी को ज्ञात है िक बड़े और 
डेवलÃड देशȗ मȂ बȅक्स िकस तरीके से डूबे और लाखȗ लोगȗ का धन उनमȂ फँस गया, खत्म हो 
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गया, परंतु हमारे देश के बȅक्स मजबतूी के साथ इकोन्मी को बढ़ा रहे हȅ और लगभग तीन लाख 
करोड़ रुपए का मुनाफा भी कमा रहे हȅ। मȅ इसके िलए आरबीआई और फाइनȂस िमिनÎटर्ी को 
बहुत-बहुत धन्यवाद भी देना चाहंूगा।   

उपसभाध्यक्ष महोदया, जब कोरोना का वƪ था, तब सारे िवÌव की अथर्ËयवÎथा पूरे तरीके 
से चरमरा गई थी, परंतु हमारे देश मȂ, माननीय Ģधानमंतर्ी जी ने अपनी अथर्ËयवÎथा को न केवल 
सभंाला, बिÊक उसको आगे भी बढ़ाया। उसके िलए बȅकȗ से, जो िबजनेस कर रहे थे, उन सबको 
एिडशनल लोन िदला कर, उनके िबजनेस को चलाया, तािक उन्हȂ जब भी पूंजी की जरूरत हो, वे 
उसमȂ से िनकाल कर अपने Ëयवसाय को चला सकȂ  और यही वजह है िक आज हमारा देश बȅिंकग 
मȂ, इंडÎटर्ी मȂ और िबजनेस मȂ बहुत आगे चल रहा है। उपसभाध्यक्ष महोदया, आज इन सुधारȗ के 
पिरणामÎवरूप भारतीय बȅिंकग के्षतर् मजबतू और िÎथर है। 2014 से 2024 के बीच बȅकȗ की जो 
शाखाएँ थीं, उनमȂ वृिǉ हुई है। अभी िवपक्ष के एक माननीय सदÎय बोल रहे थे िक बȅकȗ के अंदर 
बड़ा िमÎमनेैजमȂट है, तो मȅ उन्हȂ बताना चाहता हंू िक पहले उनकी शाखाए ँ1,17,900 थीं, जो अब 
बढ़कर 1,65,000 हो गई हȅ और गर्ामीण शाखाओं की सखं्या 41,855 से बढ़कर 55, 372 हो गई हȅ। 
महोदया, इसी तरह सेमी अरबन शाखाएँ, 32,504 से बढ़कर 45,314 और अरबन शाखाएँ, 
21,007 से बढ़कर 29,276 हो गई हȅ। यह िवÎतार गर्ामीण और शहरी भारत के िवǄीय समावेशन 
को मजबतू करता है। महोदया,  ‘Ģधानमंतर्ी जनधन योजना’ के तहत आज िरकॉडर् 53 करोड़ 
अकाउंट्स खुले हुए हȅ, िजनमȂ कुल 2,37,000 करोड़ रुपये जमा हȅ। इसमȂ पहले, 2015 मȂ जो 
औसत बलैȂस 1,065 रुपये का था, वह अब 4,397 रुपये का एवरेज बलैȂस हो चुका है। महोदया, 
मिहलाओं और छोटे Ëयापािरयȗ को ‘पीएम मुदर्ा’ और ‘पीएम Îविनिध’ योजनाओं के लाभ िमल रहे 
हȅ, िजससे छोटे ठेलेवाले और खोमचेवाले लोगȗ को लाभ िमल रहा है। महोदया, उसमȂ से 68 
परसȂट मुदर्ा लोन मिहलाओं को िदया जा रहा है।  महोदया, आज हमारे िडिजटल टर्ाजेंक्शन्स 
हमारे देश के अंदर ही नहीं, बिÊक िवÌव मȂ भी सबसे ज्यादा हो रहे हȅ। एक छोटे से ठेलेवाला 
Ëयिƪ भी Îकैन कराकर अपना सामान बेच सकता है। यह हमारे देश की एक बहुत बड़ी उपलिÅध 
है। हमारे ‘रुपे’ का जो काडर् है,  Ģधानमंतर्ी जी ने उसको यएूई के अंदर भी चलवाया है और यह भी 
एक बहुत बड़ी उपलिÅध है।  
  उपसभाध्यक्ष महोदया, मȅ यपूी से आता हंू, वहा ंडबल इंजन की सरकार के तहत िरकॉडर् 
िवकास हो रहा है।  आज यपूी की अथर्ËयवÎथा 27.5 लाख करोड़ रुपये की हो चुकी है।  यपूी की 
बȅिंकग की जो ËयवÎथा है, उसमȂ शानदार Ģगित हुई है।  2017 मȂ बȅकȗ का कारोबार 12.3 लाख 
करोड़ रुपया था, जो आज 29.66 लाख करोड़ रुपया हो चुका है।  हमारे Ģदेश का सीडी रेÌयो 46 
परसȂट से बढ़कर 61 परसȂट हो गया है।  आरबीआई की एक िरपोटर् के अनुसार यपूी Ģोजेक्ट 
फाइनȂिंसग मȂ देश का नंबर एक राज्य  बन गया है और िजसकी िहÎसेदारी 16.2 परसȂट है।  आज 
यपूी मȂ 3 लाख करोड़ रुपये से ऊपर के लोन िदए जा चुके हȅ।  एमएसएमई के के्षतर् के िलए पहली 
बार सरकार ने collateral free loans की सुिवधा दी है, िजसमȂ Ãलाटं और मशीनरी खरीदने मȂ 
बहुत मदद िमल रही है।  इसके साथ-साथ एजुकेशन लोन्स भी 2017-18 मȂ 71,000 करोड़ रुपये 
से बढ़कर 2024 मȂ 1.3 लाख करोड़ रुपया हो गया है।  एजुकेशन लोन मȂ भी 7.5 लाख रुपये तक 
का लोन िबना िकसी collateral और मािर्जन मनी के िदया जा रहा है।  यह िशक्षा के िलए एक बहुत 
बड़ा कदम है, तािक हमारा पूरा देश िशिक्षत हो और अपने हाथȗ से खुद काम कर सके।  िकसान 
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का जो केर्िडट काडर् है, उसकी सखं्या 2013 मȂ 6,46,000 करोड़ थी, वह अब बढ़कर 7,75,000 
करोड़ हो गई है।  इन खातȗ मȂ आज जो ऋण का अमाउंट है, वह 3,63,000 करोड़ रुपये से 
बढ़कर अब 9,81,000 करोड़ रुपया हो गया है।  अटल पȂशन योजना मȂ भी 7 करोड़ गर्ाहक हȅ, 
िजनमȂ 47 परसȂट मिहलाएं हȅ।  आज बȅिंकग सेवाएं देश के हर कोने मȂ पहंुच रही हȅ और ये 
उपलिÅधया ंइस बात का Ģमाण हȅ िक मोदी सरकार ने बȅिंकग के्षतर् को सही िदशा मȂ आगे बढ़ाया है।  
...(समय की घंटी)...  इसी के साथ मȅ इस सशंोधन िवधेयक का समथर्न करता हंू, धन्यवाद। 
  
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा):  धन्यवाद।  माननीय सदÎय, Ǜी Ģमोद ितवारी जी।  आपके 
पास 11 िमनट हȅ।  
 
Ǜी Ģमोद ितवारी (राजÎथान):  मडैम, मेरा 12 िमनट का समय है। 
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा)  :  आपके पास 11 िमनट का समय है। 
 
Ǜी Ģमोद ितवारी:  माननीय उपसभाध्यक्ष महोदया, आपने मुझे मौका िदया, इसके िलए मȅ आपका 
आभारी हंू।  मȅ इस सशंोधन िवधेयक को बहुत देर से देख रहा था।  इसमȂ मेरी समझ मȂ एक ही बात 
आई िक इस सरकार की न तो नीित दुरुÎत है और नीयत तो आदतन खराब है। ...(Ëयवधान)... 
इसके पीछे इनका इरादा िकसी तरीके से 51 परसȂट, जो सावर्जिनक उǏोग मȂ होना चािहए, 
उसको कम करना है।   बȅकȗ की शुरुआत इंिदरा गाधंी जी के जमाने मȂ हुई थी।  ...(Ëयवधान)... 
यह समझ मȂ नहीं आएगा।  14 बȅकȗ का राÍटर्ीयकरण िकया गया था।   मȅ िफगर दे रहा हंू, अगर 
िकसी मȂ िहÇमत है, तो वह अपने जवाब मȂ काट देगा।  1969 मȂ 14 बȅकȗ का राÍटर्ीयकरण िकया 
गया था।  1980 मȂ 6 बȅकȗ का राÍटर्ीयकरण िकया गया था।  1959 मȂ एसबीआई के सात सहायक 
बȅकȗ का राÍटर्ीयकरण िकया गया था।  वतर्मान मȂ ये 12 रह गए हȅ।  अगर यह िफगर गलत हो, तो 
बता दȂ।  मȅ कहना चाहता हंू िक 2021 तक कुल 27 छोटे आकार के सहकारी बȅकȗ का िलिक्वडेशन 
िकया गया, जबिक 42 सहकारी बȅक िवलय के कारण बदं हो गए।  2018 से िदसबंर, 2022 तक 
िलिक्वडेशन के अधीन बहुराज्य सहकारी बȅकȗ की सखं्या पाचं थी। िपछले 10 वषș मȂ 2021 तक 
कुल 91 बȅक, मुख्य रूप से सहकारी बȅकȗ का liquidation, एकीकरण और पुनगर्ठन िकया गया।  
एक बात, जो िकसी को भी तकलीफ देगी, वह यह है िक 26 सावर्जिनक बȅकȗ की 3,400, थोड़ी-
बहुत नहीं, 3,400 branches बदं कर दी गई हȅ, तो मȅ इसमȂ नीयत पर शक नहीं करँू, तो क्या 
करँू!  यह जनता को सुिवधा देने के िलए है िक जनता की सुिवधा छीन लेने के िलए है!  इनमȂ से 
75 Ģितशत Ģभािवत शाखाएँ, जो बदं हुई हȅ, वे Îटेट बȅक की हȅ।  मȅ आपसे कहना चाहता हँू िक 
भारतीय मिहला बȅक, Îटेट बȅक ऑफ बीकानेर & जयपुर, Îटेट बȅक ऑफ हैदराबाद, Îटेट बȅक 
ऑफ मसूैर, Îटेट बȅक ऑफ पिटयाला, Îटेट बȅक ऑफ तर्ावणकोर का 1 अĢैल को िवलय कर 
िदया गया।  2019 मȂ िवजया बȅक और देना बȅक का भी िवलय कर िदया गया।  िफर एक और चीज 
के ऊपर आ जाइए।  कजर् माफी के दो वगर् हȅ।  एक वगर् मȂ बड़े-बड़े पँूजीपित हȅ, िजनके सहारे 
सरकार चल रही है, जो सरकार को चला रहे हȅ और एक वगर् मȂ िकसान हȅ।  मȅ दोनȗ को 
compare िकए देता हँू।  2014 मȂ आपने िकसानȗ की कजर् माफी की बात की और कुल 1,59,590 
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करोड़ रुपए राज्यȗ ने माफ िकए और कहा 2,25,000.  जब िवǄ मंतर्ी जी जवाब दȂ, तो मेरे आँकड़े 
सही हȅ िक उनके आँकड़े सही हȅ, बता दȂ।  अब मेरा एक सवाल है, िजसको मȅ बहुत चुनौती के 
साथ कहना चाहता हँू, 16 लाख करोड़,  थोड़ा-बहुत नहीं, यह माफ हुआ है! ...(Ëयवधान)... 
अच्छा है, हम सदन मȂ बैठे हȅ, िकसी गली मȂ नहीं बठेै हȅ।  मडैम, 16 लाख करोड़ बƺे खाते के नाम 
पर माफ िकया गया!  मेरा िसफर्  इतना कहना है िक िकसान का नाम ले लȂ, िकसका माफ़ िकया 
और अगर िहÇमत है, तो आज इस एक्ट को पास कराने के पहले 16 लाख करोड़, जो बƺे खाते मȂ 
डाला गया, िकसका डाला गया, उसका नाम बता दȂ, यह मेरी चुनौती है।  नहीं बता सकते, 
क्यȗिक मािलक लोगȗ का है।  मािलक लोगȗ के सामने इनकी ज़ुबान नहीं खुल सकती।  मȅ िफर 
चुनौती दोहराता हँू, 16 लाख करोड़ िकसका माफ हुआ है, बता दȂ।  हम गवर् से कह सकते हȅ िक 
हमने अपनी सरकार मȂ िकसानȗ की 70 हजार करोड़ की कजर् माफी की थी और आपने एक पैसा 
नहीं िकया।  � फकर्  िसफर्  इतना है, कजर् माफी के दो सेक्शंस हȅ।  मȅ कहना चाहता हँू, इतना ही 
बता दȂ, अभी हाल मȂ िकसी को नहीं बख्शने वाली सरकार ने 200 करोड़ रुपए िकसका माफ िकया 
है?  यह बता दȂ, वरना हम बता दȂगे।  मȅ िसफर्  इतना कहना चाहता हँू िक यह जुमार्ना पयार्वरण को 
नुकसान पहँुचाने के िलए हुआ था, यानी पयार्वरण के गुनहगार का भी आप माफ कर दȂगे!  मȅ िफर 
एक बार आपके माध्यम से चुनौती देता हँू िक 16 लाख करोड़ िजनके बƺे खाते मȂ डाले गए, आप 
उनका नाम बता दीिजए।  देश मȂ जो बदनामी थी, वह तो थी ही, अब तो िवदेशȗ मȂ भी इस बात की 
बदनामी है। � 
 
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): माननीय सदÎय, आप िबल पर ही बोलȂ।  कटाक्ष न करȂ, 
िबल पर बोलȂ। 
 
Ǜी Ģमोद ितवारी: मडैम, मȅ िबल पर तभी बोलूगँा, जब बȅिंकग की कायर्पǉित पर बोलूगँा और बȅकȗ 
की  कायर्पǉित  पर  नहीं  बोलूगँा, तो बȅिंकग  पर  क्या बोलूगँा, Ãलीज़।  मȅ  आपसे एक बात कहना  
 
4.00 P.M. 
  
चाहता हँू िक अब तो बदनामी अमेिरका तक पहँुच गई है, यह सारी दुिनया ने देखा।  अब 
एफबीआई के छापे - सबको मालमू है िक एफबीआई िकसकी एजȂसी है; न्याय िवभाग की जाचं - 
सब कुछ मालमू है, लेिकन बोल नहीं सकते।  मȅ इतना जरूर कहना चाहता हँू िक एक तरफ यह 
हालत है और दूसरी तरफ जो िकसान आत्महत्या कर रहे हȅ, उसके िलए शमर् आनी चािहए।  जो 
िकसान आत्महत्या कर रहे हȅ, उनमȂ से 80 Ģितशत वैसे िकसान आत्महत्या कर रहे हȅ, िजन्हȗने 
इनका कजर् नहीं चुकाया है।  80 Ģितशत आत्महत्या करने वाले िकसान वैसे हȅ।  मेरी एक िफगर 
है, जो मȅ आपके माध्यम से बता रहा हँू।  ये मुझे बता दȂ िक क्या यह गलत है?  58 फीसदी िकसान 
कजर् के बोझ से दबे हȅ और 47,000 का कजर् Ģत्येक िकसान पर है।  ...(Ëयवधान)...मȅ इतना 
जरूर कहना चाहँूगा िक आज की बȅिंकग Ģणाली इस समाज के वंिचत लोगȗ के िलए काम नहीं 
                                                           
 
£Expunged as ordered by the Chair.£ Expunged as ordered by the Chair. 
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कर रही है।   बȅकȗ की शाखाएं बदं हो रही है,  बȅकȗ मȂ KYC का नवीनीकरण नहीं िकया जा रहा है।  
ये सारी चीजȂ हȅ।  कॉरपोरेट मȂ टैक्स की जो छूट दी जा रही है, 2019 मȂ सावर्जिनक िनगमȗ ने 3.4 
लाख करोड़ बचत की है, जबिक कटौती के माध्यम से 8.22 लाख करोड़ अिर्जत हो गए हȅ।  
इन्हȗने टैक्स छूट को बढ़ावा तो िदया, परन्तु इसका एकमातर् पिरणाम बड़े Ëयवसािययȗ की जेब 
भरनी थी, उसकी यह िफगर है।  ऋण माफी – जान-बझूकर    चूकने   वाले   लोग,   चाहे   वे 
मेहुल   चौकसी   हȗ,   वे   मेहुल   भाई,   ये   वही    मेहुल   भाई   हȅ,  जो  ...(Ëयवधान)... मȅ 
इतना ही कहना चाहता हँू िक अभी तक कोई ठोस कदम नहीं उठाया गया।  5 साल मȂ बȅकȗ ने 9 
करोड़, 90 लाख की बड़ी धनरािश - 9 लाख करोड़ को ऋण माफी मȂ डाल िदया है।  20 परसȂट 
जनधन खाते बदं हो गए, िफर भी शमर् नहीं आती।  बड़ा अच्छा है, ठीक है!  10 साल के कायर्काल 
मȂ मोदी सरकार ने अभी तक िकसानȗ की कोई कजर् माफी नहीं की।  सरकार फसल खराब होने 
पर, सूखा पड़ने पर िकसानȗ के साथ आज क्या कर रही है?  ये आम जनता से भारी जुमार्ना वसूल 
रहे हȅ।  िपछले 5 वषș मȂ सावर्जिनक के्षतर् के बȅकȗ मȂ न्यनूतम बलैȂस न बनाए रखने के िलए आम 
जनता से 8,495 करोड़ रुपए का जुमार्ना वसूला गया और बड़े लोगȗ को उपकृत िकया गया।  
कȂ दर्ीय सहकारी बȅकȗ के िनदेशकȗ को राजकीय सहकारी बȅकȗ के बोडर् मȂ सेवा देने की अनुमित - 
कȂ दर्ीयकरण और सरकारी सघंवाद को कमजोर करने के िलए उनका कायर्काल बढ़ाया जा रहा 
है।  ऐसा क्यȗ, वह मेरे दोÎत अभी बोल कर गए हȅ।   

अब KYC की बात है।  बार-बार KYC update का समाधान नहीं िकया जाता है।   मȅ अगर 
कहँू िक देश की तीसरे Ëयिƪ - मȅ अभी भी उनका नाम लेने से बच रहा हँू, लेिकन अगर आप 
बोलȂगे, तो मȅ ले लूगंा।   परन्तु घरेल ूबȅक और NBFC का कजर् बढ़ गया है।  गर्ुप के कुल कजर् मȂ 
उनका िहÎसा आपके कायर्काल मȂ 36 परसȂट तक पहंुच गया है।  31 माचर्, 2024 तक इस गर्ुप पर 
2,41,394 करोड़ रुपए का कजर् था।  वह आंकड़ा जो बढ़कर 31 माचर् तक 36 परसȂट तक पहंुच 
चुका था, वह अब घटकर 31 पर आ गया है।  इसमȂ कहीं तो एक हद होगी।  अगर गरीब िकसान 
पैसा नहीं चुका सके, तो उसे जेल और जब इनके दो-तीन लोग, िजनके सहारे इनकी सरकार 
चल रही है – देिखए, मȅने जब कहा िक मȅ नाम ले लूगंा, तो सब चुप हो गए, इनकी िहÇमत ही नहीं 
है।  ...(Ëयवधान)... इनकी िहÇमत ही नहीं है िक उनका नाम आने दȂ। ...(Ëयवधान)... महोदया, 
मȅ िसफर्  इतना ही कह कर आपसे िवदा लूगंा � 

  
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): माननीय सदÎय, कृपया कन्क्लडू करȂ। 
 
Ǜी Ģमोद ितवारी : यह िकसान िवरोधी सरकार है।  यह िकसानȗ के िखलाफ है।  
 
THE VICE-CHAIRMAN (SHRIMATI DHARMSHILA GUPTA): Hon. Member, please 
conclude.  आपका समय समाÃत हुआ।   
 

                                                           
£Expunged as ordered by the Chair.        
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Ǜी Ģमोद ितवारी: वहीं इधर, जो इंिदरा गाधंी जी ने सपना देखा था, वह िकसानȗ का था, आम 
आदमी का था।  आपका बहुत-बहुत धन्यवाद, जो आपने इतनी देर तक बदार्Ìत िकया।  
                                                                                
उपसभाध्यक्ष (Ǜीमती धमर्शीला गुǔा): धन्यवाद।  Ǜी हािरस बीरान।  माननीय सदÎय, आपके 
पास 3 िमनट का समय है। 
 
SHRI HARIS BEERAN (Kerala): Madam, there are five Acts which have been 
amended in a single stroke. Now, whether it is a fair legislative practice to amend five 
separate Acts in a single stroke,  I think, this House has to ponder over it.    Now, 
Madam, I have got certain issues and concerns with regard to this particular Bill.  First 
is, Section 16 of the Banking Regulation Bill that proposes amendment to allow 
directors of the Central cooperative banks to also serve on the State cooperative 
boards.  This raises severe concerns with regard to governance.  This also raises 
potential conflict of interest because this is a double role for a director. He can be a 
director in the Central board as well as the State board.  This also has an increased 
risk of mismanagement and this may also compromise the autonomy of the State 
cooperative banks.  There is no clear justification as to why this has been introduced 
in this new Bill.  It is against the spirit of the cooperative movement and I urge the 
Finance Minister to delete this provision relating to Section 16. Secondly, on the cyber 
security and banking fraud, this is a household name now. Banking fraud is a 
household name. Every second person is affected by banking frauds.  But this Bill 
does not make any mention about the cyber security and banking frauds which is 
implemented in the public sector bank.  There are specific challenges in safeguarding 
the financial data against the cyber threats.  I would just share two or three statistics.  
From 1.4.2001 to 31.10.2023, Rs.8,586 crore have been lost through banking frauds.  
Now, only Rs.4.15 crores out of this money could be returned to the victims.  So that 
means Rs.8.60 crore per day on an average is being lost or looted from hapless 
victims.   

(MR. DEPUTY CHAIRMAN in the Chair.) 
 
Now, Sir, recovery of money to hapless victims is a very lengthy process.  The 

investigating agencies would have actually caught the accused. They would have got 
the money also.  But to retrieve the money and give it back to the victims, hapless 
victims, is a very, very lengthy process.  There is nothing mentioned in this particular 
statute so that the hapless victims get back their money which they have lost.  There 
should have been some provision in this particular statute on that.  Another problem, 
which is encountered, is about this CIBIL.  We all know that there is this CIBIL rating 
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on the basis of which the loans are being sanctioned to individuals.  But nobody 
knows what CIBIL is, who CIBIL is and what the legal sanctity of this CIBIL is.  There 
is no transparency.  …(Time-bell rings)…  Just 30 seconds, Sir.  The Government 
should have incorporated this as a part of the legislation. I am just concluding.  One 
another issue which I have to encapsulate is that the bank deposit growth is lagging 
behind the loan growth.  Therefore, there is no money now in the banks because 
everybody is going to invest in other investments.  …(Time-bell rings)…  

  
MR. DEPUTY CHAIRMAN:  Thank you.  Please conclude. 
   
SHRI HARIS BEERAN:  In conclusion, certain provisions therefore actually warrant 
deeper scrutiny and require reconsideration or revision.  I, therefore, urge the 
Government to adopt cautious and consultative approach.  
                                                                                
MR. DEPUTY CHAIRMAN:  Thank you, Shri Haris Beeran.  ...(Interruptions)...  
Nothing is going on record now.  Shri P. P. Suneer, three minutes. 
 
SHRI P. P. SUNEER (Kerala):  Thank you, hon. Deputy Chairman, Sir, for this 
opportunity. Due to paucity of time, I would only briefly touch on the issues facing our 
banking ecosystem.  Under the BJP's rule, India's banking system has been 
repeatedly mismanaged to favour large corporate interests while bank employees, 
students, youth and ordinary citizens suffer.  Over the past ten years, Rs.16.35 lakh 
crore in bad loans have been written off benefiting corporate defaulters while common 
borrowers face rising penalties and long recovery pressures.  This Government, that 
hesitates to waive off farmers and students loans, has shown no such reluctance in 
protecting corporate who default on thousands of crores.  This is a financial system 
where the rich walk free while the common man bears the burden.  Cooperative 
banks, which serve small farmers, traders and rural communities, have been 
systematically sidelined.  While corporate banks receive Government bailouts, 
cooperative banks are left struggling.  If we truly want financial inclusion, we must 
provide cooperative banks with the same level of policy support and capital access.  
Strengthening these institutions will empower millions of small borrowers who are 
often ignored by larger financial institutions.  At the same time, the rise of shadow 
lenders and cyber fraud has created new dangers in our financial system. 
Non-banking financial companies, operating without stringent oversight, pose serious 
risk to economic stability. Meanwhile, digital banking frauds are on the rise, leaving 
citizens vulnerable to financial scams.  The Government must introduce stronger 
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regulations to rein in unregulated lenders and invest in robust cyber security 
frameworks to protect people's hard-earned money.  The time for vague promises is 
over. We demand immediate action. The Government must recover public money 
from big defaulters instead of writing off their loans.  It must fill all vacant posts in 
public sector banks to provide employment and improve services. The five-day 
banking week must be implemented to support employees and enhance productivity.  
Cooperative banks must receive the backing they deserve to serve the people.  Strict 
regulations on shadow lending and better cyber security must be enforced to protect 
citizens from financial fraud. These are not just demands.  These are necessary 
corrections to our banking system. The Government must act now. Thank you, Sir. 
 
सुǛी किवता पाटीदार (मध्य Ģदेश): माननीय उपसभापित महोदय, इस महत्वपूणर् िबल पर 
आपने मुझे बोलने का अवसर Ģदान िकया, इसके िलए आपका धन्यवाद। महोदय, हम जानते हȅ 
िक बȅिंकग Ģणाली िकसी भी देश की अथर्ËयवÎथा की रीढ़ की हƿी होती है।  बȅिंकग Ģणाली 
िजतनी सशƪ होगी, वह उतनी ही उस देश के आिर्थक िवकास मȂ सहयोगी िसǉ होगी।  सरकार 
ने इस िबल के माध्यम से भारतीय बȅिंकग Ģणाली को एक नई िदशा और मजबतूी देने का काम 
िकया है, इसिलए मȅ सवर्Ģथम देश के यशÎवी Ģधान मंतर्ी, माननीय मोदी जी और िवǄ मंतर्ी, 
माननीया िनमर्ला सीतारमण जी को बहुत-बहुत धन्यवाद देती हँू, साधुवाद देती हँू। 

महोदय, मȅ 1893 का वह समय याद िदलाना चाहँूगी, जब भारत के एक युगपुरुष, नरेन्दर् 
ने कहा था िक 21वीं सदी भारत की होगी।  मुझे यह कहते हुए बहुत गवर् है िक 2025 मȂ भारत के 
दूसरे नरेन्दर् ने उस बात को सत्यता की धरातल पर लाकर खड़ा िकया है।  आज हम दुिनया की 
अथर्ËयवÎथा के पाचंवȂ पायदान पर खड़े हȅ और मोदी जी के नेतृत्व मȂ बहुत ही जÊद हम तीसरी 
सबसे बड़ी ताकत बनने जा रहे हȅ, भारत िवÌव गुरु बनने जा रहा है।  अगर हम 2014 के पहले का 
समय देखȂ, तो बȅिंकग Ģणाली इतनी सशƪ नहीं थी।  पहले, भारत की आबादी के िसफर्  53% 
लोगȗ के पास ही बȅक की सुिवधा थी, उनके खाते थे, बȅिंकग Ģणाली बहुत ध्वÎत थी।  पहले, जब 
गर्ामीण के्षतर्ȗ मȂ लोगȗ को बȅक से लोन लेना पड़ता था, तो उनके पास खाते नहीं हुआ करते थे, व े
खातȗ से वंिचत थे और इसिलए िनजी के्षतर् मȂ जो साहूकार होते थे, जो ऋणदाता होते थे, उनसे 
उनको लोन लेना पड़ता था। लेिकन, पूवर्वतीर् सरकार, जो कागेंर्स के नेतृत्व की यपूीए सरकार 
थी, उसने कभी भी यह Ģयास नहीं िकया िक Ģत्येक Ëयिƪ तक हम बȅिंकग की सुिवधा पहंुचाएँ, 
बȅिंकग Ģणाली को हम साफ-सुथरा करȂ, जबिक उनके राज मȂ बȅिंकग के्षतर् मȂ घोर ĥÍटाचार था, 
लापरवाही थी, कुĢबधंन था, फोन बȅिंकग के आधार पर लोन िदए जाते थे।  जब िकसी को लोन 
लेना होता था, तो शिƪशाली सबंधंȗ के आधार पर उनको लोन िदया जाता था, मनमाने तरीके से 
लोन िदया जाता था, इसिलए बȅक सकंट मȂ आ गए थे और िजतनी भी बȅिंकग Ģणाली थी, वह पूरी 
वȂिटलेटर पर आ गई थी।  मȅ माननीय मोदी जी को धन्यवाद देना चाहंूगी िक 2014 के बाद जब 
भारत का नेतृत्व माननीय मोदी जी को िमला, तो उन्हȗने Ģत्येक Ëयिƪ को, हर के्षतर् के Ëयिƪ को 
बȅक तक पहंुचाने का काम िकया।  Ģत्येक Ëयिƪ को बȅक की सुिवधा िमले, इसके िलए उन्हȗने 
Ģयास िकया और उनके ही Ģयासȗ का यह Ģितफल है िक "Ģधानमंतर्ी जनधन योजना" के 
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माध्यम से आज 54 करोड़ लोगȗ को जनधन के खाते िमले हȅ।  ये वो विंचत लोग हȅ, िजनका कभी 
भी बȅक मȂ खाता नहीं खुला था, िजनको बȅिंकग सुिवधा नहीं िमली थी।  इतना ही नहीं, आज 18 
लाख बȅिंकग टचपॉइंट्स हȅ, िजनके ǎारा आज भारत मȂ Ģत्येक 5 िकलोमीटर पर हर Ëयिƪ को  
ऐसी सुिवधा िमली है िक वह बȅिंकग बुिनयादी ढाचें का उपयोग कर सके।  महोदय, हम जानते हȅ 
िक पहले सुदूर गर्ामीण के्षतर्ȗ मȂ रहने वाले गरीब भाई-बहन आिर्थक तंगी से जूझ रहे थे, उनकी 
िंचता कभी िकसी ने नहीं की।  उनकी िंचता पूवर्वतीर् सरकारȗ ने नहीं की, लेिकन माननीय मोदी 
जी ने उनकी िंचता की और उनके आंसू पȗछने का काम िकया।  आज "Ģधानमंतर्ी मुदर्ा लोन" के 
ǎारा 30 लाख करोड़ से अिधक का िवतरण माननीय Ģधान मंतर्ी जी के कुशल नेतृत्व मȂ हुआ है।  
इतना ही नहीं, "Îटȅड अप इंिडया" योजना के तहत भी 30,000 करोड़ का िवतरण माननीय 
Ģधान मंतर्ी जी ने िकया है।  मुझे यह कहते हुए बहुत गवर् है िक उसमȂ ऐसी 76% मिहलाएं हȅ, 
िजनको इस "Îटȅड अप इंिडया" योजना का लाभ िमल रहा है। माननीय महोदय, पीएम Îविनिध 
के तहत 94 लाख Îटर्ीट वȂडसर्, जो रोज कमाते हȅ, रोज खाते हȅ, उनकी भी िंचता की गई और 
उनको भी लोन देने का काम माननीय Ģधान मंतर्ी जी ने िकया है।  वहीं, जन सुरक्षा योजनाओं, 
जैसे - Ģधानमंतर्ी सुरक्षा बीमा योजना, Ģधानमंतर्ी जीवन ज्योित बीमा योजना, अटल पȂशन 
योजना ने गरीबȗ को अिनिÌचतताओं से बचाने के िलए बहुत कम Ģीिमयम पर िकफायती बीमा 
सुिनिÌचत करने का काम िकया है।माननीय महोदय, यिद बȅिंकग की बात हो और मȅ टेक्नोलॉजी 
की चचार् न करंू, तो मेरी बात अधूरी रह जाएगी। टेक्नोलॉजी के Ģयोग से जीवन को कैसे बदला 
जा सकता है, यह देश और दुिनया को िदखाने का कायर् माननीय Ģधान मंतर्ी, आदरणीय मोदी 
जी ने िकया है। मोदी जी की दूरदृिÍट का ही यह पिरणाम था िक उन्हȗने बहुत पहले ही िडिजटल 
इंिडया का सदेंश पूरी दुिनया को िदया।गर्ाहकȗ को त्विरत और पारदशीर् सेवाएं ĢाÃत हȗ, इसिलए 
बȅकȗ मȂ टेक्नोलॉजी के समावेशन पर माननीय Ģधानमंतर्ी जी ने िवशेष जोर िदया। उनके सशƪ 
Ģयासȗ का ही यह पिरणाम है िक आज सÅजी िवकेर्ता, ठेले वाले और रेहड़ी वाले भी िडिजटल 
इंिडया से जुड़े हुए हȅ। आज जब हम सÅजी खरीदने जाते हȅ, तो खुले पैसे की समÎया के कारण 
िवकेर्ता को कोई आिर्थक नुकसान नहीं होता। िडिजटल बȅिंकग के माध्यम से उसे पूरा भगुतान 
िमलता है। 
 आज हर Ëयिƪ पैसȗ का लेन-देन िडिजटल माध्यम से कर रहा है। इतना ही नहीं, माननीय 
महोदय, आज िजतनी भी जन-कÊयाणकारी योजनाएं हȅ, वे भी िडिजटल माध्यम से शत-Ģितशत 
लाभािर्थयȗ तक पहंुच रही हȅ। चाहे वह ‘Ģधानमंतर्ी आवास योजना’ हो या ‘िकसान सÇमान िनिध’ 
हो, Ģत्येक िहतगर्ाही के खाते मȂ शत-Ģितशत पैसा पारदिर्शता के साथ पहंुच रहा है। 
 कागेंर्स सरकार का वह बयान, िजसमȂ कहा गया था िक ऊपर से एक रुपया भेजने पर 
नीचे केवल 15 पैसा पहंुचता है, उसे खत्म करने का कायर् िकया गया। ĥÍटाचार को समाÃत करने 
की िदशा मȂ यह एक बड़ा कदम था और पारदिर्शता का इससे बड़ा कोई उदाहरण नहीं हो सकता। 
 माननीय महोदय, टेक्नोलॉजी के समावेशन पर माननीय Ģधान मंतर्ी जी ने एक और 
महत्वपूणर् कायर् िकया। बȅक, मोबाइल और आधार - इन तीनȗ को आपस मȂ जोड़ा गया, इस 
ितर्शिƪ के कारण Ģत्यक्ष लाभ हÎतातंरण (DBT) बहुत Ģभावी हुआ और लीकेज कम हुआ। 
इसका पिरणाम यह हुआ िक माननीय Ģधान मंतर्ी जी के कारण लगभग साढ़े तीन लाख करोड़ 
रुपये गलत हाथȗ मȂ जाने से बच गए। 
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 इसके साथ ही, सकंटगर्Îत खातȗ की पहचान एवं समाधान, आिर्थक अपरािधयȗ पर 
कारर्वाई, बȅकȗ के पुनपूȊजीकरण और सुधार की नीित के कारण 2014 के बाद से सावर्जिनक के्षतर् 
के बȅकȗ की िवǄीय िÎथित अिधक मजबतू हुई है और उनमȂ सुधार हुआ है। माननीय महोदय, इन 
सुधारȗ के कारण इितहास रचा गया है। कहा भी गया है: 
 

 हे समय! नदी की बाढ़ िजसमȂ सब बह जाया करते हȅ, 
 हे समय! बड़ा तूफान, Ģबल पवर्त झुक जाया करते हȅ, 
अक्सर दुिनया के लोग समय मȂ चƩर खाया करते हȅ, 
लेिकन कुछ िवरले होते हȅ जो इितहास बनाया करते हȅ। 

 
और यह इितहास माननीय Ģधानमंतर्ी जी ने बनाया है। मुझे यह कहते हुए गवर् हो रहा है 

िक बȅिंकग के्षतर् ने िवǄ वषर् 2023-24 मȂ अपना अब तक का सवार्िधक शुǉ लाभ, 3 लाख करोड़ 
रुपये पार कर िलया है। इसके िलए मȅ माननीय Ģधानमंतर्ी जी को हािर्दक साधुवाद देती हंू। 
 साथ ही, बȅक ऋण वृिǉ 16 परसȂट के दशकीय उच्च Îतर पर है और यह सब हमारी 
Ģभावशाली leadership के कारण सभंव हो सका है। यही नहीं, सुधारȗ के साथ िरकवरी भी हुई है। 
यिद हम बडै लोन की बात करȂ, तो 2014 से 2023 के बीच लगभग 10 लाख करोड़ रुपये की 
वसूली की गई है। इसके िलए भी मȅ माननीय Ģधान मंतर्ी जी को धन्यवाद देती हंू।महोदय, इस 
सदन मȂ कई बार ईडी (Ģवतर्न िनदेशालय) की चचार् होती है। मȅ इस पर भी Ģकाश डालना चाहंूगी 
िक ईडी ǎारा 1,100 ģॉड पकड़े गए हȅ, िजनके माध्यम से 65,000 करोड़ रुपये जÅत िकए गए हȅ, 
और लगभग 15,000 करोड़ रुपये की सपंिǄ सावर्जिनक बȅकȗ को वापस की गई है। इन अथक 
Ģयासȗ से बȅकȗ का कायाकÊप हुआ है।अब, जो अिधिनयम लाए गए हȅ, उनके सुधारȗ के बारे मȂ भी 
मȅ कुछ कहना चाहंूगी।महोदय, अिधिनयम के मौजूदा Ģावधानȗ के तहत जमाकतार्ओं के पैसे, 
सुरिक्षत अिभरक्षा मȂ रखी गई वÎतुएं और लॉकर के भगुतान की Ģिकर्याओं को अिधक सुरिक्षत 
बनाया गया है। पहले केवल एक Ëयिƪ को नॉिमनी बनाने की अनुमित थी, लेिकन मȅ माननीय 
Ģधान मंतर्ी जी को धन्यवाद देना चाहंूगी िक इस िवधेयक के माध्यम से अब एक, दो या तीन नहीं, 
बिÊक चार नॉिमनी रखने का Ģावधान इस िवधेयक के माध्यम से  िकया गया है।यह बदलाव 
unclaimed account को सही उǄरािधकारी तक पहंुचाने के िलए भी मदद करेगा। इसमȂ सबसे 
मुख्य बात यह है िक पहले यिद िकसी खाते मȂ जमा रािश सात वषș तक unclaimed रह जाती थी, 
तो उसे IEPF (Investor Education and Protection Fund) मȂ Îथानातंिरत कर िदया जाता था। 
यह िवधेयक IEPF मȂ Îथानातंिरत की जाने वाली नीितयȗ के दायरे को िवÎतृत करता है। अब दावा 
न िकए गए शेयर, बॉन्ड और Åयाज रािश भी IEPF मȂ Îथानातंिरत की जा सकेगी।इसके अलावा, 
सहकारी बȅकȗ मȂ िनदȃशकȗ का कायर्काल पहले आठ वषर् था, इस िवधेयक के माध्यम से उसको 10 
वषर् तक बढ़ाने का काम माननीय Ģधान मंतर्ी जी ने िकया है।इस नए कानून के तहत एक और 
महत्वपूणर् सुधार िकया गया है।  आरबीआई को िरपोटर् देने की समय-सीमा बदलने की अनुमित 
अब बȅकȗ को दी गई है।  वतर्मान िरपोिटȊग Friday to Friday Ģणाली थी।  इसमȂ कई सीमाएं थीं, 
जो data reporting की सटीकता और Ģभावशीलता को Ģभािवत करती थीं।  अब यह िरपोटर् 15 
िदन, महीने और ितमाही के अंत मȂ की जा सकेगी।  यह ĢÎतािवत सशंोधन न केवल बȅकȗ की कायर् 
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Ģणाली मȂ सुधार लाएंगे, बिÊक िनवेशकȗ और खाताधारकȗ के िहतȗ को भी सुरिक्षत करने का काम 
करȂगे।   

सर, यह िवधेयक भारतीय बȅिंकग Ģणाली को अिधक सशƪ, पारदशीर्, उǄरदायी बनाने 
की िदशा मȂ एक ऐितहािसक पहल है।  यह केवल बȅिंकग के्षतर् की कायर् Ģणाली को आधुिनक नहीं 
बनाएगा, बिÊक िनवेशकȗ और गर्ाहकȗ के िहतȗ की रक्षा को भी सुिनिÌचत करेगा।  इस अिधिनयम 
के ǎारा िजतने भी सुधार िकए गए हȅ, मुझे लगता  है िक UPA की जो कागेंर्स के नेतृत्व वाली 
सरकार थी, उनके पापȗ का ĢायिÌचत करने का काम इस िवधेयक के ǎारा िकया गया है।  मȅ 
माननीय Ģधान मंतर्ी जी को बारÇबार धन्यवाद देना चाहंूगी िक माननीय Ģधान मंतर्ी जी का 2047 
तक भारत को िवकिसत भारत बनाने का सकंÊप है, उसकी तरफ एक मजबतू कदम है और यह 
मजबतू कदम बढ़ते कदम माननीय अटल जी के उन पिंƪयȗ को भी रेखािंकत करते हȅ:  

 
जब तक ध्येय न पूरा होगा, 
तब तक पग की गित न रुकेगी। 
आज कहे चाहे कुछ दुिनया, 
कल को िबना झुके न रहेगी। 

 
 सर, बȅिंकग के के्षतर् मȂ िजतने भी fraud हुए थे, उन सारे ģॉड्स को उजागर करना, 
banking Ģणाली को सुदृढ़ करना, बȅिंकग Ģणाली मȂ पारदिर्शता लाना, उसमȂ  मजबतूी लाने का 
काम माननीय  Ģधान मंतर्ी जी के ǎारा िकया गया है और इस बȅिंकग का जो अिधिनयम आया है, 
उसमȂ िजतने भी सुधार िकए गए हȅ, उससे िनिÌचत ही बȅिंकग Ģणाली मजबतू होगी,  उसके ǎारा 
हमारी अथर्ËयवÎथा मजबतू होगी और हम जÊद ही तीसरी  ताकत बनकर भारत को िवÌवगुरु 
बनाने का जो हमारा सपना है, उसको हम पूरा  कर सकȂ गे और माननीय मोदी जी के नेतृत्व मȂ 
पुन: वह िदन आएगा िक भारत िवÌव गुरु बनेगा।  दुिनया के मÎतक पर भारत रोली जैसा 
चमकेगा, वह िदन हम देखȂगे।  पुन: मȅ माननीय Ģधान मंतर्ी आदरणीय मोदी जी को, देश की िवǄ 
मंतर्ी माननीय  िनमर्ला सीतारमण जी को इस िबल के िलए, इस सशंोधन के िलए बहुत-बहुत  
धन्यवाद देती हंू और इस  धन्यवाद के साथ अपनी वाणी को िवराम देती हंू।  जय िहन्द, जय 
भारत।  
 
MR. DEPUTY CHAIRMAN:   Now, Dr. Fauzia Khan. 
 
DR. FAUZIA KHAN (Maharashtra):   Sir, I understand that the Bill seeks to improve 
governance standards in the banking sector.  While welcoming the intent, I would like 
to make a couple of quick suggestions.  The rupees two crore threshold for 
substantial interest could be indexed to inflation or made dynamic based on economic 
conditions. Additionally, raising the threshold to rupees two crores may reduce 
scrutiny of smaller but influential stakeholders.  Sir, the Amendments do little to 
address challenges faced by rural and cooperative banks such as high NPAs  and 
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lack of technological infrastructure.  While prioritizing depositor protection, the Bill 
overlooks systemic reforms needed to improve rural banking access  and streamline 
credit delivery.  Also, the question is whether the speed of our efforts is matching the 
speed at which the financial world is changing with emerging technologies.  
Challenges such as crypto currency, online scams,  digital arrests are growing at a 
bewildering pace.   Every new day emerges with a new challenge.   Are our 
legislations matching the pace? Sir, Chris Skinner had said, ‘Ignoring technological 
change in a financial system based upon technology, is like a mouse starving to death 
because someone moved their cheese.’ The growing use of AI in this sector is 
creating new challenges and systemic risks due to the reliance on a small number of 
dominant technology providers which could lead to widespread disruptions in case of 
failures. Additionally, the opacity of the AI makes it difficult to audit and interpret 
decision-making algorithms raising concerns about unpredictable market outcomes, 
increased vulnerability to cyber attacks, and potential data breaches. 
  These emerging risks underscore the need for robust risk mitigation practices 
in the banking industry.  Sir, Earl Wilson had said, �Money in the bank is like 
toothpaste in the tube, easy to take out, hard to put back.�  The Bill fails to address 
newly emerging challenges like digital arrests,  cooperative bank scams, etc. About 
4,016 cooperative banks have reported financial frauds during the last five years.  The 
years of delays faced by depositors in such cases have been ignored.  Sir, aadhar 
linking and KYC requirements in India have led to millions of accounts being frozen.  
Coming to counterfeit currency and its impact, particularly, five hundred rupee notes, 
there had been a 317 per cent rise in fake 500 rupee notes and 166 per cent in fake 
2000 rupee notes, from 2018 to 2022.  
 
MR. DEPUTY CHAIRMAN: Please conclude. 
 
DR. FAUZIA KHAN: Sir, just give me half a minute, I am concluding.  Strengthening 
the legal frameworks is essential. I will only say, forewarned is forearmed.  I leave it to 
the Government to take cognizance of our suggestions.   Thank you, Sir.  
                                                 
MR. DEPUTY CHAIRMAN: Thank you. Now, Shrimati Sunetra Ajit Pawar; not 
present.  Now, Dr. Sikander Kumar.  You have 15 minutes. 
 
DR. SIKANDER KUMAR (Himachal Pradesh): Thank you, Sir, for giving me the 
opportunity to speak on an important Bill, the Banking Laws (Amendment) Bill 2024. 
Sir, in 1926, the then Government of India appointed a Commission, which is known 
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as the Hilton Young Commission, to express their views regarding the functioning of 
Central Bank of our country. On the recommendations of the Hilton Young 
Commission, the RBI Act was passed in 1934, and the RBI started its functioning from 
1st April, 1935. Earlier, the Central banking functioning were performed by the Imperial 
Bank of India and after the nationalization of it on 1st July 1955, it came to be known 
as the State Bank of India. Since then, the RBI has been acting as the central bank of 
our country. Sir, in the  RBI Act 1934, the Banking Regulation Act 1949, the State 
Bank of India Act 1955,  the Banking Companies  (Acquisition  and  Transfer  of 
Undertakings)  Act 1970, and the Banking Companies (Acquisition and Transfer of 
Undertakings) Act 1980, there are so many loopholes  and in order to  overcome 
these loopholes, the Finance Minister has brought  this Bill, that is, the Banking Laws 
(Amendment) Bill 2024. I congratulate the Hon. Finance Minister for bringing this 
important Bill.   

Sir, the Banking Laws (Amendment) Bill 2024, seeks to amend the key 
banking regulation with the objective to improve governance standards to provide 
consistency in reporting by banks to the Reserve Bank of India to ensure better 
protection for depositors and investors and to improve audit quality in public sector  
banks. The proposed amendments are a comprehensive legislative effort aimed at 
modernizing and enhancing the regulatory framework governing India's banking 
sector. Drawing lessons from past mistakes, the Modi Government is committed to 
rectifying previous wrongs  and ensuring good governance in the banking sector.  The 
proposed amendments are not merely regulatory changes, they represent a bold step 
towards enhancing transparency and accountability, safeguarding the interest of 
investors  and rebuilding  public confidence  in our financial  institutions. This initiative 
underscores a vision for a banking system that prioritizes integrity and trust, paving 
the way for a brighter economic future for all citizens.  Sir, previously, the cooperative 
banking sector faced a crisis of confidence, largely due to the multi-crore loan scams 
involving Punjab and Maharashtra Cooperative Bank, Maharashtra State Cooperative 
Bank and Karuvannur Service Cooperative Bank.The scandals in the cooperative 
sector have created a significant trust-deficit, leaving millions of ordinary depositors  
vulnerable and anxious about the financial future due to a legacy of misgovernance. 
The NDA Government in response to the PMC scam, introduced the Banking 
Regulation (Amendment) Act, 2020 to enhance the management and governance of 
multi-state cooperative banks. The Act aimed at improving cooperative banks' 
management and regulation so as to protect the interests of the depositors by 
bringing these banks under the supervision of the RBI. To ensure good governance, 
increase transparency and improve access to capital while protecting investors' 
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interests, the Bill proposes the extension of the tenure of Cooperative Bank Directors 
and permits Directors of Central Cooperative Banks to serve on the Boards of State 
Cooperative Banks with the goal of promoting professional management and 
enhancing governance within cooperative institutions.  

Sir, the shallow and failed attempts towards furthering financial inclusion under 
the UPA regime were marred by inefficiencies and a lack of genuine commitment. 
However, the Modi Government’s Pradhan Mantri Jan Dhan Yojana has been a 
game-changer by opening over 53 crore bank accounts in the past decade. The 
scheme is the largest financial inclusion initiative aiming at universal and affordable 
access to formal banking services, integrating marginalised sections int the  economic 
mainstream. The Pradhan Mantri Jan Dhan Yojana’s success is a reflection of the 
Modi Government's larger vision of banking for all, correcting the failures of the past 
Government that left millions unbanked and vulnerable. The Amendments proposed 
under the Bill collectively aim to strengthen the banking framework, making 
governance more transparent and financial services more accessible for marginalised 
groups, representing a significant step towards the Modi Government’s commitment 
to good governance and financial inclusion for all.  The previous UPA Government has 
failed to address the needs of the ordinary citizens and include the marginalised in the 
journey of success and inclusion. While the UPA-era was characterized by inefficiency 
and a lack of commitment to empowering the marginalized, the Modi Government has 
harnessed the power of the Jan Dhan-Aadhaar and Mobile Trinity to facilitate a Direct 
Benefit Transfer system that ensures subsidies and social benefits reach the under-
privileged directly into their bank accounts, free from the clutches of middlemen.  This 
approach guarantees that supports not only reaches the marginalized sections but 
also provides timely-financial assistance for essential schemes such as pensions, 
scholarships and subsidies for basic goods. For the first time, constitutional 
recognition has been granted to the National Commission for Backward Classes 
safeguarding OBC rights within the governance framework.  The regime of neglect 
and exclusivity is long gone, and under the leadership of Modi Government, we are 
witnessing a new dawn in financial inclusion that is reshaping the future of our nation.  

Sir, gone are the days when the Indian banking sector was plagued by a 
cesspool of bad loans, vested interests, corruption and mismanagement. Under the 
previous UPA Government, the banking landscape was marred by a Gross NPA ratio 
that soared to 12.3 per cent by September, 2013 largely due to political interference in 
lending decisions and the concealment of bad loans.  This negligence not only eroded 
public trust but also inflicted significant losses on banks, jeopardizing the savings of 
countless depositors. But to recover and revive the banks, the Modi Government’s 
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consistent reforms, targeted towards improving the health of the financial sector, led 
to a remarkable turnaround with Gross Non-Performing Assets ratio declining to a 
multi-year low of only 0.6 per cent.  

Sir, the UPA Government neglected action towards the financial health  of the 
banking sector led to the banking sector reaching a critical low, with banks being 
reluctant to lend especially to small and medium-sized enterprises that drive 
employment.The urgent need for its revitalization was realized by the Modi 
Government that made concerted efforts towards transforming the banking sector 
into a vital asset for economic growth and restoring public trust in financial institutions 
through a comprehensive  four ‘R’ strategy of recognition,  resolution, recapitalization 
and reforms, focused on enhancing transparency in non-performing assets,  
effectively resolving stressed accounts, recapitalizing public sector banks  and 
instituting necessary reforms. The proactive approach has resulted in recoveries 
exceeding Rs. 10 lakh crore from bad loans between 2014 and 2023, significantly 
strengthening the banking ecosystem and fostering a responsible and clean financial 
system.  

Hon. Deputy Chairman, Sir, as proposed under the present Bill, the expansion 
of the scope for transferring unclaimed amounts to the Investor Education and 
Protection Fund, IEPF, signifies the commitment of Modi Government to protect 
investors' interests and promote financial literacy across India. The bureaucratic 
inefficiencies and lack of transparency prevalent under the UPA Government led to the 
languishing of unclaimed funds with investors being unaware of their rights to claim 
them.  In contrast, the Modi Government is committed to actively managing and 
regulating these unclaimed funds, thereby empowering investors and fostering a more 
transparent banking environment.  This proactive approach of the Government 
protects investors' rights and fosters financial literacy, helping individuals make 
informed decisions about their investment. 

 Sir, under the visionary leadership of the hon. Prime Minister, Shri Narendra 
Modi, the push for digitisation in the banking sector has marked a transformative shift 
compared to the previous UPA Government. The establishment of 75 digital banking 
units across various districts represents a significant step towards enhancing financial 
inclusion, particularly in rural and semi-urban areas. Gone are the days when 
digitization was merely a dream reserved for the affluent, unlike the UPA era, which 
struggled with inefficiencies and limited access. The Modi Government has prioritized 
initiatives like the Digidhan Mission and platforms such as UPI and BHIM, leading to a 
remarkable increase in digital transaction.  Furthermore, programs like Pradhan 
Mantri Jan Dhan Yojana have opened millions of bank accounts for previously 
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unbanked population, empowering citizens and ensuring that banking services are 
accessible to all, aligning with the vision of a self-reliant India. The amendments 
proposed under the Bill are designed to further enhance the regulation and 
governance of banks aiming to create a robust and reliable framework that supports 
the ongoing digitization of banking services and ensures equitable access for all.  The 
drive on digitization is not just about convenience; it is about creating opportunities, 
driving innovation and building a more equal society. Sir, making a fundamental shift 
towards a better, accountable and transparent banking system, unregulated 
practices are over and we are witnessing a new dawn for the banking sector while the 
UPA Government’s mismanagement left the banks vulnerable and struggling, 
resulting in a significant trust deficit. The Modi Government has undertaken significant 
reforms to rejuvenate the banking landscape, focusing on restoring confidence and 
enhancing service delivery for all citizens. With the proposed amendment increasing 
the number of nominees, allowing the appointment of up to four nominees per 
account, enabling simultaneous nominees, the Government aims at easing and 
bettering banking services for the general public. The transformation has emphasized 
on the critical role of a robust banking sector as a cornerstone of economic growth 
and development, transitioning from a period of scarcity to achieving strong banks for 
a strong economy with the broader vision of a self-reliant India.  

Sir, in conclusion, I would like to say that the Banking Laws Amendment Bill, 
2024, seeks to amend the Reserve Bank of India Act 1934, the Banking Regulations 
Act, 1949, the State Bank of India, Act 1955, the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 1970 and the Banking Companies Acquisition and 
Transfer of Undertakings Act, 1980.  
  The proposed Bill aims to improve the audit quality in the public sector banks, 
ensure consistent reporting to the RBI and extend the tenure of Directors in co-
operative banks, streamlining the banking operation and aligning them with 
contemporary financial practices. I support the proposed Amendment. I thank all the 
hon. Members of this House for their support to the proposed Amendment. Thank 
you very much.  
 
DR.  V. SIVADASAN (Kerala): Respected Chair, the public sector banks in India are 
protecting the economic stability of our nation. So, each and every Bill should be 
properly examined by this House.  Over the last decade, Indian banks have written off 
approximately Rs.16.35 lakh crore. After 2014, every year, this Government has 
written off a huge amount. A huge number of people, including the poor, are 
depending upon banks for keeping their money.  Now, the richest of the rich are 
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getting a lot of facilities from banks. But the facilities for ordinary people have 
deteriorated. Earlier, public sector banks used to give gold loans to a large number of 
people for agricultural activities.  The interest rate was also comparatively low for this 
loan. It helped thousands of farmers in our country. But, now, the number of such 
loans has come down.  So the people are compelled to go to private money lenders 
who are collecting exorbitant interest. That is why such companies are making huge 
profits. The usurers have taken a big amount from public sector banks and they are 
lending money to people at an exorbitant rate.  The public sector banks are used as 
providers of money to money lenders, like the big corporates. In rural-urban divide, 
unavailability of credit has also increased. The leading banks have given only a 
marginal number of loans to villagers.  The rural India is still trapped by the private 
money lenders. The major share of loans has been taken by the richest of the rich, a 
small section of the society in cities which is very close to the Union Government or 
part of the ruling class.  

In the banking sector, a huge number of employees are working as contract 
labourers.  They have no labour rights. The ground reality is that they have no fixed 
working time. Lakhs of women workers are there, but they do not have maternity 
leave; they have no pension scheme and they have no treatment facility.  There is no 
reservation in the contract jobs. Increasing contractualisation is a threat to the 
equality of the nation and it will also ruin the credibility of the banking sector. We 
should oppose the contractualisation in our banks.  Employees in these banks are 
struggling for their basic rights. The number of employees in public sector banks has 
declined. In 2014, the total number of employees stood at 8,42,813.  However, the 
figure has now dropped to 7,64,679. The workload of employees has increased. Even 
with fixed working hours, workers are often forced to work late night, especially 
during the financial year and during the audit time.  In banks, there should be proper 
criteria for transfer and posting. Frequent transfers disrupt the lives of the workers and 
their families. Bank employees are forced to mobilise audience for the propaganda 
programme of the Union Government.  They are also compelled to work as agents of 
insurance schemes and Government money collection schemes, which provide only a 
pittance in return to the people.               
  Employees have more than 15 targets to meet due to the Government 
directives, most of which involve promotional work of the Union Government.  In our 
banks, the number of transactions has increased, which is natural, but the number of 
complaints has also risen, which is not natural.  This is due to the systemic failure.  
Daily Transaction Monitoring is an essential part of the banks.  Loan documentation 
and loan recovery are also the responsibilities of the bank employees.  In 2014, the 
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employees-to-accounts ratio was 1:1,251.  By March 2024, this ratio has worsened to 
1:2,686.  Bank employees urgently need the right to disconnect.  The right to 
disconnect is a labour law principle that allows employees to disengage from work-
related communications outside their official working hours.  Work-life balance and 
job satisfaction are essential parts of well-being.   
 The Government is trying to dislodge smaller banks by merging them.  After 
merging, they are being privatised.  International experience shows that a network of 
small banks is healthier for the economy.  The banks’ privatisation is a serious threat 
to the public banking system.  The network of co-operative banks in Kerala is an 
example of robust and popular banking network, which is accessible to the common 
people, but the Union Government is trying to centralise the co-operative banking 
system.  Through this co-operative banking system, we are providing a lot of facilities 
to the poorest of the poor in our villages.  The public banking system should be 
protected.  Privatisation and contractisation should be resisted.  For that, we are 
requesting the Government for recruitment drive in the banking sector.  That is very 
important.  The Government should conduct the recruitment drive, and we all know 
that thousands of posts are lying vacant in our public sector banks.  The posts, which 
are lying vacant, should be filled and the recruitment should be conducted in our 
banks. I request the Government to protect the co-operative sector and public sector 
banks in our nation.  Thank you, Sir. 
  
MR. DEPUTY CHAIRMAN:  Now, Shrimati Priyanka Chaturvedi. 
   
Ǜीमती िĢयंका चतुवȃदी (महाराÍटर्): िडÃटी चेयरमनै सर, आपने मुझे इस important मुǈे पर 
बोलने का मौका िदया, इसके िलए आपको धन्यवाद। सर, defaulters, loan write-off वगैरह के 
बारे मȂ बहुत सारी बातȂ कही गईं, इसिलए मȅने सोचा िक मȅ कुछ बातȂ रखँूगी।  यह जो िबल आया है, 
वह अमȂडमȂट के माध्यम से आया है।  इस भाव से आया है िक आम आदमी को बȅिंकग िसÎटम मȂ 
िकस तरीके से और सुरक्षा िमल सके।  पर, बनते-बनते on ground ये सब खास आदिमयȗ के बन 
जाते हȅ।  ये सारे जो चैलȂजेज़ हȅ, I am sure िक िवǄ मंतर्ी जी खुद जानती हȅ, इसिलए उस पर मȅ 
बोलना नहीं चाहँूगी।  पर, आज हमारे बȅिंकग िसÎटम मȂ जो हो रहा है, मȅ आपको उसका पूरा सार 
बताना चाहती हँू। सर, एक तरफ हȅ हमारे wilful defaulters और व े wilful defaulters, wilful 
defaulters हȅ, यानी उनके पास पैसा है, वे पे कर सकते हȅ, लेिकन व ेपहली िटकट लेकर िवदेशȗ 
मȂ चले जाते हȅ।  वहा ँसे अपनी अच्छी-अच्छी फोटोज़ भेजते हȅ।  कुछ wilful defaulters  हȅ, जो 
कहते हȅ िक हमने तो इंिडयन िसिटजनिशप भी त्याग दी है।  वे नई कंटर्ी के िसिटजन बन जाते हȅ, 
िफर हमारा देश जागता है, हमारी सरकार जागती है और उनकी िसिटजनिशप रǈ कराती है।  
दूसरी तरफ आम आदमी है।  अगर वह एक लोन repayment मȂ थोड़ी देर कर दे, तो कलेक्शन 
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एजȂट्स उसके घर पहँुच जाते हȅ, उनको डराते हȅ, धमकाते हȅ, तोड़-फोड़ करते हȅ और उनको 
Ģेशर डालते हȅ िक वे पेमȂट करȂ।  यह हमारी खास आदमी  और आम आदमी की Îटोरी चल रही है।   

सर, दूसरी तरफ लोन्स राइट-ऑफ हो रहे हȅ।  िकतने लोन्स राइट-ऑफ हो रहे हȅ, 
उसका आँकड़ा, I am sure, िवǄ मंतर्ी जी अच्छे से जानती हȅ, मȅ उसमȂ पड़ना नहीं चाहँूगी, 
क्यȗिक वे नाराज हो जाती हȅ, जब हम बार-बार बोलते हȅ, पर हȅ, राइट-ऑफ हुए हȅ।  उन राइट-
ऑफ लोन्स के सबंधं मȂ मȅ यह बताना चाहती हँू िक जो ये लोन्स लेते हȅ और उनके लोन्स राइट-
ऑफ होते हȅ, वे एक अच्छी िंजदगी जी रहे हȅ, सुकून की िंजदगी जी रहे हȅ।  ठीक है, उन पर जो 
केसेज़ हȅ, वे चल रहे हȅ, पर उनसे उनका कुछ खींचा नहीं जाता है।  
दूसरी तरफ, हमारा जो आम आदमी है, वह गारंटी पर गारंटी दे देकर, डॉक्यमूȂट्स पर 
डॉक्यमूȂट्स दे देकर एक लोन पाने की कोिशश करता है।  आप ÎटूडȂट लोन देख लीिजए, आप 
एजुकेशन लोन की तरफ देख लीिजए या आप फामर् लोन की तरफ देख लीिजए।  मȅ उन पर नहीं 
जाना चाहंूगी, क्यȗिक आंकड़े मडैम के पास हȗगे।  

 सर, मȅ महाराÍटर् से आती हँू।  जो Cooperative Banks हȅ - महाराÍटर् मȂ भी हमने देखा है 
िक जो regional satraps होते हȅ, वे जनता का पैसा लेकर उसको िकस तरीके से misuse करते 
हȅ, उसके इितहास मȂ जाने की जरूरत नहीं है।  वह गंदगी है और उसकी सफाई होनी चािहए।  
दूसरी तरफ, वह िकसान है, जो उÇमीद करता है िक हमȂ कुछ िरलीफ िमलेगी, हमȂ कोई लोन 
िमलेगा, इंÎटीǷूशनलाइज्ड लोन बनाने का एक माध्यम बनेगा, लेिकन उसको उससे वंिचत रखा 
जाता है। महाराÍटर् मȂ िपछले साल करीब 2,000 से ज्यादा िकसानȗ ने आत्महत्याएँ की हȅ। 

 सर, अभी कुछ ही िदन पहले बजट पेश िकया गया था।  Ģधान मंतर्ी जी खुद Creator 
Economy की बात करते हȅ, Content Economy की बात करते हȅ और Concert Economy की 
बात करते हȅ।  Ministry of Information and Broadcasting की तरफ से WAVES नामक एक 
बहुत बड़ा कायर्कर्म होने जा रहा है, जो मंुबई मȂ ही होगा।  एक तरफ हम इस Economy की बात 
कर रहे हȅ और हम funds allocate करते हȅ और दूसरी तरफ एक Stand-up Comedian अगर 
कोई joke कह दे, तो वह हमारे पावरफुल लोगȗ को पसदं नहीं है। …( समय की घंटी)... 

 
MR. DEPUTY CHAIRMAN: Please speak on the subject. …(Interruptions)… 
   
Ǜीमती िĢयंका चतुवȃदी:  सर, अब मȅ खत्म कर रही हँू।  सर, यह िवषय पर ही है, इसमȂ fund 
allocate हुआ, पर वहीं economic activity को तोड़-फोड़ कर उस पर बुलडोजर चला िदया 
जाता है, तो यही आज आम आदमी और खास आदमी का फकर्  है।  चाहे amendment हो, 
banking laws हȗ, banks हȗ, उनका अंतर मȅने इसी तीन िमनट मȂ बताने की कोिशश की है।  मȅ 
उÇमीद करती हँू िक िवǄ मंतर्ी जी इस पर जवाब दȂगी।   Thank you. 
 
Ǜी उपसभापित:  Ǜी महȂदर् भƺ, 15 िमनट। 
 
Ǜी महȂदर् भƺ (उǄराखंड):  माननीय उपसभापित महोदय, मȅ आपका आभारी हँू िक आपने मुझे 
एक महत्वपूणर् िवषय पर बोलने का अवसर Ģदान िकया है।महोदय, जब बȅक के बारे मȂ चचार् होती 
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है, तो आज मȅ कह सकता हँू िक िवÌव के अंदर अगर अथर्ËयवÎथाओं को ठीक िदशा की ओर 
बढ़ाने का काम िकसी सेक्टर ने िकया है, तो वह बȅिंकग सेक्टर ने िकया है।  अगर मȅ भारत की 
दृिÍट से बात करँू, तो 16 माचर्, 1949 को बȅिंकग कंपनी अिधिनयम के नाम से इसको लागू िकया 
गया था।  1 माचर्, 1966 को इसका नाम बȅिंकग िविनयमन अिधिनयम बना।  इसमȂ अनेक बार 
सशंोधन हुए।  सशंोधनȗ का Ģमुख उǈेÌय यह होता है िक समय, काल और ĢÎतुित के अनुसार 
उसमȂ क्या जोड़ना चािहए, िजससे हम गर्ाहकȗ को अच्छी सुिवधा दे सकते हȅ, अच्छा इन्वेÎटमȂट 
कर सकते हȅ और इन्हीं भावȗ के साथ ये सशंोधन बार-बार िकए गए।  सâ 1965 मȂ इस अिधिनयम 
मȂ धारा 56 को जोड़ा गया तथा देश के सभी सहकारी बȅकȗ पर इस अिधिनयम को लागू िकया गया।  
यह महत्वपूणर् िवषय है िक सहकारी बȅकȗ का आज बहुत बड़ा महत्व हो गया है।  देश के अंदर 
उनकी गितिविधया,ं उनके ǎारा िकए गए कायर् आज जनता के सामने एक उदाहरण पेश कर रहे 
हȅ।  1983 मȂ िफर सशंोधन कर भारतीय िरजवर् बȅक को अिधक शिƪया ंĢदान की गईं।  िरजवर् बȅक 
के अंदर जो शिƪया ंिजस रूप मȂ दी जानी चािहए थीं, मुझे लगता है िक तत्कालीन सदन को लगा 
होगा िक कुछ और अिधकार, कुछ और शिƪया ंइसको दी जाएँ, उसके िलए इसमȂ Ģावधान िकया 
गया।  1993 मȂ बȅिंकग के्षतर् मȂ पारदिर्शता और जवाबदेही के ऊपर बल िदया गया।  िनिÌचत रूप से, 
बȅक की अपनी कुछ मान्यताएँ होती हȅ, बȅक के अंदर काम करने की कुछ गितिविधया ँहोती हȅ, 
लेिकन गर्ाहक को उसकी सुिवधा िमले, पारदिर्शता िदखाई दे, इस भाव के साथ भी उस कालखंड 
मȂ सशंोधन िकए गए। वषर् 2004 मȂ बȅिंकग के्षतर् मȂ िÎथरता को सशंोधन से बल िदया गया।  िÎथरता 
बȅक की बनी रहे, इसकी सबको आवÌयकता थी, क्यȗिक तब देश के अंदर इस Ģकार का माहौल 
था िक अनेक बȅक खुलते थे और अचानक बदं हो जाते थे।  आम पिÅलक का बȅक पर िजस रूप मȂ 
िवÌवास Îथािपत होना चािहए था, उसमȂ कुछ कमी िदखाई दी और िवधेयक मȂ उसकी चचार् की 
गई।  2017 मȂ बȅकȗ के िदवािलयापन की अनेक घटनाएँ हुईं। तब यह लगता था िक जो जमाकतार् 
है, उसका िवÌवास कैसे अिर्जत िकया जाए, तो 2017 मȂ इस िवधेयक मȂ िदवािलया और 
िदवािलयापन से सबंिंधत Ģावधानȗ की ËयवÎथा की गई।  सâ 2020 का सशंोधन काफी महत्वपूणर् 
रहा। इस सशंोधन से देश के सभी सहकारी बȅकȗ को आरबीआई से जोड़ा गया। पहले सहकारी 
बȅक आरबीआई की गाइडलाइन के तहत नहीं चलते थे, इसिलए यह ËयवÎथा की गई।  उसी िदन 
1,482 शहरी और 58 बहु राज्य सहकारी बȅकȗ को इससे जोड़ा गया।  मȅ आज के आंकड़े न कहँू, 
लेिकन 2022 की जो जानकारी मेरे सÇमुख है, उसको मȅ यहा ँरखना चाहंूगा।  सावर्जिनक के्षतर् के 
12 बȅक, िजनकी शाखाए ंआज बहुत हो गई हȅ, उनकी चचार् पूवर्वतीर्  वƪाओं ने की है, इसिलए मȅ 
उस चचार् की ओर नहीं जाऊंगा।   इस समय िनजी के्षतर् के 22 बȅक, 44 िवदेशी बȅक, 1,485 
सहकारी बȅक और लगभग 96,000 गर्ामीण सहकारी बȅकȗ को इसके तहत जोड़ने का काम िकया 
गया है। 
  महोदय, आज बȅक की जो ËयवÎथाएँ हȅ और जो सशंोधन की अवÎथा – जो लोकसभा मȂ 3 
िदसबंर, 2024 को पािरत िकया गया, उसकी कुछ वैधािनक आवÌयकताएँ थीं। इसकी 
आवÌयकता क्यȗ महसूस की गई, इस पर मȅ माननीय मंतर्ी जी का आभार Ëयƪ करते हुए अपनी 
बात रखना चाहँूगा। 
 धारा 18, 25, 27, 56 और 18 मȂ सशंोधन की क्या आवÌयकता पड़ी, इसे मȅ ÎपÍट करना 
चाहता हँू। महोदय, बȅकȗ ǎारा आरबीआई को िनयिमत रूप से िरपोटर् देने की चचार् बार-बार उठती 
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रही। पहले यह िरपोटर् Ģत्येक शुकर्वार को दी जाती थी, लेिकन वतर्मान मȂ बȅिंकग गितिविधया ँ
ऑनलाइन हो जाने के कारण सटीक िरपोिटȊग सुिनिÌचत करना आवÌयक हो गया था।आज के 
समय मȂ Google Pay, Paytm, भीम ऐप जैसे कई िडिजटल माध्यम उपलÅध हȅ। इन सभी माध्यमȗ 
से ĢाÃत आँकड़ȗ को Ģत्येक शुकर्वार को सकंिलत करके सही ढंग से िरपोटर् करना आरबीआई के 
िलए सभंव नहीं था। बȅिंकग गितिविधयȗ मȂ मौसमी उतार-चढ़ाव भी होते हȅ, िजनकी िरपोिटȊग के 
िलए यह आवÌयक समझा गया िक Ģत्येक माह की 15 तारीख की िरपोटर् उसी महीने की 20 
तारीख तक तथा माह के अंितम िदन की िरपोटर् अगले महीने की 5 तारीख तक आरबीआई को दी 
जाए। इससे Ģामािणकता के आधार पर आरबीआई को बȅकȗ की सही िरपोिटȊग िमल 
सकेगी।महोदय, अब मȅ दूसरे सशंोधन की बात करना चाहता हंू।धारा 15 (NC) के तहत 
अिधिनयम मȂ Ëयापक रूप से पयार्Ãत िहतȗ का उÊलेख िकया गया है। इस सशंोधन के अंतगर्त 
"पयार्Ãत Åयाज" को पिरभािषत करते हुए जहा ँपहले उÊलेिखत 5 लाख रुपये अथवा चुकता पँूजी 
का 10 Ģितशत िनधार्िरत था, उसे बढ़ाकर अब 2 करोड़ रुपये अथवा चुकता पँूजी का 10 Ģितशत 
कर िदया गया है। यह सशंोधन इसिलए आवÌयक हो गया था, क्यȗिक लबें समय से िहतȗ के 
टकराव की िÎथित उत्पन्न हो रही थी। बȅिंकग सचंालन की अखंडता बनाए रखने के िलए इस 
Ģकार की कानूनी ËयवÎथा की गई।  

अिधिनयम की धारा 20 मȂ उÊलेख है िक बȅिंकग कंपिनया ँऐसी कंपिनयȗ या सÎंथाओं को 
ऋण या अिगर्म Ģदान करने से रोकती हȅ, िजनमȂ िनदेशक का पयार्Ãत िहत हो। इसी तरह धारा 10 
यह अिनवायर् करती है िक बोडर् के कम से कम 51 Ģितशत सदÎय कमर्चारी, Ģबधंक, या Ģबधं 
एजȂट के रूप मȂ बȅक से साथ पयार्Ãत िहत या सबंधंȗ मȂ उनको Îवतंतर्ा िमलनी चािहए। 
 महोदय, मȅ अब तीसरे महत्वपूणर् सशंोधन पर आता हंू। यह सशंोधन सहकारी बȅकȗ के िलए 
बहुत अपेिक्षत हो गया था, खास तौर पर सहकारी बȅकȗ की दृिÍट से इस सशंोधन को लाने की 
आवÌयकता महसूस हुई। बȅिंकग अिधिनयम की धारा 10A (2A-1) के तहत अध्यक्ष और 
पूणर्कािलक िनदेशक को छोड़कर अन्य सभी का कायर्काल 8 वषर् िनधार्िरत था, जबिक अध्यक्ष 
और पूणर्कािलक िनदेशक 10 वषर् तक अपने पद पर रह सकते थे। अब इस कायर्काल को 10 वषर् 
कर िदया गया है। इसका कारण यह है िक सहकारी सिमित अिधिनयम के अतंगर्त बोडर् के 
िनवार्िचत सदÎयȗ और पदािधकािरयȗ का कायर्काल चुनाव की ितिथ से 5 वषर् होता है। इससे 
Ëयावहािरक किठनाइया ंआ रही थीं। इस अिधिनयम के तहत सेवा करने वाले िनवेशकȗ को इस 
अिधिनयम का पालन करने के िलए दूसरे कायर्काल कायर्काल के िलए बीच मȂ ही अपने पद को 
छोड़ना पड़ता था।   
 महोदय, चौथा सशंोधन भी सहकािरता की दृिÍट से बहुत महत्वपूणर् है। अिधिनयम की धारा 
16 Ëयिƪयȗ को एक से अिधक बȅिंकग कंपिनयȗ के बोडर् मȂ नाम कटने से रोकती है। अब इस 
सशंोधन के तहत कȂ दर्ीय सहकारी बȅक के िनदेशक को राज्य सहकारी बȅक बोडर् मȂ भी कायर् करने 
की अनुमित दी गई है। 
 पूवर् मȂ Ģाथिमक कृिष ऋण सिमितयȗ, कȂ दर्ीय सहकारी बȅकȗ और राज्य सहकारी बȅकȗ के 
बीच पदािधकािरयȗ के Îतर पर असमानता थी। Ģाथिमक कृिष ऋण सिमित के पदािधकारी कȂ दर्ीय 
सहकारी बȅक बोडर् मȂ शािमल हो सकते थे, लेिकन कȂ दर्ीय सहकारी बȅक के सदÎय राज्य सहकारी 
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बȅक बोडर् मȂ शािमल नहीं हो सकते थे। इस असमानता को दूर करने के िलए यह सशंोधन लाया 
गया। 
  महोदय, अब मȅ पाचँवȂ सशंोधन की बात करता हंू। धारा 45ZA, 45ZC, 45ZE और नई 
धारा 45ZG के तहत नामाकंन से सबंिंधत Ģावधानȗ मȂ सशंोधन िकया गया। 
 
धारा 45ZA: जमाकतार् के धन के भगुतान के िलए नामाकंन। 
 
धारा 45ZC: सुरिक्षत अिभरक्षा मȂ रखी गई वÎतुओं की वापसी के िलए नामाकंन (िवशेष रूप से 
िगरवी रखी वÎतुएँ)। 
 
धारा 45ZE: सुरक्षा लॉकरȗ मȂ रखी वÎतुओं की सुरक्षा के िलए नामाकंन। 
 
धारा 45ZG: कर्िमक  नामाकंन की Ģाथिमकता सुिनिÌचत करने के िलए। 
 

महोदय, कोरोना काल के दौरान ये आवÌयकताएँ सामने आईं। जब नॉिमनी (नामािंकत 
Ëयिƪ) की अकाल मृत्यु हो गई, तब बȅक खातȗ मȂ जमा पँूजी लैÃस हो गई। उस पूजंी को िनकालने 
मȂ पिरवारȗ को किठनाइयȗ का सामना करना पड़ा। अब नए सशंोधन मȂ चार नामािंकत Ëयिƪ 
(नॉिमनी) दजर् करने की अनुमित दी गई है, िजससे पिरवारȗ को उनका धन ĢाÃत करने मȂ 
आसानी होगी और कानूनी Ģिकर्या भी सरल हो जाएगी।  

 
5.00 P.M. 

 
  महोदय, छठा सशंोधन काफी छोटा है।  यह बड़ा संशोधन नहीं है।  इसके तहत जमा बीमा 
िनगम, डीआईसीजीसी की पिरभाषा,  Ģबधं िनदेशक की पिरभाषा और Ģायोजक बȅक की पिरभाषा 
उिÊलिखत है। इसमȂ केवल बȅिंकग अिधिनयम सशंोधन, 2020 मȂ पेश िकया गया था, उसके तहत 
जमा बीमा िनगम की और Ģबधंन िनदेशक की पिरभाषा छोड़ दी गई थी।  उस समय 2020 मȂ 
उसका उÊलेख  नहीं हो पाया था, जो सहकारी बȅक के िलए अĢासािंगक और अËयावहािरक बनी 
हुई थी। अत: उसे बहाल करने के िलए Ģायोजक बठैक की पिरभाषा को इसके तहत हटा िदया 
गया है।   
 सर, धारा 35ए - दावा न िकए गए लाभाशं का हÎतातंरण, अवैतिनक लाभाशं खाते मȂ 
हÎतातंरण से जुड़ा है।  इसमȂ यह सुिनिÌचत होगा िक िबना दावे वाले शेयर, Åयाज या बॉन्ड, 
redemption रािश भी IEPF, िनवेशक िशक्षा और सरंक्षण कोष मȂ हÎतािंतरत की जा सकती है।  
पहले इसका Ģावधान नहीं था, अब इसको जोड़ा गया है और इसको लागू िकया गया है।  इसमȂ 
िनवेशकȗ की सुरक्षा को बढ़ाया गया है।   
 उपसभापित महोदय, धारा 41- लेखा Ģिशक्षण अिधिनयम, 1955 है।  महोदय, इसकी  
धारा 10 मȂ सशंोधन का ĢÎताव है।  अभी तक सावर्जिनक के्षतर् के बȅकȗ के िलए वैधािनक लेखा 
परीक्षकȗ की िनयुिƪ आरबीआई ǎारा अनुमोिदत होती थी। जो लेखा परीक्षक िनयुƪ होते थे, 
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क्यȗिक सब Ģकार के िरकॉडर् रखने का काम होता था।  ह िबना आरबीआई के अनुमोदन के सभंव 
नहीं था तथा इसका पािरǛिमक आरबीआई ǎारा केन्दर् सरकार के परामशर् से ही िदया जाता था।  
अब इस सशंोधन के बाद लेखा परीक्षकȗ का पािरǛिमक िनधार्िरत सावर्जिनक के्षतर् के बȅक Îवयं 
करȂगे, तभी बȅकȗ मȂ ĢितÎपधार्, पािरǛिमक Ģदान करने की सुिवधा िमलेगी।   

महोदय, बȅक सही Ģकार से ऑिडट करȂगे, इसका Ģावधान इसमȂ िकया गया है।  यह 
सशंोधन यह सुिनिÌचत करने मȂ मदद करेगा िक लेखा परीक्षकȗ को पयार्Ãत रूप मȂ पािरǛिमक 
िमले, िजससे लेखा परीक्षकȗ के, मानकȗ और समगर् िवǄीय िनगरानी मȂ सुधार हो सके।   
 सर, हमारे िवरोधी दल के अनेक वƪाओं ने बहुत से िवषयȗ पर चचार् की है।  कहा गया िक 
आिखरकार बȅक िबल मȂ सशंोधन की आवÌयकता क्यȗ है?  मȅ Ģधान मंतर्ी जी का आभार Ëयƪ 
करता हंू िक देश के अंदर आज लोगȗ के िजतने खाते खोले  गए, जैसे िक चचार् मȂ बताया गया िक 
54 करोड़ से अिधक जन-धन खाते खोले गए और 14 हजार करोड़ रुपये की धनरािश उन खातȗ 
मȂ जमा हुई है।  यह अपने आप मȂ इस बात को िसǉ करता है िक जब तक गुÊलक नहीं होगी, तब 
तक बचत नहीं होगी। कागेंर्स के शासनकाल मȂ जनता को गुÊलक के अिधकार से वंिचत िकया 
गया  था।  मȅ Ģधान मंतर्ी जी का आभार Ëयƪ करता हंू िक आज एक-एक बहन का खाता बȅकȗ के 
अंदर है।  अपनी सामथ्यर् के अनुसार बहनȂ उस खाते  मȂ जमा भी करती हȅ  और उसकी सुिवधाए ंभी 
उन्हȂ िमल रही हȅ।  बȅकȗ से लोन लेकर लोगȗ के भागने की चचार् भी यहा ंहुई।  यह भी बताया गया 
िक िकतनी बड़ी सखं्या मȂ लोग भागकर गए हȅ,  लेिकन आज मȅ कह सकता हंू िक जब से देश के 
अंदर Ģधान मंतर्ी जी के नेतृत्व मȂ सरकार बनी है,  इस Ģकार से जो अपराधी हȅ, वे िकसी भी तरह 
से  बच नहीं सकते हȅ और इसका एक ËयविÎथत रूप है। अब केवाईसी के माध्यम से और अन्य 
तरीकȗ से Ëयिƪ की पहचान होती है, तो Îवाभािवक रूप से यह होता है िक वह Ëयिƪ कोई ऐसा 
काम तो नहीं कर रहा है, िजससे देश के अंदर उसके ǎारा बȅकȗ को नुकसान पहंुचाने का काम 
िकया जा रहा है।   

महोदय, अब मȅ मुदर्ा लोन की चचार् इसिलए कर रहा हंू  िक यह एक बहुत बड़ी चीज़ है। 
बȅकȗ को आज िकस गित के साथ जोड़ा गया है,  इसको समझना पड़ेगा।  मȅ अभी अपने िमतर्ȗ के 
साथ बठैकर चचार् कर रहा था िक एक िÎथित ऐसी आएगी िक शायद पैसा छपना ही बंद हो जाए 
और सारा लेन-देन बȅकȗ के माध्यम से हो।  ऐसी िÎथित िदख रही है।  हमारे कागेंर्स के एक िमतर् 
कह रहे थे िक बȅकȗ मȂ लाइन लग रही है।  महोदय, आज तो िबजली का िबल ऑनलाइन जमा हो 
रहा है, मोबाइल कनेिक्टिवटी का िबल ऑनलाइन जमा हो रहा है।  एक-एक चीज़, जहा-ंजहा ं
लाइन लगी होती थी, वहा ंलाइन लगना बदं हो गई है।   इसमȂ बȅकȗ का बहुत बड़ा योगदान है।  
आज बȅकȗ के िजतने भी सरकारी आयाम हȅ, उन सारे आयामȗ को बȅकȗ से जोड़ा गया है और बȅक 
ने हर गर्ाहक को हर जगह सुिवधा दी है िक िकसी भी Ģकार से उसको िकसी भी लाइन मȂ लगने 
की जरूरत नहीं है।  यपूीआई की बार-बार चचार् हुई है।  महोदय, हम अपनी अथर्ËयवÎथा को 
तीसरी अथर्ËयवÎथा के रूप मȂ लाने का Ģयास कर रहे हȅ, इस िदशा मȂ हमȂ इसका बड़ा लाभ ĢाÃत 
होगा।  आज की तारीख मȂ हम सब लोग बȅकȗ की पिरिÎथितयȗ का अवलोकन कर रहे हȅ। यह ठीक 
है िक िवपक्ष का उǈेÌय सुझाव देना होता है और मȅ इस बात को भी मानता हंू िक िजतने सुझाव 
िवपक्ष की ओर से आते हȅ, तो हमारे देश के Ģधान मंतर्ी जी, हमारे देश की िवǄ मंतर्ी जी ǎारा उन 
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सुझावȗ को देश िहत मȂ कैसे लागू िकया जा सकता है, उसका उÊलेख हर बार बजट के अंदर 
िकया है।   
  महोदय, मȅ एक बात और कहना चाहंूगा िक हर बार के बजट मȂ बȅक के सुधार के कोई न 
कोई सुझाव िनिÌचत रूप से रहते हȅ और उस िदशा मȂ लोगȗ की आय भी बढ़ती है। महोदय, जब 
यह आय हर वषर् बढ़ती है, तो उसका पैसा बȅक मȂ जमा भी होता है। आज देश के अंदर इस Ģकार 
की पिरिÎथित बन गई है िक दो नंबर का काम भी होता है। महोदय, मȅ तो कई बार इसकी चचार् 
करता हंू, बहुत लोगȗ ने नोटबदंी की चचार् की है, लेिकन मȅ एक बात कहना चाहता हंू िक नोटबदंी 
का एक असर तो जरूर हुआ है। मȅ जानता हंू िक बहुत से लोग, िजनके पास अथाह लÑमी माया 
होगी, उनके यहा ंआग लगी हुई है, क्यȗिक वे पकड़े जा रहे हȅ। महोदय, Ģधानमंतर्ी जी की आंखȗ 
मȂ आज ऐसा चÌमा आ गया है िक उन्हȂ पता लगता जा रहा है िक िकस घर मȂ, कहा,ं िकतना पैसा 
है। जब वे पकड़े जाने पर जेल के अदंर जाते हȅ, तो बड़े-बड़े लोग अपने चेहरे छुपाते िफरते हȅ। 
महोदय, आज देश के अदंर यह पिरिÎथित बनी है। जो सरकारी पैसा है, सख्ती के साथ बȅक का 
वह पैसा बȅक के अंदर जाए। मȅ मानता हंू िक नोटबदंी के समय बहुत से लोगȗ ने पैसा जमा नहीं 
िकया होगा, पर अिधकतर लोगȗ ने एक-एक पैसा बȅक के अंदर जमा िकया था और उसी का 
पिरणाम रहा िक इतने खाते खुले और बȅकȗ के अंदर पैसे की धनरािश िजस गित के साथ जमा 
हुई, वह भी हमारे सामने एक उदाहरण है।  

महोदय, बहुत से लोगȗ ने इस ËयवÎथा पर अनेक ĢÌन खड़े िकए हȗगे। मȅ जानता हंू िक 
िवपक्ष का काम कुछ िवषयȗ पर सुझाव देना होता है, इसिलए ĢÌन भी खड़े होते हȅ, लेिकन उन 
ĢÌनȗ का आधार और समाधान केवल और केवल िवǄ मंतर्ी जी कर सकती हȅ।  

महोदय, मुझे पूरा िवÌवास है िक आगामी िदनȗ के अंदर हमने अपने Ģदेश और देश के 
अंदर जो बȅिंकग ËयवÎथाएं Îथािपत की हȅ, उनमȂ और गित के साथ सुधार करने हȗगे। महोदय, 
बȅक के Ģित लोगȗ का िवÌवास खड़ा हो, उस िवÌवास के साथ हम सबको खड़ा होना है।  

उपसभापित महोदय, आपने मुझे इस िबल पर बोलने का अवसर िदया, इसके िलए मȅ 
आपका बहुत-बहुत धन्यवाद करता हंू और अपनी बात यहीं पर समाÃत करता हंू। 

 
Ǜी उपसभापित: माननीय सदÎय, आपका बहुत-बहुत धन्यवाद। Ǜी रामजी, आप अपना भाषण 
आरंभ कीिजए।  
 
Ǜी रामजी  (उǄर Ģदेश): उपसभापित महोदय, आपका बहुत-बहुत धन्यवाद िक आपने मुझे 
‘बȅिंकग लॉज (अमȂडमȂट) िबल, 2024’ पर बोलने का अवसर िदया है। मȅ इसके साथ ही अपनी 
पाटीर् की मुिखया, आदरणीय बहन कुमारी मायावती जी का भी आभार Ëयƪ करता हंू।  
  मान्यवर, मȅ कुछ महत्वपूणर् िंबदुओं पर आपका ध्यान आकृÍट करना चाहता हंू। जैसे-जैसे 
हम टेक्नोलॉजी का उपयोग बढ़ाते जा रहे हȅ, वैसे-वैसे हमारे सामने चैलȂजेस भी बढ़ते जा रहे हȅ। 
मान्यवर, उसी कर्म मȂ लगभग 30,000 करोड़ रुपये बȅिंकग ģॉड के रूप मȂ भी देखने को िमले हȅ। 
इसमȂ िडिजटल अरेÎट, फेक एÃलीकेशन्स या ओटीपी के ज़िरए लोगȗ की गाढ़ी कमाई, खून-
पसीने की कमाई फेक अकाउंट्स मȂ जाती है और वहा ं से मÊटीपल टर्ासंफर होकर कहा ंगई, 
उसके बारे मȂ मालमू नहीं होता है। महोदय, जब बȅकȗ मȂ जाते हȅ, तो वे बोलते हȅ िक िजस अकाउंट 
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मȂ गया, वह फेक अकाउंट है। महोदय, 3 से 4 करोड़ रुपये का टनर्ओवर 1 महीने, 2 महीने, 3 
महीने मȂ हो रहा है, लेिकन बȅक कहते हȅ िक यह फेक अकाउंट है। महोदय, यह फेक अकाउंट 
आिखर करंट अकाउंट के रूप मȂ कैसे खुला, इसकी भी जाचं होनी चािहए। करंट अकाउंट खोलने 
के िलए जब िफिजकल वैिरिफकेशन होता है, फामर् भरे जाते हȅ, वहा ं चैक करने जाते हȅ, तो ये 
एकाउंट्स कैसे खुल रहे हȅ, यह एक गंभीर िवषय है। मान्यवर, सरकार को इसका भी सजं्ञान लेना 
चािहए। 

महोदय,  इसके साथ ही जो साइबर कर्ाइम थाने बनाए गए हȅ, उनमȂ िजन लोगȗ को 
िबठाया गया है, उन्हȂ आईटी के बारे मȂ कुछ नॉलेज नहीं है। वे एÃलीकेशन िलख लेते हȅ, 
एफआईआर िलख लेते हȅ, लेिकन उन पर कोई कारर्वाई हुई या नही हुई, उसके बारे मȂ उन्हȂ कोई 
जानकारी नहीं होती है।  

मान्यवर, अभी हमारे यहा ँ पर एक केस हुआ है। हमारे गोरखपुर मȂ Ǜी नवल िकशन 
नथानी, जो हमारे जानने वाले हȅ, उनका 40 लाख रुपया मÊटीपल टर्ासंफर हो गया। वे बȅक मȂ 
गए, उन्हȗने एÃलीकेशन दी िक फला-ं फला ंबȅक मȂ आरटीजीएस से पैसा गया हुआ है, लेिकन बȅक 
ने कहा यह फेक अकाउंट है, हम इसमȂ कुछ नहीं कर सकता। महोदय, आिखर यह फेक अकाउंट 
कैसे खुला था? जब उसमȂ, एक महीने मȂ, दो महीने मȂ 3.5 करोड़ रुपये का टनर्ओवर हुआ, तब 
यह देखने वाला िवषय है। मान्यवर, माननीय िवǄ मंतर्ी जी इस पर भी सजं्ञान लȂ।  

महोदय, मȅ इसके साथ ही िकसानȗ की बात करना चाहता हंू िक िजन िकसानȗ की फसल 
बरबाद होती है, वह सूखे से बरबाद हुई, आग लग गई या हैवी बािरश हो गई, िजससे फसल 
बरबाद हो गई और िकसान उसका लोन नहीं दे पा रहा, तब उस केस मȂ बȅकȗ को कम से कम वहा ं
पर वैिरिफकेशन करके उनका लोन माफ करने की भी जरूरत है। 

मान्यवर, इसके साथ ही मȅ सरकार से एक िरक्वÎेट कर रहा हंू, वैसे मȅ यह िरक्वेÎट कई 
बार कर चुका हंू िक आप ‘कृिष मजदूर सÇमान िनिध’ देने का भी काम करȂ। आपने ‘िकसान 
सÇमान िनिध’ दी है, यह एक सराहनीय कदम है, लेिकन जो िरयल मȂ इसके हकदार हȅ, जो लोग 
पेिÎटसाइड डालते हȅ, खेत मȂ जाकर खून-पसीना बहाते हȅ, गुड़ाई करते हȅ, धूप मȂ हिर्बसाइड 
डाल रहे हȅ, इंसेिक्टसाइड डाल रहे हȅ और बीमार भी हो रहे हȅ, उन्हȂ 200-250 िमलते हȅ, इसिलए 
आप उनके िलए ‘कृिष मजदूर सÇमान िनिध’ लाने का भी काम करȂ।  

माननीय िवǄ मंतर्ी जी से मेरा आगर्ह है िक कई बार यह भी देखने को िमला है िक 
एससी/एसटी/ओबीसी  वगर् के बच्चे, जो गरीब होते हȅ, उनके एडिमशन्स नहीं हो पा रहे हȅ। वे 
ÎकूÊस, कॉलेिजज, आईआईटीज़ तक मȂ एडिमशन्स लेने मȂ असमथर् हȅ, इसिलए उनके िलए बȅक 
मȂ यह Ģावधान करȂ िक उन्हȂ कम से कम जीरो फीस पर कंपÊसरी लोन िमलना चािहए, तािक वे 
गेर्जुएशन पूरी करने के बाद, अपनी एजुकेशन पूरी करने के बाद उस लोन को पूरा चुका सकȂ ।  

महोदय, मȅ इसके साथ ही यह भी कहना चाहंूगा िक एससी/एसटी वगर् के बच्चȗ को कई 
महीनȗ से ÎकॉलरिशÃस नहीं िमली हȅ, उन्हȂ कई सालȗ से एम.िफल. मȂ पैसा नहीं िमला, इसिलए 
आप उस पैसे को भी देने का काम करȂ।  

महोदय, मȅ ओपीएस को लेकर सरकार का ध्यान आकृÍट कराना चाहता हंू िक  इसको पूरे 
देश मȂ कमर्चारी बार-बार मागं रखते हȅ। मȅ यह कहना चाहता हंू िक जब सरकार 16 लाख करोड़ 
के आसपास का पैसा छोड़ देती है, कई सािथयȗ ने बोला भी है िक जब बड़े-बड़े धन्ना सेठȗ का 
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पैसा राइट ऑफ िकया गया, जब उनके इतने बड़े बजट का पैसा राइट ऑफ कर सकते हȅ, तो इस 
देश मȂ ओपीएस भी लागू कर सकते हȅ।  ...(समय की घंटी)…मान्यवर, मȅ इसको लेकर भी माननीय 
मंतर्ी जी का ध्यान आकृÍट कराना चाहता हंू। उपसभापित जी, मȅ इन्हीं बातȗ के साथ आपका 
धन्यवाद करता हंू, ‘जय भीम, जय भारत’। 

 
Ǜी उपसभापित: Ǜी मÎतान राव यादव बीडा, आप अपना भाषण आरंभ कीिजए। I am calling 
your name. 
 
SHRI MASTHAN RAO YADAV BEEDHA (Andhra Pradesh):   Sir, on behalf of my 
Party, Telugu Desam Party, and our hon. Chief Minister, Shri Nara Chandrababu 
Naidu, I stand here to speak on the reforms suggested under the Banking Laws 
(Amendment) Bill, 2024.  The proposed Bill introduces three key Amendments aimed 
at enhancing the operational efficiency of the banking sector.  The first Amendment 
addresses the issue of rising unclaimed deposits, which have surged by 26 per cent 
to Rs.78,000 crores, as highlighted by a recent RBI report.  To tackle this challenge, 
the Amendment allows depositors to nominate up to four individuals, enabling both 
simultaneous and successive nominations.  This simplifies the nomination process, 
reduces bureaucratic hurdles, and ensures that depositors’ funds do not remain 
unclaimed or inaccessible.  By prioritizing depositor convenience and protection, the 
Government has demonstrated its commitment to addressing evolving financial 
challenges.     
 The second Amendment focuses on enhancing investor protection by 
mandating the transfer of unclaimed dividends and shares.  Although the IEPF reserve 
fund grew from Rs.83 crores in 2018-19 to Rs.86 crores in 2023-24, spending on 
investor education has declined.  The third Amendment extends the tenure of 
directors in cooperative banks from eight years to ten years.  This measure aligns with 
efforts in Andhra Pradesh to enhance the functioning of cooperative societies.  The 
Andhra Pradesh Cooperative Societies (Amendment) Bill 2024, introduced by the 
State Legislative Assembly, seeks to improve the transparency, efficiency and overall 
management of cooperative institutions.  By extending the tenure, the Amendment 
aims to ensure continuity and better governance, contributing to the long-term 
stability of cooperative banks.  This Amendment reflects the unified functioning of the 
‘double engine sarkar.’ Under the able leadership of hon. Prime Minister, Shri 
Narendra Modi, visionary Finance Minister, Shrimati Nirmala Sitharaman and visionary 
hon. Chief Minister of Andhra Pradesh, Shri Chandrababu Naidu, we are steadily 
building a prosperous and progressive India.  The synchronized governance of this 
‘double engine sarkar’ ensures that the vision of Swarna Andhra 2047 – a State 
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where people are happy, healthy and wealthy – contributes meaningfully to the larger 
goal of a Viksit Bharat.  This Bill is yet another step towards robust governance, 
stronger financial systems and empowered citizens.  I stand in full support of these 
reforms that pave the way for a brighter and more secure future for all.  Jai Bharat, Jai 
Andhra Pradesh.  
   
MR. DEPUTY CHAIRMAN: Shri Praful Patel, not present. Shri Ravi Chandra 
Vaddiraju, in Telugu.  
  
SHRI RAVI CHANDRA VADDIRAJU (Telangana):  &Hon'ble Deputy Chairman Sir, I 
thank you for allowing me to speak on The Banking Laws (Amendment) Bill, 2024. I 
congratulate the Government on the introduction of this Bill, which is an important 
step towards modernizing our banking system and further strengthening the 
regulatory framework. It will help make the banking system strong, inclusive and 
efficient. The principal amendments contained in the Bill relate to the Reserve Bank of 
India Act, 1934, the Banking Regulation Act, 1949, the State Bank of India Act, 1955 
and the Banking Companies (Acquisition and Transfer) Acts, 1970 and 1980. 
Substantial Interest Limit Increase: In section 5 of the Banking Regulation Act, the 
limit of Substantial Interest has been increased from 25 lakh to 22 crore. This change 
reflects the current economic realities and inflationary trends, as the previous 
threshold set in 1968 has become outdated. By updating this definition, the Bill 
ensures that the regulatory framework remains relevant and effective in today’s 
context.Governance Reforms in Co-operative Banks: Extending the tenure of 
directors from eight to ten years under Section 10A of the Banking Regulation Act, 
1949, and allowing directors of Central Cooperative Banks to serve on the boards of 
State Cooperative Banks under Section 16 are measures that acknowledge the 
complexities of cooperative banking. These changes will further strengthen the Co-
operative Banking System. 

Enhancement of Nomination Clauses: It will help in resolution of the nominee 
issues by providing an opportunity for depositors, bankers and depositors to file 
nominations under Sections 45ZA, 45ZC and 45ZE of the Banking Regulation Act, to 
allow depositors to appoint up to four nominees for bank accounts and lockers. 

Investor Education and Protection Fund (IEPF): Under Section 38A of the 
State Bank of India Act, 1955, and similar provisions in the Banking Companies 
(Acquisition and Transfer of Undertakings) Acts of 1970 and 1980, the unclaimed 

                                                           
& English translation of the original speech delivered in Telugu. 

[ 26 March, 2025 ] 159



 

funds are transferable to the Investor Education and Protection Fund (IEPF). I agree 
that this is a financially viable move.Sir, while there are many positive changes in this 
Bill, there are also challenges to address. Issues of Cyber Security: With the 
proliferation of digital banking, cyber attacks have become rampant. Between 2020 
and 2024, 5,82,000 cyber fraud cases were reported, involving a loss of 23,207 crore. 
In 2024, there were 2.92 lakh cases and a loss of 22,054 crores. Maharashtra and 
Tamil Nadu have registered the highest number of cases. Telangana is leading the 
country in preventing the cybercrimes. During Shri KCR's tenure, a 1930 call centre 
was set up in the State, the first in the country to address cybercrime complaints, and 
has now been fully automated with an Interactive Voice Response (IVR) system to 
prioritize cases of financial fraud. This system ensures that urgent cases are attended 
to promptly, while non-financial complaints are directed to the national cybercrime 
portal.As of 2021, 78% of Indians have bank accounts, but 19 crore people are still 
unbanked. Cooperative banks and Regional Rural Banks (RRBs) should be 
strengthened in rural and backward areas. Telangana has 33 districts, 14,200 villages 
and 607 mandals. To achieve financial inclusion, expansion of digital banking, 
financial literacy training programmes and incentives for cooperative banks are 
needed.Credit facility for Micro, Small and Medium Enterprises (MSMEs):  MSMEs 
are the backbone of our economy, yet they often face difficulties in accessing 
affordable credit. The government and banks must work together to improve credit 
accessibility for MSMEs through government-backed credit guarantee schemes, 
lower interest rates, and simplified loan application processes.Sir, I would like to 
make the following recommendations to address these concerns.  Government 
support to co-operative banks in Telangana and other States and expansion of 
banking services in rural areas: Banks should adopt modern cyber security systems 
and build systems based on Al and machine learning. MSMEs need to further simplify 
lending, lower lending rates and faster lending processes in public sector banks. 
There should be more focus on digital literacy and people in rural areas should be 
educated about banking.Regarding banking services for farmers in Telangana, the 
sector is functioning well. The likelihood of cyber fraud in the banking system here is 
minimal. Under the leadership of Shri KCR, we have established a robust system that 
ensures banking services are accessible to farmers, significantly supporting their 
financial growth. Initiatives such as Rythu Bandu and Rythu Bharosa have 
strengthened the banking sector in our State.Since the formation of Telangana, over 
the past ten years, seventy lakh individuals have received loans from banks. Each 
farmer has benefitted from a loan waiver of one lakh rupees. In contrast, the current 
Congress Government has only waived loans for fifty percent of those farmers in the 
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state who availed loan. Additionally, "Rythu Bhima" has been a groundbreaking 
scheme in the history of this country, implemented by Shri KCR. Under this scheme, 
if a farmer passes away for any reason, their family will receive a cheque of five lakh 
rupees within ten days, providing essential support during a difficult time. Shri KCR 
has continued to assist the families of deceased farmers through the Rythu Bheema 
Scheme even after their loss.  Sir, once again, I would like to sincerely thank you for 
this opportunity.                                        
 
Ǜी उपसभापित: धन्यवाद।  Ǜी सजंय कुमार झा जी। 
 
Ǜी संजय कुमार झा (िबहार): आदरणीय उपसभापित महोदय, आपका धन्यवाद िक आपने मुझे 
इतने महत्वपूणर् िबल पर बोलने का मौका िदया है।  मȅ जानता हँू िक इससे पहले जो सरकार थी, 
उस समय िजस िहसाब से लोन िदए जाते थे, उसके बारे मȂ लोग बोलते थे िक फोन बȅिंकग चलती 
थी, फोन से ही लोन िमल जाता था, यह बड़े लोगȗ को िमलता था।  मȅ िपछला िरकॉडर् देख रहा था 
िक जब बȅक बोडर् Åयरूो बनाया गया, तो बȅकȗ को 3,10,000 करोड़ रुपए िदए गए, िजससे वे 
िवǄीय सकंट से िनकल सकȂ ।  इसका एक जबदर्Îत Ģभाव पड़ा।  मुझे लगता है िक बȅकȗ ने 2014 
से अब तक 10 लाख करोड़ रुपए से अिधक की वसूली की है।  बȅिंकग के्षतर् का खराब ऋण अनुपात 
अब 2.7 परसȂट के न्यनूतम Îतर तक पहँुच गया है, जो 2011 से सबसे कम है।   
िवǄ वषर् 2023-24 मȂ बȅकȗ को 3 लाख करोड़ से अिधक का लाभ हुआ है।  इसी तरह मȅ गावं मȂ 
देखता था िक लोग साहूकारȗ से ही लोन लेते थे और बड़े rate of interest पर लोन लेते थे।   जब 
गावं मȂ banking system पहँुचा, तो मȅने यह देखा िक Ģधान मंतर्ी जनधन योजना के तहत लगभग 
54 करोड़ से अिधक बȅक खाते खोले गए हȅ, िजनमȂ से 56 परसȂट खाते मिहलाओं के हȅ।  कृिष के्षतर् 
को मजबतूी देने के िलए िकसान केर्िडट काडर् योजना के तहत 2.5 परसȂट की ऋण वृिǉ हुई है।  
  

(सभापित महोदय पीठासीन हुए। ) 
 

 Ģधान मंतर्ी मुदर्ा योजना के तहत 30 लाख करोड़ से अिधक का लोन िवतिरत िकया गया 
है, िजसमȂ 68 परसȂट मिहलाएँ हȅ, िजनको यह मुदर्ा लोन िदया गया है।  Ģधान मंतर्ी Îविनिध 
योजना के तहत 67 लाख से अिधक street vendors को ऋण Ģदान िकया गया है, िजसमȂ 45 
परसȂट मिहलाएँ हȅ, िजनको यह लोन िमला है।   इसी तरह, मȅ देख रहा था िक Ģधान मंतर्ी सुरक्षा 
बीमा योजना के तहत 47 करोड़ लाभािर्थयȗ को दुघर्टना बीमा िदया गया है।  Ģधान मंतर्ी जीवन 
ज्योित बीमा योजना के तहत 21 करोड़ से अिधक लाभािर्थयȗ को 2 लाख रुपये का जीवन बीमा 
कवर ĢाÃत हुआ है।   

महोदय, मȅने एक चीज देखी, जोिक phenomenal है, वह मȅ आज की डेट मȂ देख रहा हँू।  
खासकर मȅ यह अपने Îटेट मȂ देखता हँू, जहा ँcashless payment का, Cards का Ģचलन कम 
था, वह शायद urban centres मȂ रहा होगा, पटना मȂ रहा होगा, लेिकन मȅ अब गावं मȂ देखता हँू 
िक िकसानȗ ǎारा सÅजी बेचने पर, अनाज बेचने पर उनके account मȂ ही पैसा transfer हो जाता 
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है।  िवǄीय वषर् 2017-18 मȂ digital लेन-देन का कुल volume 2,071 करोड़ रुपये था, जो अब बढ़ 
कर 18,737 करोड़ रुपये हो गया है, तो इसमȂ 44 परसȂट की वृिǉ हुई है।  UPI और RuPay, दोनȗ 
तेजी से वैिÌवक Îतर पर फैल रहे हȅ, िजससे भारतीयȗ के िलए िवदेश मȂ रहने और यातर्ा करते 
समय सरल cross border भगुतान सभंव हो पाता है।  वतर्मान मȂ 7 देशȗ मȂ UPI live है, िजनमȂ 
यएूई, िंसगापुर, भटूान, नेपाल, Ǜीलकंा, ģासं और मॉरीशस हȅ। Asia Worldwide Report, 2024 
के अनुसार, 2023 मȂ भारत मȂ वाÎतिवक वैिÌवक लेनदेन 49 परसȂट रहा है।  महोदय, आज 
भारतीय बȅिंकग के्षतर् केवल मजबतू ही नहीं हुआ है, बिÊक यह सामािजक बदलाव का एक Ģतीक 
भी बन गया है।  आज बȅिंकग िसफर्  एक िवǄीय Ģिकर्या ही नहीं है।  लोग गावं मȂ जो लोन लेते थे, 
उनको अब इन सब चीजȗ मȂ direct access ĢाÃत हुआ है और बȅक ऋण वृिǉ 60 परसȂट के 
उच्चतम Îतर पर पहँुच गयी है।  बȅकȗ ने 5 लाख करोड़ से अिधक के ऋण िवतिरत िकए हȅ।  मȅ देख 
रहा था िक हमारे यहा ंएक बहुत बड़ी फोसर् है, जो जीिवका दीिदयȗ की है, जोिक self-help 
group के माध्यम से जुड़ी हुई हȅ।  उसमȂ एक करोड़ से ज्यादा मिहलाएं जुड़ी हुई हȅ।  आदरणीया 
िवǄ मंतर्ी जी िबहार गई थीं।  वे वहा ँदरभगंा-मधुबनी के एिरया मȂ गई थीं।  वहा ंपर उनका एक 
बड़ा कȅ प लगा था, जहा ं खुद इन्हȗने loan disbursement िकया था।  मुझे लगता है िक उस 
कायर्कर्म मȂ जो मिहलाएं आई थीं, उसमȂ 50,000 से ज्यादा का participation था।  िजस Îकेल का 
वह कायर्कर्म हुआ और िजस िहसाब से loan disbursement हो रहा है, इससे मुझे लगता है िक 
पहली बार बȅकȗ मȂ transparency आई है।  यह मुझे पहली बार िदखाई पड़ रहा है िक लोगȗ को 
accessibility िमली है और उनको लोन िमल जाता है तथा कम रेट पर लोन िमलता है।  तो यह 
बȅिंकग िसÎटम गरीब के घर तक पहँुचा है, इसिलए मȅ इस िबल के पक्ष मȂ समथर्न के िलए खड़ा 
हुआ हँू।  बहुत-बहुत धन्यवाद। 

 
MR. CHAIRMAN: Hon. Finance Minister, Shrimati Nirmala Sitharaman, to reply to the 
discussion.  
 
THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE  
AFFAIRS (SHRIMATI NIRMALA SITHARAMAN): Sir, let me first thank you for coming 
over here, to become a part of this discussion, lead it from the Chair and unmindful of 
your requirement of rest and so on. I am indeed grateful for your presence. 
  
MR. CHAIRMAN: Health and economy, sometimes, suffer similar challenges. We 
have to rise to the occasion.  
 
SHRIMATI NIRMALA SITHARAMAN: Sir, I am indeed grateful that 24 Members of this 
House have participated in this debate. I would like to start from saying that in 2023-
24 Budget, I had mentioned and I quote, �To improve bank governance and enhance 
investors’ protection, certain amendments to the Banking Regulation Act, the 
Banking Companies Act and the Reserve Bank of India Act are proposed.� 
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That was in the 2024 Budget.  And, we are actually having taken a bit of time between 
the two House and also before presenting it to the Lok Sabha.  We had worked on 
this Banking Amendment Bill, which is unique, at the same time, significant  in  some 
few ways. This is an Amendment Bill which is  on eight  different themes.  I spoke 
about protection of bank account holders' interests and also simplification and so on.  
This particular Banking Laws (Amendment) Bill, Sir, will have  an impact on five 
different Acts.   It is unique in that sense and it is unique in eight different themes of 
Amendments; meaning, Amendments for one particular theme and Amendment for 
another particular theme, and so on.   Eight different  themes are being covered  to  
attain the purpose which was stated in the Budget speech.  Nineteen Sections in 
these five Acts will be touched.  And, therefore, I want to, first of all say there are five 
Acts - the Reserve Bank of India Act, 1934, Banking Regulation Act, 1949, State Bank 
of India Act, 1955, the Banking Companies Acquisition and Transfer of Undertaking 
Act of 1970, and the Banking Companies Acquisition and Transfer of Undertaking Act, 
1978.  These are the five Acts on which the proposed Amendments will have an 
impact and they spread on eight different reasons as to why we are doing these.  
Before I get to specifics of what these Amendments are, I want to just place it on 
record, and also to recall the Members from their memory that from 2014, when our 
banks were under severe and excessive stress built up over several years, 
particularly, on the loan portfolios, they had reached a situation of crisis and our 
economy anyway had reached the fragile five position.  So, in order to address the 
major banking crisis related matters, reforms were undertaken.  We implemented the 
Enhanced Access and Service Excellence -- EASE.  EASE was brought in the banks.  
We enacted the Insolvency and Bankruptcy Code in 2016.  We also put in place a very 
robust banking governance framework.  We set up the National Asset Reconstruction 
Company, the NARCL, and then we also undertook amalgamation of public sector 
banks.   And, these are few of those significant steps taken to restore banks to good 
health.  Sir, the outcomes are really there for all of us to see.  The gross NPAs of 
Scheduled Commercial Banks were at a multi-year low of 2.5 per cent in September, 
2024.  So, those measures began from 2014.  And today, September 24, that is, 
some months ago, the multi-year low level of gross NPAs of 2.5 per cent has already 
been reached.  System level Capital to Risk-Weighted Assets Ratio, which is known 
as CRAR, of 16.7 per cent was also achieved in September, 2024. And, it is well 
above the regulatory minimum level, meaning if we had reached a certain level, that 
would have been sufficient.  We improved on it and have bettered it.  So, the steps 
taken under the leadership of the hon. Prime Minister in getting the banks to some 
kind of good health are showing results across various indicators which measure the 
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health of the banks.  Public sector banks have also recorded the highest ever net 
profit of Rs.1.41 lakh crores in the previous financial year. 
  And, if that is the level at which they achieved net profitability in the previous 
year, I am confident that this coming year also, India's banks will attain even greater 
heights.  Sir, even though the NPAs have reduced drastically, the Government has 
remained absolutely committed to taking stringent recovery action against wilful  
defaulters. The debate saw very many Members speaking about wilful defaulters 
going away from the country and that fugitive offenders and economic offenders have 
also left the country.  What are we doing about it? I would give a brief remark now, 
but I will get into specifics when I address the specific Members who spoke about it.  I 
have stated in this House several times that the write-offs do not mean a waive off by 
banks. I repeat that line, but, then, I will elaborate on what it means actually.  Write-
offs do not result in waiver of liabilities of borrowers, and, therefore, it does not 
benefit the borrower. So, it is not as if the written off is actually waived off resulting in 
benefiting those huge defaulters.  Close to the end of the debate, we saw a Member, 
Shri Ravi Chandra Vaddiraju, who spoke in Telugu; and, I am grateful for the one line 
that he said. He said that under his Government, till recently which was ruling in 
Telangana, they have taken a lot of steps towards giving relief to the farmers like ‘rinn 
maafi’ as it is known there.  Actually, ‘Rinn maafi’ under their Government had been 
very effective and they have taken care of farmers who were under severe 
indebtedness.  I am glad he observed that. I am not commenting on or I have not 
anything to do with the ‘rinn maafi’ of  the TRS regime, as we would call it the BRS 
regime, but the one line that he mentioned was,  �as different from the Congress's 
time when waiver was announced, ‘rinn maafi’ was announced,  but, actually, half 
the farmers did not even get it.�  It was an observation; it was in Telugu, right?  Did 
you say that, Sir? 
  
SHRI RAVI CHANDRA VADDIRAJU (Telangana): Yes, Madam. 
 
SHRIMATI NIRMALA SITHARAMAN: So,  that is the point which all of us have been 
repeatedly saying.  Announce ‘rinn maafi’ or loan  waiver, but you really do not do it; 
half the farmers are left without ‘rinn maafi’  and the banks would put it on the record 
saying you have been covered under ‘rinn maafi’ because the Congress Government 
had given that promise.  And later, because under a one-time settlement your loans 
have been written off, the farmer is not even eligible for one more new loan.  So, 
instead of serving the farmers, the Congress's notorious ‘rinn maafi’ in 2008, by which 
we were told through the media that they won the election and came back in 2009, 
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that notorious ‘rinn maafi’ had left many farmer neither here nor there. They were not 
sure whether they got the ‘rinn maafi’ and if indeed the ‘maafi’ was given, are they 
eligible to go ahead? No!  You have a layer of small farmers looking up to the banks 
to give them some kind of a relief. So I want to highlight, like the way they speak 
about food security, like the way they speak about the MNREGA in the rural areas, 
none of the schemes brought by them was effectively implemented.  And when the 
Prime Minister Modiji implements them without corruption, without malpractice, and 
without any kind of wrongdoing, they would say, ‘Oh! That is our scheme.’  Yes, it 
was your scheme, but you kept it on paper or you mismanaged it. I have heard an 
hon. Member saying, ‘as different from the way the Congress had given ‘rinn maafi’, 
our ‘rinn maafi’ is better.’ I would want to highlight the fact that deceiving the farmers 
is for nobody's good. If you really want to help the farmers, here is the Prime Minister 
Modiji putting 2000 rupees every four months or annually 6000 rupees into their 
account through transparent DBT. Actually, it helps the small farmers.  Show it in 
action, but do not put it as though it is a right which we have given to the farmers  
and, at the end of the day, farmers do not feel that the right has been given actually to 
them. So, I was very glad to hear that Member.  I have   gone much ahead; I would 
have spoken when I am responding to him.  But that is the way the Congress's 
policies have all been big-time talk, but there is no action on the ground.And if there 
is action, it is ridden with corruption. Non-existing individuals get the waiver, get the 
benefit; others who deserve don't get it.  So that is something which I want to 
mention. Thankfully there is another Party Member who is saying it, not me.  So, Sir, 
the public sector banks have recorded the highest-ever net profit of Rs. 1.41 lakh 
crores in the last year. I am sure they will do it this year as well.  So, I want to highlight 
the fact. Most often, they say ‘fugitives’; they have run away with public money; small 
people are being harassed.� No, small people should not be harassed. We are 
periodically, through the Reserve Bank of India, telling banks, telling our NBFCs, that 
you have no business to go and harass anybody. Yes, duly follow it up, but you can't 
threaten people or get into their house at ungodly hours and threaten them and so on. 
But with all what is said, that the rich borrowers are let to go-off, they run away from 
the country, etc., I want to give you this number, which we placed in this House 
during Question Hour also several times. The Enforcement Directorate has 
successfully restored properties valued at approximately Rs. 22,280 crores back to 
victims or legitimate claimants, where the ED has enforced its action and taken 
money away from the accused, or, those who are charged with these offences, with 
the Court's permission, and restored properties to the legitimate claimants. Again, for 
those of us who seem to think, ‘Oh, ED is let loose; they are going on a political 
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vendetta’, no, people's money is being given back; people's properties are being 
given back. This work is also being done by ED, and I want the hon. Members to 
recognise that. When they say, ‘money is being taken away, big people are running 
away, only small people are being made to suffer’, I want to tell that Rs. 22,280 
crores, legitimately, through the process, getting the stamp from the court, is being 
sent to the due claimants. So, that work is got to be recognized.   

Sir, further, we will also be focusing on a lot of structural reforms, but our 
efforts are not restricted only to that. We have deepened financial inclusion, took 
banking to the last citizen and ensured that citizen-centric banking is importantly 
served as an interface. Quite a few Members and the last speaker, Sanjay Jhaji, also 
spoke. Fifty-five crore Jan Dhan accounts have been opened. Over 55 per cent of 
them are women and 66 per cent have been in rural or semi-urban centered bank 
branches.  

Sir, ‘Global Partnership for Financial Inclusion’ in its Financial Inclusion Action 
Plan Report which was published in 2023, says and, I quote, �By leveraging DPIs, 
Digital Public Infrastructure, India has achieved over 80 per cent bank account 
penetration, a journey that would have otherwise taken 47 years through traditional 
means."  So this is a report which has been published somewhere else. They 
recognize the financial inclusion using DPI, and that actually is something which they 
have measured.  Otherwise, if you followed the traditional methods of inclusion, it 
would have taken a lot of time. I heard the hon. Member, Shri Shaktisinh Gohil, 
talking about how the intention of nationalisation of banks was to reach the poorest of 
the poor to give them the financial inclusion. Well taken, Sir! But look at our 
grievance. As I said, in every one of the Acts, they claim, ‘it is ours.’ Rightly, they are 
‘theirs.’ They introduced it. But in 47 years, what would have been otherwise 
achieved has been achieved through DPI in these 10 years; and that is why since 
nationalisation, although it was intended to take bank to the poorest to the poor, the 
results were not much to talk about. So that has to be recognized.  

So, numerous steps have been taken for financial inclusion and it does not 
stop with merely banking the unbanked and instead enables meaningful engagement 
with financial services. Sir, this has been achieved primarily because there are two 
pillars of ‘funding the unfunded’ and ‘securing the unsecured.’ When I say, ‘Funding 
the unfunded�, 68 lakh street-vendors have been supported by PM SVANidhi.  
There are more than 94 lakh PM SVANidhi loan accounts. There are 68 lakh street 
vendors who are supported by the scheme, but it also shows when people have 
graduated from the lower end of the loan, repaid it and graduated to be eligible for the 
upper end.  Therefore, they have benefited even from that. So, 68 lakh street vendors 

166 [RAJYA SABHA]



 

have benefited, but 94 lakh SVANidhi loan accounts have been recorded, in all the 
three tranches -- 10,000 in the first tranche, 20,000 in the second tranche and 50,000 
in the third tranche.  

The second point, Sir, is on funding the unfunded. Fifty crore loan accounts 
were sanctioned under the PM Mudra Yojana. Again, these are unsecured loans, but 
guaranteed by the Government. Talking about securing the unsecured, slightly over 
47 crore enrolments have been done for accident insurance cover under the PM 
Suraksha Bima Yojana. Over 21.67 crore enrolments have been done for the life 
insurance cover under PM Jeevan Jyoti Bima Yojana and over seven crore 
subscribers for the Atal Pension Yojana. So, both funding the unfunded and securing 
the unsecured have taken place throughout these ten years.  

Sir, talking about this Bill, I said there are five different Acts which will get 
impacted. I just want to tell you about those eight different themes which I said were 
being undertaken. Many Members have spoken about it in detail.  So, I would not 
highlight too much of it. The current system is that every bank reports every Friday.  
That system has several limitations.  So, the accuracy and effectiveness of reporting 
data is affected. Therefore, that is now being changed through one of the 
amendments so that it can be the last day of the fortnight, month or quarter, instead 
of being somewhere in between and asking to report on a Friday.  Thus, that 
particular amendment will affect five different Sections of two different Acts.  So, that 
is one of the things.   

Sir, the second theme is on the interpretation of substantial interest. So, we 
are redefining substantial interest. Currently, it is either five lakh rupees or 10 per cent 
of the paid up capital. We retain the 10 per cent paid up capital. We are not changing 
that.  Now, the definition of substantial interest was last touched in 1968. So, since 
1968, it remains at five lakh rupees. Now we are enhancing it to two crores, but 
retaining the 10 per cent paid up capital for defining what substantial interest is. That 
is the second Section and hence the second theme.  

Sir, the third theme is about the tenure of Directors excluding the Chairman 
and the whole time Directors.  This is particularly relevant for the cooperative banks. 
Why do we at all need to do this? In the commercial banks otherwise, it is eight years 
and we are not doing anything about that. That is being retained.  But the current 
system allows for cooperative banks to have their Directors only for maximum eight 
years.  We want to align that with what is constitutionally provided for those 
cooperatives, which has not been, till now, thought through.  The Constitution 
provides for cooperative banks’ Directors to have a maximum term of 10 years. By 
limiting it to eight years, they have actually been denied what the Constitution 
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provides them. So, we want to now change that and align it with what the 
Constitution expects us to do. So, that will be 10 years, first five-year term and 
another five-year term. So, 10 years will be available for them.   

Sir, the next one is about cooperative banks. The RBI's existing rule does not 
allow people in the cooperative banks to hold more than one position anywhere as 
Directors. Technically, the RBI can appoint Directors to more than one bank at any 
particular time. So, one person can be appointed in one, two or three banks, if the 
RBI does it, exceptionally.  
  But in cooperative banks, the same rule, which applies to regular banks, also 
applied that you can be in one place at a time only, whereas the system, through 
which people get elected in the cooperative movement, is that they first get elected at 
the lower rung, then they come to the middle rung and then they come to the State 
level. So, it is inevitable that they will have more than one position. So, we have to, 
from the light of the cooperative movement spirit, recognise that they can be in more 
than one place. So, that Amendment is being brought in. The fifth of the theme, out 
of the said eight themes, is about nominees on which many of the hon. Members 
have spoken.  I think, it is important to recognize, in this day and age, that banks 
have a terrible problem if the nomination is not made or if it is wrongly made or if too 
many names being given for cash and FDs and so on. So, we have said, 
simultaneous nomination will be permitted for cash and for FDs, whereas for lockers 
and articles in safe custody, it can only be successive nomination. The option is 
given.  These are already being used in insurance policies and so on. It is easier to 
handle claims; otherwise, it is very difficult for people to prove that they are the actual 
nominees and, therefore, this Amendment is being brought in.  It has a bearing on 
nearly four Sections of different Acts. The other one is again applicability of 
interpreting ‘Managing Director’ and ‘Deposit Insurance Corporation’. This is one of 
the omissions while drafting the previous Act, that is, Banking Amendment Act of 
2020. In order to make up for what was oversight problem, they are now being 
brought in, namely, definition of ‘Deposit Insurance Corporation’ and definition of 
‘Managing Director’.  Nothing new is being changed, but what was omitted 
inadvertently is being brought in. And, the transfer of unclaimed dividend is being 
brought in here. Currently, it is important for us to recognise that public sector banks 
have provisions for transferring unclaimed dividends to the Investor Education and 
Protection Fund.  However, there are no provisions for transferring unclaimed shares, 
bond redemption and interest amounts to the IEPF.  So, the proposed Amendment 
seeks to include these additional categories, ensuring that the unclaimed shares, 
bond redemption, interest amounts are also transferred to the IEPF. That is the 
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seventh. The eighth is on the auditor remuneration, which is fairly straightforward. So, 
I am not explaining that.  

Now, I will come to individual hon. Members who have raised some issues.  
Hon. Member, Shri Shaktisinh Gohil, is not here.  He has sent me a note saying, 
‘sorry; I won’t be around’. 

 
MR. CHAIRMAN: The hon. Member has sought my leave.  He had to leave for some 
urgency.   
 
SHRIMATI NIRMALA SITHARAMAN: I understand that.  He has also sent me a written 
note saying he won’t be around. But I want to address some of the concerns that he 
has raised.  The issue of wilful defaulters is one thing which hon. Member, Mr. Gohil, 
has raised. He said, ‘What action has the Government taken in such cases?’ I just 
want to highlight a few things. As on 29-01-2025, if you look back at the last five 
years, as I said, the Directorate of Enforcement has taken up around 912 cases 
related to bank frauds, including those pertaining to wilful defaulters.  In these cases, 
Rs. 44,204 crores of proceeds of crime has been attached, frozen or seized. In eight 
cases, assets amounting to Rs. 22,276 crores have been restituted to banks or to 
their legitimate claimants or victims of money laundering.  144 accused persons have 
been arrested; 239 prosecution complaints, including 66 supplementary PCs, have 
been filed before Special Courts; 23 accused persons have been declared proclaimed 
offenders and 9 have been convicted under the PMLA, that is, Prevention of Money 
Laundering Act. 
  So, this is about the Prevention of Money Laundering Act.  Now, under the 
Fugitive Economic Offenders Act, about which several Members spoke, several 
actions have been taken against the economic offenders who have fled abroad.  As of 
31st December, 2024, nine individuals have been declared as ‘fugitive economic 
offenders’ and assets worth Rs.749.83 crores have been confiscated.  So, action is 
going on relentlessly.  We have not let it lie low.   
 The hon. Member, Shri Saket Gokhale, spoke about several issues.  He is 
here.  I have explained write-offs and waive-offs.  I was surprised to hear it back 
again from Shri Saket Gokhale.  Borrowers of written off loans remain liable to repay 
their dues.  They are not let off.  The banks continue to pursue recovery action in 
written off accounts using various mechanisms.  They file suits in civil courts or the 
Debt Recovery Tribunals.  Taking action under the Securitization and Reconstruction 
of Financial Assets and Enforcement of Security Interest Act (SARFAESI), filing cases 
in the National Company Law Tribunal (NCLT) under the Insolvency and Bankruptcy 
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Codes, negotiated settlements or compromises with borrowers and selling non-
performing assets to asset reconstruction companies are several such steps.  So, the 
write-off mechanism is an established practice globally and does not absolve the 
borrowers of their liabilities.  It enables banks to utilise their resources more 
effectively, even as they continue the recovery process.   
 As a result of these reforms implemented by the Government, performance of 
the public sector banks has significantly improved, and I repeat, the gross NPAs of 
the public sector banks have declined.  Gross NPA ratio of the public sector banks 
now stands at 2.85 per cent in December 2024, from the peak gross NPA ratio of 
14.58 per cent in March 2018.  March 2018 was when you saw all those loans of prior 
to 2014 coming to be recognised as NPAs and action being started from then.  That 
was the peak, and that peak was 14.58 per cent.  But, today, that is, as on 
December 2024, the gross NPAs are 2.85 per cent.  Pursuant action is showing 
results.   

Capital adequacy ratio has improved to 14.84 per cent in December 2024 -- I 
am talking of provisional data -- from 11.66 per cent in March 2018.  That is the high 
water mark for an ignominious NPA, but that is the high level it had reached.  The 
PSBs recorded the highest ever aggregate net profit of Rs.1.41 lakh crore in 2023-24 
and Rs.1.30 lakh crore up to December 2024.  That is only for three quarters.   

There is also this question about gold loans given by the NBFCs.  I want to use 
the RBI data and say that gross NPAs in gold loans of the scheduled commercial 
banks and major NBFCs rose by around 18 per cent between March and June 2024.  
That is the data that the RBI has given.  But it is important to note that the NPA ratio 
in gold loans still remains low.  What is it?  It is 0.22 per cent for gold loans alone.  
The gross NPA of all the public sector banks, which includes all kinds of NPAs, is 
2.85 per cent, and if you were to look at the gold loans, it is only 0.22 per cent.  The 
same thing is for the NBFCs, where 3.5 per cent is the gross NPAs, all of them for all 
types of portfolios, but on the gold loan part of it, the NPAs in NBFCs is 2.58 per cent 
only, compared to the 3.5 per cent overall for all portfolios.  So, both the Reserve 
Bank of India and the Government have taken timely and targeted steps to address 
the issue and banks and NBFCs have been directed to strengthen appraisal 
practices, ensure proper gold valuation, comply with the LTV norms and take action 
in case of non-repayment, including gold auctions with due notices. 
So, Public Sector Banks were also to conduct a comprehensive audit of gold loan 
portfolios to ensure full regulatory compliance.  No major lapse has been reported.  
That is about the gold loans.  
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Penalty charges for non-maintenance of minimum balance was also an issue 
which hon. Member, Mr. Gokhale raised.  Sir, this has been said several times in this 
House that no minimum balance is required for Pradhan Mantri Jan Dhan Yojana 
accounts and, as such, no such penalty is charged on the 55 crore PM Jan Dhan 
Yojana accounts for not keeping minimum balance.  This issue was also probably 
raised by hon. Member Raghav Chadha.  

Sir, hon. Member, Shri K.R.N. Rajesh Kumar, spoke on a few issues.  He said 
that the proposed nomination system is confusing.  I want to say the current 
provisions of the Banking Regulation Act permits the nomination of only one person 
for the repayment of depositors' money, articles kept in safe custody and safety 
lockers and so on.  This particular limitation has led to a lot of confusion and 
challenges, particularly, in cases where both the nominee and the account-holder or 
the locker-holder pass away, leaving the assets without any valid nomination. As a 
result, banks are sitting not knowing how to handle the situation. Such situations 
have created significant difficulties for legal heirs as well.  So, when they are claiming 
their dues, even they face a lot of difficulty.  In order to address these issues and 
enhance the service of the banks, this proposed amendment has been brought in.  
Depositors will still have an option for either successive or simultaneous nomination to 
be given, whereas for articles of safe custody and safety lockers, only successive 
nomination will be given, so that there is no confusion. Successive nominations 
ensure that if the first nominee is not available, the second nomination in line will 
become operative, maintaining continuity and reducing complication for the legal 
heirs. 

Sir, he also raised the issue of the PSL shortfall.  It is a clear indication that 
when there is a shortfall in PSL, it means that banks are effectively distributing the 
Priority Sector Lending, which is their duty.  If they have not done it, then the amount 
which goes to the NABARD will be more, whereas if they have fulfilled the conditions 
and the PSL distribution is happening, then, obviously, the amount will be reduced 
which comes to the NABARD or let us say, SIDBI.  So, it actually proves that the 
banks are achieving the target of 40 per cent PSL, which is the target given to them, 
and, therefore, if the money is reducing, it is because they are already using it well.  

Sir, I am sure that the hon. Member, Raghav Chadha, sent you a note seeking 
your indulgence.  He has given me a note expressing sorry for not being present 
during the reply. 

 
SHRI RAGHAV CHADHA: I am here. 
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SHRIMATI NIRMALA SITHARAMAN: Oh, sorry.  I did not notice.  
  
MR. CHAIRMAN: And he did not send notice to me and I don't take cognizance if 
someone directly goes to the Executive.  
 
SHRIMATI NIRMALA SITHARAMAN: Oh!  You should have sent it to the hon. 
Chairman first.  
 
MR. CHAIRMAN: So, hon. Member has created a difficult situation of sending a 
communication and yet being present.  
 
SHRIMATI NIRMALA SITHARAMAN: Yes, Sir.  But because he did not send it to you, 
वे डर के मारे आ गए। Sir, he raised the question of public grievances and grievance 
redress. 
 
MR. CHAIRMAN: Hon. Finance Minister, one second.  Hon. Members, it is now 
going to be 6.00 p.m. If the House so agrees, we may sit beyond 6.00 p.m. today till 
the disposal of the Banking Laws (Amendment) Bill, 2024.  
  Do I have the leave of the House to extend the sitting beyond 6.00 p.m. as 
indicated? 
  
SOME HON. MEMBERS: Yes, Sir. 
 
MR. CHAIRMAN: Hon. Finance Minister. 
 
6.00 P.M. 
 
SHRIMATI NIRMALA SITHARAMAN:  Sir, on the issue of grievance redressal, I want 
to say that there is a multi-layered grievance redressal resolution mechanism. 
Grievances related to banks and financial institutions can be lodged with the 
Centralised Public Grievance Redressal and Monitoring System, the CPGRAMS 
portal.  As per the guidelines issued, the stipulated time limit for redressal of 
grievances on CPGRAMS is 21 days. An appeal mechanism is also available for 
unsatisfied petitioners with a disposal timeline of 30 days. To further strengthen this 
institutional framework, the Reserve Bank of India launched, in 2021, the Integrated 
Ombudsman Scheme, combining earlier ombudsman schemes for banks, NBFCs, 
digital transactions into a single streamlined system. Also, hon. Members, Shri 
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Raghav Chadha and Shri Niranjan Bishi had raised the issue of availability of banking 
infrastructure, particularly in the rural areas. I was amused, Sir, if you allow me a 
light-hearted exchange. If hon. Member, Shri Raghav Chadha, does not take 
offence, I would like to say that he observed the number of fans in the banks, number 
of fans which are working, the bank and its condition, how many whitewashed, how 
many not painted. I am really so, so satisfied. There are Members of Parliament who 
are otherwise very busy with many things, international, have found time to go to the 
rural banks and to look at them, to say there is no fan here, there is no door here, 
there is no chair here. Raghav Chadha ji, please do more of this. It will help people 
within the country because with your exposure, particularly to the western world, you 
can do a lot more here. Please do. So, I was very amused, Sir. 
 
MR. CHAIRMAN:  Hon. Finance Minister, you have been very mild. You have been 
absolutely mild. I have seen changes in Shri Raghav Chadha recently, in several 
aspects. I don't want to share that with the Finance Minister. That should be okay.  
Hon. Finance Minister.  
 
SHRIMATI NIRMALA SITHARAMAN:  Sir, banking network in India has actually grown 
significantly, with 42,511 branches of scheduled commercial banks added till 
September 24, taking the total number of branches to 1,65,501 as of September 
2024.  Of these, 85,116 branches belong to the public sector banks. The distribution 
of these branches, as of September 2024, is as follows. 30,539 branches are in metro 
areas. 55,372 branches are in rural areas. 45,314 branches are in semi-urban areas. 
And 29,276 branches are in urban areas proper. Sir, 99.88 per cent of the 6,01,328 
inhabited mapped villages are covered by financial infrastructure, ensuring a banking 
touch point.  That is, a bank branch itself, brick and mortar, business correspondent 
or an India post payment bank centre are all within the five kilometre radius of these 
villages. So, 6,01,328 inhabited villages are mapped and of these, 99.88 per cent of 
them have at least a bank touch point, be it a banking correspondent or a branch. 
Sir, on cyber security, again, quite a few Members asked questions. Raghav 
Chaddhaji asked, Niranjan Bishiji asked. I want to say, I am sure this information is 
available, that the Indian Cyber Crime Coordination Centre, I4C, under the Ministry of 
Home Affairs, serves as a national nodal point for coordinated efforts to tackle cyber 
crimes, including financial frauds. Cyber Fraud Mitigation Centre operates in 
collaboration with major banks, payment intermediaries, telecom service providers 
and the law enforcement agencies to address and prevent financial cyber frauds 
effectively.  
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  The National Cybercrime Helpline 1930 operational 24x7 across all States and 
Union Territories has been established to ensure immediate reporting and redressal of 
financial cybercrimes.  The Digital Intelligence Platform (DIP) developed by the 
Department of Telecommunications ensures real-time coordination among 
stakeholders, including telecom service providers, financial intermediaries and law 
enforcement agencies.  I am told there is a Chakshu facility on Sanchar Saathi Portal 
which empowers citizens to report fraudulent communication such as spam calls and 
phishing attempts, enhancing public vigilance and fraud prevention efforts.   
 Sir, next is the point raised by the hon. Member, Shri Haris Beeran.  I have just 
one more after this.  I will not take much of your time.  The hon. Member, Shri Haris 
Beeran, asked why five separate Acts are being amended in a single legislation.  I 
tried saying that even in my opening statement.  But the Banking Laws (Amendment) 
Bill which has been brought in now includes amendments to multiple banking 
legislations to address interlinked and consequential issues effectively.  Instead of 
going one by one to all these Acts, we are doing it in one go because the intent and 
the objectives across the board are common.  So, shifting of submission timelines for 
statutory reports in both the RBI Act and the BR Act is being addressed through this 
single Bill.  Transfer of unclaimed dividends, shares and redemptions is also another 
one which touches on three Acts.  Addressing all of these in one Bill ensures 
consistency, avoids duplication and also achieves a cohesive regulatory framework 
for the entire banking sector.  That is the reason why we have taken up this route.   
 Sir, the last one which I would like to take up is from the hon. Member, Dr. V. 
Sivadasan.  He spoke about quite a few issues, particularly about bank employees.  I 
would like to say that the Inter Bank Association (IBA) signed the 12th Bipartite or the 
9th Joint Note on 8.3.2024.  This is the point which I would like to repeat any number 
of times.  And I will say it here.  Since 1992, when five-year bipartite agreements 
started, this time, agreement has been signed within 14 months.  Earlier, the average 
delay would be 30 months.  We completed it in less than half that time.  In respect of 
increase in salary and allowances for serving employees of banks, there will be an 
overall increase of 17 per cent in salary and allowances of the annual placed expenses 
for 2021-22 which will be Rs.12,449 crore for all public sector banks.  Out of this, 17 
per cent and 3 per cent will be loaded onto the basic pay and the remaining will be 
distributed in the form of Other Allowances.  New pay scales will be calculated after 
merging the DA with the basic pay as on 31.10.2022 and adding thereon a loading 
factor of 3 per cent.  That is about serving employees.  For pensioners, monthly ex 
gratia payment has been considered in addition to pension for the pensioners and 
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family pensioners as a one-time measure and will be applicable to current settlement 
period itself.   

Now I come to third major thing.  There are several other issues.  The 12th BPS 
and residual issues of the 11th BPS, which are old legacy issues, all of them have been 
handled.  The pre-1986 ex gratia payment to retirees and their families has been 
increased.  The ex gratia payment for retirees was Rs.4,946 and the ex gratia 
payment for the families was Rs.2,478.  They were getting only that.  These have now 
been increased to Rs.10,000 per month in both the cases.  
So, where you were getting only Rs. 2,478, you are getting Rs. 10,000; where you 
were getting Rs. 4,946, you are getting Rs. 10,000 per month now. That is for pre-
1986 retirees. This will benefit 105 retirees, who are still living from that time and who 
are elderly super senior citizens, and 1,382 spouses of those people who had served 
the banks. Total additional cost is Rs. 4.73 crore per annum.  It is implemented since 
February, 2023. Second point is, 100 per cent DA neutralization to pre-2002 retirees 
and ex gratia. Total additional cost is Rs. 631 crore per annum.  Total beneficiaries will 
be 1,81,805 persons; to them, DA neutralization is being offered. It is implemented 
since October, 2023.  Then, there is option to resignees, which was earlier not taken 
up for people, who were otherwise eligible to join pension scheme. Total additional 
cost on this ground is Rs. 135 crore per annum. This will benefit approximately 3,198 
persons.   That is also achieved. So, IBA has done this work keeping in mind the 
bank employees, their families, pensioners and retirees. The last point about Dr. 
Sivadasan's comment is, creation of and increasing the Chief General Manager 
positions in Nationalized Banks.  I am talking about positions; I am also talking about 
jobs; I am also talking about vacancies which are getting filled up. We have taken a 
step which will enable banks to have better control and supervision, improved asset 
management and operational efficiency. With this revision, the number of CGM posts 
in all the 11 Nationalized Banks has been increased from 80 to 144. It means, people 
are moving up the pyramid; we are filling up those positions which are getting 
vacated; so, more people are coming in. Accordingly, the number of GM posts has 
also been revised from 440 to 576; the number of DGM posts are increased from 
1,320 to 1,728; and, the number of AGM posts are increased from 3,960 to 5,184. So, 
I want to underline the point that a total of 1,832 posts have been created in the 
positions. Therefore, as a result of these steps, not only people are being allowed to 
go up in the ladder, new positions are also being created.  It is said that jobs are not 
being created! Hon. Member, Dr. Sivadasan, it is being created and people are being 
moved upwards as well.  Promotional opportunities are also increasing in banks. So, 
thank you very much for giving me this opportunity. 
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MR. CHAIRMAN: Hon. Member, Dr. Sivadasan, has a point.  Hon. Finance Minister, 
only the point of Dr. Sivadasan. ...(Interruptions)... Otherwise, it will be endless.   
 
DR. V. SIVADASAN (Kerala): Sir, my point is that thousands of persons are working 
in our banks as contract workers. So, reservation is not there.  Also, because of the 
vacancies, they are working there as contract workers. Does the Government have 
any plan to fill up these posts? There may be creation of top posts like the posts of 
General Manager and others. But, thousands of posts are vacant. …(Interruptions)… 
MR. CHAIRMAN: Okay. One minute! What is your point of order?  
 
SHRI TIRUCHI SIVA: It is under Rule 261.  It says that if the Chairman is of opinion that 
a word or words has or have been used in debate which is or are defamatory or 
indecent or unparliamentary or undignified, he may, in his discretion, order that such 
word or words be expunged from the proceedings of the Council.  I did not want to 
interrupt her during the course of her speech. It was in good flow. During her reply, 
she said, �Congress Party’s 2008 notorious loan waiver�.  ‘Notorious’ is 
unparliamentary word.  Kindly expunge it.  
 
MR. CHAIRMAN:  I will look into the matter whether it is unparliamentary or not.  
…(Interruptions)…  Let me again look at it.  Hon. Finance Minister, one particular 
Member, Shri Shaktisinh Gohil, had raised one issue that communications emanating 
from the hon. Member of Parliament did not evoke even a response from the 
concerned institution.  Prestige of a Member of Parliament is fundamental to this 
House. If a Member of Parliament does not get prompt adequate response, the 
dignity of the House is also compromised.  I recollect my days in 1990 when I was a 
junior Minister and the problem then was also the same.  Some exemplary initiative 
will have to be taken by the Government to sensitize one and all that if there is no 
response to a communication of a hon. Member of Parliament, visitation will be of 
exemplary consequences.  And I am sure, several directives, that are already issued 
in this, remain yet to be complied, if I go by what the hon. Member, Shri Shaktisinh 
Gohil, has said.  I am sure, as a senior Minister, you will take steps and accordingly 
sensitize the administration.   
 
SHRIMATI NIRMALA SITHARAMAN:  Sure, Sir.  I would do that.  If you will permit 
me, just one more thing which hon. Member, Dr. Sivadasan, said about jobs:  �It is 
alright, you are creating GM’s posts and other things.�  No, it is not just that.  We 
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have created 3.94 lakh of jobs since 2014.  3.94 lakh of jobs only in public sector 
banks!  They are of different cadres and different levels.  State Bank of India alone 
has created 94,000 jobs, 41,000 jobs by Bank of Baroda, 36,000 jobs by Bank of 
India, 7,000 jobs by Bank of Maharashtra, 54,000 jobs by Canara Bank -- I am 
rounding off the numbers – 15,000 jobs by Central Bank of India, 21,000 jobs by 
Indian Bank, 7,000 jobs by Indian Overseas Bank, 55,000 jobs by Punjab National 
Bank, 8,000 jobs by Punjab and Sindh Bank, 13,000 jobs by UCO Bank and Union 
Bank of India has created 38,000 jobs.  I have rounded up the figures but it is 3.94 
lakh jobs since 2014. 
       
MR. CHAIRMAN:  So, hon. Finance Minister, you are the beneficiary. When I 
reflected on the prestige of Members being sustained and, therefore, you need to 
take pro-active steps now in that direction.   
 
SHRIMATI NIRMALA SITHARAMAN:  Obviously, Sir.   
 
MR. CHAIRMAN:  Zero tolerance with your Ministry and sensitize others also. 
 
SHRIMATI NIRMALA SITHARAMAN:  Sure, Sir.   
 
MR. CHAIRMAN:  The question is: 
 

"That the Bill further to amend the Reserve Bank of India Act, 1934, the 
Banking Regulation Act, 1949, the State Bank of India Act, 1955, the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 1970 and the Banking 
Companies (Acquisition of Transfer of Undertakings) Act, 1980, as passed by Lok 
Sabha, be taken into consideration." 

 
The motion was adopted. 

 
(MR. DEPUTY CHAIRMAN in the Chair.) 

 
MR. DEPUTY CHAIRMAN:  We shall now take up Clause-by-Clause consideration of 
the Bill.   

Clause 2 was added to the Bill. 
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MR. DEPUTY CHAIRMAN:  In Clause 3, there are three Amendments: Amendment 
(No. 3) by Shri A.A. Rahim, Amendment (No. 6) by Dr. John Brittas and 
Amendment (No. 11) by Dr. V. Sivadasan.  Shri A. A. Rahim, are you moving the 
Amendment?  
SHRI A.A. RAHIM (Kerala): Sir, I move: 
 
3. 

 
That at page 2, line 29, for  the words �two crore rupees�, the words �fifty lakh 
rupees�, be substituted. 
 

MR. DEPUTY CHAIRMAN: Dr. John Brittas, are you moving the Amendment?  
 
DR. JOHN BRITTAS (Kerala): Sir, I move: 
 
6. That at page 2, lines 29 to 31, the words �or such other amount as may be notified 

in the Official Gazette by the Central Government�, be deleted. 
 

MR. DEPUTY CHAIRMAN: Dr. V. Sivadasan, are you moving the Amendment? 
  
DR. V. SIVADASAN (Kerala): Sir, I move: 
 
11. 

 
That at page 2, lines 29 to 31, for the words �two crore rupees or such other 
amount as may be notified in the Official Gazette by the Central Government�, 
the words �one crore rupees�, be substituted. 
 

MR. DEPUTY CHAIRMAN:  Amendments moved.I shall first put Amendment (No. 3) 
moved by Shri A.A. Rahim to vote. 
 

The question was put and the motion was negatived. 
 
MR. DEPUTY CHAIRMAN:  I shall now put Amendment (No.6) moved by Dr. John 
Brittas to vote. 
 

The question was put and the motion was negatived. 
 
MR. DEPUTY CHAIRMAN:  I shall now put Amendment (No.11) moved by Dr. V. 
Sivadasan to vote. 
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The question was put and the motion was negatived. 
Clause 3 was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: There is one Amendment (No. 7) for insertion of a New 
Clause 3A by Dr. John Brittas.  Are you moving the Amendment?  
 
DR. JOHN BRITTAS (Kerala): Sir, I move: 
 
7.  

 
That at page 2, after line 31, the following new clause be inserted, namely,- 
 �3A. In the Banking Regulation Act of 1949, in section 5, in clause (ne), after the 
words �minor child�, wherever they occur, the words �or father or mother�, shall 
be inserted�. 

 
 

 
The question was put and the motion was negatived. 

 
MR. DEPUTY CHAIRMAN: In Clause 4, there are four Amendments; Amendment 
(No. 4) by Shri A.A. Rahim, Amendment (No. 8) by Dr. John Brittas, Amendment 
(No.12) by Dr. V. Sivadasan and Amendment (No.17) by Shri M. Shanmugam. Shri 
A.A. Rahim, are you moving the Amendment?  

 
SHRI A.A. RAHIM (Kerala): Sir, I move: 
 
4. 

 
That at page 2, lines 32 to 34, be deleted. 
 

MR. DEPUTY CHAIRMAN: Dr. John Brittas, are you moving the Amendment? 
 
DR. JOHN BRITTAS (Kerala): Sir, I move: 
 
8. That at page 2, lines 32 to 34, be deleted. 

MR. DEPUTY CHAIRMAN: Dr. V. Sivadasan, are you moving the Amendment?  
 
DR. V. SIVADASAN (Kerala): Sir, I move: 
 
12. That at page 2, lines 32 to 34, be deleted. 
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MR. DEPUTY CHAIRMAN: Shri M. Shanmugam; not present. I shall first put the 
Amendment moved by Shri A.A. Rahim to vote. 
   

The question was put and the motion was negatived. 
 

MR. DEPUTY CHAIRMAN: I shall now put the Amendment moved by Dr. John Brittas 
to vote.   

The question was put and the motion was negatived. 
 
MR. DEPUTY CHAIRMAN: I shall now put the Amendment moved by Dr. V. 
Sivadasan to vote.   
 

The question was put and the motion was negatived. 
Clause 4 was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: In Clause 5, there are three Amendments; Amendment 
(No.5) by Shri A.A. Rahim, Amendment (No.13) by Dr. V. Sivadasan and 
Amendment (No.18) by Shri Sandosh Kumar P. Shri A.A. Rahim, are you moving the 
Amendment?  

 
SHRI A.A. RAHIM (Kerala): Sir, I move: 
 
5. 

 
That at page 2, lines 35 to 38, be deleted. 

 
MR. DEPUTY CHAIRMAN: Dr. V. Sivadasan, are you moving the Amendment?  
 
DR. V. SIVADASAN (Kerala): Sir, I move: 
 
13. That at page 2, lines 35 to 38, be deleted. 

 
MR. DEPUTY CHAIRMAN: Shri Sandosh Kumar P, are you moving the Amendment?  
 
SHRI SANDOSH KUMAR P (Kerala): Sir, I move: 
 
18. That at page 2, lines 35 to 38, be deleted. 

 

180 [RAJYA SABHA]



 

MR. DEPUTY CHAIRMAN: I shall first put the Amendment moved by Shri A.A. Rahim 
to vote.   

The question was put and the motion was negatived. 
 
MR. DEPUTY CHAIRMAN: I shall now put the Amendment moved by Dr. V. 
Sivadasan to vote.   
 

The question was put and the motion was negatived. 
 
MR. DEPUTY CHAIRMAN: I shall now put the Amendment moved by Dr. Sandosh 
Kumar P to vote. 
   

The question was put and the motion was negatived. 
Clause 5 was added to the Bill. 

Clauses 6 to 13 were added to the Bill. 
 

MR. DEPUTY CHAIRMAN: In Clause 14, there is one Amendment (No.9) by Dr. John 
Brittas. Are you moving the Amendment? 
 
DR. JOHN BRITTAS (Kerala): Sir, I move: 
 
9. That at page 5, lines 13, for the words and bracket, �clause (nb)�, the words 

and bracket, �clauses (h) and (nb)�, be substituted. 
 

The question was put and the motion was negatived. 
 

Clause 14 was added to the Bill. 
Clause 15 was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: In Clause 16, there is one Amendment (No.14) by Dr. V. 
Sivadasan. Are you moving the Amendment? 
 
DR. V. SIVADASAN (Kerala): Sir, I move: 
 
14. That at page 6, line 15, for the words "the State Bank", the words "the 

Reserve Bank", be substituted. 
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The question was put and the motion was negatived. 
Clause 16 was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: In Clause 17, there are two Amendments. Amendment 
(No.10) by Dr. John Brittas and Amendment (No.15) by Dr. V. Sivadasan. Dr. John 
Brittas, are you moving the Amendment? 
 
DR. JOHN BRITTAS (Kerala): Sir, I move: 
 
10. That at page 6, lines 26 to 28, be deleted. 

 
MR. DEPUTY CHAIRMAN: Dr. V. Sivadasan, are you moving the Amendment? 
 
DR. V. SIVADASAN (Kerala): Sir, I move: 
 
15. That at page 6, lines 26 to 28, be deleted. 

 
MR. DEPUTY CHAIRMAN: Amendments moved. I shall first put the Amendment 
moved by Dr. John Brittas to vote.  
 

The question was put and the motion was negatived. 
 
MR. DEPUTY CHAIRMAN: I shall now put the Amendment moved by Dr. V. 
Sivadasan to vote. 
 

The question was put and the motion was negatived. 
Clause 17 was added to the Bill. 
Clause 18 was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: In Clause 19, there is one Amendment (No.16) by Dr. V. 
Sivadasan. Are you moving the Amendment? 
 
DR. V. SIVADASAN (Kerala): Sir, I move: 
 
16. That at page 7, lines 18 to 20, be deleted. 

 
The question was put and the motion was negatived. 
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Clause 19 was added to the Bill. 
Clause 20 was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No.2) by Shrimati 
Nirmala Sitharaman. Are you moving the Amendment? 
 
SHRIMATI NIRMALA SITHARAMAN: Sir, I move: 
 
2. That at page 1, line 5, for the figure, �2024�, the figure, �2025� be substituted. 

 
The question was put and the motion was adopted. 

Clause 1, as amended, was added to the Bill. 
 

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one Amendment (No.1) 
by Shrimati Nirmala Sitharaman. Are you moving the Amendment? 
 
SHRIMATI NIRMALA SITHARAMAN: Sir, I move: 
 
1. That at page 1, line 1, for the words, �Seventy-fifth�, the words, �Seventy-

sixth� be substituted. 
 

The question was put and the motion as adopted. 
 

The Enacting Formula, as amended, was added to the Bill. 
The Title was added to the Bill. 

 
MR. DEPUTY CHAIRMAN: Now, Shrimati Nirmala Sitharaman to move that the Bill, 
as amended, be passed. 
 
SHRIMATI NIRMALA SITHARAMAN: Sir, I move: 
 
            �That the Bill, as amended, be passed.� 

 
The question was put and the motion was adopted. 
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MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 11.00 a.m. on 
Thursday, the 27th March, 2025. 
 

The House then adjourned at twenty-nine minutes past six of the clock till  
eleven of the clock on Thursday, the 27th March, 2025. 
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